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LOK SABRA DEBATES 

1 
LOK SABHA 

Friday, May 10, 1985/Vaisakha 
20, 1907 (Saka) 

The Lok Sabha met at Eleven 
of the Clock. 

[MR. SPEAKER in the Chair] 

OBITUERY REFERENCE 

[English] 

MR. SPEAKER: I have to inform 
the House of the sad demise of Shri 
Balbir Singh, who was a Member of the 
Sixth Lok Sabha during 1977-79 
representing Hoshiarpur Parliamentory 
Constituency of Pur.jZl.b. 

Ar::. an able Parliamer1tarian, he took 
keen inter est in the pro~eedings of the 
House and r ele;"tlessly worked for the 
upliftment of down-trodden and weaker 
sections of the society. 

Shri Singh fell to the assassin's bullet 
tod:1Y morning at Hoshiarpur. 

We deeply mourn the loss of this 
friend who was a stalwart in his own 
wzy. He never feared anything in his life 
and worked for the people. 

On behalf of the House we send ou r 
condol enCes to be bereaved f(lmiIy. I 
110 pe the HOll se will share my views. 

Now, the House will stand for a shoft 
while. 

The Members then stood In silence for 
tJ short while.) 

ORAL ANSWERS TO QUESTIONS 

r English] 

2 

Production of Gold in 1982-83 to 1984-85 

*793. SHRI S.C. GHOLAP: Will 
the Minister of STEEL, MINES AND 
COAL be pI eased to state: 

(a) the yearly production of gold in 
India from 1982·83 to 1984-85; 

(b) the output of Yeppamana Mine in 
Andhra Pradesh; and 

(c) the new places where gold is 
found? 

THE MINISTER OF STEEL, MINES 
AND COA.L (SHRI VASANT SATHE) : 
(a) to (c). A statement is laid on the 
Table of the House. 

Statement 

(a) The total amount of gold produced 
during 1982-83 to 1984-85 is as 
fol.ows :-

Year 

1981-83 

1983-84 

1984-85 

Quantity of gold produc~d 
(In Kgs.) 

2241 

2078 

2036 

(b) Thi: output of Yeppamana Gold 
Mines in 1984·85 was 25. 7 Ki]ogram~ 
of Gold. 

(c) Ex!,loration for gold during the 
last few years in the southern extension 
of Kolar Gold Fields in Andhra Pradesh 
have resulted in location of two new 
gold prospects, one in Chigargunta and 
i.he other in Mallappakonda. 
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SHRI S.G. GHOLAP: The produ-
ction of gold in the year 1982-83 was 
2,241 kilograms and then in 1983·84 it 
was 2078 kilograms. In 1984-85, it h~s 
come down to 2036. That means, there 
is a shortfail of gold. What are the 
reasons when we are producir.g the go ld, 
even then the Bh:lrat Gold Mines Limi-
ted is incurring loss? What are the 
losses ? 

SHRI VASANT SATHE: Sir, it is 
true that the production of gold is 
coming down bec'1use the m(1in area 
where the gold was found was the Kolar 
Gold Mine run by the Bharat Gold 
Mines, We have been goi:'.g d'_'lper and 
deeper and the gold reservcs have been 
progressively going down. I would like 
to give some st:.ltem euts whi ch w.Il be 
really of int ~rest to show how steeply 
the gold resen'cs havc gone d,_)u'n in this 
year. That will show that it is bCC<lUSC 
of the depletion of the gold reserves that 
aoid production is D0t bccomint; profi-
table. This Kolar Mine is a very old 
mine, one of the oldest in the WJIld. It 
began starting produc~joi1 in 1980 and 
its level of production was 89 tonnes in 
the period 1981 to 1900. From 1901 
to 1910, in tcn Years, the product ion 
was 170tonnes. The next 10 ycars, i,c. 
from 1911 to 1920, it wa,,> 125 tOl1nes. 
From 1921 to 1930, it was 117 tonncs. 
From 1931 to 1940, it was 99 tonnes. 
It has fallen dawn f:,h~ l p:y from 1 97 1 
onwards and during the period 1 98 1 to 
1983, it has come down to 4.4 tonnes, 
today, although we have gone 'learly 3 
kms. deep. Now, the main reas')n is, 
we have not been able to find other 
areas where economic~' lly viable go:d 
can be exploited, Tn is is the m~Jjor 
reason why the Bh~:r<lt Gold Mines Ltd" 
is losing this year. It wi:} :os::: about 
Rs. 12 crores, L:!st year a1s), it lost. 
So, we are cons ant1y losing becaus.e of 
this. 

SHRI S.G. GHOLAP : S~r, two new 
places are locatc.d, that too in Andhra 
Pradesh. What is the prog:-css of those 
\ocation~ and what wil) bc; the quantity 
available-whether it will be economi-
cally profitable. 

SHRI V ASANT SATHE: Sir, in 
Andhra Pradesh, at Chigargunta, the 
deposi t8, the reserves that we have found 
arc of 4.19 million tonnes of ore bearing 
gold. The g.·ade is 4 to 5 grams per 
tonn e of ore which is considered econo-
mical and viable. We are trying to see 
h0w we can exploit it economically. 
Other areas are also bdT"g explored both 
in MaI1appakonda and Yeppamana mines 
and Hatti mine block and Hosar block 
in Karnataka and in Kerala in Nilambur 
which is the river belt area and in other 
States. 

SHRIMATI BASAVA RAJESWARI : 
Sir, the Minister was kind enough to 
say f hat the production is goillg down 
although you, are going very deep in the 
mines [1.nd the g01d is not available in 
abu:-,dance. May I know from the 
Minister is it d~le to the acute power 
shorwgc that t hc production is decrea-
sing in Karnataka ? 

I would like to ask how about the 
performance of the Hatti Gold Mines in 
Karn~ltak 1, and whether they are earning: 
profit or they are rna king losses. 

SHRI V ASANT SATHE : A~ far as 
Hatti G~)ld Mines are concerned, I will 
not b,.: :...bl c to S~ty anything. 

MR. SPEAKER: It is not connected 
with this. 

SHRI VASANT SATHE: I need 
no~icc to coH(ct this inform,ltioD. 

SHRIMA TI BASA V A RAJESW ARI : 
Hatti Gold Mines produce go~d. 

SHRI V ASANT SATHE : Hat ti G01d 
Mines is producing g )ld, I know; But 
you a'\ked ;, bout the shortage of power. 
Rccently I havl.: t,\ken up this question 
w,ith the bon. Chief Minister when We 
met h;m here. There was an old agree-
ment to get hydl...l power for this gold 
mine at a particular ratc and it was 
more or less a dedicated power. Now 
sUddclily they bave increased that rate 
and they want us to take power at a 
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very higher rate and also from this 
SOurce. That has increased lhe Cost very 
much and makes it really prohibitive to 
work out. But it is not ~hortage of 
power. It is heavy increase in the cost 
of p )wer that is affecting the wurking of 
the mines. As it is, it is becoming 
cO'itly. This ha'i b. cn an adJitional 
straw on the camel's b:lck. 

SHRI E. AYYAPU REDDY: Wh:lt 
is the total investment tInt has been 
made on the Yepp)m:lna Gold Mines in 
Andhra Pra desh ? It is reported that it 
has yielded only 25.7 kg of go!d. What 
was the proJuction in the year, 
1983-84 ? 

Nearby there are V,.jra Karcer miiE's 
where diamor.ds ar..: pro\'erb:a::y reco-
vered from ancient times. Will the hon. 
Minister also say wh.~~lu any ~urvey is 
being m::l.de <ltV (Ijra Kareer ar:d 
Anantapur di~tricts ? 

SHRI VASANT SATHE: I need 
notice for this. This is a spccifi;; question 
about a specific are;\ and I do not want 
to give a general rep~y. 

SHRI E. AYYAPU REDDY: You 
have said 25.7 kg have been produced 
by Yeppamana Gold Mines, of Andhra 
Pradesh. What is the total investment 
that hclS been m~~de on tha t ? 

SHRI VASANT SATHE: I will colkct 
the figures and send them to y('u. I do 
not have them readily with me. 

Closure of Iron ore l\lines in Gorumahi-
sbani-Badam· Pahar Sector in l\fayurbhaoj 

District (Or issa) 

*795. SHRHvfAT[ JAYANTI 
PATNAIK: W.L the Mkister of 
STEEL, MINES AND COAL b.: p: cased 
to state: 

(a) whether s('me iro!1·ore min..;s luve 
been closed d\.)wn in Gorumahishani. 
Badam-Pahar sector In MayUl bhar,j 
district, Orissa ; 

(b) if so, the rc lSuns that led to the 

closure of these mines; 

(c) since when these mines have been 
closed d0wn ; and 

(d) the efforts mlde to re-start the 
mining operation in these mines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NA TWAR SINGH): (a) to (d). A 
Statement is laid on the Table of the 
House. 

Statement 

(.1) and (b). 6 mines on an average 
used to be worked in the district in the 
last 3 y:!ars, A~ prcsc!1t, only 3 mines 
ar e bcir:g work£d i:J this District. Notices 
of c10sure have Dot been received from 
the o:her mines. I;~ the noti~e received 
from or.e m:ne for temporary disconti-
nuance of operation, the reason cited 
was ;ow off-take of iron ore from 
Badam Pah:-.. r. This is reported to be 
the ger.eral reason for discontinuance of 
i fO:!. ore pr«-;ductior; in this area. 

(c) Since notices for closure from 
other mines have not been rec..eivcd, nor 
ha\.: prcduction returns been filed by 
th c:se mines sin.cc 1981· 8 2, it is not 
possible to indicate when these mines 
have cer;sed prcduc,ing. 

(d) MMTC prvcured 1.88 lakh tonnes 
of ir:m ore in 1984-85 from this Dis-
tric!, which is ffiJfe than the quantity 
U:JD'..l:-lIy pr\.;cur ed from this District in 
1981-8:!, 1982-83 and 1983-84. For 
the year 1985-86, MMTC plans to 
p~ocurc a l~rger quantity than the 
1984-85 level to meet its increased 
c:\port comm:tme:1ts. The increase in 
procurement by MMTC is expected to 
act :1S (! stim'..llar.t to increase production 
of iron ore tn this District. 

SHRIMATT JAYANTI PATNAIK: 
T~le hon. Mi:list~r has replied that at 
present thr c e mines are being worked 
in this sector, this Gorurnahishani-
Badam-Pahar sec tor in Mayurbhanj 
district. He has aIr cady stated that six 
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mines on an average used to be worked 
in this district. 

The hO:1. Minister may kindly give 
the figures of the number of mines 
which were operated ten years back and 
also the off-take of the present year. 

I am glad the hon. Minister has rep-
lied in Part ~d' of the Question that in 
1985-86, MMTC plans to procure a 
Jarger quantity than the 1984-85 level. 
I am glgd to learn th3t we are very 
much committed to the welfJre of the 
tribal community and it is our moral 
responsibility to see that they are gain-
fully employed. 

I would like to know from the hon. 
Minister whether the Steel Ministry 
and the Commerce Ministry will increase 
the off-take of another 15.000 tonnes 
per month to the pr.:sent level duril'g 
1985-86 ard it1 order t':' do this, whe-
ther the mines which have been closed 
down would be opened by a directive of 
the Ministry. 

I wou'd alsJ Lke to know whether 
the mines which have been given tem-
porary discontinuance notice wou!d be 
opened. 

SHRI K. NATWAR SINGH: The 
operation of the mines is dependent 
entirely on the requirements of the in-
dustry. In the past few years, with 
regard to iron ore, it has been a buyers' 
market and we have been having pro-
blems with exporting it, particularly 
from P"radeep Port because it C:ln take 
orJy ships of the size of 55,000 DWT 
whereas Brazil and Australia, the other 
two suppliers of iron ore, can take upto 
200,000 DWT. I am glad to inform 
the bon. Member that the MMTC have 
succeeded in persu: ding the Japanese 
steel mills to take about five lakb tonnes 
of iron ore from Paradeep Port and in-
creasing the exports to other countries, 
particularly to South Korea, Czechoslo-
vakia and O.D.R. The MMTC is 
expected to export 23 lakh tonnes 
through Paradeep Port in 1985-8 6. 
This will naturally mean more work for 

the mines that are operating. I do not 
have the figures for the mines that 
were in operat ion ten years ago. But 
I do know that there were abou t 
1 5-16 areas where mining waS done. 
Out of these, three closed down in 
1981-82. 

SHRIMATI JAYANTI PATNAIK : 
As one of the policies of the Govern-
ment of India is to disperse establish-
ment of industries in b<.:ckward areas, 
may I know wheth~r the Steel Ministry 
will also examine th e feasibility of 
seti.ing up a pig iron plant in the region 
Which v:ould ensure utilisation of iron 
ore on 2 long term basis? 

SHRI K. NAT\\,AR SINGH We 
\vill certainly bear this in mind. 

SHRI SOMNATH RATH: I want 
to know from the l.on. Minister how 
m~my workers lost their employment on 
hccount of the temporary closure or 
temp,:,rary di~continuance of the opera-
tion of these mines ar.d what steps are 
being taken to give them employment. 

SHRI K. NATWAR SINGH : I 
h::. ve Eot got this P:1 rticular ir fonnation. 
I will collect it and have it sent to him. 
We wJI find out; in any case, we will 
ameliorate the difficulth:s of the local 
people. 

SHRI DIGVIJAY SINH: Is the 
Minister aware that the 1 ailwclY line 
which used to transport this iron ore 
from Taband to Bangnposi ar.d from 
Bangriposi to Baripada and then to 
Rupsa is now closed down. If that 
railway line is reopened, these mines 
Cvuld be eAploited better. 

SHRI K. NATWAR SINGH It 
would depend entirely on the demand 
for iron ore. If demand increase, and 
if th~ Government feels that opening of 
the railway 1 ine will be economical and 
feasible, we will do so. 

Gold Deposits ill ChaIiyar Rh'er near 
N ilambur in Kerala 

*796. SHRI K. P. UNNIKRISH" 
NAN: Will the Minister of STEEL, 
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MINES AND COAL be pleased to 

state: 

(a) whether attention of Union 
Government has been drawn to the 
reports of gold deposits in thl: Chali-
yar River ncar Nilamber in Kerala; 

(b) whether deposits are of feasible 

quantity to be exploited; 

(c) whe'h~r G:Jvcrnment of Kerda 
have 8pproached the Union Govern-
ment for approving a project of mining 
of gold; and 

(d) the action initiated by the 
Union Government in the matter? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (b). Govcrcment is awa:c that 
gold bearing grave!s are fcund in the 
Chaliyar river terraces r.ear Ni:~ mbur, 
Kerala. The comm,~rcid viab:Iity of 
these deposits has not yet be en esta-
blished. 

(c) and (d). The Stvte Government 
proposes to take up pilot scale rni~ing 
to est(]blish the fc~,sibility of mining of 
alluvial gold deposits and is in contact 
with the Government of India regarding 
the financir,g of this pr0jcct, for which 
UNDP assi~tancc has been pro\'ided 
earlier. 

SHRI K. P. UNNIKRISHANAN: 
For decades pe0ple have been colled-
ing gold from the river bed NHambur. 
In between it had been stopped for a 
while and in the 14'st few years it has 
been revived [,gain. The! e ~!re many 
stories on both s:des of the river how 
people bec~;me rich by mining guld in 
tb;s Chl~iya.r river. Blt unfortunately 
it has not been poss:bl ~ fur the Govcrn-
ment of India or the Government of 
Kerala to take up those project very 
seriously. I am also to1d that the 
extraction methods that we have now, 
the level of technology that we have, 
are Dot conducive fur extractillg gold 

from alluvial g:::>ld d~posits. As tht 
Minister has explamed, Bharat Go!d 
Mines is losing. Many major depJsits 
like KGF are drying up. So we are 
faced with the problem wherc we have 
a la~'ge r.umber of deposits, some of 
them b difficult miniflg areas as in the 
gold-hearing gravd ter:aces of this 
river. Theref0re, I want to know 
whether the Geo10gi':;(l1 Survey (;f India 
is involved serioas1y in this project and 
w~ethcr they ~rc going to get the latest 
technology so that they can pursue 
these deposits with s)me vigour. 

SHRI VASANT SATHE: That is 
pre,:;isely the idea. That is why in the 
pilot p1ant we have in miEd we are go-
ing to utiiise the lat est t~Ch::lOlogy with 
UNDP's assistance to see how best we 
can exploit the g'-avel and extr:.ct gold 
bec:'l.::st_; that is the rcd problem. Ai-
thc;ugh we u:-e a'.l:are that la:'gc areas 
ex! endmg many kilom~t~rc;s, S3.y 50 to 
60 km oa the b11;d of the river, have 
these blaz:.:r de posits as they are call~d 

and they could be I..xplcited, but because 
of the (.xtensive stretch, unless we have 
the correct t echriology, we will not be 
able to (conomicdly exploit these sands 
and that is \vhy we are also taking the 
assistance of the Australian government 
bccau~e they ha ve some expertise in 
this. Sa~ wherever we can get 
the btest technology and the know-how 
we want to utilise bf.:cause we are 
keen to see that the gold deposits which 
are found in the Nilambur river are 
utiliSed. 

SHRI K. P. UNNIK.RISHANAN: I 
am grateful to the Minister that be is 
ta.king some interest in this b.!causc as 
I said, for decades it has been lost. I 
want to know how much assistance he 
is going to give in specific monetary 
terms-for this project, hJw much he 
is gc.ing to aUot and wh~\t kind of 
as·.,istance he is going to take and what 
is the time-frame in which this project 
would be taken up seriously. 

SHRI VASANT SATHE: The pro· 
ject has been taken up seriously. As 
far as seriousness is cJncerned .•• 
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SHRI K. P. UNNIKRISHNAN 
b not lacking. 

It 

SHRI VASANT SATHE: As far as 
resources are concerrcd .•. 

MR. SPEAKER: They arc lack ing. 

SHRI VASANT SATHE : There 
also I want to say th:Jt we will ensure 
aVJ ilability of adequ .. te re"ourccs. For 
this purpose at prcs~nt we d0 not ha le 
any p,oj..:ct rep"rt showing the require-
ment.;; of the res:JurCes. Unless these 
experts arc able to tell us how much 
resources wou'd be needed for c~p:tal 
equipment, for exploration and all that 
- both Au;tra '.ian and UNOP ex?erts 
are hvolv-:d-this is a pilot project a-.:.d 
the viJbility rcpJrt is yet to b~ obta::1cd. 
Once that is d'J.l.c, there wi\l be no 
shortage of resources. Time limi ~, cf 
cour~e-it is very d ifficuH to give, b'.lt 
I CJ.!l a;:sure you that we ar c a~ keen as 
anyboJydse to filid ko:d. Who does 
not wJ.nt gold? 

[ Translation] 
Promotion of Export of 'Gawar' Based 

Products 

*797. SHRI VIRDHI CHANDER 
JAIN: Wi1l the Minis'.er of COM-
MERCE be plea;ed to state : 

(a) whether desert distric ts of Raja-
sthan, Mehsena and Banaskar,tha district 
of Guj~'rat and also H:-.ryana and Punjab 
State rc~eivl_d good crop of 'Gawar'; 

(b) if so, whether there are many 
Gawar-based factories in these States 
which are prod1lcing 'Gawargum' and 
'O:lwar Powder' and exporting the same 
to foreign countries; and 

(c) if so, v.hether Government pro-
pose to tD ke concrete s:eps to deal with 
the situation created as a result of stiff 
competition from P .lkistap and help in 
promoting the export~ in 'Gawar' based 
products? 

(English] 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). A state-
ment is laid on the Table on the Hou')e. 

Statement 

(a) Ouar is growil g\}1.erally in arid 
and s~mi-arid areas. Certain distric~s 

of Raj'l.;;than, GujJ.rat, Haryana and 
Punjab produce good crop of GU:tr. 

(b) Gu'u 0 .. 111 processing u;}its are 
located maiLly in Raj3sthan, Gujarat and 
Haryana. These unints are producing 
Ouar Gum and Gunr Powder which are 
being exported to foreign countries 
also. 

(c) Government have already initi-
atcd a number of mC3.sures to ,prom::>te 
cxport of Guar Gum and its p~·oducts. 

The~.e inc1ud.! exten'iion of adequat ~ 
c~sh compensatory support and imp'-Jrt 
replenishment faci:itics, conducting mar-
ket surveys of major importing count;ies, 
etc. A comprehensive study has alsQ 
been commissioned to investigate the 
market, p;'icing policy, competition from 
other countries and possibility of deve-
loping new end-uses, pJrticularly in the 
food industry. 

[ Translation] 

SHRI VIRDHI CHANDER JAIN: 
Mr. Speaker, Sir, the Government of 
India are giving incentive to the ex-
porters of Ouar Gum and Guar powder. 
We welcome it. The question is that 
Pakistan is also in competition with us 
for Ouar p::>wdcr. Will the Central 
Government endeavour to forge ahead 
of Pakistan in competition by increasing 
the incentives and by taking some 
concrete steps? 

[English] 
SHRI P.A. SANGMA : There iii 

a general feeling that whatever incen-
tives or assistance we are giviag now are 
r:ot ad~quate. There has been a d ~mand 
that it should be joci-eased Government 
are examining it. 

[Translation] 
SHRI VIRDHI CHANDER JAIN: 

My second question is this. What is the 
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progress with regard to the study which 
was initiated to explore markets for 
Guar and to fix its price with a view to 
giving remunerative price for GU1.r to 
the farmers of Rajlsthan, Haryana, 
Punjab and Guj3.rat, for earning addi-
tional foreign exchange for the c·au'.1try 
from the exparts of Ouar Gum and 
Guar power, on competition with other 
countries and for developing: the food 
industry, and the time by which the 
report will be submitted and relief 
provided to the farmers '/ 

[English] 
SHRI P.A. SANGMA: So far as this 

aspect is concerned, it is within the 
administrative control of Agriculture 
Mmistry. I am only concerned with 
exporting of the end product and, 
therefore, I would not be able to answer 
this question. 

[Trans/ation} 
SHRI MOOL CHAND DAGA 

When the question of Rajzlsthan and 
Haryana come up, you have simply said 
that '{ am concerned with export only'. 
Kindly tell us the extent of export 
made last year as also this year ai~d 
the reasons for not giving incerltives for 
promoting exports and, in case you give 
incentives to promote exports, the 
nature thereof? 

[ English] 

SHRI P .A. SANGMA : The export 
of guar gum reached an all time record 
in 1981-82 to the tune of Rs. 108 
crores. In 1 982-83 it came down to 
Rs. 3'5 crores. In 1983-84 it was 
Rs. 16 crores. In 1984- 85 it h~d 
slight recovel y and it went up to 
Rs. 24 crores. As far as ince: ... tives are 
concerned. I have already ~nswercd 
this question. We are giving the 
incentives. But there is a feeling that 
more incentives should be given. We 
will look into it. 

[Tramlation] 
SHRI BANW ARI LAL PUROHIT 

The policy of Government should be to 
encourage more and more exports. 
What steps h1.ve already been taken and 
are proposed to be taken in future to 
increase exports which have declined 
during the last two to three years so as 
to give encouragement to North India 
and Rajasthan? I want to know what 
cor.crete steps have been taken by 
Government. Government should do 
something h view of the rapid decline 
in export. We have a right to know 
why no steps were taken in this regai d ; 
the hon. Minister owes an explanation. 

MR. SPEAKER: The hon. Minister 
has just now touched these points. 

[ English] 

SHRI P.A. SANGMA: I think I 
h,we c1arified the 1 easons why the export 
of gnar gum-h.'s come down. This 
particubr p:-cduct is mainly used for the 
oil drilling and during 1981·82 the 
export had gone upto Rs, 108 crores 
because that W2..S the period when 
there was the oil boom ; various 
CGuntrics went cn driHing oil; the 
offtake was very h;gh. But now the 
position is very differer:t. Many 
countries have slowed down oi 1 drilling 
and so the requirement has decreased. 
That is the reason why it has not been 
going up. As far as further eff0rts are 
concerned, we have already commis-
sioned a study by the Indian Institute 
of Foreign Trade which is gomg into all 
the aspects, including the aspect as to 
how we can meet the challenges from 
other countries. 

Indian Exports to Singapore 

*798. SHRI M. ARUNACHALAM: 
Wiil the Minister of COlVIMERCE be 
pleased to state : 

(a) whether the visit of Singapore 
trade team to India in April, 1985 was 
beneficial to Indian export tr~de ; 

(b) if so, the details thereof; 

(c) the extent of increase in export 
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ezp ected during ths next five years as 
a result of the discussion with the 
Singapore trade team; and 

(d) the new products which are likely 
to be exported to Sir:gapore ; 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P.A. SANGMA): (a) to (d). A 
statement is laid on the Tr,ble of the 
House. 

Stat('ment 

(a) Yes, Sir. 

(b) The team largely consisted of 
representatives of trade and industry and 
came to establish contact with their 
Indian counterparts and get a first hand 
knowledge of the progress made in 
India, particularly in the engineering 
sector. The team visited a number of 
industrial units in Delhi, Bombay, 
Madras and Bangalore with a vi eW to 
identify opportunities for joint ventures 
and increased trade between the two 
countries. 

(c) It is not possible to forecast the 
extent of expected increase in exports 
as a result of discussions with Singapore 
Trade Team. 

(d) The new products that are likely 
to be exported to Smgapore include 
high-tech. products, compu ter software, 
electronic components, heavy engineer-
ing items, granite, marble, construction 
materials and scooters. 

SHRI M. ARUNACHALAM: The 
Minister has stated in 1 he Answer that 
the Government has identified certain 
new products for export to Singapore. 
I would like to know from the Minister 
whether it is true tha t the import from 
Singapore is as much as three times of 
our export to that ccuntry. If it is so, 
I would like to know whether some 
more itt'ms are identified to be exported 
to Singapore, so that our export \'alue 
is at least on par with the import 

va.lue. 

SHRI P A. SANGMA : Sir, I can 
give the figures of exports and imports. 
I do not know whether it is three times 
higher or not. I do n~t think it is three 
times more. In 1982-83, our exports 
Were Rs. 12 1 'crores and imports 
Rs. 395 crores ; in 1983.84" exports-
Rs. 195.17 crores and imports-
Rs. 384.96 crores; and in 1984-85, 
provisional figures upto April-Septem-
ber, exports-Rs. 8 4.1 2 crores and 
imports Rs. 270.62 crores} And I do 
not think, if you calculate, it will come 
to three times. 

SHRr M. ARUNACHALAM : Is it 
true that the Singapore Government is 
importing goods from India and then 
the same goods are exported to other 
developing countries with their trade 
names? If so, is any effort being 
mdde to capture the markets, in those 
countries and export to them directly 
by us ? 

SHRI P. A. SANGMA: This is a 
trade practice fo\lowed by several 
countries. SingJpore can follow [his. 
We can follow this to:1. We can 
imoort from one country and then 
export to another country. This is a 
trade practice and I do not kllOW why 
we should have any objection. 

SHRI FDUARDO FALEIRO : The 
Finance Minister at 3. press conference 
in Lucknow on 7th April had this to 
say and I quat e-

"'The Union Finance Minister, Shri 
Vishwanath Pratap Singh today 
cautioned the people against the 
impending foreign exchange crunch 
and said it was time the cJuntry 
applied brakes on the bulk trade 
which consumes foreign exchange." 

These are the actual words and now the 
only solution to avoid what the F'inance 
Minister has called-'the imp,?nding 
foreign exchange crunch' is to increase 
substantially our exports and reduce, 
jf possible our imports. I would li~e to 
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kaow from the hon. Minister how it 
happens that whilst we keep on saying 
tha t we are the tenth largest industrial 
country in the world and the third 
country with the largest scientific and 
technological manpower, it becomes so 
very low in the world map as far as our 
foreign trade is concerned, both with 
regard to goods as well as consultancy 
and services. What is the Government 
doing in the field of exports. Just by 
incffasing exports by one crore of 
rupees is not enough. There should be 
a substantial drive so that this foreign 
exchange crunch is avoided. 

SHRI P .A. SANG MA: I do not 
think his question arises out of this 
particular question. But I may remind 
the hone member that though we are 
the tenth largest industrial country in 
the world, We also have the second 
largest domestic market in the world. 
N ext to China, we are the largest in the 
domestic market. 

SHRI K. RAMAMURTHY : Mr. 
Speaker, Sir, the Sing~.pore Trade 
Delegation to our country comprised 
even the electronic industry people who 
are settled in Sing~'pore and also some 
other industrialists who arc very much 
interested to get goods from our 
country, apart from the traditional 
items like handloc'ms, ~spices and other 
things. I would like to know from the 
hon. Minister whether the Trade Tej;)m 
which visit ed our country from 
Singapore has identified certain areas 
of manufactured goods in the field of 
engineering as well as electronics for 
importing to Singapore. If so, is 
there any proposal regarding the visit of 
our Indian team to Singapore in the 
near future to sort out this problem? 

SHRI P.A. SANGMA : The Trade 
Te~m was not the official team. It was 
a private team which has come to 
India. But I think that was in response 
to my pcrsof'al request to the Minister 
of Commerce of Singap':)fe, when I 
visited Singapore in September last 
year. We found that Singapore was 
not aware of the capabilities of India as 

to what is 600d arId what is bad. So, 
we invited them saying that they should 
sponso~ a trade team to India and in 
response to that' they have sponsored 
this team. They have come and they 
were busy here from 4th to 17th. They 
visited various parts of the country, 
including B.)mbay, Madras and 
Bangalore and they had seen all aspects 
of our ;ndustry and some items had 
been identified for the new thrust, 
which I had replied to part 'd' of the 
main question. 

[Tran~/ation] 

Availability of Wool for Traders in 
Uttar Pradesh 

*800 SHRI HARISH RAWAT : Will 
the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether Government are aware 
that the traders of Dharcbula. Mu['syari, 
Didihat areas in Uttar Pradesh 
purchase wool in large quantity from 
Nepa 1 ; 

(b) if so, whether these trad ers have 
not been getting wool from Nepal for 
purchase in desired quantities for the 
last two years ; and 

(c) if so, the steps Government pro-
p..'se to take to make good quality 
wool available in these areas so as to 
protect the interests of local wool 
traders and weavers? 

[Engli!Jh] 

THE .\llNISTER OF SUPPLY AND 
TEXTILES (SHR! CHANDRA 
SHEKHAR SINGH) : (a) to (c). A 
statement is laid on the Table of th~ 
House. 

Statement 

(a) and (b). The Government have 
received reports about shortage of 
Nepali wool in the hilly area') of Uttar 
Pradesh including Cherchula.. Munsyari 
and Didihat. 
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(c) In order to meet the situation 
created by the shortage of Nepali wool 
in the said areas, the Kbadi & Village 
Industries Commission have already 
taken the following steps: 

(1) During 1984-85, Khadi & 
ViIJage Industries Commission 
made a provision of Rs. 15 
lakhs for procuring and supply-
ing the required quality and 
quantity of raw wool from 
Rajasthan to the 10c:11 artisans 
'no loss no profit basis'. 

(2) 3,000 kgs. of Nepal wool which 
was purchased during the last 
year has been moved to 
Munsyari and made available 
for the 10cal artisans. 

(3) 2,039 kgs. of scoured long 
staple cross-breed wool has 
been supplied and kept near 
Pithoragarh for distribution to 
local artisans. 

(4) An amount of Rs. 20 lakhs has 
been made available to the U.P. 
State KVI Board for setting up 
a Wool Bank for procuring raw 
wool from Uttarkhand area and 
also from other parts of the 
country. This wool would be 
made available to the local 
artisans in Utterkhand area. 

[Translation] 
SHRI HARISH RAW AT: Mr. Spea-

ker, Sir, the hon. Minister is aware that 
Indian artisans manufactur~ woollen 
garments of export quality. The wool 
supplied to them used to be of g'.)od 
quality and at low rates. But the wool 
being supplied by the K.V.I.C. in 
Rajasth an is not of that quality and its 
price is also high. I went to know from 
the hon. Minister whether Government 
will make arrangements to procure 
wool as per the requin.ments of Indian 
artisans from Nepal after hoJdmg nego~ 

tiations with that Government until sush 
time as a trade agreement in tbis field is 
r e ached with China? 

SHRI CHANDRA SHEKHER 
SINGH: We are fully seized of the 
difficulties in this matter. The raw wool 
which used to come from Nepal was not 
being procured under any bilateral 
agreement and there was no procedural 
restriction on its imports. For some 
reason, difficulty is being experienced in 
its procurement for the last 2 to 3 
years. In this regard, 1 fully agree with 
what has been said in the reply that the 
artisans should be provided with fun 
assistance which at present is not being 
done. On receipt of this question, we 
have asked the State Government to 
book into this question and on our part 
we are prepared to give whatever assis-
tance is required from the Government 
of India. 

SHRI HARISH RAW AT: The hone 
Minister has not replied to that part "r 
my question in which I had a,sked whe-
ther negotiations would be held with the 
Governmcr:t of Nepal so as to· maintain 
the supply. My second supplementary is 
that since a lasting sol ution lies in 
providing assistance to the sheep rearers 
then, whether you propose to start a 
centrally sponsored scheme to encourage 
sheep rearing on a large scale? 

SHRI CHANDRA SHEKHAR 
SINGH: This is a question which is 
very marginally related to our Ministry. 
This mainly concerns with the Ministries 
of Agriculture and Industry. But, whai: 
is needed is that the State Government 
should send a propos,\) after making 
thorough investigation and survey 
indicating the guantum of assis tance and 
the names of the Ministries from whom 
it is required and then only can we take 
some decision after giving consideration 
to all aspects of such a proposal. We 
are of the vic:w that the quantum of 
assistance being given by the K.V.I.C. is 
insufficient and, therefore, in view of its 
importance, we have writt en to the 
State Government. Action will be taken 
soon after a reply is received from them. 

[English) 
SHRI C.P.N. SINGH: The hone 

Member, Shri Harish Rawat, bas asked 
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the bon. Minister whether his Ministry 
would see to it or h:lVe some arrange-
ments with the Government of Nepal 
for this particular wool trade. Now, 
there bas been a lot of talk about the 
bilateral relations with them. The hon. 
Member, Shri Rawat, comes from the 
border area and he knows thJt the 
economy has a lot to dJ with a wool 
trade that comes from N epa\. Now, wili. 
his Ministry try and have this arrange-
ment with Nepal or nOl ? 

SHRI CHANDRA SHEKHAR 
SINGH : If that is going to help the 
situation, certainly we shall consider. 

Taxation on Inter-State Consignment 
Transfers 

*801. SHRIMATI BlBHA GHOSH 
GOSWAMI 

SHRI BASUDEB ACHARIA : 
Will the Minister of FINANCE be plea-
sed to state: 

(a) whether Government prop:Jse to 
bring forward ~uitable legislatlOn and 
frame the rules regarding taxation on 
Inter-State Consignment trar:sfers ; 

(b) if so, when, and 

(c) the reaSJns for the delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
A conference of Chief Ministers held on 
28-5-1984 recommended by consensus 
different aspects of framing legislation 
for taxing inter-State cODsignment trans-
fers. The Government has not yet taken 
decision on the various issues involved. 

SHRIMATI BIBHA GnaSH 
GOSWAMI: The legislation concerned 
is of most vital interest to ail the States. 
It is not a. regional or local issue. S,,), 
Government should hJ.ve given us mare 
details in their first reply. Anyway, I 
have with me the summJ.ry record of the 

Conference of Chief Ministers held on 
28th May 1984. Here, there is a set of 
unanimous recommendations, and the 
last line of it says: 

"Further that the legislation to 
implement the above be introduced 
at the earliest 0PPJftunity." 

In view of this, and also in view of 
~he Lict that the St.ltes are losing an 
enormous quantity of potential resources 
d:le to failure on the part of Central 
Government t:J PJ.ss the ne~essary legi-
slation, I want to know from the 
Minister whether G-::>vernment will bring 
the legislation im:nediately in this 
H~)use, in this SeSSi0i1 of the H~use, and 
pass it during the C'.lrrent session. 

SlIRI JANARDHANA POOJARY: 
Here, I want to men jon that the 
Group that h:ts b~ei1 set up by the 
Chief Ministe;:s, Le. the group headed by 
the Finance Minister with the Chief 
Ministers of some of the States, has not 
come to a consensus regarding the 
proceeds of the proposed conc;ignment ..• 

'SHRIMATI BIBHA GHOSH 
GOSWAMI : It is not necessary. It was 
don e aftet wards. 

SHRI JANARDHANA POOJAR Y : 
That is, how th:y are to b~ disbursed. 
So, a Chief Ministers' Conference was 
convened on 28- 5-1984. Som~ recom-
mendations were made; but as the hon. 
Member knows, a n~w Government has 
come into existence in the month of 
January 1985. We are looking ioto all 
the aspects. A fresh look will be there, 
and the Government has not taken a 
decision. It is under consideration. 

PROF. MADHU DANDAVATE: 
Governm cnt is always continuous. 

(Interruptions) 

SHRIMAT[ BlBHA GHOSH 
GOSWAMI : In a 1 etter dat ed the 5th 
October 1984, the then Finance Minister 
b reply to a letter from the Chief 
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Minister of West Bengal to the Prime 
Minister had stated-I quote: 

"The Central Government is 
aware of the anxiety of the State 
Governments to g~t the proposed levy 
of consignment tax finalised in the 
context of the growing need of the 
States for mobilishing additiona t 
resources. As you know, the resolu-
tion adopted in the Chief Ministers~ 

Conf~rence held on 25- 8-84 gives the 
broad outlines of the scheme for the 
levy of the prop.)sed cons' gnment tax. 
While working out on them, there 
arose several important constitutional, 
legal and other issues ar.d it required 
time to sort out the s:.~me. Beside, 
the Ministry of Law was extremely 
busy wi th certain other 1 cgislative 
matt ers. For these reasons, it \\tas 
not p_)ssib:e to get the proposed BiU 
ready for introduction in the last 
session of Parliament.·' 

Last session means, the last monsoon 
Session. 

Originally, the nat ional Law Com-
mission had made the r('comme~dation; 

and on that recommenda tion, the 46th 
Amendmer.t of the Constitution was 
there. So, may I know from the Minis-
ter what exactly are these issues which 
~ould not be sorted out in the last more 
than seven months? 

SHRI JANARDHANA POOJARY: 
I is true that there was a Law Com-
mission's report; and in the 61st Report, 
they have recommended this; and we 
have amended the Constitution. There 
was the 46th Amelldment also, to that 
effect. Now, as I said e..lrlier, we are 
having a fresh look at all the issues; that 
means the implications and others. 
Therefore, the Government is looking 
into the question ...• 

SHRI C. MADHAV REOD!: We 
came to know that there was already a 
consensus with regard to the apportion-
ment of the taxes; and according to that 
consensus, the entire proceeds were to 
gO to the States. In view of this,. where 

was the hitch about coming to a deci-
sion, and introducing a Bill in Parlia-
ment? 

SI-lRI JANARDHANA POOJARY: 
As per the recommendations, so far as 
the disbursal amount i.e. the proceeds of 
the proposed consignment tax is con-
cerned, the sub-group did not come to 
any conclu~ion. There was a dispute and 
whe:1 1t was placed before the Chief 
Ministe~-the Chief Ministers' Con-
ference was caned on 28- 5-85- some 
recommendation h2.d been made. As 
per that recommendation, 50 per cent 
of the p:':)ceeds should go to the 
as~cssing States and another 50 per cent 
shou1d go to the pool wherein that 
distl ibution should take place. In the 
meantime, we had received so many 
representations from Administrativ ~ 
Ministries of th c Central Government. 
They also feel difficulti es ~nd that also 
we have to take ijJto consideration; that 
is why I stated, we are g)ing to have a 
fresh look at it; and it is under consi-
deration; we are looking into all the 
aspects of it. 

SHRIMATI GEETA MUKHERJEE: 
Considtring that the government conll-
nues, considering thut n~ new situation 
arises, in the meantime, will the Minister 
kindly let us know the time limit by 
which this legi slation will be introduced 
here and passed? 

PROP. MADHU DANDAVATE: 
How can he [lssure that the government 
will continue? 

SHRI JANARDHANA POOJARY: 
As already stated, I dJn~t think I have 
to repeat it once again. 

SHRI K.P. UNNIKRISHNAN : Is it 
not a fact that the former Finance 
Minister. Shri Pranab Mukherjee, had 
promisecd many S~ates Governments 
that this win be taken up immediately? 
Now you are saying that you are goirg 
to have a fresh look at it. When did 
you decide, to have a fresh Jook at it? 
Is it after this government came to 
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power in January'? 

SHRI JANARDHANA POOJARY: 
I have already stated. You did not hear 
I think. That is why aft er the new 
government has come into existence, we 
are having a fresh look at it; we are 
going into aJl aspects of it. 

Debt Burden of Developing Countries 

*804. SHRI SATYENDRA 
NARAYAN SINHA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the debt burden of the 
developing countries was discussed at the 
meeting of the International D evelop-
ment Committee of the International 
Monetary Fund and World Bank in 
April 1985; 

(b) if so, the outcome thereof; and 

(c) the stand taken by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. The debt issue was mainly discussed 
in the Interim Committee (a Committee 
of the Governors of the IMF), The 
Development Cvmmittee (a Jo int 
Ministerial Committee of the Governors 
of IMF and World Bank) also discussed 
the issue in brief mainly endorsing the 
con::=Iusions reached and recom-
mendations made in the Interim Com· 
mittee. 

(b) The Interim Committee noted 
with concern the severe debt servicing 
difficulties faced by many developing 
countries and urged the creditors and 
debtors to work in co-ordination to 
restore the creditworthiness of and 
investment climate in these countries 
through adequate flows of new 1ending 
on realistic terms and restructuring the 
past maturities of loans extended by 
privat e and official credit ors. 

(c) The views expressed by the Com-

mittee were in line wi th Government of 
India's U-inking on the debt issue. 

PROF. MADHU DANDAVATE: I 
suggest that Mr. Sinh' and Mrs. Sinha 
be clubbed together. 

MR. SPEAKER: Do you stiIJ feel 
they are apart? Why do you want to 
drive a cleavage now?' PL'ofessorsahib's 
intentions do no t seem to be good. 

SHRI SATYENDRA NARAYAN 
SINHA: The questions are not identi-
cal. I have gone through the statem':!nt 
ar:d I con[;~s~ I have not been able to 
understand the reply. What concrete 
steps were suggested to be taken by the 
Interim Committee and what was the 
rcactior of the other body? 

SHRI JANARDHANA POOJARY 
If you go through the answer part (b) 
you will find that "The Interim Com-
mittee noted .... " That Interim Com-
mittee and also the D~velopment 
Committee of World Bank, these are 
two committees; and unfortunately, the 
hon. memb(!r cou:d not find a distinction, 
difference betweer. these two committees; 
and that is why we have cleared it. 

SHRI SATYENDRA NARAYAN 
SINHA: I know the distinction between 
the Interim Committee and the D\:!velop-
ment Committee; and I know tha[ the 
Interim Committee, a group of 24, met 
a'1d prepared a note of demand which 
was considered by the Interim Com-
mit[ ee; and this is the result of the 
Committee. Therefore, I say you are 
expressing pious sen~iment and sympathy. 
What concrete steps were suggested to 
be taken up and what ac.tion has been 
taken ? 

SHRI JANARDHANA POOJARY: 
Bt:ca use he had cast some aspersions 
that he could not undersfand the reply, 
what I submitt is, this is how that 
question was formulat ed. The question 
reads. 

"Whether the debt burden of the 
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developing countries was discussed at 
the meeting of the International 
Development Committee of the Inter-
.i.ational Monetary Fund and World 
Bank of in April 1985;" 

What I ventured to say is th8t there are 
two different meetings, on e is from the 
IMF, it is the Interim Committee nnd 
another is the D..:velopment Committee 
of the World B~\nk. Two meetings were 
held. In the reply what I stated is as 
follows ab::>ut th~ steps taken: 

"The Interim Committ ~o noted 
with conc~rn the severe debt servicing 
difficuliies fac~d by m~ny developing 
countrips acd urged the creditors and 
debtors to work in co-ordination to 
restore the credit-we rthiness of and 
investment clim:! te in these countries 
through adequate flows of new len-
ding on realistic terms and restruC· 
turir.g the past maturities of loans 
extended by pri\'at e and official 
creditors." 

AN HON. ~1EMBER: It is a long 
reply. 

SHRI JANARDHANA POOJARY: 
That is why I stated that the rep1y is 
exhausive. To make it simpler I can say 
that the suggcstioas that h::lVe been 
made th;;re arc accepted to see that 
free flow c,f credit for developing c:):m-
tries, should continue. That is 0.1(', and 
the 1 erms of the assist:lflce should be 
libera 1 and on realistic bJ.sis. I think 
this is sim;>ler than what I sta ted earlier. 
The loans whieh are matured may be 
r~structured in tIle form of simpler luans 
and th~;ef.)re they c.:-n be re-scheduled 
or revi5ed. That is what was accepted. 

(Interruptions)· 

MR. SPEAKER: It is all right. No 
is not allowed. You sit down. 

SHRI SATYENDRA NARAYAN 
SINHA: It was not an aspersion. It 

*Not recorded. 

was only im'l~ination. I only meant 
that the answer W_lS r,ot clear. 

There were speCific suggestions made 
by the Group of 24 and one of them . 
was that the leading rates shculd be 
easier and the conditi0n?1ity s!-.ou1d be 
relaxed. I want to know whether it was 
suggested that a Task Force should be 
app,)inted to review the while situation 
in order to take st eps for easing out the 
debt burd'~n. I w .. mt to know from the 
Minister, what was the actual decision 
taken by the Interim COll1mi~tee or the 
Deve:oping Comm tt ce. I understand 
that they said, tint there will be no 
dialogue, no negotiation, no conditions 
etc. So, I am asking this question. Is 
that so ? 

SHRI JANARDHANA POOJARY: 
As I have alreldy stated, the suggestions 
t:lat have been made have been accepted 
by the Committee. 

Even in the rep1y I h.vc stated that 
the free flow of credit should continue 
and also that the terms of the loans 
shOUld be liberali5ed and restructured on 
a liberal basis. These are the suggestions 
mnde. 

PROF. MADHU DANDA VA TE : 
Simpler language is more vague! 

MR. SPEAKER: Sbri Gadadhar 
Saha Absent. Shrim'tti Kishori Sinha. 

SHRIMATI KISHORI SINHA: I am 
here, Sir. 

MR. SPEAKER How can you lag 
behind? 

AN HON. MEMBER: She is liven 
a back seat. 

Cbange in Foreign Excbange Regu lation 
Act 

'*806. SHRtMATI KISHORI 
SINHA: Will the Micister of FINANCE 
pleas d to state: 
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(a) whether the "Round Table" he'd 
in New Delhi in April, 1985 under the 
aegis of Europ:!an Management Forum 
has demanded changes in the Forcig!) 
Exchange Regulation Act; 

(b) whether its demand includes 
lifting of ceiling of 40 P;!f cent on 
foreign equity participation; and 

(c) ir so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). A statement is laid on the Table 

of the House. 

Statement 

The meeting of bu~iness executives 
that took place in New Delhi on 15-16 
April, 1985, under the aegis of the 
European Management Forum was not 
sponsored by any official agency. It is 
gathered from the press reports that a 
su&&estion was made at the meeting th:lt 
the current 40~,~ limit for foreign equity 
participation should be ra~sed substc:.n-
tially to enable meaningful foreign 
particip:ltion in Indian ventures. Under 
the Foreign Exchange Regulation Act, 
there is no ceiling on foreign investment. 
What it does provide for in sectiens 
26 (7), 28, 29 and 31 th,.!reof is that a 
foreign company operating i:1 India 
which h~s m~)fe than 40° ~ foreign hol-
ding will require the Reserve Bank of 
1 ndiu's perm iasion fOf undertaking any 
explnsi.)n or d iversi fic3tion in its indus-
trial, commercial or trading activity, for 
performing agency function on behalf of 
other Indian entit;l!s, fur acqUirIng 
immovable property etc. It may be 
mentioned in this con:ll'ction that 
Government's po! icy towarJ-. foreig'l 
investment continues to be sc~cclivc and 
this was also reiterated in the Tcch710-
logy Policy Statement of 1983. Uader 
this policy, our normal prcfcrcr.ce is 

for minority foreign participation not 
exceeding 40%. 

SHRIMATI KISHORI SINHA: In 
reply towards the end the Minister has 
~tated that the policy towards foreign 
mvestment continues to be selective. 
May I know the industries in which 
Government have permitted higher th an 
40 per cent share-holding? 

SHRI JANARDHANA POOJARY: 
Where there is need for very high 
teChnology and 100% export oriented 
uni ts in such cases, the policy can be 
relaxed so that the foreigners can come 
than 40 per cent equity. The particulars 
of these industries are not here with me. 
But I can say that out of total foreign 
C01l3 boration a pprovals of 752 in 1984 
151 involved eq:.:ity participation i.e. 
equity upto 40 per cent. 

SHRIMA TI KISHORI SINHA : I am 
not sat~sfied with the reply, Anyway, 
I am asking my second supplem entary. 
H::!s the Government cons~dered the 
request for extending the period of 
collaboration to 10 years? 111 what 
fie1d Government c)nsider permitting 
transfer of technology on equity partici-
pa tion basis? 

SHRI JANARDHANA POOJARY: 
It c~n b~ relaxed in high techn')logy 
and 100 per cent export oriented indus-
tries. In these cases, this policy is 
flexible. This h:1S been m~de very c1ear. 
The period of cJLabo:-ation agreement 
is generally 8 years and it can be exten-
ded on m~rit.;. Each and every case will 
be exami !led on m ~rit<:; and relaxation is 
also permissible. That is why, we have 
stated that another legislation is no t 
required. It is. flexibl e. 

[Tran s lufi 011] 

Goods Purchased fnr Vario~)s Dppartments 
of Government 

*807. SHRI MOOL CHAND 
DAGA: Will the l\Hnistcr of SUPPLY 
AND TEXTILES be pleased to state: 
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(a) the value of the goods purchased 
by the Department of Supply for the 
various departments of Government 
during the last three years, year-
wise; 

(b) the quantity of goods purchaseJ 
from th e small seal e industTi es, public 
sector undertakings and the open m:uket 
each year; 

(c) whether Government purchase 
those goods from the public sector 
undertaking~ which are available from 
the small scal e indus tri es; and 

(d) if so, the circumstances which 
these are p' . .'rchased from there. 

[English] 
THE MINISTER OF SUPPLY AND 

TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (d). A 
statement is laid on the T~ble {f the 
House. 

1982- 8 3 

SS! 218.04 

Public Sector 794.23 

Private Sector 859.82 

(c) Yes, Sir. 

(d) Except for items reserved for 
exc1u<iive purchase from SSI Units com-
petative 'PTices and capacity to supply 
the stores in required quantities are the 
over-riding considerations in such 
cases. 

[Translation} 

SHRl MOOL CHAND DAGA: You 
have taken a decision . and you have 
given this reply also that you will pur-
chase about 60 per cent goods from 
the small scale industries. You have 
also issued a nt~mber of circqlars to th~ 

Statement 

(a) Value of the total purchases 
made by the DOS and D on beh31 f of 
various Government departments includ-
ing State Governments, Union Territo-
ries and Public Sector Undertakings 
during the last three years are: 

Year 

1982·83 

1983- 84 

---- -"--_ 
Value in crores 
of Rupees 

1872.09 

2l94.28 

1984-85 (Provisional) 1651.10 

(b) It is not possible to give deta ils 
regarding quantity of goods purchased 
from any of the sectors whether SSI, 
PSU, etc. as quantity datas are no t 
additive, unit of quantity varying 
from item to item. Howeva, details 
regardir:g value of tat aI purchases 
made from various sectors during the 
last three years are given below : 

1983-84 

27C.42 

1027.70 

996.16 

1984 .. 85 (Provisional) 
(Value in crOTes of Rupees) 

184.03 

786.06 

681.01 

effect that the Department of Supply 
should purchase goods from the small 
scale industries to the extent possibl e. 
But in your reply, you have quoted 
figures contrary to your own rules. To 
my question you have replied-

[English] 

It is not possible to give details regar-
dirg quantity of goods purchased from 
any of the sectors SSI, PSU, etc. 

[Trandat ion] 
You have not been able to reply to 

my question. I had asked whether 
yourr Department of S\lpply which made 
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purchases to the tune of crores of 
rupees, would give preference while 
making purchase to Small Scale Indus-
tries as compared t~ Public Undertakings 
so as to encourage the farmer. And 
what is your rep1y? You have simply 
given the figure. What is the reason 
why you purchase such a small quan-
tity of goods from small scale indus-
tries? 

[English] 
MR. SPEAKER: QUestion Hour is 

over. 

·WRITTEN ANSWERS TO 
QUESTIONS 

[Translation] 
Mining Survey in Bundelkhand 

Region (M. P.) 

*791. SHRI DALCHA"l'cDER JAIN: 
Will the Minister of STEEL, MINES 
AND CO AL be pleased to state : 

(a) whether Government have con-
duct ed a mining survey in Bundelkhand 
region in Madhya Pradesh; 

(b) if ~o, the names of the areas 
surveyed and the quantum of minerals 
Hkely to be found area-wise and the 
action being taken for their mining; 
and 

(c) the rumber of places yet to be 
surveyed and the time by which survey 
win be completed a }cne with details in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) Yes, Sir. 

(b) Areas where survey has been 
carried out include Chattarpur, Tikam-
garb, Panna, Sagar and Demoh districts. 
Based on these surveys, the estimated 
reserves of major minerals in the Region 
are as follows : 

Name of Mineral Qty. in lakh tonnes Area/District 
where found 

Phosphorite 170 (25% P205) Chhattarpur, Sagar 

Pyrophyllite 5.7 Tikamgarh 

China-clay 0.12 Chhattarpur 
8.16 Gwalior 

Barytes 0.59 Tikamgarh 
0.30 Shivpuri 

Fire-clay 1.96 Panna 

Bauxite 0.30 Shivpuri 

Iron ore 7.7 (about 38% iron) Gwalior 

Diamond 5.3 lakh carats Panna 

Limestone 10 Sagar 
170 Damoh 
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Besides minor deposits of dlspore in 
Tikamgarh and sporadic mineralisation 
of phyrite flom Chhattarpur have also 
been located. 

Madhya Pradesh State Mining Cor-
poration is already exploiting the 
Phosphorite and PyrophylJite deposits. 
Mining of diamonds is being done by 
National Mineral Development Cor-
porationt Limited. Clay and Ochre are 
also being exploited. The extraction of 
other rmnerals on a commercial scale 
will depend on their techno-economic 
viability. 

(c) Geologica 1 mapping, survey and 
other related activities are a continuous 
process and therefore no date 'for com-
pleting the work can be set. During the 
current field season (1985-86), besides 
systematic Geological Mapping in 
Chhattarpur, Sagar and Panna districts, 
OS! i~ also engaged in investigation for 
base·metals in Damoh and Chhattarpur 
and for Potash in Panna and Satna 
districts. 

[English] 
Decline in Exports of Glycerine, Soaps, 

Detergents and Cosmetics 

*794. SHRIMATI USHA 
CHOUDHARY: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the exports of goods like 
glycerine" soaps detergents and cosmetics 
have declined substantia1ly; and 

(b) if so, the reasons for this dec line 
and the steps proposed by Government 
to increase the export of these it ems? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P . .A. SANGMA): (a) Yes, Sir. 

(b) Main reason for the decline is the 
lower off. take in the maj,)f markets. 

Steps taken to increase the exparts 
are diversifying into other markets such 
i1 s West Europe, Middle East, Far East 

and Africa, sending out Study-cum-
Sales Teams, particIpating in inter-
national fairs etc. 

Foreign Excbange Crisis 

*799. SHRI P. APPALANARA-
SIMHAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are antici-
pating foreign exchange crisis; 

(b) if so, the reasons therefor and 
the details thereof: and 

(c) the measures proposed to meet 
the impendil"g crisis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

(b) and (c), Does not arise. 

Production and Cultivatioa of Opium 

*802. SHRI AMARSIGH 
RATHAWA: 

SHRI 
RAWAT: 

KAMLA PRASAD 

Will the Minister of FINANCE be 
pleased to state: 

(a) the names of the States which are 
producing opium in the country; 

(b) whether there is a great demand 
for opium within country and also for 
export purpos es; 

(c) the steps being taken to cultivat e 
more opium in the country; 

(d) Whether any survey has been 
conducted in this respect to find suitable 
land t(' cultivate poppy; and 

(e) if so, the details of the findings? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
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JANARDHANA POOJARY): (a) to 
(c). A statemeet is laid on the Table of 
the House. 

Statement 

(a) At present, the cuHi va ti on of 
opium poppy in the country is under-
taken in the State of Madhya Pradesh, 
Rajasthan and Uttar Pradesh. 

Year Quanti ty of opium 
exported 

(b) The productio.l of opium in India 
is essentially export-oriented. Some 
quantity of opium is also used within the 
country for production of opium r.lkaloids, 
m~dicinal opium cake/powder, etc. 

The qu ... ntity of opium exported and 
the quanti ty used within the country 
during the past three years are as 
follows :-

Quantity of opium used 
within the country 

(in tonnes at 90° Cons.) 

1982-83 845 

1983-84 676.7 

* 1984-8 5 684.8 

( ·provisional) 

(c) to (e) : The current international 
market situ()tion for Indian opium and 
the accumulation of large stocks of 
opium in our factories do not warrant 
any increase in the area under poppy 
cultivation. Hence, no survey to find 
suitable land to cultivat e opium has been 
conducted. 

Com plaints regarding Loans to Needy 
Under Self-Employment Scheme in 

Kerala 

*803. SHRI K. MOHANDAS: 
Will the Minister of FINANCE be plea-
sed to state : 

(a) whether he has received com-
plamts from Kerala regarding non-
co op era tiVt, attitude of banks in 
providing loans to the needy under the 
self-employment scheme; and 

(b) if so, the stc ps taken to remedy 
the situation? 

(Approx.) 

137.2 

130.2 

93.7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). Complaints are reCeived from 
time to time regarding difficulties faced 
by individuals in various States with the 
banks in respect of the Scheme for pro-
viding Self-employment to the Educated 
Unemployed Youth which was intro-
dUCed in the year 1983-84. Banks 
have been directed from time to time 
to expedite disposal of applications. 
The working of the scheme is also 
discussed at times in the meetings of 
the State Level Bankers Committee-
Instructions have been sent to the State 
Governments that the District Advisory 
Committees should be asked to meet 
atleast once in a month to oversee the 
progress 0 f the scheme. 

Geo logical Survey in 8 irbhum 
West Bengal 

*805. SHRI GADADHAR SAHA: 
Will the Minister of STEEL, MINES 
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AND COAL be pleased to state: 

(a) whether any geological survey 
has been cor ducted to find out coa 1 and 
steel mineral deposits in the District of 
Birbhum, West Bengal; 

.(b) if so J the location where such 
deposits have been discovered; 

(c) whether any exploration activities 
have been undertaken to explore coal 
etc; and 

(d) if so, the results achieved 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (StIRJ K. 
NATWAR SINGH) : (a) to (d). As a 
result of the surveys for minerals 
carried out by the Geological Survey of 
India i 1 the Birbhum district of West 
Ber, gal_, a total reserve of about 533 
millio:1 tonnes of coal has been esti-
mated. Low gr.;dc iron ore wjth iron 
content varying flom 28~~ to 59:'~ 
occurs in the areas associat ed with 
Gondwana sediments. 

Besides the known coal occurrences 
in tbe Aurang-Kan.wartala (Kasta Area) 
and Gangaranchak-Bhadulia areas in 
Birbhum, the Geological Suney of 
India has recently discovl red the 

Written Answers 

occurrence of thick coal seems in the 
Dewanganj area near Suri. Detailed 
exploration of coal by the Central 
Mine Planning and Design Ins~itute 
(CEMPDI L), a subsi diary of Coal India 
Limited, is presently in progress at the 
K'asta area and the G .S.l is carrying 
out further investigation for coal in the 
Dewanganj ar ea. 

Loan/Grants to Jammu aod Kasbm ir 

808. PROF. SAIFUDDlN SOZ: 
Will the Minister of FINANCE be 
pleased to state : 

(a) the amount of money allotted to 
the Jammu ard Kashmir by Union 
Government as grants during the three 
year period ending 31st March, 198 5, 
year-wise; 

(b) the amount allotted as 103n for 
the same period year-wise ; and 

(c) the ratio between loans and 
grants? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). A statement is laid on the Table of 
the House. 

Statement 

Celltrair.ssistance released to the Government of J and K and the percentoge of 
Loan and Grant during 1982-85 

1982·83 1983 .. 84 1984-85 
Loan Grant Loan Grant Loan Grant 

Central assistance 132.30 65.02 157.71 77.26 173.73 86.88 
released for State 

Plan 
(in Rs. eror es) 

Percentage of 66.85 33.15 67.12 32.88 66.66 33.34 
Loan and Grants 

Other than the above a medium term loan of Rs. 10 crores was released to 
the State during 1984-85. 
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Trade Between India and Mexico 

*809. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether it is a fact that trade 
between India and Mexico h"s increased 
considerably during the last two years; 

(b) if so, the details lhereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P.A. SANGMA): (a) and (b). 
No, Sir. The tw o-way trade between 
India and Mexico has rlot ir:creased dur-
ing the years 1982-83 and 1983-84 as 
compared to 1981- 8 2. The full year's 
figures for 1984-85 are not yet 
available. 

Modernising Mining Methods 

*810. KUMARI PUSHPA DEVI: 
Wiil the Minister of STEEL, MINES 
AND COAL be pI eased to state: 

(a) whether Government have a pro-
posal to mcderr.ise mining methods in 
the country; 

(b) if so, the amount ea;marked in 
the Seventh Five Year Plan for this 
purpose; 

(c) the scheme prepared thercfJre 
and 

(d) the steps token in this regard in 
the Sixth Five Year Plan period. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH) : (a) to (d). Moder .. 
nisation of mining methods is a conti .. 
nuing process. Steps taken in regard 
to mining are generally a part and 
parcel of the mining projl!et. It is. 
therefore, not possible to indicate 
precisely the investment ill this regard. 

Steps taken in the 6th Plan and pro-

posed to be continued in the 7th Plan, 
in regard to co:ll, mines, inc1ude 
introduc:ion of large caplcity excava-
tion equipment, mechanisation, modern 
power suP?ort longwall equipment, tele-
monitoring sys~em$ etc. 

Simib.rly, b. the mines of public 
sector unit~ engaged in the production 
of non-ferrou~~ metals, modern equip-
ment and techniques are being intro-
duced where possible. 

Educatii"lg Public Against Smuggling 
and its Effect 

5964. SHRIMATI PHULRENU 
GUllA: Will the Minister of FINANCE 
be pI eased to state: 

(a) whether Government hz.ve taken 
steps for educating the public opinion 
against smuggling and its bad effect on 
economy; 

(b) if so, the details thereof; 

(e) the progress made in the matter; 
and 

(d) the steps taken/proposed to dispel 
the craz; for foreign goods? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to 
(c). Steps taken for educating the 
public regarding the harmful effects of 
smuggling on economy and to dis .. 
courage the craze for foreign goods 
include the following: 

(i) Suitable insertions in newspapers 
on all-India basis and car:ying 
out of special supplements by 
the newspa pers ; 

(ii) Radio broadcast of a feature, 
entitled "Phoren peddlers" 
produced by All India Radio 
on behelf of the Customs 
D..!partment ; 

(iii) Exhibition in cinemas all over 
the country of two documentary 
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films on smuggling produced by 
the Films Division in major 
Indian languages ; 

(iv) Telecast of st<:tic and movie 
spots; 

(v) Printing of a message that 
"smuggling harms th~ nation" 
on'the labe 1s of notificaf ons and 
other materials despatched to 
vari0us members of the public 
ar.d trade. 

(d) Appropriate cconom:c and fisc~l 
measures have been taken to increase 
the domestic production of quality 
good sat internationally competitive 
prices in respect of certain sensitive 
Hems like watches, electronics, clc. to 
dispel the Cr~zc for foreign goods. 
Besides, intelli gence-bascd, concerted 
raids ar.d searches are carried out 
against the op'::n dIsplay and sale of 
foreign goods. 

Leakage of Amonia Gas in Industrial 
Township of Nagda 

5965. DR. G. VIJAYA RAMA 
RAO : Will the Minister of SUPPLY 
AND TEXTILES be pleased to ~tate : 

(:1) whe ther amonia gas leaked from 
the Birla-owncd Grasirm factory in the 
industrial township of Nagda in Madhya 
Pradesh; 

(b) whether Government are aware 
of such leakage as report ed in the 
'Indian Express' of the 22r.d April, 
1985 ; and 

(c) if so, action Government propose 
to take against the defaulters 1 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Yes, 
Sir. 

(c) The Company has reported that 
adequate precautionary steps have been 

taken in the matter and the incident 
has been rep,)rtcd to the concerned 
Sta'e Governmt..:nl ~.,llhorities, who 
have inspc( ted the spot of leakage 
on the same day. The matter has been 
referred to the State Government for 
COfllments with a view to taking further 
necessary action. 

Export of Cut and Polished Diamonds 

5966. SHRI HARIHAR SOREN: Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether the export of cut and 
poli~hcd diamonds has registered a fall 
in 1984-85; 

(b) if so, the reasons in this regard; 
and 

(c) the total amount wonh of cut and 
polished diamonds exported from India 
in the past three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) : (a) Yes, Sir. 

(b) Some of the reaso;}S for the 
marginal decline in the export of cut 
and p 0 1bhcd diamond.;; included general 
recess 10nary market conditions besides 
hik e in interest rates in m ljor markets 
abroad, reluctance on the part of Indian 
exporters to sellon long term credits, 
ard the rising strength of the dollar. 

(c) The provis ional value of exports 
of cut and polished diamonds from 
India in the past three years was: 

April, 1982 

April, 1983 

April, 1984 

(Value in Rs. crores) 

March 1983 

March 1984 

912.83 

11 88.89 

~farch 1985 1172.10 

Steps to Save Doon Valley and Shivalik 
Hills in U .P. from Losing Fertility 

5967. SHRI DHARAMVIR SINGH: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 
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(a) whether Doon Valley and 
Shivalik hills in Uttar Pradesh are still 
being destroyed to obtain wood stone 
and other minerals; , 

(b) if so, whether it is likely to affect 
adversely the fertility of fertile plains in 
Meerut Division in future; and 

(c) if so, the steps proposed to be 
ta ken to save plains from losing its 
fertility 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI· K. 
NATWAR SINGH): (a) No, Sir. 
Mining operatiors for limestone/roek-
phosphate in Doon Valley on the 
Garhwal Diviskn have been curtailed 
severely to minimise the adverse effects 
of such operations upon environment 
and eC(Jlogy. In eomrliance with the 
Supreme Court's order dated 12-3- 85 
several mines have been closed perman: 
ently, 19 mines are being scrutinised by 
High Powered Committee constituted by 
the Supreme Court itself and only 6 
mines at present have been allowed to 
conti;me mining operation. Abandoned 
mines are now being taken up for recla-
rna tion with the h ell' of Eco-Task Force 
of the Department of Environment. Ban 
on green-feIling continues to be in ope-
ration above an altitude of 1000 m. or 
on slopes steeper than 30 degr~es. 

(b) and (c). Since no minin"g activities 
are being carried on in the south slopes 
of the Sivulik range adjoining Meerut 
Division, the question of ad,Terse effect 
of mining upon the fertility of the 
plains in Meerut Division does not 
arise. 

Import of Polyester Filament Yarn 

5968. PROF. BIMAL KANfI 

GHOSH: Will the Minister of SUPPLY 
AND TEXTILE') be pleased to state: 

(a) the quantum of polyester filament 
yarn imported during the Sixth Fi ve 
Year Plan period 1 980-8 5 as compared 
to the target fixed for such imports; 

(b) whether the actua] impJrt was in 
excess of the target init:aHy fixed for 
such imports during the said period, the 
reas::>ns thereof; 

(c) the <iemand for polyester filament 
yarn in the country and indigenous 
production during the same period; 

(d) the Seventh Plan target for 
indigenous production and imports of 
polyester filament yarn; and 

(e) the year-wise break up of (a) to 
(d) above? 

THE MINISTER OF SUPPLY" AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (e). No 
target for import of polyester filanlent 
yarn during the Sixth Five Year Plan 
period was fixed. Demand for Polyester 
Filament Yarn during 1 q 84-85 (at the 
end of S ixt h Fi v e Year Plan period) was 
estimated at 30,000 tonnes. 

A Stat ement showing indigenous 
production and imports of Polyster 
Filament Yarn is enclosed. 

(d) The Working Group on Textile 
Industry for the Seventh Five Year Plan 
has estimated the demand for Polyester 
Filament Yarn to be 78,000 tonnes by 
1989-90. 

Statement 

Year Product ion of 
Polyester Filament Yarn 

1 2 
--------- ------ --" -

1980-81 

1981-82 

10,685 

15,508 

(Quantity in tonnes) 

Imports of 
polyester Filament Yarn 

3 

11,072 

16,620 
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---._----_._---------
1 

1982·83 

1983-84 

1984-85 

2 

1.4,687 

47,989 

54,6 S 6 (Estimated) 

Shortage of Coal in Tea Gardencs 
of N('rtb Bengal 

5969. SHRIMATI INDUMATI 
BHATTACHARYYA : Will the Minister 
of STEEL, MINES AND COAL be 
pleased to state: 

(a) whether the Coal India Ltd. 
has received complairts about acute/shor-
tage of coal in the tea gardens of 
North Bengal; 

(b) if so, the details thereof; 

(c) the reasons for inadequate 
supply, if any ; 

(d) the annual requirement of 
coal in the tea ~ardens in North 
Bengal and the exten t t" which these 
requiremer.ts were fulfilled durirg 
1984 ; 

(e) the trend of supplies during 
the period between January and April 
19S5 as compared to the supplies 
during the correspondi ng period in 1983 
and 1984 ; and 

(f) the steps taken proposed to 
meet the full requirements of the North 
Bengal tea gardens? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (f). The 
information is beiLg collected and will 
be laid on the Table of the House. 

Poor performance in public sector 
and specially in steel plants. 

5971. SHRI PRIYA RANJAN DAS 

3 

13,350 (Provisional) 

6,202 (Proviaiona)) 

1,406 (Estimated) 

MUNSI : Will the Minister of STEEL, 
MINES AND COAL be pleased to 
state: 

(a) whether attention of his 
Ministry has been drawn to news item 
in the 'Financial Express' of 2nd March, 
1985 wherein it has been stated that 
the Chairman of the Public Enterprises 
Sel eetion Board stated that reason for 
poor performance in public sector and 
specially in steel plants is due to 
political interference in the affairs of 
management ; and 

(b) if so, the reaction of Govern-
ment thereto '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL 
(SHRJ K. NATWAR SINGH) (a) : Yes, 
Sir. 

(b) Shd Bill imoril has made these 
observations in his personal capacity. 
Government does not agree with his 
views that the functioning of the public 
sector is impeded by any so called inter .. 
ference as Government does not unnece .. 
ssarily interfere ir the functioning of the 
public sector. SAIL plants have not 
been able to operate at their rated 
capacities mainly because of constraints 
of adequate and the right quality of 
coking coal, deterioration in other raw 
materials, inadeduate power supply, 
obsolete teChnology and ageing ~f plants. 
To achieve the rated capacity, efforts 
are being made to ensure adequate 
inputs and of right quality, improve-
ment in raw materials, better mainte-
nance and technological upgradation by 
refurbishing and revamping of the steel 
plants. 
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Programme of Bank of Maharashtra for 
Education of Wives of Bank Omcials 

5972. SHRI WAY KUMAR 
MISHRA : Will the Minister of 
FINANCE pleased to state : 

(a) whether the Bank of Maharashtra 
has an education programme to educate 
the wives of ·the Bank officials and has 
opened classes for this; 

(b) what type of education (special) 
is imparted to wives of the Bank 
officials; 

(c) the details thereof; and 

(d) whether the Bank appointed a 
former high Executive of the Bank as an 
adviser to this programme and if so, 
the details thereof including the remune-
ration paid? 

THE MrNISTER OF STATE IN THE 
M[NISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): (a) to (c). 
Bank of Maharastra has reported that it 
had conducted training programme of a 
short duration for the wives of its 
executives during the last few years. 
This programme was intended to impart 
an awareness of social service and 
motivate the wives of the executives to 
participate in bank's schemes for social 
objectives. 

(d) Th e Course was conducted by 
M Is. Besant Raj Consultants (P) Ltd. 
during the years 1980, 1981 and 1982 .. 
From 1983 onwards, this programme 
is being conducted by the Faculty 
Members of the Staff College of the 
Bank. MIs Besant Raj Consultants (P) 
Ltd. were paid the following fees in 
addition to expenditure on hotel accom-
modation, conveyance etc. 

1980 .. Rs. 27,957.00 

1981 ••. Rs. 14,812.30 

1982 ... Rs. 10,071.00 

Problems of Ship-Breaking Industry. 

5973. SHRI DIGVIJAY SINH 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) what are the main problems 
facing the ship.~reakiQg industry it' 
Saurashtra; 

(b) according to the representations 
received by Government, how many 
workers are effected; and 

(c) whether this problem bas been 
further aggravated by the demand for 
retrospective excise duties? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). The 
shipbreakers of the Saurashtra region 
have represent ed that the shipbreakina 
industry in that region suffers from 
problems of inadequate infrastructurai 
facilities, restriction in annual allotments 
of ships, inadequate availability of 
Oxygen and LPG, recent imposition of 
excise on scrap arising out of scrap 
ships etc. The total estimated number 
of workers employed in Alang and 
Sachana is about 9,000. 

(c) Representations against retros-
petive imposition of excise duty on the 
arisings of shipbreaking have been 
received and the matter is presently under 
c0nsideration of the Government. 

Exemption of Excise Du ty to Eastern 
Metal and Ferro-Alloys Ltd. Cuttack 

5974. SHRI ANADICHARAN DAS : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Eastern Metal and 
Fen o-Alloys Limited, a factory located 
at Haridaspur, Cuttack, Orissa is manu· 
facturing ferro-alloys using aiu~iDo
thermic process without the aId of 
power. 

(b) whether according to notification 
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issued by Government vide No. 209/83, 
this unit is exempted from paying the 
E"cise Duty ; and 

(c) the re3sons why the Excise 
Department is pressing the unit to pay 
the excise duty? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDANA POOJRY): (a) to (c). MIs 
Bastern Metal and Ferro-Alloys Limited, 
Haridaspur, Cuttack, Orissa are manu-
facturing ferro-alloys using alumino-
thermic or Thermit process. As per 
notification No. 209/83, now superceded 
by notification No. 62/85-CE dated 
11- 3-8 5, units manufacturing ferro-
alloys are eligible for exemption from 
excise duty if mar~ufactured without the 
aid of power employing the alumino-
thermic or Thennit process. Collector 
of Central Excise, Bhubaneshwar has 
held that the unit is using power in the 
manufacture of ferro-alloys and hence 
would not be eligibl e for exemption from 
excise duty under the said notification. 
The unit has disputed the decision and 
has gone to court. The matter is 
subjudice. 

Setting up of Jute Mills in Raigarb, 
M adbya Pradesh 

5975. KUMARI PUSHPA DEVI : 
Will the Minister of SUPPLY AND 
TEXTILS be pleased to state: 

(a) the number of jute mills set up 
in Raigarh district, Madhya Pradesh; 

(b) whether there have been enough 
scope for setting up of more number of 
jute mills in that district ; and 

(c) if so, the steps taken to set up 
more number of jute mills in that 
district to create better employment 
opportunity for th: local unemployed 
people '1 

THE MINISTER OF SUPPJ .. ¥ AND 
TEXTILES SHRl CHANDRA 
SHEKHAa SINGH): (a) There is one 

jute mill in Raigarh district, Madhya 
Pradesh. 

(b) and (c). There is no proposal 
under consideration of the Government 
to set up any new jute mill in Raigarth 
district of Madhy Pradesh. The existing 
capa-city of jute industry in the country 
is considered adequate. 

Gaya Cotton and Jute Mills 

5976. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of Supply 
and Textiles be pJeased to state: 

(a) wh ether it is a fact that Gaya 
Cotton and Jute mills controlled by 
the National Textiles Corporation has 
almost become a sick upit ; 

(b) if so, the remedial measures 
proposed to be taken by Government 
in the matter; 

(c) if not, the amount of profit earned 
by this unit during the last four years; 

(d) whether the workers of these mills 
have not received their wages for the 
past four months; 

(d) if so, the reasons therefor; and 

(f) the action Government propose to 
take in the matter? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH) : (a) to (c). Dur-
ing thtl last four years, the 101Sel 
incurred by Gaya C'Jtton and Jute Mills 
have been as follows: 

Year (Rs. in lakhs) 

1981-82 26.80 

1982-83 74.70 

1983-84 214.08 

1984-85 167.76 
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The following steps have been taken! 
are being taken to improve the ,perfor-
mance of this mill : 

(i) arrangements are being made for 
timely procurement of cotton 
from different available channels; 

(ii) working capital has been rep;en-
ished to the extent of cash losses 
incurred 

(iii) effecting modernisation of plant 
and machinery; and 

(iv) eff..:cting rationalisation of work-
load and labour force. 

(d) No, Sir. All permanent w,Jrk ers 
ha ve been paid their wages regularly. 

(e) and (f) : Do not arise. 

Setting up of Silk and Tussor Cotto n 
Industries in Birbhum in West Bengal. 

5977. 'SHRI GADADHAR SAHA: 
Will the Minister of SUPPL Y AND 
TEXTILES be pleased to state: 

(a) the utilisation of raw material for 
silk and tussor industry in Birbhum in 
West Bengal ? 

(b) in view of the sufficient culti-
vation of tut plantation and rearing of 
cocoons in some areas of Birbhum, West 
Bengal, which is considered essential 
raw materials for gro'Nth of silk and 
tU5sor industry, what are the schemes in 
Central sector for setting up of silk 
and tasar cottage industry in Birbhl'm ; 

(c) the financial and institutional 
a~sistance provided so far for setting up 
of this industry; 

(d, whether any survey has been 
conducted by Central agen~y for proper 
study of the prospects of this industry; 

(e) if so, the details thereof; and 

(f) if not, the reasons thereof; 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) In West 
Bengal 700 tonnes of mulberry raw silk 
and eleven tonnes of Tasar raw silk was 
produce<l during 1983-84. The silk 
produced is utilised by' the Handloom 
weavers ~.nd Khadi Institutions in West 
Bengal but specific information about 
consumption of mulb :!rry and tasar raw 
silk in Birbbum district is not avai-
lable. 

(b) and (c). Inter State Tasar 
project being implemented by Central 
Silk Board in West Bengal under Indo-
Swiss Technical Cooperation programme 
covers development of Tasar Silk 
Industry in Birbhum D : strict also. 
Under the project a sum of Rs. 18.32 
lakhs has been released so far the Tasar 
Sector, a Basic Seed Mu1tiplication-cum· 
Training Centre is functioning at 
Mohammed BaZ3ar for arrangitlg pro-
duction and supply of Tasar Basic 
Silkworm Seed to State leve;;l pilot pro· 
j.!ct Centres fJr further multiplication 
and supply of quality silkworm se:::d to 
the Tasar rearers. Similarly under the 
Mulberry Sector, CSO has established a 
Regional Research Station at Bolpu:- in 
Birbhum District for taCkling 
the problem of sericu1turists in the 
area, Further an extension 
Centre for Mulberry has also 
been established in Birbhum District for 
dissemination of improved techniques of 
mulberry cultivation and silk-worm reilr-
ing among the farmers. 

(d) to (0. A survey was organised by 
Central silk Board to study the prospects 
of Mulberry Sericulture D~vclopment 

m Birbhum district and the intensive 
sericulture development project envisaled 
for Birbhum district to cover 1000 acres 
mulberry plantation is a result of this 
survey. 

Minerals in Srikakulam District of 
Andhra Pradesh 

5978. SHRI H. A. DORA Wi1: 
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the Mir.ister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the minerals available in Srikaku-
lam District of Andhra Pradesh ; 

(b) whether any survey has ever 
been conduct cd there; and 

(c) the steps taken by Government 
to establish industry bascd on minerals 
available there? 

THE MINISTER OF STATE 
IN THE DEPARTMENT OF STEEL 

(SHRI K. NATWAR SINGH) (a). 
The Min~rals available in Srikaku-
l::m District of Andhra Pradesh are clay. 
manganese, sillimanile, graphite, quartz 
and building materials. 

(b) Yes, Sir. 

(:) Sted Authority of India Limited 
bas taken mining leases for manganese, 
while quartz is beir.g explvited by a 
private company. Of the other minerals, 
only clay and bui1dipg materials are at 
present of eco1l0mic significance. 

Abolition of Freight Equalisation 
Scbeme in Respect of Steel. 

5979. PROF. P. J. KURIEN: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether Government h:.-.ve decided 
to abolish the freight equalisation scheme 
in respect of steel; 

(b) if 80, whether States like Kerala 
win have to pay mu",h higher price for 
this commodi ty now ; 

(c) whether Kerala ha3 repres~n(ed 
apinst the abolition of this scheme; 
and 

(d) if so, whether Government 
propose to consider any Dther sCheme 
for compensating the States which will 
be bit hard by the abolit~on of the 
feeigh .. equahsation schem e 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). The 
d.!cision to phase out the Freight 
Equalisation Scheme in respect of iron 
ar.d steel has been taken on the basis of 
the National Trzhsport Policy Commit-
tee recommendation which in its report 
to Govcrment had observed that C'frcight 
equalisation has had little effect on 
generating employment activity in back-
ward regions. Freight equalisation in 
industrial commodities d~ es not meet the 
desirable objective of dispersal of econo-
mic activity but can lead to non-optimal 
L.1cation (f L dustries. We, therefore, 
recomm'?' d that it should be phased 
out." 

The modalities and time phasing of 
the withdrawal of thc freight equalisa-
tion scheme in respect of iron and steel 
are being worked out in consultation 
with the Ministries/Departments conc'!r-
r.ed. \Vhi: e working out the mOdalities 
abolition, care is being taken to ensure 
that the industries/consumers located 
away from the integrated steel plants are 
rcqU!Hd to b~ar only the mlDlmum 
extra cost a5 and when this scheme is 
phased out. 

(c) )res, Sir. 

(d) No, Sir. 

SC(ST Officers in N.T.C. 

5981). SHRI GANGA RAM: Will the 
Minister of SU PPLY AND TEXTILES 

be p!eased to state: 

(a) the number of posts in the pay 
scales of Rs. 1 500 and ab~ve in the 
National Taxtiles Corporatioll (Delhi, 
Punjab and Rajasthani and its mills; 

(b) the number and percentage of 
officers working in the above' grades 
beloing to the Schedu led CastesjS, heduled 
Tribes in the sai d organisation; 

(c) whether efforts have been made to 
appoint the Scheduled Castes/Scheduled 
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Tribes officers in the above grades 
directly or< by promotion of these work-
ing in tbe Edw and Mills, N.T.C. (DPR) 
~td. Beawan and other units; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH) : (a) There are 
49 posts in the pay scales of Rs. 1" 500 
and above in the National Textile 
~orporation (Delhi, Punjcb, and 
Rajasthan) and its mills. 

(b) At present, there is no officer 
working in the above grades belonging 
to the Scheduled Castes/Scheduled Tribes 
in the said organisat ion < 

Cc) and (d). Efforts are made to 
appoint the Scheduled Castes/Scheduled 
Tribe officers in the above grades directly. 
At present, the mills under National 
Text ile Corporation (Delhi" Punjab and 
Rajasthan) have no sutiable Scheduled 
Caste/Scheduled Trib~ candidate in the 
zone of 1:Onsideration for promotion to 
the above grades. 

Import of Rose Oil 

5981 SHRI G. G. SWELL : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether we have been importing 
rose oil z t exorbitant prices ; 

(b) the reasons for such import:;; 
and 

(c) the reason why we cannot b6 
solf-sufficient in rose oil production 
having regard to the congeniality of 
the climate for rose cultivation '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Rose oil is being 
imported in small quantities at resaOll-
~ble prices. 
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(b) Indigenous production is not 
sufficient to meet th~ demand. 

(c) Due to law prices and competi-
tion from synthetic oil, the extraction of 
rose oil is not attractive. 

< Appointment of Casual Employees 
Engaged in JCI 

5982. SHRI AJOY BISWAS: Will 
the Minister of SUPPL Y AND 
TEXTILES be pleased to state: 

(a) the number of casual employees 
engaged in the Jute Corporation of 
India during 1981-83; 

(b) whether there are any instruc .. 
tions of the West Bengal Government 
that all appointments should be made 
thr0ugh emplo),ment exchanges; 

(c) whether the Jute Corporation of 
India is violating the instruction of 
West Beng:-tl Government and all appo:nt-
ments are being made by-passing the 
employment exchanges; and 

(d) if so, whether the U.tion Govern-
ment propose to give instruction to the 
Jute Corp.-nation of India to adhere to 
the instructions issued by the West 
Bengal Government? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) The total 
number of casual employees on roll of 
Jute Corpore.tion of India in 1981, 1982 
and 1983 were 742, 648 and 668 
respecti ve 1 y • 

tb) to (d). The Jute Corporation of 
India have reported that they are not 
aware of any such instructions issued by 
the West Bengal Government. However, 
in compliance with the provisions of the 
Employment EXChange (Compulsory 
Notification of Vacancies) Act, 1959, 
normally all regular appointmer.ts in the 
posts carrying pay scales, the maximum 
of which does not exceed Rs. 800 are 
being made from amongst the candidates 
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sponsored by the local employment 
exchanges. In case of local employment 
exchange failing to sp.)nsor suitable 
candidates, rectruitment is made from 
the open market through press adver-
tisement. Seasonal casuals are recruited 
as and when required at daily rates on 
"No-work-no-pay" basis. Normllly 
su:;h appointments are made locally fcom 
amongst the trained lab:Jur and if the 
past experience is any guid..!, it is neither 
fcasib~e nor practicable to make such 
recruitment through local employment 
exchanges. 

Shortage of Steel in South India due to 
Restrictions by Railways 

5983. SHRI D.B. PATIL: Will the 
Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether restrictions have been 
placed on the movement of steel by the 
Railway Department; 

(b) if so, whether these restrictions 
have led to un acute shortage of steel 
estimated to the extent of one lakh 
tonnes in South India for the current 
fiscal year as a whole; 

(c) if so, the reasons for putting 
restrictic ns on movement of steel by 
railways; and 

(d) what s~eps Government have taken 
to alleviate the situation as to shortage 
of steel in South I;.~dia ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL 
(SHkI K. NATWAR SINGH) : (a) and 
(c) The movement of various materials 
including steel to Soutb India was 
affected from November, 1984, onwards 
due to breaches caused by cyclone, 
resulting in disruption of traffic. Normal 
movement ofmateriah could be resumed 
only by middle of January, 1985. 

(b) and (d) Receipts of steel m"lterials 
in the Southern Region Crom SAIL steel 
plants during 1984-8 5 was 7.97 lakh 

tonnes, this was marginally .higher than 
receipts of 7.87 lakh tonnes during 
19 is 3-84. The tota! supply of steel 
materials, both from indigenous produ-
ction and through canalised imports, for 
the South ern Region of SAIL has been 
10.09 lakh tonnes during 1984-~S, 

which is 4.8 per Cent higher than 9.63 
lakh tonnes during 1983-84. 

Less Pensio!ls to Government Employees 

5984. SHRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that all the 
Government employees except Joint 
Secretaries and above would be getting 
less pension than what they would have 
got on or 3ftcr the 31st March, 1985 
under the new pension scheme parti-
cu]arly if they do not opt for commu-
tation; and 

(b) whether th ere is any proposal 
under consideration that Government 
employees would not be sanctioned less 
pension than what would have been paid 
to them particularly as the intention of 
Government was to give benefits and 
not to reduce the pension of the low 
paid employees '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PCOJARY): (a) No, 
Si r. The decision to treat the entire 
amount of dearness allowance admissible 
upto average index level 568 as dearness 
pay for employees retiring on or after 
31st Mar'ch, 1985 would result in higher 
pension for all emp:oyees uniformly. 
However, if we take into account dear-
ness relief, it is seen that in some 
particular category of employeest the 
pension under the new scheme may be 
less than the pension plus dearness 
relief under the old scheme. Even in 
these cases, the death-cum-retirement 
gratuity and commutation value would 
be higher urder the new fortTlula. 

(b) The Government have allow:d 
option to all the employees to receive 
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pension with the benefit of merger or 
without the benefit of merger. Thus, if 
any employees feels that the revised 
scheme of pension is not beneficial to 
him, he can opt out of this scheme and 
receive pension in accordance with the 
rules itt force prior to 31-3-1985. 

Area Under Rubber Cultivation 

5985. SHRI SURESH KURUP : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) the area under rubber cultivation 
in various States; 

(b) the amount released by lhe 
Rubber Board under Rubber P~antation 

Development Scheme for rejuvena tion 
and for fresh p1antations, State-wise; 

(c) whether the amount allotted to 
Kerala is fully utilised; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA): (a) Statewise area 
under rubber cultivation is as follows :-

(In Hecatures) 

----------- -------
Kerala 2,71,200 

Tamil Nadu 16,300 

Karnataka 10,100 

Others 10,620 

Total 3,08,220 

(b) Out of a total amount of subsidy 
of Rs. 1374.81 lakhs released by the 
Rubber Board from 1980- 81 to 1984-85 
under rubber plantation development 
scheme for new planting and replanting 
about 90% has been utilized in Kerala, 
.abou t 4.5% has been utilized in Tamil 
Nadu. and Karuataka and about S.5% 

has been utilized in other rubber growing 
States. 

(c) Yes, Sir. 

(d) Does not arise. 

Increase in Disbursal of Housing Loan 
by Nationalised Banks 

5986. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of 
FINANCE be pleased to state: 

(a) whether in view of very serious 
shortage of housing for poor and middle 
class people, Government are consi-
dering to step up housing loan amount 
presently disburse d by the nationalised 
banks; 

(b) the present percentage of total 
loan advanced to the low income group 
and the middle income group; 

(c) the present instructions to the 
banks on th ese loans; and 

(d) whether Government prop;)se to 
issue fresh instructions for increasing the 
present percentages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY). (a) to (d) 
Reserve Bank ( f India has been issuing 
guidelines to banks for extension of 
housing finance from time to time since 
1979. Reserv(" Bank of India advised 
r.ll Scheduled Commercial Banks to ear-
mark specific sums every year for) ending 
to individuals and specified ~gencies for 
construction of houses, repairs etc. Banks 
are expected to allocate about 0.5% of 
their total advances \ as at the end of 
previous year for being provided as 
housing fil1ance, Re serve Bank of India 
had earmarked Rs. 75 crores for the 
year 1979, Rs. 100 crores for the year 
1981 ar.d Rs. 150 crores for 198 J 
respectively. 



63 Wrltte" Answers MAY 10, 198~ 

The quantum of funds to be provided for housing in respect of various 
ca tegories of borrowers for 1983 was as under: 

Dirrct finance 

1. Inriividuals/groups of borrowers 
belonging to SC/ST and EWS 

2. Individuals/groups of borrowers 
belonging to low income groups 

3. Other individuals 

Indirect finance 

1. Investment in guaranteed debentures1 
bonds of HUDCO/Housing Boards etc. 

2. Hous;ng Development Finance 
Corporation 

Total 

(Rs. in crOf es) 
Amount earmarked 

30.00 

20.00 

15.00 

75.00 

10.00 

150.00 

The rates of interest and margin stipulated in the Scheme ar;! as under: 

Rate of Interest 

SC/ST upto and inclusive of Rs. 5000 

Others upto and inclusive of Rs. 5000 

Over Rs. SOOO and upto Rs. 50,000 

Abov€': Rs. 50,000 

Margin 

SC/ST and Economically weaker sectie'ns, 
Low Income Groups provided tbe loan 
amount does not exceed RI. 5000 

Others including loans routed through 
HDFe 

4.00% p.a. 

12.50% p.a. 

13.50% p.a. 

1 5 .OO~~ p.a. 

20% 

50% 
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Steel Plan's Facing Power Crisis 

5987. SHRI SOMNATH RATH t 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether some public sector 
steel plants are facing acute pOwer 
crisis ; 

(b) if so, the names of sleel plants 
which are facing power crisis at 
present; 

(c) the total requirement of power for 
each of the steel plant; 

(d) the total Mega Watt of power 

Steel Plant 

Bhilai Steel Plant 

Rourkela Steel Plant 

Durgapur Steel Plant 

Sokaro Steel Plant 

Burnpur Steel Plant of lISCO 

(d) and (e). The availability of power 
to all the Steel Plants of Steel Authority 
of India Limited was lower than the 

Plant Period 

each of the steel plant gets from the res-
pective State Governments; and 

(e) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRIK. 
NATWAR SINGH): (a) afLd (b). Yes, 
Sir. Rourke~a Steel plant is faCing an 
acute pJwer crisis. 

(c) Total requirement of power 
plant-wise for the Integrated Steel 
Plants under Steel Authority of India 
Limited is as under: 

Contractual Maximum 
. Demand- MV A (MW) 

180(162.0) 

160 (144.0) 

50 ( 45.0) 

145 (130.0) 

25 ( 22.5) 

maximum demand except at BbiJai. 
Restrictions imposed on power supply 
during 1984-85 were as under: 

Re~triction imposed 

Range MVA Duration % of Calendar 
Hrs. Hrs. 

1 2 3 4 S 

SSP April-June ' 84 0-70 41 2 

July-Sept. '84 Nil Nil Nil 

Oct.-Dco. '84 Nil Nil Nil 
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1 2 3 4 5 

January ·85 Nil Nil Nil 

February '85 Nil Nil Nil 

March '85 110 2 Negligible. 

DSP April-June '84 0-43 1066 49 

July-Sept.'84 0-43 998 45 

Oct .• Dec. '84 0-43 864 39 

January '85 0-43 347 47 

February '85 0-43 537 80 

March '85 0-43 356 48 

RSP April-June '84- 0- 60MW(Avg) 2184 100 

Juiy-Sept. '84 S-100MW(Avg) 2208 100 

Oct.-Dec. ' 84 20-100MW(Avg) 2208 100 

January'85 0-100MW(Avg) .744 100 

February '85 30-100MW(Avg) 672 100 

March '85 0-100MW(Avg) 744 100 

BSL April-June '84 25-124 1064 49 

Ju1y-Sept. ' 84 60-124 1000 45 

Oct. -Dec. ' 84 50-124 1363 61 

January '85 50-140 378 51 

February t 85 0-124 543 81 

March '85 70-140 346 47 

liSCO April-June '84 0-21 1030 47 

July-Sept. '84 11-21 947 43 

Oct.-Dec. '84 0-21 875 40 

January '85 0·21 359 48 

February '85 0-21 510 76 
~""'1?~III"''''''':P'~- -"'!- ..... 
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1 2 3 

March '85 0-21 

Total April-June '8 4 

for July-Sept. '84 

SAIL Oct.-Dec. '84 

Plants January '85 

February' 85 

March '85 

Delays and Impediments in De\'eJopment 
of large Captive Opencast Mines. 

5988. SHRI K. RAMAMURTHY : 
Win tbe Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether there have been delays 
and impediments in th~ development of 
large captive open-cast mines financ~d by 
the World Bank, linking the super 
thermal Plants at Singrauli and Korba in 
Madhya Pradesh, Farakka in West 
Bengal and Rihand in Uttar Pradesh; 
and 

Name of 
STPS 

Singrauli 
STPS 

Rihand 
':'TPS 

Korba STPS 

Farakka 
STPS 

4 5 

354 48 

5385 49 

51S3 47 

5310 48 

1828 49 

2262 67 

1802 48 

(b) if so, the details of su:h impedi-
ments and the causes of debys and the 
steps being taken to remove the impedi-
Olents and the causes of de1ay ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). 
None of the opencast coal m~nes that 
are under d~velopment for supply of ooal 
to the super thermal power plants is 
being financed by the World Bank. 
The coal mines linked to the super 
thermal power stations mentioned in the 
question are as under : 

Name of linked coal mining project. 

Jayant opencast project in Singrauli 
coalfield. 

Amlori opencast project in Singrauli 
coalfield. 

Gevra opencast project in Western 
Coalfields. 

Rajmahal opencast project in Eastern 
Coa1field. 



11 written Answers 

The development of coal mlDlllg 
projects at Jayant and Gevra is progress-
ing according to the scheduled and coal 
supplies to the thermal power stations 
have already commer.ced. In the case 
of the Amlori project, there is a slippage 
of two years an account of d e1ay in the 
acquisition of forest l~nd ar_d supply of 
the Rajmahal mine is anticipated to be 
delayed by 3 years because of the foll-
owing reasons : 

(i) Delay in Lard acquisition; 

(ii) Delay in the supply of major 
items of equipment by Heavy 
Engireering Corporation; 

(iii) Delay in getting power from 
Bihar Stat e El ectricity Board and 

(iv) Difficulties in solvlDg compli-
C2.tcd hydro-geologicql problems. 

Poppy Husk Prnduced in Mandsaur District 

5989. SHRI VIJAY N. PATIL: Will 
the Minist ef of FINANCE be pl eased 
to state: 

(a) the total quantity of poppy husk 
produced in M:!.ndsaur distr;ct of 
Madhya Pradesh during the Jast three 
years i.e., from 1982 to 1984 and what 
use of this poppy husk hr:s been made 
during this period; and 

(b) whether there is any proposal to 
start an alkaloid factory with tbe use of 
r{.lrci~n technology? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) The 
control over poppy husk is exercised by 
the State Governments and hence, no 
data regardir,g production is available. 
Under the lules framed by the Madhya 
Pradesh .Government, cultivators are 
required to dispose of poppy husk either 
by sale to the licensed dealers Qr by 
utilising .it for manurial p!-'rposes. 

(b) There is no such proposal at 

Written Answers 

present. 

Production and Market for Handjcr~(t 
Products 

5990. SHRI N. DENNIS: Will the 
Minister of SUPPLY AND TEXTILES 
be pleased to state : 

(a) the total value of the handicrafts 
produced during the last three years; 

(b) the incentives given to the handi .. 
crafts manufacturers to raise their pro-
ducton during 1984- 85; 

(c) whether handkraft manufactur .:rs 
have complained that there is no market 
for their products in the country; 

(d) if so, the details thereof; and 

(c) the steps Government have taken 
in this regard? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) No reliable 
data are available. H0wever, according 
to rougb estim1tes derived from export 
figures the value of handicrafts (including 
gem and jewellery) produced dUring the 
last three years are as follows: 

Year Value 

1982-83 Rs. 3050 crares. 

1983-84 Rs. 3250 " 
1984-85 Rs. 3500 " 

(b) The following incentives/facilities 
were available to artisans/bandicr~fts 
manufacturers during 1984- 8 5, 

(1) Credit facilities for artisans under 
the D.l.R. Scheme and the com .. 
posite Loan Scheme. 

(2) :institutional and ~pprenticeship 
training schemes in various 
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crafts to enlarge the production 
base. 

(3) Design and technical (!ssistance 
for product development. 

(4) Supply of imp.oved teols at 
subsidised rates. 

(5) Financial assistance to primary 
handicrafts cooperatives. 

(c) and (d). With the growth nf the 
modern industrial sector in the country, 
the market for handicrafts has started 
shrinking due to competition from 
machine made products. 

(e) With a view to improving the 
marketability of handicrafts, exhibitions, 
market meets .and product promotion 
pi ogrammes are arranged by Governmen t 
prganisations. Fm, ncial assistance is aisc> 
provided to Central and State Handi-
crafts Corporations for marketing of 
handicrafts. 

Employmrnt to Displaced Persons of 
A lumina P Jant and A lumin ium 

Plant of Nr4• LCO, Orissa • 

5991. SHRI GIRDHAR 
GOMANGO: Wi;} the Minister of 
STEEL, MINES AND COAL be pleased 
to state: 

(a) whether the Naliuual Aluminium 
Company Limited h:ls followed the 
guidelines issued by the Bureau of 
Public Enterprises for providing employ-
ment to the displaced persons of the 
alum ina plant and aluminium plant; 

(b) if so, the total number of persons 
who got employment in ~oth the p:ants, 
category-wise and plant-wise; 

(c) the schemes and programmes 
started to train the displaced illiterate 
persons by Nation3.1 Aluminium Com-
pany Limited to absorb them in the 
plants; 

(d) whether any survey has been 

conducted by any agetJcies to know the 
number of employable persons among 
the displaced persons; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL (SHRI 
K. NAT WAR SINGH): (a) Yes, Sir. 

(b) 69 displaced pers~:JUs have been 
employed in workmen category in Mines 
and Alumina CompJ ex at Damanjodi' and 
'nil' ii. Captive Power Plant and 
Smelter Div1sicD at Angul. 

(c) NALCO has drawn up a scheme 
at Damanj0di to train one employab~e 
nombee of each disp12,ccd familv in 
semi-skilltd jubs On completio~ of 
training, it is proposed to appoint them 
in the Comp2.ny in a phased manner. 
During the training period of one year, 
the trainees wili be paid a stipend of 
Rs. 400 per month. Two batches of 
tra~n~es numbering 44 are undergoing 
trammg. Nu such scheme has been 
envisaged at Angul where the number 
of displaced families is ·likely to be 8 
only. 

(d) and (e). N ALCO had conducted 
intervi cws at D~~manjodi to assess 
employability/suitability fuf traiaing and 
130 such persons were considered sui-
table fl1r training. One able bodied 
person from each of th ~ remaining 
families can be considered for employ-
ment against the unskil! ed vacancies 
only. 

Payment of Closing Allowance to Bank 
Employees 

5992. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCE pleased 
to state: 

(a) whether it is a fact that closing 
allowance is being given only to the 
Managers and Offic ers of the nationa-
lised bank at every half year end; and 

(b) if so, whether the same allowance 
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is proposed to be extended tu the other 
employees of the banks as not only 
Managers but employees are also respon-
sible for maintenance of prompt 
accounts? 

THE MINIS fER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). In terms of Regulation 23 (vii) of 
the Officers' Service Regulations, 1979/ 
1982, all officers who are directly enga-
ged in the work relalirg to .closing or 
acc::mnts or are req"Jircd to do extra 
work arising out of such closing of 
accounts are eligible to obtain Closing 
Allowance at th·! rat e of R~. 150 for 
every half-yearly closing. As' regards 
clerical ar.d subordinate staff of the 
baLks, the awaids and settlements, which 
govern their pay, allowlnc~s a:1d other 
service c')nditions, d:J not p!:'ovide for 
payment of a closing aJlowance. How-
ever, SUC~1 of the Award Staff who are 
required to sit b~y .)nd office hours in 
connection with the blnk's work inclu-
ding c~osing of accounts, are paid 
Overtime AUow.lnc~. 

Proposal of Refinance Facility for 
Investment in Or issa by Nabard 

5993. DR. KRUPASINDHU BHOI 
Will the Minister of FINANCE be 
p:eased to st~. te : 

(a) whether Government are consider-
ing a proposal to introduce refinance 
facility for investment on consumer 
business by Co"operative Central Bank 
ill Orissa by National Bank for Agricult-
ure and Rural Development; 

(b) if so, whether any detaited 
scheme has been submitted by NABARD 
to Government; and 

(c) if so, Government reaction 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): tal and 
(b). No, Sir. The Government bav.; not 

received any such proposal from 1 hI:: 
National B'~nk for Agriculture and 
Rura) Development. 

(c) Does not arise. 

Installation of 20 Spinning Mills in 
Maharastra 

5994. SHRI BANWARI LAL 
PUROHIT: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether Maharashtra Government 
have requested the Commissioner of 
Textil es to install 20 spinning mills in 
the state: 

(b) if so, whether the Commissioner 
of Textiles has given clearance for 
ir.stallation on ~ome spinnirg mills in 
Mahara shtra; 

(c) if so, the number of spinning 
mills for which clearance has been 
given; and 

(d) when the remaining mills wia be 
cleared? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHEK-
HAR SINGH): (a) to (d). In March 
1984 Maharashtra State Co-operative 
Spinning Mills Fed.:ra:ion intimated a 
a decision to set up 10 co-operative 
spmning mills in Maharashtra. Permis-
sion to set up 18 co-operative spinniflg 
mills were issued by the office of Textile 
Commissioner under the delicensing 
Scheme. Since the delicensing Scheme 
bas been withdrawQ with effect from 
~1.8.1984, the "Carryon business 
licenses" under the provisions of Indus-
tries (Dev ~lopment and Registration) 
Act in respect of these 18 units are 
required to be obtained. The remaining 
proposals would be considered under the 
current policy. 

Nationalisation of Peerless General 
Finance aod Investment Company 

'995. SHRI AMAR ROYPRADHAN : 
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Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Govern-
ment are contemplating to n~tionalise 
the Peerless General Finance and Invest-
ment C0n:-pany; and 

(b) if so, the details thereof and if 
oot, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
sir. 

(b) The Peerless General Fhwnce 
and Investment Company Limited is a 
company registered under the Compani es 
Act, 1956 and its affairs are managed by 
its B02rd of Directors. The admini-
stration cf the Company is not controlled 
by the Central Government or Company 
Law Board. The Company has been 
served with a notice on 10-8·1979 by 
the Government of West Bengal for 
winding up its business under Prize Chits 
ar.d M_oney circulation Schemes (Banning) 
Act~ 1978. The Company h;ls, however, 
obtained a Stay Order from Calcutta High 
Court and the matter is sub-judice. 

Jha Committee's Recommendations for 
Use of Post Office in Mobilising Small 

Savings 

5996. DR. G. S. RAJHANS: Will 
the Minister of FINANCE be 
ple&sed to state: 

(a) whether the Jha Committee on 
Econcmic and adminishative Reforms 
had made any recommendati.)ns regar-
ding the use of the agency of Po~t Office 
in mobilising small savings; 

(b) if so, the details thereof and 
whether the Post and Telegraph Depart-
ment has agreed to implement the paid 
recommendations; and 

(c) when these far reachinl propsals 
will be acted upon by Government and 
how many of the recommendations have 
beeq agreed to for implementation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANGE (SHRI 
JANARDHANA POOJARY): (a) The 
Economic Administrative Reforms 
Commission d:d not make any report on 
this subject. 

(b) and (c). Does not arise in view 
of (a) above. 

Steps to Prevent Illegal Mining 

5997. SHRI SATYA GOPAL 
MISRA: Will the Minister of SfEEL, 
MINES AND COAL be pleased to state 
the steps Government have taken so far 
or propose to take to prevent the private 
mining in the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH): Under Mines 
and Minerals (Rcg:.rlation and Develop-
ment) Act, 1957 ard rules made there-
under, mining of minerals is open to 
Private Sector as well as Public Sector. 
At present there is no proposal under 
consideration of the Government. to 
prevent private mining of minerals in the 
country. 

Recommendations of the Committee to 
Review tbe Policy for Public 

Enterprises 

5998. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be 
ple.lsed to state: 

(a) whether the Committee set up 
by the Unior. Government last year to 
review the policy for pub~ic ente~prises 
has submitted its report; 

(b) if so, the details thereof; and 

(c) the action Government have taken 
or propose to take on its recommend-
ation ? 

THE MINISTER 0 F ST ATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) and (0). It is not in the p\lbl~ 
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inter..:st to divulge the details of the 
report or the action proposed to be 
taken thereon at this stage. 

[Translatio1l] 
Programme to Provide Powerlooms to 

HandJoom Wealers 

5999. SHRI NARSINH MAKWANA : 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to stat e : 

(a) whether Government introduced 
a programme to provid~ p:)werl00ms to 
handloom Wea,,'ers during the (" Sixth Five 
Year Plan; 

(b) if so, the ext ent to which it was 
implemented and tte details in respect of 
remaining part thereof; 

(c) whether Government propose to 
continue this pH~gl'amme during the 
Seventh Five Year Plan also; 

(d) whether the amount of loan and 
subsidy given is teo small to set up a 
power loom; and 

(e) if so, whether Government 
propose to increase the same? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKAR SINGH) : (a) 25000 Power-
looms had been ear-marked for allotmellt 
to the Handloom Cooperative Societies 
during the Sixth Five Year Plan period. 

(b) Statewise quotas were placed at 
the disposal of the respective State 
Governments for anotmen~ to Hzndloom 
Cooperative Societies. Implementation 
of the same is being carried Oll t by the 
concerned State Textile Authorities, who 
were requested thot the quotas should 
be utilised with in the Sixth Five Year 
Plan Period itself. 

(c) Government have not decided so 
far to continue this programme during 
Seventh Five Year Plan. 

(d) and (e). The Central Government 
have not provided for any special scheme 
of 10-.0 or subsidy for this proSramllle. 

[ElIgllsh] 

Proposal to Start Another Yard 
or SAIL at Cochin 

6000. PROF. K. V. THOMAS: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) wh eth er it has been brought to 
the notice of Government that the 
facilities. in the yard of the Steel 
Authority of India Ltd., at Willingdon 
Island, Cochin are inadequate to meet 
the industries in Kerala; 

(b) if so, the steps taken to increase 
the facilities; and 

(c) whether there is any proposal to 
start another yard of the Stee1 Authority 
of India Limited at Cochin ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c) SAIL 
feel that their present stockyard at 
Cochin is inadequate due to its 

(i) being small in size and land being 
in two portions thus making the 
operations difficult; and 

(ii) not having facilities for unloading 
a rake of iron an" steel materials. 

To overcome these constraints SAIL 
have selected a suitable alternate plot of 
land closer to the railway station for 
their stockyard. The Sta.te Government 
has been requested to initiat e acquistion 
proceedings and the Railways have been 
requested to conduct a feasibility survey 
for a siding. 

Refinancing to Mini Cement Plants 
by lOBI < 

6001. SHRI VISHNU MODI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Industrial Develop· 
mer.t Bank of India has stopped all 
refinancing to the mini cement plant~ 

w. e. f. 15 January, 1985; 
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(b) if so, the reasons for takmg such 
a decision despite of the fact that th e 
mini cement plants have trcmerdous 
socio-economic benefits; 

(c). in case the above decision is on 
a temporary basis, the exact period for 
which the finance will not be made 
available; and 

(d) whether the fate of small entre-
preneurs who have substantially gone 
ahead both in terms of project work and 
m~:mitoring investment have been duly 
considered before tr king such a decision? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
.JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) On the basis of an assessment of 
the totrll capacity alreudy created in the 
industry, ir.c'uding in the large-scale 
sector, coupled v. ith proposals in the 
pipe1 ine \ is-a· vis demand, it was consi-
dered appropriate to regulate the tempo 
of setting up of mini cement . plants and 
accordingly al1 the primary ler.ding insti-
tutiGl.s were advised not to entertain 
any fresh proposal w. e. f. 15th January, 
1985. 

(c) and (d) ICidustrial Development 
B3nk of India (lOBI) has undertaken a 
levicw of the viability of a few assisted 
mini cement plants in the context of the 
current Cost structure besides ascer-
taining the _ effective steps taken for 
implementing the project, extent of 
expenditure incurred, receipt of licences 
approvals etc. by the pipeline cases. On 
completion of the review/scrutiny IDBI 
will take appropriat e decisions about 
extending refinance assistance to the 
pipeline case~. 

Tea Industry Urged to Raise 
Prkouction 

6002. SHRl RADHAKANTA 
DIGAL: Will the Mir.i5.ter of 
COMMERCE be pleased to state: 

(,1) whether Government have instru-
cted tea inJu5ltry in the country to frame 
and adopl a long-term plan for raising 
produc tion; 

(b) the response by the Industry to 
this proposal; and 

(c) the steps initiated towards this 
direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMEltCB (SHRI 
P. A. SANGMA) : (a) to (c). Discussions 
are constant'y being held with the tea 
industry regarding steps to raise produc-
tion. Draft 7th Plan. under which 
target of production has been fixed at 
766 M. kg. at the end of the Plan, has 
also been formulated in consultation 
with the industry. The budget proposals 
for 85-86 contain a prOViSion for 
facilitating plough back of pre tax 
profits for development of the gardens. 
A task Force has been constituted under 
Deputy Governor Reserve Bank to 
suggest measures for ensuring smooth 
me,; sures for ensuring smooth flow of 
funds from financial institutions for 
deve'1opment of phntation crops 
including tea. Investments in tea are 
reported to have gone up considerably 
in last two years resulting in a record 
increase in production. 

Exploration of Gold and Iron-Ore 
in Kera). 

6003. DR. K. G. ADIYODI: Will 
the Minister of STEEL, MINES AND 
COAL be p1eased to state: 

(a) whether a team of ~xperts has 
been sent to Kerala to explore gold and 
iron ere in Kerala; 

(b) If so, when and its results; 

(c) whether there is any proposal to 
carry out commercial exploration of 
gold and iron in KeraJa; and 

(d) if so, the details thereof '? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF STEEL (SHRt 
K. NATWAR SINGH): (a) and (b). U N. 
Experts p:uticipa ted in th~ inves~iga
tion cf gold and iron-ore in parts of 
Kerala under a programme of assistance 
available between 1977-1984. The 
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Geological Survey of India bas also 
carried out exploration for gold and 
iron-ore in Kerala during 1965-1978. 

Mineral Quantity 
(in lakh tonnes) 

So far the foHowing reserves of iron ore 
and gold have been estimated: 

Area 

Iron-ore 882.9 (with 31 to 41% iron) Khozikode and Mallapuram 
districts. 

Gold ore 
(placer) 

30 million cubic metres of 
gravels with an average grade 
of o. 1 gm of gold per cubic 
metres of gravels. 

Nilambur valley 

Gold 
(Primary) 

3.0 lakh tonnes of ore with 
an average grade of 4 gnl. of 
gold per tonne of ore. 

-do-

(3) and (d). The State Government of 
Kerala proposes to take up pilot scale 
mining to establish the commercial 
viability of mining of alluvial gold 
deposits and is in contact with the 
Government of ludic reg~rding the 
financing of t~is project. Presently 
there is no proposa1 for commercial 
exploitation of the iron-ore depo:.'li!s, 
which are of low grade. 

Infra-Structural Projects for Falta Export 
Processing Zone In West Bengal 

6005. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
COMMERCE be ple~sed to state: 

(a) whether any time-bound action 
p'lan has been drawn up by Union 
Government to imp~ement all the in-
frastructural projects for the Falta Export 
Processing Zone (FEPZ) in West 
Denpl ; and 

(b) if so, the broad outlines thereof 
and the target date set in this bLhalf? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P A SANGM'A): (a) and (b). The 
construction 0f boundary wan is ex-
pected to be compicted by end of 1985. 
Other essential facilities Eucb as constru-
oden of Standard Design Factory (SDF) 

administrative buildings besides provi-
sion of power, drainage, sewerage, drink-
ing water, roads etc. are targetted to be 
completed by the midd!e of 1986. 

[ Translation} 

Benefit to Small Exporters Through 
Programmes of Trade Development 

Authority. 

6006. SHRI MOHAR SINGH 
RATHORE : Will the Minister of 
COMMERCE be pleased to State: 

(a) the total annual estimated ex-
penditure of the Trade Development 
Authority; 

(b) whether the gaIns accruing to 
country's export trade from this 
Authority are commensurate with its 
expenditure ; 

(c) if so, the dt'tails of gains acrru-
ing to the country ; 

(d) the number of sub-offices of this 
Authority; 

(e) the programme of the Authority 
for providing incentives to sanaU e,,-
porters; 
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(f) whether small exporters have 
rcally been benefited by this programme; 
and 

(g) if so, the details thereof? 

'THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P.A. SANGMA) (a) The txpcnditure 
of TDA during 1983- 84 was Rs. 1.83 
crores, besides assistance from certain 
international trade promotion agl;ncics 
for specific export promotion activities, 
which amounted to US$ 9.71 lakhs dur-
ing this year. Figures of expendi;ure 
during 1984- 8 5 are not yet available. 

(b) and (c). Yes, Sir. Some of 
t he events organi sed by the 
Authority, such as business dclcga:ions, 
buyer-seller meets, etc bring quantifiable 
gains. In 1983-84, implementatioil of 
these programme's resulted in bus:ucss 
potential of about Rs. 50 crores includ-
if'g spot orders valued at about Rs. 1 7 
crores. The activities of the Authority 
also include provision of export infra-
structure facilities to exporters. The 
gains from these activities a lthough not 
quantifiable are constantly being evalu-
ated \vith a view to ensuring that they 
are commensurate with the expenditure. 

(d) Besc:des its Head office in New 
Delhi, TDA has faur Rebional offices at 
Bombay, Calcutta, Bangalore and Kanpur. 
It has also five foreign offiees in Federal 
Republic of Germany (Frankfurt), USA 
(New York), Japan (Tokyo), Liberia 
(Monrovia) and Sweden (Stockholm). 

(e) to (g). Small exporters are covered 
by all programmes of the Authority nnd 
have been benefited. The prognmmcs 
include providing trade iflformation to 
exporters through its centre located at 
Delhi and sub-offices, catalogue ~hows 
organised at various places in India to 
help small exporters to get uptodate in-
formation on export markets, researe h 
and analysis of export related activities, 
dissemination of information relating to 
supply capability of select Indi'ln ex-
port ers assistance to export ers under the 
Package Servicing Plan and participation 

in export marketing and export produc-
tion activitlcs by small exporters who 
form ne3.r~y 6.0 percent of the regular 
mcmbersh:p of the Authority. Assistance 
to selected small scale units who are not 
currently exporting in ent ering the ex-
port market through a package of 
servic: s is also provided. 

Share of North~Eastern Region in 
Deposits and D istr ibuted of 

Nationalisl'd Banks 

6007. SHRI MOHAR. SINGH 
RATHORE: Wili the Minister of 
FI NANCE be pleased to state: 

(a) the total dep')sit of nationalised 
b nks du;ing the past five years; 

(b) the l:>harc of North-Eastern 
Rcgio:1 aJd de:;ert areas therein and the 
amount of lo~ns distriblted in these 
areas; 

(c) whether it is a fact that deposits 
exceed the amOufit of loan disbursed; 

(d) if so, Government's policy in 
this regard; 

(e) whether adequate applications 
are not bcir:g received for loans or there 
is delay or hindrance at bank level; and 

(0 the st (PS being taken to encouraae 
set t ing up of ind \. stri es etc. in adivasi 
arcas ar:d desert areas ? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHAN POOJARY): (a) Aggre-
gat e dCPClsit (excluding inter bank 
deposits) of Public Sector Banks (S. B. I. 
Group + 20 Nationalised Banks) durin. 
the last five y;;ars were as foIl ows : 

As on the last 
Friday of December 

1980 
1981 
1982 
1983 
1984* 

*p rovisional 

Amount 
(Rs. eror es~ 

33532 
40808 
47153 
55311 
63102 
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(b) to (d). Deposits, advances 'and CD 
Ratio of public sector banks for the last 

North-Eastern Region 

five years in respect of North-Eastern 
Region and all-India are given below 

(Amt. in Rs. crores) 

All-India - Advanc-;-CDR (/~) Deposi ts Deposits Advances CDR (/~) 

March 1980 399 150 37.6 

March 1981 489 194 39.7 

March 1982 599 251 41.9 

March 1983 741 395 41.2 

March 1084* 885 387 43.7 

*Prvisional 

The present reporting system d ~es not 
yield separate information in respect of 
desert areas in North-Eastern Region. 

Credit-deposit ratio in any areas re-
presents only m .. thematical relationship 
between deposits and advances of 
branches in that Ui ea and is not an ind~-

.cation of adequecy or otherwise of the 
credit dep:oyed in that area. Credit is 
oolyan input in prod'lctive ventures, 
undertaking of which by entr~ preneours 
is inftuenced by factors like availability 
of power, trasp()rt~ communications and 
other infrastructural facilities, proximity 
to ~arket, i:,dustrial climate etc. Level 
of credit deployment in any given area 
itself d~p(;nds upon the level of economic 
activity, particularly in the organised 
sector of trclde and Industry. 

Howeverll the banks have b.!en asked 
by the Reserve Bank of India to take 
necessary steps for improving the credit 
deployment in the states where credit-
.posit ratio is Jow. 

(e) The banks have been advised 
that al110an .applications upto a credit 
(intit of Rs. 25000 sh()uld be dip:>sed of 
wit~n a fortnight and those for over 
b.25000 within 8 to 9 weeks. The banks 

28870 19502 07.5 

34518 22926 60.4 

39673 26692 67.3 

46089 3 i 164 67.6 

54513 36378 66.7 

are required to maintain a fl..',gister at 
branch 1 evel wherein the date of receipt, 
san:;tion/rcjection with reasons thereof, 
etc. are re:orded. 

(f) Reserve Bank of India have 
in~tructed banks to charge concessior.al 
rate:; of interest on advances 10 small 
scale sector for promJtin~ investments 
in backward areas. Th,; eAtent 8f 
concession in interest rates in indicated 
below: 

I. Comp:)site bans Rate of bterest 
upto Rs.25,000 e~ per annum) 

(a) Rickward 10.00 
areas 

(b) Other areas 12.00 

n. Terms loans of not less than 3 :rears 

(a) Backward areas 12.05 

(b) Other areas 13.05 

Reserve Bank of India h~ve also asked 
banks to incorporate suitable schemes for 
adivasi .and desert areas jn credit plans 
depending on need for credit support 
and viability of the schemes. 
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Introduction of Long Wan System-.of 
Work in Coal Mines. ~ 

6008. SHRI ANANTA PRASAD 
SETHI: Will the Mjniste~' of STEEL, 
MINES AND COAL be pleased to state: 

I, 

(a) the numb ~r of coal m ires ur~d ~r 
various coal companies in which long 
wall system of work has been introduced 
du ring the last t br e e years : 

(b) whether there are some coal 
mines in which it We s first intrc'duced 
and then closed down subsequent1y; and 

(c) the details rC~~lfding the diffe-
rence in cost of production between the 
traditional method and the long wall 
system? 

THE MINISTER OF STArE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). Dur-
ing the last three years (1982- 83 to 
19 g 4- 8,5) powerd support longwall 
system of minipg has be,_;ll introduced in 
four coal mines. In none of the fllines" 
this system has been discontinu::d. 

(c) Since productivity of this system 
is much higher than the traditional b.:>ard 
and pillar system, the op-=rating cost is 
low, though the initial c1pi tal cost is 
high. The other m:lin advantages of 
mechanised longwall syst em lie in its 
safety and better 1 ecovery of coal there-
by -resulting in' better conservation of 
coal reserves. 

Improve in Trade Relations Between 
India and tbe U.K. 

6009. SHRI B. V. DESAI: Will 
the Minister of COMMERCE b(! pleased 
to state : 

(a) whether some of India's export to 
the United Kingdom have recorded an 
impressive growth during 1984 leadmg 
to a significant reduction in the country's 
trade deficit with the U.K. ; 

(b) if so,. the extent to which the 
trade deficit with the U.K. has been 
reduced; and 

(c) the steps taken to improve the 
trade between the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). India's 
exports, imp:>rts ar.d trade ddicit with 
U.K. duri:1g April-Sep~ember, 1983 and 
April-September" 1984 were as follows: 

Imports 

Exports 

D..;ficit 

(Rs. Crores) 

1983 1984 
(April-September) 

468.37' 483.31 

236.44 322.24 

231.93 161.07 

(c) Trade promotion measures such as 
trade delegatioDs{exhibitions/trade fairs( 
missions/conferences, jr,formation, train-
ir.g and marketing are continuing. 

L iberalisation of Sale of Coal 

6010. SHRI B. V. DESAI: Wi:} the 
Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether the Ministry has decided 
to liberalise the sale of coal upto 500 
tonGes at a time from certain Coal 
India Limited collieries; , 

(b) whether the decision has been 
taken to r educe the coal pithead stocks 
and relieve pressure on rail movement 
of c-Jal; 

(c) whether under this scheme it 
has also been decided by Government to 
earmark a number of coal collieries in a 
coal company for the liberalised sale of 
coal by road; and 

(d) the time by which the scheme is 
likely to be introduced and if already 
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introduced, the extent to which it has 
yielded re~u1ts ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c). Yes, 
Sir. 

(d) The scheme bas already been 
introduced and the sales ur.der the 
scheme have started. 

Requirement and Production 
of Special Steel 

6011. SHRI CHINTAMANI JENA : 
SJiRI AMARSINH RATHAWA : 

Will the Minister of STEEL, MINES 
AND COAL be pleased to stat e : 

(a) the annual production of special 
st eel in the country; 

(b) the annual requirem'ent of 
special steel for use in the country and 
for export purposes; 

(c) whether the production of special 
.. teel has been adversely affected 
recently; 

(d) if so, the main reasons therefor? 

(e) the extent of the loss of produ-
c:ion in tonnes as well as in rupees 
during the years 198~-8 3, 1983-84 ar.d 
1984-85; and 

(f)' the steps taken to restore the 

production of special steel in public 
sector steel pla,ts to the original leve 1 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) The annual 
production of alloy and special steels, 
including medium and high carb_>D steels 
was ab.)ut 7,,02,000 tonnes (P~'ovisional) 
during 1984-85. 

(b) As p~r the report of the Work-
ir.g Group on Iron & Steel set up by the 
Pianning Commission for the 7th Plan, 
the demand of alloy and special steels 
for the year 1985·86 h"s beer estimated 
as 8,53,000 tonnes 

(c) and (d). Alloy and special steels 
are being m3nufacturcd by electric are 
furnace units reporting to Iron & Steel 
Control Organisation as well as by 
public sector plants like VISL, ASP and 
Salem Steel Plant. Production of steel 
by Electric Are Furnace units during 
1984-85 was less than the prod uction 
during the year 1983-84 while the pro· 
duction of public sector units during 
1984-85 was more as compared to the 
year 1983-84. In aggregate the pro-
duction has been affected adversely 
main1y due to large scale imports during 
the previous years and inadequate availa-
bility ofp0wer. 

(e) The following table shows the 
increase or decr~fse in production of 
alloy and special steels by electric arc 
fUrn4:l.ce units reporting to the Iron & 
Steel Control Organisation, Alloy Steels 
Plant, DJrgapur, Visvesvaraya Iron and 
Steel Limited and Salem Steel Plant; 

S l. Categ~ry 
No. 

Ir.crease (+) or Decrease (-) over the 
previous year--(OOO tonnes) 

1982-83 1983-84 1 9 84·85 (Prov.) 

1 2 3 4 5 

1. EAF units (-) 87 (+) 105 (-) 173 

2. ASP, Durppur (-) S.2 (-) 3.5 <+) 15.5 
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-----
2 3 4 5 

3. v. I. S. L. (-) 21.1 <+) 4.6 (+) 5.2 

4. Salem Steel Plant (+) 3.54 <+) 0.18 (+) 10.20 

(-) 109.76 (+) 106.28 (-) 142. t 

Based on average prices the value of the increase or decrease in production in terms 
of the rupees to the public sector plants is given in tbe followi!lg table : ••• 

-------------------------------------------------------- --------
81. Category 

No. 
Increase (+) or Decrease (-) over tbe 
previous year - <Rs. in lakbs} 

1982-83 1983-84 1984 -85 (Prov.) 

1. A8B, Durgapur (-) 699.09 (-) 426.75 <+} 1790.87 

2. V I.S.L. (-) 2571.25 (+) 520.00 (+) 543.00 

3. Salem Stee). Plant ( +-) 1864.83 <+) 79.52 <+) 4247.62 

(-) 1405.51 <+) 172'71 <+) 6581.56 

So far as the E· A. F. units are con-
cerr.ed, their production in terms of 
rupees is not reported a r:d such figures 
are not available. 

(f) It is proposed to increase the 
production of alloy and special in public 
sector units through modernisation, 
technological upgradation and better 
capacity utilisation. 

Increase in Silk Export 

6012. SHRI CHINTAMANI lENA: 
Will the Minist er of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether there has been a steady 
increase in the export of- silk in recent 
years; and 

(b) if so, the details thereof? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHE-
KHAR SINGtl): (a) Yes, Sir. 

-----
(b) Details indiclting total Export 

earnings from various items of silk goods 
during last five years are given below: 

(Rs. in lakos 

Year Total Exports 

1980-81 5,312.35 

1981-82 6,973.21 

1982-83 8,284.84 

1983-84 11,167.26 

1984-85 12,90 5.73 (Provi-
sional) 

Setting up or Coal Hanelling and 
Screening Plants 

6013. SHRI JAGANNATH 
PAITNAIK: Will the Minister of 
STEEL, MINES AND COAL be pleased 
to state; 
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(a) the number of addit iona} coal 
handlin~ ~nd screering plants set up 
during 198:'·83 and 1983 .. 84 for brading 
and improving the quality of coal 
supplies to industries; 

(b) whether a number of new coal 
washeries would also be set up; 

(c) whether Government are consi. 
derinll various steps for developing new 
infrastructure fOl improving coal quality; 
and 

(d) if so, when and at what places 
and at what cost the new additional coal 
handling and screening plants have been 
set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) The total 
number of c0al handling and screening 
plants operating ir variLus coal mlOes 
was 141 and 187 at the end of 1982-83 
aOO 1983-84 respectively. 

(b) Ten Coal Washeries are proposed 
to be set up during Seventh Five Year 
Plan period (1985-1990). Except one, 
all other washeries are planned for bene· 
fici~tion of coking coal to be supplied to 
the steel plants. 

(c) Coal washeries are being set up 
for beneficiation of coking coal to 
conform to the specificatiors required by 
the steel plant. In case of nO:1-cokng 
coal, coal handling plants incorporating 
facilities like picking, screening, crushing 
and storage are being set up in each 
mine. 

(d) Over one hundred coot] handling ar.d 
screening plants are prop )sed to be set 
up during the 7th Five Year Plan period 
(1985-86 to 1989-9O). Total approxi-
mat e cost of such plants has been 
estimated as Rs. 800 crores. 

Reduction in Purchase of Iton ore by 
MiDera' and Meta's Trading Cor-

poration froft Iron ftt'e Mines In 
Bihar aDd Orissa 

6014. SHRI lAGANNATH PATT-

NAIK Will the Minister of 
COMMERCE be pleased to state: 

(a) Whether iron ore mines of Bihar 
and Orissa hre facing .crisis as a result of 
the Mineral and Metals Trading Corpor-
ation having reduced quota of purchase 
of iron ore from these mine~; 

(b) whether these mines are on the 
verge of being closed; 

(c) whether a large number of Adivasi 
workers have been rendered unemployed; 
and 

(d) if so, the st~ps being taken to 
improve the condition~ on~these mines? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA) : (a) to (d). Due to 
reduced off take of iron ore by foreign 
buyers as well as by indigenous sttel 
plants, there was a reduction in procure-
ment of iron ore from mines in Bihar and 
Orissa during 1982-83 and 1983-84. 
MMTC has taken various steps to 
increase the procurement of iron are 
from Bihar and Oris~a by exploring new 
markets for exports through Paradi p 
Port, and through increased utilisation 
of irc'D ore from mines of these areas by 
indigenous steel plants. As a result of 
these efforts there has been a considerabl e 
increase in procurement or" iron ore in 
1984-85 from mines of these areas. For 
the Year 1985·86 a1so, MMTC has 
secured increased export commitments 
from foreign buyers. 

MMTC has also liberalised the pro-
curement policy in this region from 
January, 1985. The salient featufeS of 
this procurement pulicy are acceptance 
of supplies of iron ore from mine owners 
without any ceiling limit; acceptance of 
IBonthly quota of 1000 t:)nnes from new 
mines owners and supplies of 25% over 

.. and above the quantity sup plied during 
the last rear fro III existins mine owner,. 
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Huge Losses Incurred by Steel Authority 
of India LTD. during 1983-34 

and 1984-85 

6015. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of STEEL, 
MINES AND COAL be pleased to 
state : 

(a) whether the Steel Authority of 
India Limited has incurred huge losses 
th~n expected during 1983-84 and 
1984-85; 

(b) the plant-wise profit or loss in 
these years; and 

(c) whether Ronrkela and Salem 
Steel Plants are working well '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH): (a) Steel 
Au thority of India Limited incurred a 
lo~s of Rs. 214.53 crores during 
1983 .. 84. The accounts for the year 
1984 .. 85 are under finalisation, however, 

SAIL is expected to make a profit during 
1984-85. 

(b) The following table indicates the 
plants-wise profit and lost posit jon for 
the year 1983 .. 84 : 

(Rs. in crores) 
Bhilai Steel Plants (-) 2.83 

Sokaro Steel Plants (+) 0.55 

Durgapur Steel Plants (-) 63.72 

Rourkela Steel Plants (-) 100.32 

Alloy Steels Plants 

Salem Steel Plants 

Others 

(-) 

(-) 

<+) 

33.75 

18.08 

3.62 
----_.._ 
(-) 214.53 
------

(e) Yes. Sir. The production at 
both plants sb Jwed an improvcmen t 
in 1984.85 over 1983 .. 84. 

('000 tonnes) 

Plant Production of saleabl e steel % increase in 
1984-85 of 1983-84. 1983-84 1984-85 

Rourkela Steel 
Plants (RSP) 

Salem Steel 
Plant (SSP) 

862 

6.93 

1013 <+> 17.5 

17.13 <+) 141.2 

In 1983-84, both the plants had incurred losses; it is expected that for 1984-85, 
both of them will show profits. 

Po polarisation of Post Office Saving 
Bank Schem~ in Rural Areas 

6016. PROF. RAMAKRISHNA 
MORB Will the Minister of 
FINANCE be pleased to state : . 

(a) the steps taken by Government 
.0 far to populllrise tho Post Office 

Saving Bank Scheme in the rural areas 
and the results achieved; 

(b) whether Government propJSe 
to offer incentives to make the scheme 
more popular and t'} attract rural dep)-
sits; and 

(c) if so, tbe details tbereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c) Among the steps taken by Govern-
Blen t so far to popularise the Post 
Office Savings Bank Scheme in the rural 
areas are the following : 

(i) regular tours by Field Officers 
of the NationzI Savings Organi-
sa ti On in rura 1 ar eas to apprise 
the people about the benefits 
of Small Savings Schemes; 

(ii) press advertisements in regional-
languages; 

(iii) publicity through All India 
RC\dio and T.V. ilet work; 

(iv) utilising the agel cy of Extra-
Departmental Brr~nch Post-
Masters to secure in\' cstments 
in rural areas; 

(v) Co-o~dinatiof\ with field organi-
sations of the State Governments 
to popularise Small Savings 
Schemes in rural areas through 
Tehsildars, Block Development 
Officers, Panchayat S~mities, etc.; 
and 

(vi) appointment of more agents in 
rural areas. 

These steps have contributed to mebi. 
lisation of rural savings. 

At present many at tracti ~ e sm ~,ll 
savings schemes are available to meet 
the needs of differed categories of 
investors including people in the rural 
areas. 

ModifiCBtion o.f Section 45 of the 
Life Insurance Act 

601''1. SHRI eHI'ITA MAHATA: 
Wi]) the Minister of FINANCE be 
pleased to state: 

(a) whether Goyernment ar~ cor.-

templating to modify Section 45 of the 
Life Insurance Act of 1938 to enable 
the claimant to get the assured sum after 
the insured is dead; 

(b) if so, the details thereof; 

(c) if not, the reasons thereror; 

(d) whether some claimants have 
been denied payment of the assured sum 
under the particul~r section of the LIe 
Act of 1938; 

(e) if so, the details thereof; and 

(f) the action Government propose 
to take in those cases ? 

THE M£NISTER OF STATE IN THE 
MINISTRY OF FINANCE tSHRI 
JANARDHANA POOJARY): (a) to 
(c) Presumably, the reference is to SeC-
tion 45 of the Insut'ance Act. The Law 
Commission bas circulated for public 
comments a Working Paper for revision 
of Section 45 of the Insurance Act. 
The Commission has not yet submitted 
any report on the subject to the 
Government. 

(d) to (f) There is no particular 
section of LIC Act under which clu.i-
mant are denied payment against death 
claims. Liability under policies result-
ing in death claimsis repudiated where 
it is established that the policies were 
taken by the lives assured suppressing 
materi41 facts, which if diSClosed would 
have affected the underwriting decision. 
Section 45 of the Insura~ce Act provides 
protection to cloimants by limiting such 
repudiation. 

Out of a total number of 94,858 
policies which resulted'in death claims, 
in 1983-84, 1 ;ability under only 81 2 
death claims was repudiated duric,g the 
year. 

Enquiry into Irregularities in Banks 

60 18. SHRI PRIY A RANJAN DAS 
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MUNSI Will the Minister of 
FINANCE be pleased to state : 

(a) whether CBI is enquiring into 
the irregularities of the Punjab National 
Bank for advancing m')ney t.) Rajeadra 
Sethb of London whu is now in 

. custody; 

(b) whether similar investigations 
are there in the Bank of Baroda in 
their fraud recently at Calcutta; and 

(c) the number of bank officials 
now beir.g investigated by CBI in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARnl= (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) The CBI has reported that 386 
bank .!mployees of. 28 ,public sector 
banks were involved in the cases regis-
tered by it during the year 1984. 

Benefit of Increase in Ceilings of DCRG 
to Employees of Nationalised Banks and 

Pub lie U ndertak ings 

6019. SHRI BHOLA NATH SEN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the benefits of increase 
in the ceilings of death-cum-retirement 
gratuity announced recently by the 
Union Government in case of Central 
Government employees wou:d also be 
applicable in case of employees of 
nationalised b:tnks, LIC, SAIL, Coal 
India Ltd. and other Central Government 
und ert akings; 

(b) if so, the details thereof; 

(c) the contemplation of Govern-
ment in the matter; and 

(d) whether Government have any 

proposal to am end section 10 (10) (iii) 
of th~ Income-tax Act to increase exemp-
tion limit for death-cum-retirement 
gratuity iTt case of employees of 
nationalised banks, LIe, SAIL, Coal 
India Ltd. and other Central Govern-
ment undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to 
(c) The question of extending the bene-
fit of increased ceiling of death-cum-
retirement gratuity as anpounced by the 
Gavel nment in the case of Central 
Government employees to the employees 
of Publ ic Enterprises, who are other-
wise not covered by the provisions of 
Payment of Gratuity Act, 1972, is under 
active consideration of the G('vernment. 
There is, howover, no proposal at 
present under the consideration of the 
Government, to extend these benefits 
to the employees of nationalised banks 
and LIC. 

Cd) St eps are being taken by the 
Government to issue a notification 
under the third proviso to Section 10 
(10) of the Income Tax Act 1961 to 
raise the exemption limit in respect of 
death-cum-retirement gratuity to 
Rs. 50,000. 

Requirement and Production of 
Saleable Steel 

6020. SHRIMATI JAYANTI PAT. 
NAIK: Will the t"nnister of STEEL J 

MINES AND COAL be pleased to 
state: 

(a) whether Government have made 
apy assessment ab~ut the total .likely 
requirem ent of saleable steel in the 
country by the end of Seventh Five Year 
Plan; 

(b) if SOt the likely dema nd of 
saleable steel in the country durin. 
that period; 

(c) the achievement made in the; 



production of saleable steel during the 
Sixth Five Year Plan; and 

(dl the eft'orts m~de by Government 
to increase the production of saleable 
steel to meet the demand during the 
Five Year Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). Yes, Sir. 
The Working Group on Iron and Steel 
has projected the foUowi!1g likely 
demand of saleable steel b the country 
during fhe Seventh Five Year Plan 
period : 

Year 

1985-86 

1986-87 

1987-88 

1988 .. 89 

1989-90 

",ritten Answer .. 104 

(Qty. in '000 tonnes) 

Demlnd 

11, ~54 

11,92.9 

12,535 

13,172. 

13,856 

(c) The production of saleable steel 
d~lring th:: Sixth Five Year PIalI' period 
was as fJllows : 

(Qty. in '000 tonnes) 

Year SAIL 
(including lISCO) 

TIseo 

1980-81 

1981-82 

4767 

5651 

1537 

1606 

1982-83 

1983-84 

5672 1621 

4771 1626 

1984-85 5283 

(d) Production depends on various 
factors like the health of the plants, 
adequate availability of the right quality 
of inputs and the mark:t needs. Efforts 
are made to attain high capacity utili-
zatioa by proper maintenance ar.d inputs 
of the desired quality. As a long term 
measure. output of steel in the country 
will also be increased by technological 
uparadation of existing plants and sett-
ina up of new steel plants. 

N .. ber of lneome and Wealth Tax 
AaseAee8 in Big Cities 

6021 : SHltI K. P. UNNIKRISHNAN: 

1714 

Will the Minister of FINANCE be 
pleased to st·lte. 

Secondary Total 
Producers 

1330 7634 

1429.5 8685.5 

1590 8883 

1674 8071 

1099 
(April-Dec. ' 84) 

(a) the total number of income-tax 
and wealth-tax assessees in the country 
and the taxes collected from th ese 
assessees during t 9 82- 83, 1983-84 and 
1984-85 with outstanding arrears as on 
1 January, 1985 ; 

(b) the income-tax assessees in 
Bombay, Calcutta, Delhi, Madras, 
Abm edabad, Bangalore and Hyderabad 
during these three years and the taxes 
collected a,1d outstanding arrears as on 
1 January, 1985 ; 

(c) the growth rate of decline seen 
in tbe number of assessments and 
arrears in these cities in relation 10 both 
these taxes; and 
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(d) the percentag~-wise contributions 
0f these cities to both these taxes in the 
above years '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJ AR Y) : (a). The 
number bf Income-tax assessees dudng 
19S2-83, 1983-84 and 1984-85 (upto 
December, 198·1) stood at 47.97 lakhs, 
49.30 lakhs ar.d 49.15 lakhs respectively. 
The collections of Income-tax made from 
such assessces ard the demand outstand-
ir g against them as on 1. 1. 85 are as 
under: 

Collections (Rs. in crores) 

1982-83 3754.23 

1983-84 4191.86 

1984-85 

Demand outstanding: 

4470.42 
(Provisional) 

1880.83 

As regards information relating to 
Wealth-tax, the same is being collected 
and will be laid on the Table 0 f tne 
House. 

(b) to (d). The requisite information 
in respect of these cities is not sepa-
rately available. However, the parti-
culars of i'lcome-tax assessees, the 
incom~-tax collections and demands out-
standing pertaining to Commissioners' 
charges of which these cities form part 
are given in the annexed st~tement. As 
regards Wealth-tax) the information is 
being collected and will be laid on the 
Table of the House. 

Statement 

(Figures in Lakhs) 

1. No. of assessees in No. of assessees 
Commissioners' 1982-83 1983-84 1984-85 Percentage 
Charge (Upto of increasel 

Dec. 84. decrease in 
1984-85 with 
reference 

Commissioner'S Charge to 1982-83. 
----

I. Bombay (all charges) 070 073 792 (-) 9.84 

2. West Bengal " 390 395 446 (+)14.35 

~. Delhi " 446 445 367 (-)21.52 

4. Madras " 340 360 339 (-) 0.29 

S. Gujarat , , 252 271 282 < +) 11.90 

6. Karnataka ,.t 217 229 237 <+) 9.21 

7. Hyderabad 127 124 133 <+> 4.72 
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n. Taxes collected and percentage 
of contribution to All India 
collections. (Rs. in crores) 
Commissioners' Collection duri ng Percentage of 
Charge 1984-85 contribution to All 

India collections. 

1. Bombay <all charges) 1112.35 24.88 

2. West Bengal 463.92 10.38 

3. D~lhi 405.89 9.05 

4. Tamil Nadu 271. 67' 6.08 

5. Gujarat 95.70 2.14 

6. Karnaka 1 79.51 4.02 

7. Andhra Pradesh 106.84 2.39 
--------

m. Demand outstanding and percentage 
of increase/decrease. (Rs. in crores) 

Commissioners' 
Charge 

Demand outstandin~ on Percentage of 
increase I 
decrease. 

31.12.84 31.12.83 

Born bay (all charges) 581.55 

West Bengal 289.77 

Delhi 282.44 

Tamil Nadu 161.65 

Gujarat 84.71 

Karnataka 44.25 

Andhra Pradesh 27.39 

Increase in Export to Singapor e 

6022. SHRI M. ARUNACHALAM: 
Will the Minister of COMMERCE be 
pleased to atate : 

(a) whether it is a fact that the 
import from Singap:)re is as much as 
three times that of export to that 
country ; and 

357.53 

332.32 

241.87 

129.62 

54.00 

73.85 

24.05 

<+) 62.65 

(-) 14.68 

(+) 16.77 

(+) 24.71 

<+> 56.63 

(-) 66.89 

(+) 13.80 

(b) if so, the action taken to increase 
the export to Singapore at least to 
balance the import quantum ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Trade figures 
between India and Singapore during 
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1982 ... 83, 1983-84, 1984-8 S (April to December) have been as under: 

(Value in Rs. Crores) 

Year Exports Imports 

1982-83 192.72 357.91 

1983.84 19 ~.1 7 (Provisional) 38-4.9·6 (Provisional) 

1984-85 1 38.87 

(A~ri1 to December) 

Imports from Singapore have, therefore, 
not been three times that of our exp:'rts. 

\b) Steps to increase our exports to 
Singapore include our participation in 
trade fair' and visits of delegations. 
As the Deputy Minister of Commerce, 
I visited Singapore during September, 
1 984 and held trade discusliions. 
Recently, a team from the Trade 
Development Board of Singapore visited 
India. It was impressed upon the trade 
tcam to increase imports from India and 
c,·>ntacts between trade and inti ustry on 
both sides were facilitated and potential 
growth items for trade identified. 

[ Translation] 
Opening of Branches of Commercial 

Banks and Regional Rural Banks 
in Almora District, Uttar Pradesh 

6023. SHRI HARISH RAW AT : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of branches opened 
by the various commercial banks includ-
ing the regionnl rural banks in A1mora 
Disrtrict of Uttar Pradesh during 1984-
85 and the number of these branches 
proposed to be opened dUring 1985-86 ; 

(b) whether he is a ware that 50 
per cent of the area and 40 per cent of 

. the population there, are not yet 
covered by the banking service ; and 

(c) if so, the number of bank branches 
proposed to be opened there every year 
to improve the situation in this resaId? 

397.25 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI) : (a) to (c) : 
During the year ended 31:3.1985, 
Nainital Almora Kshetriya Gra,nin Bank 
had opened 7 brar.ches in the District 
Almora, Uttar Pradesh. The branch 
licepsing policy, for the years 1985-90 
is being finalised. Pendiog finalisation 
of the above policy, it would not be 
possible to indicate the numb~r of bank 
branches that would be allowed to be 
opened in the District Almora. How· 
ever, banks are currently holding 12 
authorisations for opening branches in 
the District. 

Tb.e branch licensing policy of tbe 
Reserve Bank of India for the period 
April J 982 to March 1985 aimed at 
achieving a coverage of one bank office 
for every 17000 population in rural and 
semi-urban areas in each district. 
ReI evant figures for Almora District are 
set out below: 

Population (All rural, 
semi-urban) 7,73,000 

Number of bank 
branches S6 

funct ioning as on 3 1. 12.1984 
Number of authoristations 
pending 12 

with banks for opening branches 
Average Rural/Semi-urban 
PopulatioQ 14,000 
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per rural/semi-urban branch. 
Estimated Rural/Semi-urban 
Population 12,000 
per rural/Semi-urban branch after 
utilisation of pending authorisations. 

Tea Production in Hill Areas of U.P 

6024 . SHRI BARISH RAWAT : Win 
the Minister 0 f COMMERCE be p1eased 
to state: 

(a) the quantum of tea estimated to 
be produced in Uttar Pradesh during 
this year; 

(b) whether his Ministry has 
formulated ~my scheme to increase the 
tea production in hill areas to this 
State; 

(c) ifso, the "details thereof; and 

(d) if not, the steps proposed to be 
taken by his Minist ry to improve the 
present critIcal condition of tea plant-
ations in these areas 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) (a) While no 
authoritative assessment is available, the 
production in 1985 could be comparable 

"to the 1984 production of 430 M. Tons 
under favourable weather conditions· 
prices. 

(b) to (d). The Tea Board has been 
explorting possibilities of reviving existing 
tea estates and opening of new tea 
plantations in Hill areas of Uttar 
PradeSh. However, there is a problem 
of availability of suitable h~nd from 
State Government as new pJa:1tatioDS 
will involve felling of forest trees. A 
compI ex of CSIR has be en set up at 
Palampur (Himachal Pradesh) to look 
into Research and Development needs 
of tea plantations in Utter Pradesh and 
Himachal Pradesh. The tea growers 
can also ~a\e use 9f tbe e~istin, subsidy 

and loan schemes of the Tea Board for 
development of the te? plantations. 

Lack o( Coordination Between District 
Lfve) Lead Banks and Commercial 
Banks (or L(lan Disbursement to 

Weaker Sections 

6025. SHRI HARISH RAWAT: Win 
the Minister of FINANCE be pleased to 
state: 

(a) whether he is aware that the:.. 
is generally lack of coordination between 
district level lead banks and other 
commercial bank in the imp1 emen tation 
of loan disbursement programmes fo-
poor and ~ eaker sections of the society; 

(b) if so, whether he is also aware 
that in the absence of this co-ordination, 
hurd! es are coming in the way of imple-
menting the programmes for 1 be uplift 
poor people; and 

(c) if so, the instructions proposed 
to be issued to all concerned for bringing 
necessary coordination for this purpose 
in all the banks operating at district 
level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Under the Lead Bank Scheme, District 
Credi t Plans and Annual Action Plans 
are drawn up by lead bank in which 
credit out1tlYs are estimated sector-wise 
and for different activities including 
provision for finance for weaker/sections. 
Outlays under Integrated Rural Develop-
ment Progrt"mme are separately shown 
in the credit plans. Each Bank in a 
District is allotted its share unde r the 
plan targets and performence of the 
Banks is reviewed and monitored in 
District Consultative Committee Meet-
ings. Further, a Standing Committee 
of DCC also reviews the performance of 
banks in the area of IRDP which is 
intended for weaker sections. Wherever 
peIformance of any bank is found to be 
lower than the target allotted, such 
banks are adVised to hnprove their p~r· 

fOI1Qance. 
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[English] 
Resource Mobilisation by Kersls 

6026. SHRI K. MOHANDAS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the increase in the percentage of 
resource mobilisation by Kerala during 
the last three years with year-wise 
break-up; 

(b) how does it compare with other 
States; 

(c) whether it is the poliCY of 
Government to help those State which 
have done commendable work in mobili-
sation of additional resources; 

(d) if so, whether K erala has lot 

any assistance on this score.; and 

(e) - if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB ~I 
JANARDHANA POOJARY) : (a) and 
(b). A Statement is laid on tl!t~ Ta\)le 
of the House. 

(c) Government of India announced 
in 1983-84 a scheme for giving a.i· 
stance to States that managed their 
finances well. The eliaibility for this 
assistance was to depend not only on tho 
prevIOus performance of the States but 
also on their p erformancc in 191 3·34. 

(d) No, Sir. 

(e) Does not arise. 

Statement 

S. No. 

1 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

Increase in Percentage of Additional Resource Mobilisatlan by States 
Over the Previous Year. 

Name of 1982-83 1983~84 1~I~i5 
State (A/C) (A/C) (L.E.) 

2 2 4 5 

Andhra Pradesh 40.41 40.83 59.84 

Assam 39.91 67.65 -~3.4~ 

Bihar 51.35 42.40 49.91 

Gujarat 94.17 45.51 38.67 

Haryana 80.92 90.74 13.94 

Himachal Pradesh 163.91 24.56 20.58 

Jammu and Kashmir 77.00 21-97 33.42 

Karnatatka 38.21 22.32 60.56 

Kerala 102.46 130.73 ~.l,~ 

Madbya Pradesh 78,76 71.88 15.6J 
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1 

11. 

't ,. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

3 

Maharashtra 121.00 

Manipur 126.56 

Megbalaya 344.63 

Nagaland 490.91 

Orissa 51.95 

Punjab 92.46 

R&jasthan 171. 24 

Sikkim 50.88 

Tamil Nadu 84.24 

Tripura 48.94 

Uttar Pradesh 61.02 

West Bengal 57.36 

Reduction in Kerala·s Share in 
Central Excise . 

6027. SImI K. MOHANDAS : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Kerala's shar e in the 
Central excise has been reduced; 

(b) if so, the details thereof; 

(c) whether this will adversely affect 
the r~urces position of the State; 

(d) jf so, whether the Union 
Government propose to take any special 
step to belp the State; and 

(e) jf so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
IANARDHANA POOJARY)~:: (a) and 

4 

23.37 10.37 

59.31 145.89 

25.54 4.25 

-24.92 -65.16 

45.64 18.16 

28.30 1.53 

29.71 4.02 

11.63 42.71 

26.22 39.02 

91.14 0.72 

52.43 12.02 

50.70 73.67 

(b). The percentage share of Kerala in 
the Central Divisible Pool of Union 
Excise ( 40% of the net proceeds 
excluding those from the duty on gener-
ation of electricity) has been fixed at 
3.8% by the Eighth Finance Commission 
as against 4.035% fixed by the Seventh 
Finance Commission. 

(0) Kerala's share in Union exoise 
duty in absolute terms is given below: 

(Rs. crores) 

162.60 

1984-85 (RE) 182.15 

1 98 5- 8 6 (BE) 185.80 

(d) No, Sir. 

(e) Ooes not arisc;. 
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Directions to LIC and GIC to "Help 

Sma)) Investors 

6028. SHRI SATYENDRA 
NARAYAN SINHA: Will the Minister 
of FINANCE be pleased to stat~ : 

(a) whether" Government have 
directed the Life Insurance Corporat IOn 
and Gen eral Insurance Corporation to 
help small investors purchase odd lots of 
securiti eSj 

(b) if so, whether the Stock 
Exchanges have been advised to have 
smaH lots of securities for the small 
investors; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (3HRI 
JANARDHANA POOJARY): (a) to (c). 
Life Insurance. Corpar ation) General 
Insurance Corporation and the Units 
Trust of India have agreed to purchase 
odd lots of securiHes of dividend paying 
companies at the ruling market price in 
order to protect the interests of tbe 
i~vesting public. Therefore, Government 
have decided that the rate of brokerage 
charged to the investors by the member 
of the Stock Exchanges be uniformly 
fixed at 1% of the market price. Which 
will be borne by the investors. Further, 
the Stock Exchanges have been directed 
by the Government to suitably amend 
the existing regulation relating ta 
brokerage accordingly. 

Demand for Import of Second 
Hand Machinery 

6029. SHRIMATI KISHORI 
SINHA: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Federation of Indian 
Export Organisations has demanded that 
second hand machinery should be allowed 
to be imported; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Yes .. Sir. / 

(b) Under the Impart and Export 
Policy, 1985.88, import of second hand 
machinery not more than 1 years old and 
having certified residual life of not less 
than S years, is permissible for import. 

[Trans lalion] 
Smuggling of Heroin 

6030. SHRI MOOL CHAND DAGA: 
Will the Minist er. of FINANCE be 
pleased to state: 

(a) whether heroin addition amona 
youth is sprea ding; 

(b) whether herein is being smuggled 
into the country in large quantities; 

(c) if so, the quantity of heroin smug-
gled into the country during the last 
three years, year-wise: 

(d) the quantity and value of the 
heroin seized by Government durin& tho 
above period and the particulars of the 
persons involved in its smuggling; 

(e) the action taken against them 
and the results thereof; and 

(f) whether Government propose to 
take steps to stop the import of heroin 
and if SO~ by what tim~ '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF" FINANCE (SHaI 
JANARDHANA POOJARY): (a) The 

"Ministry of Social and Women's Wel-
fare have already initiated action for a 
fresh survey to assess the extent of drug 
abuse and addition. The studies are 
likelY to be completed by 1986. 

(b) to (d). Over the las t few years. 
India has been increasingly facing the 
problem of transit traffic of heroin 
coming mostly from N ear, and Middle 
East region and destined mainly to 
Western countries~ -
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The total quantity of heroin seized in 
lbC1ia by dUferent enforcement agencies 
Idld the ritim~r of persons arrested 
during the Ulst three years are given 
below:-

\rear Quantity seized No. of peIsons 
(in kgs.) arrested 

1982 34.122 42. 

1983 138.095 66 

1'984 J99.39~ 53 

'No precise value of heroin seized can 
be furnished, as the illicit market price 
varies widely depending upon the time 
and plr.ce of seizure, purity of the drugs, 
local demand and supply position, etc. 

(c) All the traffickers arrested in the 
cases of smuggling of -heroin were pro-
ceeded against and prosecuted ut'.der the 
releVant laws. 

(f) The import of herein into the 
country is j)tohibited. 

-[English] 

Production and profits Earned by Rourkela 
Steel Plant 

6031. SHRI MOOL CHAND 
DAGA: Will the Minister of STEEL, 
-MiNES AND COAL be pleased to 
&tate: 

(a) tbe details of the -product range 
of tbe Rourkela Steel Plant and the 
sister industries which are fed by this 
plant; 

(b) whether there has been con ti-
lIUOUS price rise in steel; 

_ tc!) if." -bow the other products of 
:,dt1-. -plant have fairtd in this respect 
\turin. the last three years; 

(d) the future plans of expansion of 
new products in this plant; and 

(e) the position of this plant as 
compared to other steel plants muier 
Steel Authority of India Ltd. in respect 
of production" prices and profits/losses" 
etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHIU K. 
NATWAR SINGH) : (a) Rourkela Steel 
Plant produces Hot Rolled Sheets/ 
Coils, Cold R01led Sheets/Coils, GP/GC 
Sheets, Electrical Steel Sheets, Electro-
lytic Tin-plates, Electrical Resistance 
Welded and Spiral Welded Steel Tubes. 
A ~tat ement showing the product range 
of Rourkela Steel Plant is enclosed 
(Annexure-I). [Placed in Library. See 
No LT/1l6/85]. fhere are a number of 
steel consuming industries all over the 
country, which use products manu-
factuLed by Rourkela Steel Plant as 
raw materials. However, the.:-e are no 
sister concerns ~hich are fed by this 
Plant. 

(b) and (c). There hav'~ been revisions 
in prices of common categories of steel 
oS determined and announced by the 
Joint Plant Committee of the main 
producers. The prices of major cate-
gories of Rourkela Steel Plant, viz. 
Plates, HR Coils, CR- Coils/Sheets, OP 
and GC Sheets as fixed and announced 
by JPC are shown in th e enclosed 
statement (Annexure-II). [Placed in 
Library. See No LT/ 116/8 5] The prices 
of major categories of non-JPC (Joint 
Plant Committee) steel items are given 
in Annexure-III [Placed in Library. 
See No LT/116'8S] and the prices of 
c,hemicals and fertilizers are given in 
Annexure-IV. [Placed in Library. See 
No LT/116/85]. 

(d) and (e). The output of saleahle 
steel at Rourkela Steel Plant as com-
pared to other integrated steel plants of 
Sttel Authority of Iodia Limi-ted duriog 
the last three years is indicated as 
urder :-
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( '000 to nnes) 

Plant Production 
1982-83 1983-84 1984- 85 

BSP 1838 1575 1810 

DSP 818 602 621 

RSP 992 862 1013 

BSL 1529 1288 1459 

lISCO 500 444 380 

The profit and loss of Rourkela Steel Plant and the other steel plants of SAIL 
.during the period 1981-82 to 198 3-84 is indicated below : 

Rourkela Steel Plant 
of which the Fertiliser 

Plant accounts for 

Bhilal Steel Plant 

Durgapur Steel Plant 

Bakaro Steel Plant 

AHoy Steels Plant 

Salem St eel Plant 

Indian Iron &. St eel 
Company Limited 

Profit (+) / Loss ( - ) 
(Rupees in crores) 

1981-82 1982-83 1983-84 

21. 71 (-) 74.99 (-) 100.32 

(-) 8.86 (-)15.99 (-) 15.49 

(-)66.09 (-) 19.25 (-) 2.83 

0.70 (-) 44.23 (-) 63.13 

6.54 18.09 0.55 

(-) 6.64 (-) 15.31 (-) 33.75 

(-) 0.13 (-) 14.21 (-) 18.08 

(-)37.11 (-) 71.05 (-) 2406 

The accounts for the year 1984-85 are stiJJ to be finalised but it is expected 
that rOT this year tbe Rourkela Steel Plant will make a profit. 



Production and ~xport of IroD Ore 

6032. SHRI MOOL CHAND 
DAGA: Will the Minister of STEEL) 
MINES AND COAL b~ p'.eased to 
state: 

(a) the estimated production of iron 
ore in the country showing the yearly 

. actual production for the last three years 
and giving rea~ons f0f low production, if 
any; 

(b) the countries which have been 
lifting iron ore regu'.arly during the last 
three years showing country and quantity 
exported; 

(c) the names of the countries which 
have not lifted the tron ore as promised 
giving reasons for the same and bss 
incurred as a result thereof by India 
during the last three y~ars; 

(d) whether there is excess of iron 
ore always; a.ld 

(e) whether there are any plans for 
future expansions for more production or 
taking up neW mines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEBL (SHRI K. 
NATWAR SINGH): (a) The piodu-
ction of iron ore in the country during 
the years 1982-8 3 and 1984 is given 
below: 

Year 

1982 
19&3 
J 984 

Production (in thousands 
tonnes) 

42,752 
38,089 

41,943 -----

Written Answers 

The low production in 1983 is ascribed 
to low exports during the year. 

(b) The country·wise and quantity-
wise export of ir.:>n ore by I:ldia in the 
last three years is given in . the 
statement attached. 

(c) Iron ore exports from Irdia 
during the last 3 ycars have been around 
Rs. 400 crores per annum (Rs. 40S 
croreS in 1982, Rs. 388 crores in 1983 
and Rs. 425 crores in 1984). During 
the last 3 years, the major iron are 
importing countries like Japan and 
South Korea have lifted iron ore as 
promised. However,' imports by 
Romania during 1982 have been less by 
about Rs. 25 crores on account of 
insufficient balance in their Rupee P1Y-
ment account, but during 1984, 
Romania has lifted the quantity as 
promised. There has been no loss to 
MMTC in iron ore exports. 

(d) The production generally tends 
to follow the market requirements and 
stocks increased marginally in 1 984 on 
account of continuing recession in world 
steel industry. 

(e) Production of the order of about 
60 mi ilioD tonnes of iron ore is anti-
cipated at the end of the Seventh Fivo 
Year Plan to meet the requIrements of 
our steel mills and exports. It is atlti .. 
c;pated that this level of production will 
be met from the existing capacity in the 
country. The development of 11fC 
Deposit by NMDC in Baitadila, which 
is a replacement mine for Bailadila 14, 
is the only approved project in the 
Seventh Plan. 

Statement 

Country-Wise Export of Iron ore by India (Excluding Kudremukh) 
(in million tonnes) 

Countries 1982-83 1983-84 1984-85 
-----------------------------------------------------1 234 

Japan 15.38 14.50 16.52 
s. Korea 2.78 2.88 3.2S 
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1 2 3 4 

Rumania 1.92 2.54 2.85 

Czechoslovakia 0.11 0.12 0.09 

Hungary O.Oz 0.03 0.03 

G.D.R. 0.61 0.72 0.91 

Bulgaria 0.11 0.11 0.10 

Italy 0.39 0.35 0.76 

Taiwan 0.01 0.12 0.16 

Malasiya 0.02 0.04 0.01 

North Korea 0.16 

Pakistan O.lS 0.13 0.17 

Saudi Arabia 0.05 0.12 0.05 

Iraq 0.10 0.13 O. 13 

Middle East 0.20 0.10 0.10 

Turkey 0.06 

China 0.03 

Grand total : 21.85 21.95 25.32 

Country-Wise Export of iron ore by Kudremukh Iron ore Company Ltd. 
(in million tonnes) 

Countries 1982-83 1983-84 1984-85 

1 2 3 4 --
Rumania 0.998 1.05 1.06 

Czechoslovakia 0.029 0.08 0.11 

Bahrin 0.34 

Holland 0.05 

Total: 1.027 1.13 1.56 
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Revamping.of Bunion PGlicy 

6033. SHRI YASHWANRAO 
GADAI<H PATIL : Will the Minister of 
FINANCE be pleased to state: 

(a) whether there is any proposal 
with Government to revamp the bu'lion 
policy with a view to curb smugglina ; 
and 

(b) if so, the details theroof and the 
decision taken in this regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The Hon'ble Member presumably 
has in mind and possibl e changes in 
the bullion policy by amendments to the 
Gold (Control) Act, 1968 Wi1h a view 
to cllrb smuggling. If so, there is no 
such proposal with t he Government at 
present. 

DeeliDe in ProductioD of Darjeeling Tea 

6034. SHRI YASHWANTRAO 

"'rltt~n Answ~rs 1~8 

GADAKH PATIL : Will the Min_ter of 
COMMERCE be pleased to stat e : 

(a) whether production ofDMjoOIinl 
tea has been steadily declining; 

(b) if so, the details thereof stating 
the comparative decline in the production 
of Darjeel ing tea durina the ~sj three 
years; 

(c) the reasons thereof; and 

(d) the measures taken by GO'lCrn-
ment to improve the situation ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. A. SANGMA): (a) to (d). 
Except for yearly ftuctuations, 
mainly on account of weather condi .. 
tions, the trend of prodution of 
Darjeeling tea has shown a marginal in. 
crease in the last 9 years as can be seen 
from the following figur es : 

Year 197619771978 197919801981 198219831984 
Provisional 

Pr~uction 
Units. 11.34 11.58 11.S3 10.81 12.69 12.23 14.13 14.26 13.17 

The major constraints faced by 
Darjeeling tea industry have been low 
productivity, resulting in high costs 
coupled with unremunerative prices. 

There has been a welcome improve-
ment in Darjeeling prices in 1984 which 
has improved its prospects. The tea 
marketing policy for 1985 also favours 
exports of higher value teas like 
Darjeeling. Measures taken to improve 
situation of Darjeeling gardens include 
reduction of excise duty to ·a nominal 
level of 20 paise per kg. and provision 
of interest subsidY on bank loans for 
dovelopment of the gardens. For tbis 
purpose NABARD bas also agreed on 
liberalization of norms relating to 
moratorilJDl and repayment period and 

also on funding of past liabilities where-
ever copsidered necessary. 

Export of Non-Tradional Agricultural 
COlPmodties to Japaa 

6035. SHRI YASHWANTRAO 
GODAKH PATIL: Will the Minister 
of COMMERCE be pleased to state; 

(a) the present position regarding 
. non-rational agricultural commodities 

export to Japan; 

(b) whether Government have consj-
dered the question of increasina the 
export of non-tradi tional agricultural 
commodites to Japan ; 

(c) if so. the strateI)' evolveg l>)' 
Qov~mlXlcnt iQ this reaaed ; and 
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(d) the extent to which the exports 
to Japan are likely to be increased as a 
result therrof ? 

THE MINISTER OF STATE IN 
THE" MINISTRY OF COMMERCE 
(SHRI P.A. SANGMA): (a) A state-
ment is enclosed. 

(b) to (d). The Central Government 
has been carrying on a regular di:ilogue 
with the State Governments for identify-

ing non traditional agricultural commo-
dities which can b~ exported to other 
coulltries including Japan. Certain new 
agricultural items e.g. mushrooms, 
oranges, tomatoes, pineappJes git'ger. 
bananas and black pepper, have been 
identified. India has also welcomed the 
Japanese technology for upgrading our 
yield and for setting up commercially 
viable export oriented units for agricul-
tural items. Efforts are being made to 
achieve full conformity with the Japanese 
Health and Quarantine Regulativns. 

Statement 

Present exports 01 some major Indian Agi icultural commodities to Japa" during 
1984-85 

S. No. Item Quantity· (MTs) Value* (Rs in ]akhs) 

1. Guar Gum 1508 107 

2. Dehydrated Onion 469 79 
and Garlic 

3. Starch (Tamarind 
Kernel Powder) 1230 41 

4. Animal Casings 
(Sheep Casings) Not available 70 

5. Pickles and 
Chutneys 

Measures Taken by National Banks to 
Promote Industrial Entreprene..,rs 

6036. SHRI MOHAR SINGH 
RATHORE: Will the Minister of Finance 
be Pleased to state: 

(a) the measures taken by the nation-
alised banks to promote 'Industrial En-
trepreneurs' in North Eastern region, 
partiQularly among the tribals ; 

173 20 

Total 317 

*Provisional 

(b) whether there is a cell in his 
Ministry to monitor prompt and just dis-
posal of loan applications by the trial 
entrepreneurs; and 

Cc) if not, whether Government pro-
poses to set up such a cell ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a). Public 
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Scct9r Banks, particularly State Bank of 
India, have been conducting Entrepre-
llCurial Development Programmes, in, 
the States/Union Territories in North-
Eastern Region to motivate potential 
entrepreneUI:s, including the tribals to 
risk-bt".aring ventur es with a view to 
facilitating industrialisati~n of North-
Eastern Region. Public Sector Banks 
have set up consultancy cells in their 
Head/Regional Offices in the North-
Eastern Region manned by technically 
qualified personnel to assist their ope-
rating staff in assessing the technical 
viability of the projects and also for Pro. 
Viding managerial and technic al assis-
tance to entrepreneurs. Sep2,rate Cells 
for Scheduled Castes/Scheduled Tribes 
have be~n set up to assist Schedul cd 
Castes/Sch edul ed Tribes ben cficiari es. 
The tribals in the North-Eastern Region 
ate given adequate financial and techni-
cal assistance to set ub their own ven-
tures on the basis of the schemes drawn 
by the banks. Problems of credit flow 
to North-Eastern Region particularly 
with reference to tribal development are 
also discussed and resolved at the State 
Level Bankers Committee in all th~ 

State/Union Territories in North-Eastern 
Region. 

(b) and (c) : No, Sir. 

Steps Taken to Restore Efficiency in Mana-
gement in Banks 

6037 . SHRI~ BRAJA MOHAN 
MOHANTY : Will the Minister of 
FINANCE be pleased to state : 

(a) whether Government are aware 
that management functions of the nation-
alised banks have suffered erosion during 
these years if so, the details thereof ; 

(b) whether it is proposed to take 
any steps to restore efficiency' of the 
management of these banks; 

(c) whether Government are consi-
doting any change in the mode of ap-
pointment of members of th e Manage-
~ DQards ape) their Chairmaa ; 

(d) whether Government are also 
considerin.g to relax any control by tbe 
Reserve' B.lnk of India over the Boards 
and their Chairman, if so, details there-
of ; and 

(e) whether Government have como 
across the differences and conflicts in 
between Chai rman and the Management 
Boards, if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b). 
In the wake of rapid expansion of the 
banks'. operations, their internal manage-
ment In some areas like data reporting 
and control and supervision, customer 
s~rvice, house keeping etc. had expe-
nenced considerable stress, since the 
existing systems had not been adequate 
to fu1Jy cope with the increaslns 
demands. Government and the Reserve 
Bank are seized of the shortcomings and 
necessa:y corrective measures, including' 
revampmg of top management and ton-
ing up of administration in the public 
sector banks, introduction of mechani-
sation. computerisation and Use of elec-
tronic and mechanical aids to cope with 
t?e enormous volume of banking transae-
tlOns, enforcement of discipline etc. are 
being taken to improve the working of 
the banks. 

(c) and (d). No such proposals are' 
und er consideration. 

(e) In terms of provisions of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Acts 1970 
and 1980, the general superintendence, 
direction and management of the affairs 
and business of the nationalised banks 
vests in their Boards of Directors, each 
of which, inter alia, includes Chairman 
and Managing Director also. All ques-
tioni at the meet irgs of the Boards are 
decided by majority of votes as provided 
for in the Nationalised Banks (Mause-
ment and Miscellaneous Provisioqs) 
S~hemes 1970 and 1980, 



133 Writlt n Answers VAISAKHA 20, 1907 (SAKA) Written Answers 134 

Irregularities in Overseas Investment 
by Nationalised Banks 

6038. SHRI BRAJA MOHAN 
MOHANTY Will the Minister of 
FINANCE be pleased to state: 

(a) the total amount involved in over-
seas operation by the nationalised banks 
during the last three years; 

(b) the number of cases of bad over-
seas investment reported during the last 
three years; and 

(c) the steps Government have taken 
to check the managerial defficiency and 
frauds in this area ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) and (b). 
In accordance w ilh the provisions con-
tained in the relevant statutes and in 
accordance with the practices and us-
ages customary among banks, informa-
tion in relation to the individual consti-
tuents of banks cannot be divulgl.!d. 

(c) The Reserve Bank of India has 
clJnstituted a Working Group to frame 
suitable guidelines for effective opera-
tions and control systems for the over-
seas branches of Indian banks. Reserve 
Bank of India and the Government have 
also issued guidelines to banks on 

matters like deputation of officers to 
overseas branches, delegation of powers 
etc. 

Production of Coal during 1984-8S 

6039. KUMARI PUSHPA DEVI: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) the target fixed by Government 
for the production of coal during 1984-
85 ; 

(b) the actual achievement made in 
this regard in that year; 

(c) the target of output fixed by each 
coal company for the above year; 

(d) the total tonnes of coal produced 
in each mine under these coal compa-
nies in that year? and 

(e) tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH): (a) to (c). The 
target for coal p:oduction in 1984-85 
fixed by the Planning Commission was 
152 million tonnes and the actual pro-
duction during the year was 147.45 
million tonnes. The details of company-
wise production against target are indi-
cated below: 

(Fig. in million tonnes) 

Company Target for coal Actua ~ achievement in 
production in 1984-85 1984-85 (Provisi onal) 

1 2 3 

EeL 25.10 23.11 

DCCL 24.50 21.84 

CCL 37. SO 39.02 

WCL 43.15 46.05 
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I 2 

NBC 0.75 

Total CIL 131.00 

SCCL 17.00 

TISeO IUSCOI 4.00 
D.V.C. 

All India 152.00 

(d) ar.d (e) • The information is being 
collected ar_d will be laid on the Tz..ble 
of the House. 

Fresh Criteria for A llocat ion Proposed 
by UndeveJopment 

6040. SHRI MAHENDRA SINGH: 
Will the Minister of Finance be pleased 
to state: 

(a) whether the UN Development 
programme has proposed some fr esh cri-
teria for resources allocatlon during 
1987-91 ; 

(b) jf so, the details thereof; and 

(c) India's reaction thereto? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
As a part of tbe exercise entitled "Pre-
parations for the Four th Programming 
Cycle, 1987 91" UNDP Secretariat 
placed before the Special Session of the 
Governing euuucH of UNDP held in 
New York in February, 1985 a proposal -
for allocation of resources to different 
countries. The criteria proposed differed 
materially from the one followed at the 
time of distribution of resources in the 
tbird cycle (1982-86); Two of the 
important elements in these proposals 
related to : 

(0 population factor; and 

Oi) G.N.P. per cepita. 

3 

0.81 
a ___ ~ ____ 

130.83 

12.33 

4.29 

147.45 
--_ 

The ('vcrall impact of the changes 
propos( d wou~d have been that although 
the o\'\;'ra11 UNDP resources are expec-
ted to increase in next 5 years, Indias' 
shar e of such UNDP resources wou~d 
have remained static .. 

2. India and some of the developing 
countries opposed the criteria that had 
been proposed. The Special Session 
decided to have further discussions in 
two stages before the 32nd Session of 
the Governing Council in June, 1985, 
In the first stage, further information 
would be gathered to determine the 
anticipated resources level as welJ as to 
clarify the issues raised by delegations, 
and to provide information that had 
been requested.' The second stage 
would involve preliminary negotiations 
by UNDP to arrive at alternative scen-
arios to be presented to the Governing 
CounciJ at its 32nd Session. The Ad .. 
ministration was asked to prepare an 
analytical and structured over -view of 
the positions 8~ated by the delegations 
at the meeting which would be consi-
dered during the preliminary negotiations 
before the Governing Council Session· 

Loss of Major Overseas Export 
Markets 

6041. KUMARI PUSHPA DEVI: 
Will the Minister of COMMERCE be 
pI eased to state : 

(a) whether the country has lost 
many major overseas export markets 
because of tbe misuse of the existing 
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Dorms for international trade by some 
Indian companies and exporters; 

(b) whether some exporters had Dot 
adhered to standard regarding quality 
and delivery schedules; 

(c) if so, the particulars of such 
·exporters; and 

(d) the action taken against them? 
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMERCE (SHRI 
P . A. SANGMA) : (a) No, Sir. 

(b) About 600 complaints on quailty 
of items both notified for Quality 
,Control and not notified for Quality 
Control have been received by t~le Quality 
complaint Cell of the Export Inspection 
Council at Bombay against various 
compaoies during 1983-84. 

(c) and (d). The exports were generally 
to countries like USA, USSR, Japan, 
U.K II Hong Kong, Singapore' Republic 
of Germany, Canada' West Germany, 
Bu1garia, France, Dub::d, Australia etc. 
etc. The p1.rticu!ars of the exp:Jrters 
which is sought to be obtained is not 
clear. Sev!ral erring exporters have been 
pubished under the Provisions of the 
Export (Quality Control and ImpectiQn) 
Act, 19 (\ 3 and also under the Customs 
Act. 

Performance of BALeO in 1983-84 
and 1984-85 

6042. KUMARI PUSHPA DEVI 
Will the Mini ster of STEEL MINES 
AND COAL be pleased to state: 

(a) whether Bharat Aluminium 
Company Ltd. has improved its perror-
mar ce in 1 98 4-8 5; 

(b) if so, the performance of Bharat 
Aluminium CompJny Ltd. in 1983-84, 
and 

. (c) the details of cash surplus 
paranteed by the company in 1984-8S ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) Yes, Sir. 
The production of saleable metal 
produced in 1984-85 was 87,358 tonnes 
registering an increase of about 42.4% 
over that of 1983- 84. 

(b) The quantity of saleable alu-
minium produced in 1983-84 was 
61,338 toones. 

(c) The cash surplus generated by 
BALCO on its Korba Operations during 
1984·85 is of the order of Rs ~ 976 
lakhs subject to audit. The sick Asan-
so~ Unit of the AlumiTlium Corporation 
of India Lfd. was takenover and 
vested in BALCO with efft:ct from 2nd 
June, 1984. The operation of this Unit 
during 2nd June, 1984 to 31st March, 
1985 contributed a cash loss of approxi-
mately Rs. 25.30 lakhs. 

Research Work in Silk Production 

6043. SHRI CHINTAMANI JENA : 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) the nature of research work in 
silk production being carried out at 
present; 

(b) to what extent the small produ· 
cers have been benefited by aU this 
research work and extension facilities; 
and 

(c) the details thereof? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The Research 
Institutes established by Central Silk 
Board are evolving superior and high 
yielding mulberry va_icties, silkworm 
reses, package of practices for culti-
vation and mailltenance of mulberry and 
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non-mulberry silkworm food plants, 
improved technique of silkworm rearing, 
silk reeJillgfspinnir.g, control and 
prevention of disease and pests of silk-
worms and their food plants, devisingl 
manufacture of equipments and machi-
ne ry fOl silk-worm rearing and silk 
reeling etc. 

(b) and (c). The Reasearch achieve-
ments have resulted in increased 
production per Uflit area oJf silkworm 
food plants utilised for conducting 
rearing ar.d per u.1it quantity of siik-
worm seed reared, reductian in mortality 
due to control of pests and diseases and 
the consequent increases in earnings. 

Some of the lmportabt achievements 
are as under :-

0) Introduction of improved M 5 
variety of mulberry in the field 
has increased leaf yield per hec-
tare Jrom 4000 to 5000 kg. in 
case of rainfcd mu'berry to 8000 
to 10000 kg. I eaf per annum. 

(in Under irriJo.ted conditions the 
leaf yield per hectare of mulberry 
bas increased from 1 SO 00 kg. 
to 30,000 kg. per annum by 
following the improved agro-
l10mical practices. 

(iii) The improved techniques of silk-
worm rearing and control 
prevention of pests and diseases 
of silkworms, support ed by 
extension activities have improved 
productivity from the level 18 to 
20 kg. of mulberry cocoons per 
100 dfls. 

(iv) Th~ techinique of raising eCono-
mic bush plantation nearer 
the tribal villages have helped 
in encouraginl more Dumber of 
tribals to practice sllkworm 

tVrltten Answers 1,,0 

reerir.g and to increase production 
of n on-m:llbc:-ry cocoons. 

( v) Technique of organising syste-
matic production of disease free 
silkworm seed has resulted in 

eliminating crop failures in non-
mulberry sector. 

(vi) The improved silk rcelina 
machinery and the technique of 
processing cocoons as also si I k 
reeling/spinning has resulted in 
improved productivity and 
quality production of silk yarn 
conferring additional benefits to 
the silk reelers/spinners. 

Replacement of Income Tax by 
Purchase Tax 

6044. PROF P. J. KURIEN: Will 
the Minister of FINANCE be ple~sed to 
state: 

(a) whether Government had received 
any proposal regarding replacement of 
income tax by purchase tax; 

(b) if so" the reac tion of Government 
thereto; 

(c) the percentage of income tax in 
total tax .revenue of Government; 

(d) whether Government receive 
more tax revenues from the first two 
slabs of income tax payers; and 

(e) the total receipt by way of incomo 
tax and the number of assessees UDder 
each slab '1 

THE MINJ~T.BJl OF STATE IN THB 
MINISTRY OF FINANCE (SHtU 
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JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The proposal to replace income-
tax lIy purchase tax has not been 
accepted. 

(c) According to the revised esti-
mates for the financial year 1984-85. 
the estimatf'd collection of income .. tax 
inc luding corporation tax work out to 
19.55 per cent of the gross tax revenue. 

(d) No, Sir. 

(e) The revised estimate of collect-
ion of income-tax and corporation tax 
during the financial year 1964 - 85 is 
Rs. 4,634 crores. A table indicating the 
number of the assessees in the registers 
of the Income-tax Department on 31st 
March, 1983 according to slabs of 
income is given in the Statement 
attached. 
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Loss of Revenue by Kerafa due to 
Replacement of Sales Tax 

6045. PROF. P. J. KURIEN: Will 
the Minister of FINANCE be pleased to 
state ': 

(a) whether Kerala has lost some 
amount of revenue as a result of the 
repl::.cement of sales tax by additional 
excise] evy on certain items; • 

(b) if so, the amount thus lost by 
the State; 

(c) 
affected 
Kerala; 

the extent tv which this has 
the budgetary position in 

(d) whether Government of Kerala 
have mad e any request for making good 
this loss by UniQ[I Government; and 

(e) if so, the details thereof and the 
reaction of the Union Government 
thereto '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to 
(e). The inform:1tion is being collected 
and will be laid on the Table of the 
House. 

Employment to Persons Rendered 
Surplus as a Result of Taking 
Away of Steel Import CauaH-

sing Agency from S.A.I.L. 

6046. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of 
STEEL, MINES AND COAL be pleased 
to state: 

(a) whether nearly 2000 employees 
of the marketing set-up of the St eel 
Authority of India Limited (SAIL) are 
likely to be rendered surplus as a result 
of the taking away of the steel import 
canalisation agency from SAIL ard 
vesting the task on the Minerals and 
Metals Trading Corporation after the 
announcement of the new Import-Export 
poliCY, an~ 

(b) if so, the details thereof and 
how Government propose to provide 
them employment in such a situtation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). The 
Import Department of the Control 
Marketing Organisation of the Steel 
Authority 0 f Inaia Limited which dealt 
with canalised imports of iron and steel 
has a strength of 57 executives and 171 
non-executives (total 228). It has been 
estimatt:d that about 20 executives and 50 
non-executives (rotal 70) will still be 
required for residuary work. In addition, 
the Central Marketing Organisation has 
a Transport and Shipping Department 
with a strength of 1 352 comprising of 
of 61 executives and 1291 non-
executives. This Department looks after 
not only work relating to imports and 
exports of iron ar.d steel materials but 
also of imports of equipment, spare 
part and raw materia Is including coking 
coal for the SAIL steel plants. This 
Department will continue to handle 
imports other than canaIised imports. 
It has been estimated that about 11 
executives and 261 non-executives 
(total 272) will now becom e surplus in 
this D~partment. It is expected that 
surplus manpower may be re-deployed 
within SAIL. 

Largest Single Export from India 

6047. SHRI SOMNATH RATH 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) th'! name of the item which has 
emerged as the largest single export 
item from India in 1982-83, 1983-84 
and 1984-85; 

(b) the amour.t of foreigr exchange 
earned by exp:>rting those items in the 
above years; and 

(c) the prospects of : exportin~ tho~ 
items in 1985-86 '1 
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THE MINISTER OF srATE IN THE 
MI"'ISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Crude oil has 
been the largest single item of exports 
in 1982-83,1983-84 and 1984-85. 

(b) The value of export of crude oil 
during these years has been as bdow : 

Year 

1982-83 

1983-84 

1984-85 
(Prov.) 

Value 
(Rs. crores) 

1063 

1231 

1538 

(c) The export of crude oil during 
the year 1985- 86 is expected to be 
almost neg'igible in view of the develop-
ment of demestic refining capacity to 
process Bombay HIgh Crude. 

)1'oreign Exchange Earned Through 
Export of Leather Goods 

6048. SHRI SOMNATH RATH: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the amount of foreign exchange 
earned by the country by exporting 
leather goods during the Sixth Plan; 

(b) whether Government propose to 
increase the export of leather goods; 

(c) if so, the programme of Govern-
ment for launching major export drive 
in leather goods in the Seventh Five 
Year Plan period; and 

(d) the efforts made to increase the 
export of leather goods? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) Exports of 
leather and leather products during the 

Sixth Plan period are estimated at 
Rs. 21 33 crores. 

(b) Y cs» Sir. 

(c) and (d). An easy access to essen-
tial inputs for export production of 
value-added leather products, publicity, 
participation in overseas leather fairs, 
sponsQring of sales-cum-study teams, 
market surveys etc. are some of the 
measures envisaged to increase exports 
of leather products during the Seventh 
Five Year Plan period. 

Lockup rf Capital in Public Sector 
Enterprises 

6049. SHRI K. RAMAMURTHY 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it has been estimated 
that the inventory level on the basis of 
number of days, output in public sector 
enterprises has come down from 179 
days in 1972 to 97 days in 1983-84 
but the total value has risen from 
Rs. 892 Crores to Rs. 11,165 crores 
during the same period; and 

(b) the steps being taken to reduce 
the capital locked up in inventories so 
that a higher rate of return on invest-
ment, besides improved liquidity of 
the enterprises, can be ensured? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. The inventory level of 179 days 
and the value at Rs. 892 crores, how-
ever, relate to the year ending 1969-70 
and not 1972. The increased value of 
inventories is to be considered in the 
context of total output of the enter-
prises, which during the period has 
increased from Rs.· 1,814 crores to 
Rs. 42,051 Crores and the level of inven-
tories in terms of number of days out-
put has reduced, indicating significant 
improvement. 

(b) Efforts are being made to briog 
down tbe level further. Some of the 
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steps are: use of scientific tools and 
techniques of inventory control, train-
ing of personnel in this area, periodical 
review of the inventories, undertaking 
indep~h studies in selected enterprises 
and suggesting specific action areas of 
improvement etc. The details are avai-
lable at "Section-2: -Mln:Jgement 
of Inventories in Public Enter pnses" at 
pages 234 to 263 of the Public Enter-
prises Survey 19 83- 84 Vo 1. I placed on 
the Table of the Lok Sabha on 
15-3-1985. 

[Trans lation] 
Rise in Price of Yarn in Bibar 

6050. SHRI RAMASHRAY 
PRASAD SINGH: Will the Minister 
of SUPPLY AND TEXTILES be pleased 
to state: 

(a) whether the handloom in'dustry 
in Bihar is facing a crisis due to 40 per 
cent increase in the price of yarn; 

(b) jf so, the reasons for the rise in 
pric es of yarn; 

(c) the steps taken by Government 
to help this industry; and 

(d) whether Government propose 
to supply yarn at controlled. rates 
for the handlooms and leg-operated 
looms? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) The prices 
of yarn upto 40s, which is generally 
used by handlooms in Bihar, has gone 
up during the past one year by about 12 
to 17%. 

(b) The handloom industry in Bihar 
has to mainly depend 0.1 outside sources 
for suPPly of yarn and hence the 
yarn trade is subject to speculated 
elements. 

(c) The National Handloom Deve-
lopment Corporation has started a yarn 

depot at Bihar Shariff since March, 
1985. The State Government have 

also opened yarn depots through the 
ag~ncy' of State Handloom Develop-
ment Corporation and State Handloom 
Weavers Corporative Unions at Gaya, 
Bhagalpur II Siwan and Aurangabad. 
Similar yarn depots are expected to 
start functLming soon ? t Madhubani 
and Jahanabad also. 

(d) Then, is no such proposal before 
the Government. 

[English] 

Rupee Trade Between India and Soviet 
Union 

6051. SHRI B. V. DESAI:. Will 
the Minister of COMMERCE be pleased 
to state: 

(,,) whether the rupee trade between 
India and the Soviet Union wiH conti-
nue over the next five years; 

(b) if so, whether any final deci sion 
in this regard has been taken; 

(c) if so, the details of the .same; 
and 

(d) the ext ent to which the trade 
bet ween the two countries is likely to 
improve during the current year; 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) to (c). It has 
been deCided that the rupee trading 
arrangements between India and the 
Soviet Union envisaging payments for 
all commercial and non-commercial 
transactions between the two countries 
in non-convertible Ind.an rupee should 
be continued for a further period of 
five years from 1st January, 1986 to 
31st December, 1990. 

(d) The two trading partners are 
working to expand and diversify the 
bilateral trade as per the guidelines laid 
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down by the Prime Min·lster·s of the two 
countries in the Long-term Economic 
Programme signed in March, 1979. 

Housing Loans by Commercia t and 
Cooperative Banks during the 

Seventh Plan 

6052. SHRT B. V. DESAI Will 
the Minister of FINANCE be pI eased to 
state: 

(a) whether the Resel v,~ Bank of 
India has diretted commercial and co-
operative banks to extend housing loans 
during the Seventh Ptan 0.1 schematic 
and it:dividual basis in order to meet 
the ccuntry's shortage of 24.7 million 
houses; 

(b) if so, whether the commercial 
banks have been issued any directive 
and guidelines in this regard; 

(c) if so, the details thereof; and 

(d) how mar.y banks have deL ided 
to provide t he loans under this 
Scheme? 

THE MINISTER OF STATE IN THE 

Year 

1980-81 

1981·82 

1982 .. 83 
(Prov.) 

1983-84 

1984 (9 months) 
(April-December) 

(J;)rov.) 

Electronic goods 
(in crores RS.) 

26.78 

33.32 

95.00 

120.00 

105.00 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA~ Y): (a) to 
(d). Informatbn is being collected and 
will be laid on the Table of the House 
to the extent possible. 

Increase in Export of Electronic Goods 

6053. SHRI VIJAY N. PATIL: 
Will the Minister of COMMERCE be 
pleased to stat e : 

(n) whether the export of electro-
nic good; has increased over the last 
five ye~: s; 

(b) if so, year-wise figures thereof 
and the names of major hardware and 
software items that are exported; 
and 

(c) the export outlays planned for 
the present fin ancial year? 

THE tviINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) Yes, Sir. 

(b) Export of eletronic goods dUTing 
last five years has been as under: 

Software Total 

7.28 34.06 

10.42 43.74 

15.00 110.0) 

20.00 140.00 

16.00 121.00 
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Major hardware itenlS exported are 
printers Floppy Disc Drives, Winchester 
Magnetic heads, and Computer peri-
pherals. Software items (xported from 
India include video tapes etc. 

(c) For t 985-8 G, export target of 
Rs. 130 crores for electronic goods and 
Rs. 60 Crores for software has been ten-
tatively fixed. 

Setting up of Mini Steel Plants 

6054. SHRI VIJAY N. PATIL 
Will the Minister of S fEEL, MINES 
AND COAL be pleased to sta te : 

(a) The progress made in respect of 
setting up of mini steel plants in diffe-
rent parts of the country; 

(b) whether the necessary infras-
tructure facilities required for th ese 
p!ants h::LVe been built up; 

(c) the time by which these mml 
projects wil1 be completed and ready 
for production; 

(d) whether any projects have al-
ready been completed; and 

(e) if so, Stat e-wise list of these 
plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (d). 189 
industrial licences/Lett ers of Intent 
with a total capacity of 547 million 
tonnes per anuum have been issued for 
the setting up of mini steel plants in 
different parts of the country. Out of 
these, 150 units with a capacity of 3.94 
million tonnes per annum have 
commenced commerciul production. 
The remaining units are in various 
stages of implementation. The Letters 
of Intent are initially valid for a period 
of one year, the units· are expected to 
implement them within that period. 
Requests for extension of validity of 
Letters of Inte .. t from the units are 
considered on merits. It is, however, 
not possible to indicate when these 

projects will be completed and ready 
for production. 

The infrastructural faciliti es like 
power, land, building, raw material etc. 
have to be arranged by licencees them-
selves. However, Letters of In tent are 
issued only after obtaining categorical 
assurance r.egarding availability of 
power from State Government/State 
Electrii: ity Board. 

(e) A State-wise list of mini steel 
plants, which have been issued indus-
trial licence s, is laid on the Table of 
the House. [Placed in Library. See 
No. LT. 1117/85] 

Proposa I to Estahl ish A lumina Plants 
during Seventh Five Year Plan 

6055. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RA THAW A : 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) the number and location of 
alumina plants fU(1ctioning ~n the 
country at present and the annual pro-
duction of alumina in those plants; 

(b) whether there is any proposal 
to establish more alumina plants in the 
country durirg the next Five Year 
Plan; 

(c) if so, the sites selected for the 
purpose; 

(d) the estimated cost thereof; 

(e) when the work will be started; 
and 

(f) whether the Gujarat Mineral 
DeVelopment Corporation has been 
given a contract for setting up alumina 
plant in Hungary, if so, the details 
therefor? 

THE MINISTER OF STATE 
IN THE DEPARTMENT OF STEEL 
(SHRI K. NATWAR SINGH) (a). 
There are at present five alumina plants 
in the country. The location and pro-
ductio!l of these plants during 1984-85 
are as under : 
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Name of pr,.)ducer 

Public Sector 

DALCO 

Private Sector 

INDAL 

HINDALCO 

MALCO 

Location' 

Korba 

Muri and 
Belgaum 

Renukoot 

Mettur 

Production during 
1984-85 (in tonnes)' 

166,630 

220,860 

176,489 

26,551 

Total 590,530 

(b) to (e). An alumina plant of 
800,000 tonnes per annum capacity 
is under construction by National 
Aluminium Company Limited (NALCO) 
at Damanjodi, district Koraput, Orissa. 
The original estimated co st is Rs. 293 
crores, as work cd out on the basis 
of pric ~s prevailing in the fi~'st qu art er 
of 1980. The revised cost estimJtes 
are under consideration of the Govern-
ment. The plant is already under 
construction and the start up is sche-
duled in September, 1986. 

K NATWAR SINGH): (a) Yes, Sir. 

(f) No, Sir. 

Survey Conducted to Find Mineral 
Deposits in Gujarat 

6056. SHRI MOHANBHAI PATEL : 
Will the Minister of STEEL, MINES 
AND COAL b~ pleased to st~te : 

(a) whether any survey has been 
conduct~:l tJ find mineral deposits in 
Gujarat; 

(b) if so, the findings thereof; 
and 

(c) the steps b~ing taken to exp lore 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 

(b) The following major minerals 
have been found in Gujarat : 

Minerals Estimated reserves 
(in lakh torDe;;) 

Bauxite 9<.13.4 

Bentonite 430.8 

China clay 674.3 

Copper ore 7S.7 

Dolomite 2,453.1 

Fire clay 448.2 

Flourite 83.5 

Gypsum 72.0 

Graphite 20.4 

Lignite 1,650.2 

Limestone 1,07,920.0 

Lead.Zink ore 74.4 

Manganese ore 29.6 
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(c) Survey work by Central and 
State Government a gencies is cont inu-
ing. 

COJPlllissioning of Salem Steel Plant 
" 

6057. SHRI N. DENNIS. Will the 
Minister of STEEL, MINES AND 
COAL pleased to state : 

(a) whether the State of Tamil Nadu 
ba ve approach ed the Union Govern-
m ent for the commissioning of the 
Salem Steel P1ant during the Sixth Five 
Year Plan ; and 

(b) if so' the present position re-
garding commissioning of the Sale m 
Steel Plant? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRJ K. 
NATWAR SINGH) : (a) and (b). S:llem 
Steel Plant has 'already been commis-
sioned. Commercial production com-
menced from 13th March, 1982. 

Setting up of Minerals aild Metals Based 
Industr ies in Koraput District of Orissa 

6058. SHRI GIRIDHAR GOMANGO: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a the names of the mineral ard 
metals so far exploited by Governments 
of Orissa and his Ministry in K oraput 
District of Orissa ; 

(b) the names of the minerals and 
metals based industries so far established 
and proposed for Seventh Five Year 
Plan period ; 

(c) the number of the letters of 
intent issued to Government of Orissa 
and the private parties and the names 
of the parties and holder of letter of 
intent; 

(d) the units which have started the 
initial works ; and 

(e) tbe steps takeQ by his Ministry 

to exploit the huge minerals deposits of 
the district dur ing Seventh Five Year 
Plan per iod ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL(K. 
NATWAR SINGH] : (a) to (e). The 
information is being collected and shall 
be 1ajd on the Table of the House. 

Export Target of Iron Ore by Kudremukh 
Iron Ore Compa ny Limited 

6059. SHRI V.S. KRISHNA IYER : 
Will the MiLister of STEEL, MINES 
AND COAL be pI eased to stat e : 

(a) the quantity of iron ore expor-
ted during 1984 by Kudremukh Iron 
Ore Comp3ny Limited ; 

(b) whether the company has achie-
ved its target of 1984 ; 

(c) if not, the reasons for not expor-
ting the required quantity; 

(d) whether the company has got 
sufficient export orders; and 

(e) whether the company has earned 
a profit during 1984-85 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (c). Against 
the target of 1.65 million tonnes, the 
Kudremukh Iron Ore Company exported 
1.57 million tonnes of iron ore concen-
trate during 1984-85. The marginal 
shortfall in fulfilling the target was due 
to the failure of one of the buyer coun-
tries to lift the contracted quantity of 
concentrate due to some difficulties in 
their plant. 

(d) No, Sir. The comp:lny is, how-
ever, making all eifor ts to locate over-
sease export markets for the sale of 
concentrate. 

(e) No, Sir. 
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Fxport of Charge Chrome and Other Licen-
sed Product Through MIs. Indian Metals 

ar.d Ferro Alloys Ltd. 

6060. SHRI D B. SHINGDA : Wilt 
the Minister of COMMERCE be pleased 
to. state; 

(a) whether 100 per cent Export ori-
ented Unit situated at Therubali, Orissa 
of MIs. Ir.dian Meta1s and Ferro Alloys 
Limited has started commercial produc-
tion on 20th February, 1983. 

(b) quantity of charge-chrome and 
other licensed product so far manufac-
tured and quantities th:reof exported 
since start of plant; 

(c) quantity of raw-materials, consum-
abIes etc. like chroll1e-ore, metallurgi-
cal coke, c:nbon past e etc. import cd by 
this firm for their 100 per Cent export-
oriented Unit under OGL and import 
value of respective items ; 

(d) whether the firm had illegally and 

unauthorised1y diverted substantial quan-
tities of these items to other Unit en-
gaged in catering to domestic market 
and thereby violat ed the Import Trade 
Control Act, 1947 and Rules issued 
thereunder; and 

(c) if so; action Government propose 
to take against the firm? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
A. SANGMA) (a) Yes, Sir. 

(b) and (c). Statement C A' is annexed. 

(d) and (e). The firm has diverted 
certain quantity of the guods impor ted 
under the 1 00% Exp'Jrt' Oriented Unit 
Scheme for their indigenous industry 
and action has been taken against them 
by the Department of Revenue. Details 
of the items divert ed and action taken 
thereon is given in statement 'B' anne-
xed. 

Statement' A ~ 

(b) and (c) : 

(i) The quantity of products 
manufactured by the firm 
since 20 2.8 3. 

(ii) the quantity oJ exports 
made by the firm, since 
20.2.83. 

(iii) the quantity of raw 
materials imporitd and 
warehoused. 

Item 

Chrome Ore 
LAM Coke 
Carbon Electrode 
paste. 

Charge Chrome 3783 tonnes 

Ferro silicon 3652.500 tonnes 

Charge Chrome 3~ 500.500 tonnes 

Which includes a quantity of 
the one tonne found short on 
stock takir.g which is under 
adjudication. 
Ferro silicon· 2,235.820 tonnes. 

Quantity in 
tonnes. 

13,209 
10,794.13 
1,027239 

C .I.F. value 
in Rs. 

1,12,72,399 
1,15,91,922 

34,33,760.75 
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(d) and (e). 

The party has diverted certain quan-
tity of the goods imported under the 
100% Export Oriented Unit for their 
indigenous industry. The quantity di-
verted is as under :-

Item Quantity C.I.F. value 
in tonnes. in Rs. 

Chrom Ore bOO 5,12,024.91 

LAM coke 1,000 11,13,085.58 

Carbon elec- 53,757 1,83,561 
trade paste. 

Action has been taken by the Depart-
m ~nt of Revenue (CBEC) against the 
importer. Consequently customs duty 
ofRs.3.32,860 and Rs. 1,49,602 has 
been realised on chrome ore and elec-
trode paste respectively. A demand of 
Rs. 7,23,505 has been raised towards 
the customs duty on LAM coke whi.::h 
has since been confirmed in appeal aho 
and demand notice of Rs. 7,23,505 has 
been enforced. 

In addition at the time of stock taking 
shortage of 1,019.573 tonnes of 
chrome ore and 343.40 tonnes of LAM 

Year 

1975-76 

1976-77 

1977-78 

1978·79 

1979-80 

Vtb Plan Period 
~ - - -- - - - - - - -

Output of 
Saleable Steel 

752 

901 

865 

778 

605 

coke wa s noticed. One ca.se has been 
adjudicated and a duty demand of 
Rs. 1 3,01.136 has beeu confirmed and a 
penalty of Rs. 1 lakb imposed on the 
party. 

Expansion Programme of Durgapur 
Steel Plant 

6061. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of STEEL, 
MINES AND COAL be pleased to 
state: 

(n) the production of Durgapur Steel 
Plant during the Fifth Five Year Plan 
period and Sixth Five Year Plan upto 
31 st March, 1 98 ') year-w!se ; 

(b, the anticipated production in the 
proposed expansion programme ; and 

(c) the man-power now engaged in 
Dur gapur Steel Plant and the expected 
strength after the exp8nsion is comple-
ted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) The production 
of saleable steel at Durgapur Steel Plant 
during the Fifth and Sixth Five Year 
Plan periods has been as under :-

(1000 tones) 

Vth Plan Period 

Year 

1980-81 

1981-82 

1982-83 

1983-84 

1984-85 

Out put of 
Saleable Steel 

598 

782 

813 

602 

621 



Written AlISwers MAY 10, 1985 Written Answers 1'. 
(b) There is no proposal for expan-

sion of the Durgapur Steel Plant. How-
ever a Scheme for technological upgra-
dation and modernisation has be en for-
mulated; this envisages rcstoratioB of 
the crude steel rated capacity of 1.658 
Millkn tonnes of the Plant. 

(c) As on 31 st March, 1985, there 
were 32b98, tmployees working in 
Durgapur Steel Plant (excluding mines). 
However, manpower requirement after 
modernisation of Durgapur Steel Plant 
would depend upon the stage and scope 
of mcdernisation that is approved by 
Govfrnment. 

Export of Drugs 

6062. SHRI RADHAKANTA DIGAL: 

(1) Medicinal Castor Oil 

(2) Finished Formulations 

(3) Basic drugs 

(4) Qrininc Salts 

Total 

(b) Yest Sir. 

(c) A target of Rs. 215 crores has . 
bas been fixed for 1985 .. 86 for a ex-
ports of these items. Steps which are 
taken to increase the exports are locat-
ing new markets, laying greater empha-
&is on the exports of basic drugs, 
sending out Study-cum-Sales Teams, and 
~y providing Cash Compensatory 
Support on additional bulk drug items. 

Limestone Mines in Orissa 

6063. SHRI'RADHAKANTA DIGAL: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to atate : 

Will the Minister of COMMEllCB be 
pleased to state ! 

(a) the quantum and value of drug .. 
exported to other countries for the past 
two years; 

(b) whether there is any plan before 
Government to increase the export of 
drugs during .the current year; an4 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SaRI 
P.A. SANGMA) : (a) The e1Cport 
figures of the drugs, groupwise, for the 
past two years is indicated below: 

(Rs. in CroTes) 
1983 .. 84 1984-85 

(Estimated) 

80.00 88.74 

50.52 65.52 

18.46 25.48 

1.90 0.44 
---_ ---

150.88 180.18 

(a) the number of limestone mines 
located in diiferef't parts of Orissa ; 

(b) the total quantity of limestone 
deposits ~n these mines; and 

(c) the steps taken for proper utili-
sation of limestone depo!)its in Oriasa '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHR I K. 
NATWAR SINGH) : (a), Limestone 
mines in Orissa have been located in the 
districts of Sambalpur and Sundergarh. 
There is one reporting mine each in 
these two diatticts. There wa~ Qq~ .. 
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mine in Koraput district also which ts 
closed at present. 

(b) As per mineral inventory as on 
1 . 1.1 980 prepared by Indian Bureau of 
Mines~ the total limestone reserves esti-
mated in these areas are as under: 

District 

1. Sambalpur 

2. Sund ergarh 

3. Koraput 

Total reserves of all 
grades (in million 

tonnes) 

13.96 

570.60 

255.82 

Total Orissa State 840 68 

(c) Limestone is ujlised in the Steel 
Plants at Jamsbedpur, Burnpur, Durga-
pur and Rourkela; Cement p~ants of 
I.D.C. Orissa at Bargarh and Orissa 
Cement Limited at Rajgangpur. Small 
quantities are also used in F ertili7.er 
Plant at Talchir and Kalinga Iron Works 
at Barbil and different foundries in 
eastern region. 

Export of Sugares during 1985-£6 
and 1986-87 

6064. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of COM-
MERCE be pleased to state: 

(a) the targets for exports of sugar 
during 1985-86 and 1986-87 ; 

(b) the quota fixed for the private/Co-
operative Sector to enter· into this 
field; 

(c) the new markets J if any, that we 
have been able to locate in this regard; 
and 

(d) the rate of profitability of sugar 
export ., 

THB MINISTER OF sTATE IN THB 
MINISTRY OF COMMERCE (SHRI 

P.A. SANGMA) : (a) Barring exports of 
small quantities of sugar to some nei-
ghbouring countries and under preferen-
tial pricing/qu:>ta entitlements, suga.r 
exports are held in abeyance. As such, 
there are no export targets for sugar for 
1985-86. The qllestion of fixing targets 
fOr 1 98 6- 87 would be considered after 
assessing the next crop and production 
leveJs. 

(b) to Cd). Do not arise. 

[Translation} 

More Prices for Agricultural Imp I elDents 
from Small and Marginal Farmers 

in Bihar Against Loans by Banks 

6065. SHRI VIJAY KUMAR 
fdISHRA: Will the Minister of 
FINANCE be pleasee to stat:; : 

(a) whether certain M P.s. in a 
letter dated 27th March, 1985 had 
alleged that the price of pump-sets, 
borin8 pipes, strainer and other agri-
cultural impl ements is charged many 
times more than that in the markets 
from small and marginal farmers in Bihar 
against the loans and grants provided by 
banks; 

(b) whether the Department of 
Rural Development had enquired into 
this metter and if. so, the extent of ~he 

correctness of the allegations and those 
found true; 

(c) the recommendations of the 
Dep~lftment of Rural Development in 
this regard; and 

(d) the action taken against tbe 
erring officers., if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) YesJ 

Sir. A letter dated 27th March, 1985 
making such allegations has been recei-
ved from Shri Hukmdeo Narayan, Yadab 
Member of Parliament, Rajya Sabha. 
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(b) to (d). The Bihar State Govern-
ment has been advised by the Depart-
ment of Rural Development to taken 
action ag3inst the Concerned erring 
officials of the State Government. 
Reserve Bank of I:1dia bas also been 
asked to depute some senior officer to 
Patna for fixing responsibility on delin-
quent bank officials and directing the 
concerned banks to take appropriate 
disciplinary action against those found 
guilty. 

Opening of Special Cell for Loan to 
Scbeduled Castes/Tribes 

6066. SHRI NARSINH MAK-
W ANA : Will the Minister of FINANCE 
be pleased to stat e : 

(a) the directions issued by tbe 
Reserve B:mk to provide loans in a right 
manner to persons belonging to Sched-
uled Castes/Tribes; 

(b) whether these directions are 
oompli cd witb; 

(c) the numb~r (f banks which have 
opened speciaf cells for the purpose; 

(d) the time by which the remaining 
banks are likely to open such cells; 

(e) whether tach bank hU3 been 
directed to prepare an annual estimate 
of the loans to be provided to tbe 
persons belonging to Scheduled Castes! 
Tribes as per the directions of Reserve 
Bank; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJAR Y : (a) to (b). In 
order to increase the flow of production 
credit to SC/ST borrowers, Reserve 
"Bank have, from time to time, issued 
suidelines to the public sector blnk for 
implementation of measures like formul-
ation of credit schemes suited to the 
requirements of SC/ST persons, 
Weighting of District Creadit Plans in 
favour of SC/ST communities, close 

liaison with corporations/agencies imple-
menting schemes for development ('f SCI 
S r communities, adoption of Harijan 
bas tis or villages having sizeable popula-
t'Jn belonging to SC/ST communities, 
ensuring sympathetic evaluation of 
proposals of SC/ST applicants and 
rejection of their application~ only at a 
level higher than the branch level, 
creation of Special Cells to monitor flow 
of credit to SC;ST b;:>rrowers and submi-
ssion of periodical reviews to the Boards 
of Directors detailing not only the pro-
gr ess made bu t also outlining further 
measures contemplated to expand the 
coverage of SC/ST borrowers. 

As a result of all these measures 
credit flow SC/ST beneficiaries by publ:c 
sector banks has shown significa'"1t 
impro"~ ement in recent years. The 
number of bor-rowa} accounts of SC/ST 
cntrepreneurcs under priority sector in 
public sector banks increased from 11.78 
1akhs in June 1979 to 43.651akhs in 
June. 1984 and advances to them 
increased from Rs. 170.53 crores to 
Rs. 832.45 crores in the corresp;:>ndiog 
pel iod. Sometimes specific complaints 
about non-implementation of guidelines 
by field-level functionaries are received 
by the Government.fRBI. These a! e 
followed up with banks for corrective 
action. 

(c) and (d). Wit'n a view to achieve the 
objective of incre,lsing the flow of credit 
to SC/ST borrowers, all the public sector 
banks have evolved specific mechanism 
for o'v'erseeing the fmpl ementation of 
credit programmes directed towards 
these communities. Precise information 
about the constitution of special cells is, 
however, heing ascertained from the 
banks and would be laid on the Table of 
the House. 

(e) and (t). Banks have been advised 
to make programme for credit assistance 
to SC/ST borrowers, an integral part of 
their performance budget so that 
attainment of given objectives could be 
monitored effectively. 
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{English] 
Guidelines Laid Down to Albcate 

Alum inium of DitIerent Grades 

6067. DR. G.S. RAJHANS: Win 
the Minister 0 f STEEL, MINES AND 
COAL be pleased to state: 

(a) whether his Ministry has recently 
laid down guidelin.es to 'aBocat e 
-aluminium of the different grades to the 
genuine users of the aluminium for the 
current financial year; 

(b) if so" the details of the guidelines 
issued and the names of the units which 
are genuine users of aluminium; 

(c) whether it h~s come to the notice 
of Government that several ut'its which 
are getting aluminium of different grades 
from Government are misusing the 
prescribed quota and thus diverting it at 
high premium; and 

(d) if so, the step~ Government 
propose to take agabst the units wh:ch 
are misusing the qu:)ta '/ 

Ti-iE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH): (a) and (b). In 
order to encourage better utilisation of 
capacity and to boost production of new 
and revived units, certain guidelines for 
distribution of BC grade aluminium 
were framed for the year 1984 85. The 
same guidelines have been repeated for 
year 1985- 86. Import1nt features of 
these guidelines are :-

(i) Allocatfons are maGe to the 
units bssed on 75~~ of their 
highest P:lst annual off take and 
25% of their capacity. 

(ii) Allocations to llew and revived 
units are made on the basis of 
75% of their capacity. 

(iii) A clear one month's notice is 
required to be given to the 

allottees to make financial 
arrangement for lifting the metal 
in order to help units especially 
in the small scale sector. 

(iv) Under the guidelines a 10anee" 
who should be a regular allottee 
of EC metal is permitted to get 
loan from another allottee with 
the consent of Controller of 
Aluminium and that loan taken 
during the one allocation period 
is to be return ~ latest before the 
last date of the next allocation 
period. 

The names of the cables and cOEductor 
manufacturers and ffi:lnufacturers of 
winding wire~ etc" who have been 
alloc~ted EC grade metal are given in 
the Statement laid on the Tabl e of the 
House. [Placed in Library See No LT 
1118/85]. 

Indigenously produced CG aluminium 
is not uLder distribution control. 
However, the imported CG aluminium 
ingJts are distributted by MMTC in 
accordance with the guidelines framed 
by the Government and are incorporated 
in the trade notice issued by MMTC 
from year to year. The main features 
of the guidelines in respect of distri-
bution of impClrted CG grade ingots is that 
actua) users are eligible to get CG ingots 
from MMTC to the extent of 1/3rd of 
their highest past annual offtake. 

(c) and (d). The availability pbsition 
of aluminium has considerably impr0ved 
from last year. D.)mestic production, 
which hCls gone up substantially, has 
been supplemented further by imp::>rts. 
Ther~ is no shortage of aluminium either 
EC or CG. In fact, due to easy availa-
bility of aluminium, distribution control 
was relaxed from the later part of last 
year. There is no complaint of misuse 
or diversion of aluminium on high 
premium. 
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( Translation] 
Land Under Opium Cultivation 

6068. SHRI KAMLA PRASAD 
RAWAT Win the Minister of 
FINANCE be pleased .to state: 

(a) the area of land in hectares under 
opium cultivation in the country and the 
area, out of it in Barabank i ciistrict of 
Uttar Pradesh; 

(b) whether Government propose to 
open a factory for its processing to 
ensur e production of good quality 
opium; 

(c) if so, the time by which it would 
be set up; and 

(d) if not, the reasons thereof? 

THE M[NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): (a) The 
area under opium cultivation in the 
country and in Buabanki district of 
Uttar Pradesh during the crop year 
1984-85 was about 25, 154 rnd 2,833 
hectares, respectively. 

(b) to (d). There is no such proposal 
as there ar e already two Government 
Opium Factories-oile at Ghazipur in 
Uttar Pradesh an\! the other at Neemuch 
Madhya Pradesh-with an adequate 
capacity for processing opium. 

[English] 
P~ding Adjudication Cases Relating 

to Goods Seized by Customs 

6069. SHRI BHOLA NATH SEN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the number of adjudi-
cation cases relating to seizure of goods 
by the Customs pending in the different 
Customs Collectorates, have increased 
during the past five years; 

(b) if so, the details of cases pending 
adjudication in the different Customs 
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Collectorates as on 31st day of March, 
1980, 1982, 1984 and 1985; and 

(c) the steps taken to expedited 
prevent disposal of such c a.ses to 

accumula tion ? 

THE MINLSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOiARY) : (a) to (c). 
The number of Customs seizure cases, 
pending adjudIcation in different customs 
Collectorates all over the country, as on 
31st March, 1980, 1982, 1984 
a(ld 1985, is furnished below :+ 

Year 

1980 

1982 

1984 

1985* 
*(Provisional) 

Number of adjudication 
cases pending as on 
31st March 

5463 

5916 

8072 

5839 

The adj\ldication proceedings following 
seizure of cases, investigations, issue of 
show-cause notice,. personal hearing, 
examination and cross-examination of 
witnesses, etc. culminating in passing of an 
order of adjudication, area quasi-judicial 
in cbaracter and necessarily involve time 
which varies depending on the prompt-
ness of the response of the charged 
party. Sometimes, such proceedingi are 
held up for reasons beyond the control 
of the department when the parties 
involved obtain stay from Courts or 
deliberately delay the proceedings. 

The machinery for adjudication has 
been further galvanised as part of a 
general drive. As a result, the pendency 
h;;lS considerably come down from 8072 
as on 31st March, 1984 to 5839 as on 
31st March, 1985 which amounts to only 
a little over two months· average receipt 
of fresh cases for adjudicatjon in 1984. 
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Disposal of Confiscated Goods 

6070. SHRI BHOLA NATH SEN: 
Will the Minist",r of FINANCE be 
pleas~~ to state: 

(a) whether the rate of disp.C)sal of 
confiscated goods by the Customs 
authorities has decliBed during the last 
tbroe years; 

(b) if so, the reasos therefor; 

(c) the value of goods • confiscated or 
seized during the last three years; 

(d) the value of seized or confis .. 
cated g~ods disposed of during the last 
three years; 

(e) th e value of total stocks - of 
cOfJ.fisca ted goods lying in the Customs 
godowns as on the 31 st day of March, 
1985, 1984 and 1983; and 

(f) the steps taken/proposed to 
expedite disposal of confiscated goods '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
Sir. 

(b) Dose not arise 

(c) The total value of goods seized 
and g09ds confiscated during the years 
1981, 1983 and 1984 is furnished 
below :-

Year Value of goods (Value : Rs. in 
seized' cror~s) Value 

of goods 
confiscated 

1982 66.39 27.15 

1983 89.92 59.11 

1984 100.55* 67.22* 

* (prov isional) 

(d) The total value of the seizedl 
confiscated goods disposed of during the 
years 1982, 1983 aod 1984 is furnisned 
below:-

Year 

1982 

1983 

1984 

Total value of confiscated 
goods "isposed of 
(Value: Rs. in croTes) 

41.14 

57.39 (provisional) 

(e) The total value of the confiscated 
goods lying in the Customs godowns as 
on 31.3-1983,31-3-1984. 31-3-1985is 
furnish,ed below ._ 

Period as on 

31-3-1984 

31.3-1984 

31-3-1985 

Value of goods 
(Rs. in crores) 

46.14 

57.82 

61. 47 (provi-
sbnal) 

(0 The channels of disposal of confiscated 
goods w~re widened in 1983 to expedite 
disposal of confiscated goods. Appro-
priat e discounts are allowed on the sale 
prices fixed by Collectorates/Custom 
Houses to National Consumers' Co-
operative Federation of India Ltd., Co-
operative Societies, State Co-operative 
Federations, etc. 

[ Translation] 
Handicrafts Board in Bikal,er 

6071. SHRI MOHAR SINGH 
RA THORE: Will the Minister of 
SUPPLY AND'TEXTIL~S be pleased to 
state: 

(a) whether Governl1lent propose to 
set up a Handicrafts Board or the 
region~l office for the developmeQt of 
handicrafts in Bikaner with 3 view to 
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promote and encourage handicrafts in 
this area; 

(b) whether Bikaner is the biggest 
market for handicrafts; gnd 

(c) whether there are tremendous 
potentials for developing carp~t weaving 
centres, dyeing and weaving and other 
connected handicr3fts there and what 
efforts have been made in this regard? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) No, Sir. 

(b) No, sir . However, Bikaner is 
generaUy kn0wn for Camel Hindicrafts, 
wood carving carpet weaving ard other 
wool products. 

(c) Bikaner being a wool producing 
area, the{e is scope for developing wool 
based products. State Government 
agencies are running a carpet weaving 
training centre as wen as a programme 
for woollen sh~wl weaving. 

[English] 
Adverse Effect of Rise in Prices of Steel 

on Small Scale Industries and 
Housing 

6072. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
STEEL, MINES AND COAL be pleased 
to state: 

(a) whether the prices of steel have 
been shooting up for the past five years 
in general and the last three years in 
particular; 

(b) if so, the rise in each year; 

(c) whether Government are aware 
of the ad verse effect of the rise in prices 
on small scale industries and housing for 
low/middle income group; and 

(d) the steps proposed to be taken 
by Government to mitigate the haradship 
on this scope? 

THE MINISTER OF STATE INTHE 
DEPARTMENT OF STEEL (SHRI K. 

NATWAR SINGH): (a) and (b). 
During the last five years steel prices 
have been revised on 14 different occas-
sions by the Joint Plant Committee of 
the main producers. These price revis-
ions were necessitated on account of 
various reasons including increases in the 
costs of production, excise duty, contri-
bution to Steel Development Fund, 
contribution to Engineering Goods 
Export Assistance Fund, J. P. C. Cess 
and increase in equalised railway freight 
element on account of increase in railway 
freight or reclassification of items by 
Railways. Additional realisations to the 
main steel producers accrued only on 7 
pccassions out of these 14 when the 
consumer prices for steel were revised. 
Yearwise details regarding the increase 
in prices during the last 5 years ar e 
given in the Statement laid on the Table 
of the House. [Placed in Library. See 
No. LT 1119/851 

(c) and (d). The interests of the steel 
consumers, including the small scale 
indu~tries and hOll se builders, and produ-
Cers were kept in view while revising the 
prices. 

Amount Collected from Duties on Tea 

6073 SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the amount of money received 
by Government by way or Central 
Excise duty from tea during 1982-83, 
1983-84 and 1984-85 ; 

(b) the amount collected by way of 
eAport duty on tea, during 1982-83 to 
1984-85; 

(c) the amount collected by way of 
agricultural Income Tax on tea, during 
1982-83 to 1984-85 ; and 

(d) the amount collected by way of 
corporation tax from tea industry and 
the amount lying in arrear during the 
period from 1982-83 to 1984-85 ; 
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THE MINISTER OF SrATE IN'THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): (a) A 
Stat ememt showing the amOU:lt of 
Central Excise duty realised from Tea 
during 1982·83,1983-84 and 1984-~S 
is ami ex ed ; 

(b) No Exp.Jrt duty o~ tea was 
realised during 1982-83 to 1984-85, as 
the same is exempt. 

(c) As per Section 10 (1) of the 
Income Tax Act, 1 961 agiicultural in-
come is not included while computing 

the total in~am~ a previous year. 
Further, a~ricultural income tax, is a 
Stat e subject and hence the required 
informat ion is not available with the 
Central Government. 

(d) The requisite information is not 
separately maintaiped. The collection 
of information would involve consider-
abJ e time and labour. However, if the 
hon'ble Member 'vants to know the 
detaiis of any partic'.llar tea company, 
the same should be collected and 
furnished. 

Statement 

Statement Showing Amount of Central Excise l>utiss Realised on Tea during the 
Fina cial Years 1982-83, 1983-84 and 1984-85. 

Basic 
duty 

1982-83 4900 

1983-84 4917 

1984- 85 5900 
(RBE) 

Counting of Military Service for 
Promotion 

6074. SHRI RAJESH PILOT: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Unstarn:d 
Question No. 6775 on the 8th April, 
1984 regarding promotion of ex-service-
men employed in public sector banks 
and state: 

(a) whether Government have taken 
a decision· for counting of military 
service for promotion from one cadre to 
another for the ex-servicemen, re-emp-
loyed in public sector' banks on the 
basis of their guidelines issued in 
January, 1983 ; 

(b) if so, the criterion fixed for 
counting of service ; and 

(c) whether· the banks have imple-
mented the decision of Government? 

Special Cess Total 
excise 
duty 

492 

492 

590 

454 5845 

464 5873 

505 5995 

THE.MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The question of evolving a suitf.ble 
f Jnau12 for giving weightage to Army 
service to the ex-servicemen re-employed 
In banks, in fixation of their seniority in 
banks for the purposes of promotion 
from one cadre to another is already 
under c0nsideration of the Government 
in consultation with the Indian Banks' 
Associ",tion (lBA) and suitable action as 
appropriate would be taken. 

Company .. Wise Break-Up of I.T. Amount 

6075. SHRI SANAT f Kl.}MAR 
MANDAL: Will the Minister of 
FINANCE be pleased to refer to the 
reply given to Unstarred Question No. 
2857 on the 12th April, 1985 regard-
ing amount of income-tax outstanding 
against companies and state the company-
wise break-up of tbe outstandins amount 
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of income-tax (Rs. 113.49 crores) as on 
tho 30 September, 1984 ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE <SHRI 
JANARDHANA POOJARY): The 
requisite information is given in the 
annexed statement. 

Statement 

St. No Nam e of the Assessee Outstanding demand 
as on 30-9 .. 1984 (Rs. in lakhs) 

1 2 3 

1. Milkfood Ltd. 20.19 

2. Century Enka Ltd. 19.51 

3. E-Marck (India) (P) Ltd. 04.11 

4. Echjay Industries (p) Ltd. 105.15 

5. Bombay Dyeing and Mfg. Co. Ltd. 12.13 

6. Rollatainers Ltd. 36.05 

7. 'Prakash Tubes Ltd. 25.03 

8. Jagatjit Industries Ltd. . 103.43 

9. Curewel (India) Ltd. 15.77 

1 O. Continental Device India Ltd. 18.87 

11. L and T Meenail Ltd. 78.00 

12. Larson and Toubro Ltd. 468.75 

13. Toshiba Anand Batteries Ltd. 62.23 

14. Amar Dyecbam Ltd. 24.18 

1 S. Reliable Extraction Industries. 20.20 

16. Ranbaxy Laboratories Ltd. 10.53 

17. ContinentaJ Construction Ltd. 6789.42 

18. Nirlon Synthetic Fibres and Chemicals Ltd. 156.93 

19. Pratap Steel R.olling Mills (P) Ltd. 18.55 
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------------------------------------------- -------
1 2 3 

20. Paper Products Ltd. 88.46 

21. J . K. Synthetics Ltd. 563.61 

22. Shree Synthetics Ltd. 137.90 

23 Indian Explosives Ltd. 731.33 

24. Jain Shahu Vanaspati Co. Ltd. 30.10 

25. Narula UdYOb and another 17.16 

26. Sharpedge Ltd. 11.32 

27. Special Steels Ltd. 10.38 

28. Zuari Agro Chemicals Ltd. 409.56 

29. Hindusthan Gas Industries Ltd. 16.64 

30. Modi Rubb er Ltd. 700.85 

31. Sylvnia Laxman. 53.34 

32. Ahamedabad Advance Mills Ltd. 36.35 

33. I. T. C. Ltd. (Tribeni Tissue) 103.10 

34. Trivenisheet Glass Works Ltd. 22.63 

3S. I. D. L. Chemica's Ltd. 52.52 

36. Andhra Prad esh Paper Mills Ltd. 95.28 

37. Lakhenpal National Ltd. 22.81 

38. Kesoram Ind ustry and Cotton Mills Ltd. 107.86 

39. Sriniwas Steel Ltd. 10.71 

40 Ferro Alloys Corpn. Ltd. 87.37 
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Tbe Effect of Taking out Electronic 
Photo Composing and Anci lIary 

Equipment from. O.G.L. on 
tbe New spaper Industry 

6076 . SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether by taking out electronic 
Photo composing and ancillary equip-
ment from Open veneral Licence 
(O.G.L.) the newspaper paper industry 
will be affected and industry will suffer 
from growth ; and 

(b) if so, the reaction of Govern-
ment thereto ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
SHRI P.A. SANGMA (a) No; Sir. 

(b) Question does not arise. 

Special Cell for Income Tax Cases 

6077. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have esta-
blished a special cell for dealing with 
income tax cases; 

(b) when it was established ar,d the 
number of cases referred to the special 
cell till date; 

(c) the particulars of the persons 
whose case s ~ave been transferred to 
tbe special cell; and 

(d) the functions of the special cell 
and the numb~r of cases dealt with by 
the special cell so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINt\NCE 
(SHRI JANARDHANA POOJARY): 
(a) Ye~ Sir. 

(b) tB (d). Tbe Special Cell 
established in August, 1972. 

was 
It was 
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re-constituted as a separate and an 
independent unit and was redesignated 
as the Directorat e of Inspection (Special 
Investigation) with effect from the 
13th February, 1981. Cases are not 
transferred to the Directorate of 
Inspection (Special Investigation) for 
making assessments. It oversees investi-
gations and assessments in some 
selected cases of the groups of large 
industrial houses assigned to it from 
time to time. Some cases of multi-
nati('nals, foreign compani es etc., are 
also sometimes assign\.d to the Directo-
rate of Inspection (Special Investigation). 

The information regarding the 
groups of c:.!ses assigned to the Dir ecto-
rat e of Inspection (Specml Investigation) 
d:lring the year 1984-85 is annexed 
at statement 'A'. Assessments in the 
selectfd cases of these groups, as also 
in the cases of multi-nationals and 
foreign compan:es etc, assigned to it, 
were overseen by the Directorate of 
I~spection (Special Investigatio_l) from 
~lme to time.. The information regard-
Ing the funcuons of the Directorate of 
Inspection (Special Investigation) is 
annexed a t statement 'B'. 

Statement 'A' 

Groups of'larg-e Industrial Houses and 
other cases assigned to the Directorate 
of l11spection (Special Ir.veMigarioll) 
during the year 1984-85. 

GROUPS OF LARGE INDUSTRIAL 
HOUSES 

1 Birla 

2. Sarabhai 

3. Modi 

4. Sriram 

S. Mafatlal 

6. Chidambaram 

7. Chowgule 
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8. Indian Tobacco Company 

9. Mahindm & Mahindra 

10. Kothari 

11. Thap3r 

12. Bajaj 

1 3. Kirloskar 

OTHER CASES 

1. I.B.M. 

2. I.C.L. (UK) 

3. I.e.I.M. Ltd. 

4. ]'.lh:l W jyth art 1 B,·.,thers Ltd., 
Bombay 

5. Smith Kline and French '(Indi a) 
Ltd., Bangalore 

6. European Asian Bank, Bombay 

7. Emirates C'Jrnmercial Bank Ltd., 
Bombay 

8. Meteor (p) Ltd. 

9. Nichimen 

10. Mis. Indo ,Nippon Chemical 
Corporation Ltd. 

11. MIs. India Galatine and Chemicals 
Ltd. 

12. Mis. Eastern Ceramic Ltd. 

13. MIs. Dwarka Industries Develop-
ment Pvt. Ltd. 

14. MIs. Indu Nissan-Oxo-Chemicals 
Industries Ltd, 

Statement 'B' 

Functions of Direc'orate of Inspection 
(Special Investigation) . 

(a) Collection t»nd supply of informa-
tion to the Board regarding assessments 

completed, concealment detected, penal-
ties levied, prosecutions launched, tax 
recovered, tax in arrears, progress of 
appeals 2nd reference applications, etc., 
in respect of Cases belonging to big 
Industrial Houses. 

(b) Research into the techriiques 
employed by the big Industrial Houses 
for minimJ~ing tax liabili ty in the case 
of companies, individuals and trusts 
belonging to the groups. 

(c) Expediting the 
assessments, hearirg 
coll ection of du 'so 

completion of 
of appeals and 

Cd) Ascertaining deficiencies and 
shortcomings of the Department in 
dealing with such groups. 

(e) Suggesting measures for adding 
to the effictiveness of the Department 
in dealsng with case s of big business 
groups more expeditiously and ade-
quately ; and 

(0 Providing guidance and assistance 
as to the mode of investiga~ions and to 
take coordinated action on priority 
basis in the cases of groups assigned to 
the Cell. 

Share of Banking Sector in 
Rural Credit 

6078. SHRI ANANTA PRASAD 
SETHI: Wilt the Minister of FINANCE 
be pleased to state: 

(a) the share 0 f the banking sector 
in rural cr edit ; 

(b) whether the nationalised banks 
have been able to eleminate money-
lenders in rural areas; and 

(c) the steps Government have taken 
to cover 15 million famili es of the 
economiCt'lly weaker section in rural 
areas? 
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THE MINISTER OF STATE IN 
THE MINlSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Rural 
credit involves credit extended in the 
roral sector by am'Jngl)t others the 
Central and S tate Government agencies, 
the Co-operat ive institutions, public 
sector banks, private sector banks, 
traditional money lenders and credit 
extended through barter trade. The 
present data reporting system only gives 
information regarding institutional credit 
made available ill the rural areas. There 
is no regular reporting 8)'st em which 
gives information relating to rural credit 
extended by the trad~tional money-
lenders and through barter trade. Thus, 
no meaningful percentages can be 
worked out of the share of banking 
sector vis-a-vis total rural credit. 

(b) Government hlve mad! a deter-
mined bid to exp3.ud b:lnk branches in 
rural are.ls. The total number of rural 
branches in the POSl nationalisation 
period has increased from 1832 in June, 
1969 to 25929 as at the end of S~ptem-
ber, 1984. As proportion the rure I 
branches accounted for 56.2/~ of the 
total number of branches in Sept ember, 
1984. In JUile, 1969, the proportion 
was only 22.2%. Over 60% of the in-
crem ental branch expansion during the 
above period has been at rur al centres. 
This is expected to shift sufficiently the 
atter-lion of the p'):Jr rural m3.sse s 
towards ba'lk finance, thus diminishing 
to that extent tile m lney 1 enders in 
rural areas. 

(c) For covering 15 million familie s 
during the Six t h Plan period a target of 
600 families per block per year was 
required to be achi eved under the 
Integrated Rural Development Prog- . 
ramme. As per available information 
received through monthly progress 
reports it has been seen that 15.1 
million families have already been 
covered tin Februaty, 1985. 

Centra) Government Po licy for 
Sick Iodustr ies 

6079. SHRI BHOLA NATH SEN: 
Will the Minister of FINANCE be 
pleased to state: 

Written Answer" i·88 

(a) the role assigned to . nationalised 
banks under the Central Government's 
policy for sii:k industri es ; 

(b) the details of the assistance 
rendered to sick industries in different 
States by the nationalised banks during 
the p..;riod between July, 1982 to 
December, 1984 ; 

(c) the State-wise break-up thereof; 

(d) the number of sick units identified 
by the n~tiOlalised banks during the 
period mentioned above ; 

(e) the aggr~gate ou tstandings of 
banks credit of such sick units as on 
31st DJcember, 1'984 ; 

(f)' the number of identified units for 
which viability studies were undertaken 
by the banks during this period and the 
number of such units considered to be 
p::>tentially viable; 

(g) the number of sick units put 
under nursing programmes by the banks 
during the period bet weer July, 1982 
to December" 1984; and 

(h) the number of s\ck units which 
have been rehabilitated so far '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 10 
terms of the policy for sick industries 
formulated by the Government of India, 
banks are required to strergtheri the 
monitoring system so that it is possible 
to take tim ely corrective action to 
prevent sickness in irdustrial units. It 
is also required that as soon as the 
banks become aware of definite signs of 
sickness, necessary corrective action 
should be initiated by them on the basis 
of diagnostic studies undertaken by 
them. In cases where the need assis-
tance at Government level, such cases 
are required to be brought by them to 
the notice of the Government. 
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(b) and (c). The data collecting 
system does not yield State-wise infor-
mation of assistance extended to sick 
industrial units over particular periods 
of time. As the b~nks sanction credit 
limits to industrial units who maintain 
a running account within the sanctioned 
limits, it would not be feas:ble to 
segregate details of assistance extended 
durin& any particular period of time. 

(d) and (e). As at the end of June, 
1982, there were 23,315 sick industrial 
units in the assistance portfolio of 
nationalised banks. According to infor-
mation readily available, as at the end 

Period 

June, 
1982 

December, 
1982 

June, 
1983 

December, 
1983 

No. of unit s 
in respect of 
which viabi-
lity studies 
were under-
taken 

21,171 

52,662 

57,834 

70,544 

No. of pokn-
tially viable 
units 

6100 

6246 

6741 

7409 

Import of Coking Coal during Sel'enth 
Five Year Plan 

6080. SHRI B.V. DESAI: Win the 
Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether Government have 
decided to import three million tonnes 
coking coal during the entire Seventh 
Five Year Plan period as against the 
earlier stipulation of 105 million 
tonnes ; 

(b) if so, the maIn reasons for res-
tricting import to three million tonnes 
dQfioS tho entire plan period ; and 

of December, 1983, there were 34,821 
sick industria t units in th e ass;staltce 
portfolio of nationalised banks with 
aggregate outstandings of Rs. 1814.10 
crores. 

(f) to (h). Details of the number of 
sick units in respect of which viability 
studies bfve been undertaken. the 
number of potentially vIable units, the 
number of sick u:-:its put under nursing 
programmes and the Dumber of units 
deleted from 1:he list of sick units, as 
available, for the period June, 1982 to 

December, 1983, are given below: 

No. of sick units 
put under nurs-
ing programme 

2605 

2577 

2848 

2919 

No. (if sick lmits 
deleted from the list 
of sick units 

Not available 

5100 

Not availa hi e 

8753 

(c) whether the steel plants had 
earlier insisted on a much lower ash 
content? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) Public Sector Steel Plants have 
al\\ays been insisting on cocking coal of 
1 7% ash content as their b1ast fur-
nr .. nces have been designed to operate 
with this level of ash in coking coal 
blend. 
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Increase in Coal Prices and Soft Coke 
due to H ike in Railway Freights 

6081. SHRI R. M. BHOYE: Will 
the Minister of STEEL, MINIES AND 
COAL be pleased to state: 

(a) whether the 'hike in the railway 
freights has als0 resulted in considerable 
increase in the prices of coal and soft 
coke becau se of high share of transp::>~t 
cost in its end price ; and 

(b) if so, to what extent and the 
details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARThiENT OE STEEL: (SHRI K. 
NATWAR SINGH): (a) arid (b). The 
prices charged by coal compani es for 
supply of coal and coke are on F. 0, R. 
Colliery siding basis as per the price 
fixed by the Government. This does 
not include rail freight which is paid by 
the consignee. With effect from 
1 S. 4. 198 S a supplementary charge of 
10% on the tc t31 freight on all g:Jods 
traffic including coal/soft coke is 1 evi-
able for distances beyond 500 kms. 
Goods traffic moving for distance s upto 
and inclusive of 500 kms. has, however, 
been exempted from the levy of this 
supp ~ em entary cha rge. 

Modernisation of Steel Plants 

6082. SHRI CHINTAMANI lENA: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) whether any foreign country has 
offered help for modernisation of the 
steel plants ; 

(b) if so, the details thereof; 

(c) the estimated quant,ity of produc-
tion after modernisation; and 

(d) . when the work is likely to be 
started and complet ed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL \SHRI K. 

NA TW AR SINGH): (a) and (b). The 
Governments of U. K. and USSR have 
offered to assist in the modernisation 
proposals of Durgapur Steel Plant an" 
lISCO respectively. 

The Government of U. K. hav .. 
suggest ed that out of bilateral aio 
ofi"t:red by it to the Indian 'Government 
£20 million per year for a five yea; 
period could be utilised for m:)dernisa-
tion of the steel plant at Durgapur. 

USS R has offered to supply equip-
ment on credit for modernisation 0 f 
liSCO and has also offered assi stance in 
the preparation of engineering drawina 
erection, supervision, etc. 

. (c) These modernisation schemes 
envisage restoration of the crude st eel 
rated capacities of 1. 658 million tonnes 
at Durgapur and 1 million tonnes at 
lISCO. 

~d) The schemes will be taken up 
for investment decisions and implementa-
tion after the VII Plan allocations of the 
steel sector are finalised shortly in con-
sultation with the Planning Commission. 
The time frame and comp:etion schedules 
will be known after Government 
approvr Is are accorded, 

Purchase of Equipments for Coal Mines 
under Coal India Limited 

6083. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) the details of the equipments 
which have been imported for coal 
mlnes under the Coal India Limited 
alongwith the names of the foreign 
countries, during last three years; 

(b) the amount paid or to be paid 
for each item and to each country and 
the r:.ames of the coal mines in wh:ch 
these are to be used ; and 

(c) the names of firms which have 
suppli ed these equipments ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL(SHRIK. 
NATWAR SINGH): (a) to (c). The 
required details are given in the state-
ment 1aid on the Table of the House. 
[PlaCed in Library. See No. LT 
11120/85] 

Availability of Precious Stones and 
Diamonds in Nandigama Taluk, 

Krishna District (Andbra Pradesb 

6084. SHRI V. SODHANADREE-
SWARA RAO: Will the Minister of 
STEEl, MINIES AND COAL be 
pleased to stat € : 

(a) whether Government are aware 
that preci ous ston e~ and 'diamonds are 
available in the lands of some villages 
in Nandigama Taluk, Krishna District, 
Andbra Pradesh; 

(b) whether Government have any 
scheme to collect the soil containing the 
precious stones/diamonds and separate 
them from soil; and 

(c) if so, the details of the schem~, 
cost of the project and the details of 
future projections ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH): (a) Yes" Sir. 

(b) and (c). A special project was 
started in 1980 to assess the potentiality 
of diamondiferous gravel in Krishna 
district. So far nearly 3,000 cu. m. of 
gravels have been treated in a specially 
designed plant and some diamonds have 
been recovered. Further work is in 
progress and therefore the total cost of 
the project cannot be given at this 
stage. 

Sale of Tea Companies and Tea Gardens 
Owned by Foreigners 

6085. SHRI JAGANNATH 
PATTNAIK : Will the Minister of 
COMMERCE be pleased to state : 

(a) the details reyafdina the number 
of tea companies and gardens Which ar~ 
owned by foreigners, partly or wholly 
and have been purchased by Indians or 
non -resident Indians du rins the last ten 
years; 

(b) the total plantation area and the 
number of workers involved in th~ ~bove 
transfer of ownership ; and 

(c) the details regarding the priee at 
which the a bove companies and gardena 
have been sold? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CCMMERCE 
(SHRI P. A. SANGMA): (a) and (c). 
A statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT 1L21/85] 

(b) The total plantation area ia • 
volved was of the order of 1.20 lath 
hactares. The number of work era 
involved would be of the order of 
3 hkhs. 

Interim Relief to Public Sector 
Undertakings Employees 

6086. SHRI T. BASHEER: Will 
the Minister of FINANCE be p1eased 
to state: 

(a) the names of publi c sector 
undertakings where interim relief has 
not been paid so far; 

(b) the justification of nOll-payment 
of interim-relief to employees of those 
public sector undertakings whose wages 
are not more than those of Government 
employees; and 

(c) the reaction of Government to 
the various representations of Uniol1s/ 
Association s in this regard? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JAl"ARDHANA POOJARY): (a) to 
(c). There are about 70 public enter-
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prices who are/were following the Cen-
tral Government DA pattern in respect 
of their executives, as p~r Annexure I 
[Placed iii Library. See No. LT. 11221 
85]. 41 of these public enterprises 
also pay DA at the Central Govern-
ment rates to their workmen and other 
junior employees (Annexure II) [Placed 
;n Library. See No. LT 1122/85]. 
Interim relief was sanctioned by the 
Government to the Central Government 
em;>loyees pending receipt of the 4th 
Pay Commission Report. Government 
had advised these public enterprises 
not to pay similar interim relief to 
their employees because employees of 
these public enterprises are not under 
the purview of the 4th Pay Commission 
and the question of grant of interim 
relief to their employees merely on the 
basis of the orders issued for payment 
of interim relief to the Government 
servants does not arise. Moreover, the 
employees of thes(l public enterprises 
receive some allowances like House 
Rent Allowance at higber rates. 
Government policy is that all public 
enterprises should switch over to the 
industrial DA pattern. The enterprises 
following the Cent!"al Government DA 
pattern are expected to submit their 
proposals for revision of scales of pay 
along with adoption of the industrial 
DA formula. Government i!', also pre-
pared to consider fairly and objectivelY 
any proposal for interim relief payments 
pending revision of sCil eS of pay for 
switching over to the industrial DA on 
a time bound basis on the merits of each 
case. Such interim payments have al-
ready been authorised by the Govern-
ment in respect of the non-executives 
cadres of some of the public enter-
prises like Central Warehousil g Cor-
poration and National Hydroelectric 
Power Corporation. The executives in 
Hindustan Latex, Hindustan Prefab, 
Hindustan Paper Corporation and Arti-
ficial Limbs ManUfacturing Co. Limited 
have also agreed to switch over to the 
industrial DA pattern. 

Althougb various Unions/Associations 
aDd Joint Action Committee of the 
J'ublic Sector Enterprises hav~ repre-

sen ted to the Government for payment 
of the interim relief to the employees 
of the public enterprises following 
the Central Government DA pattern, 
GovemmeQt is of the view that it 
would not be possibl e to concede these 
benefits to the employees in view of 
what has been sta ted above. 

Customs Duty on Import of Drugs 
and Drug Intermediates 

6087. SHRr SIDHA LAL MURMU : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the names of drugs where the 
customs duty is lower than the cUltom~ 
duty imposed on its intermediates; 

(b) the prevailing rates of customs 
du ties that are applicabJe on import of 
drug and drug intermediates separately; 
and 

(c) the reaction of Government 
thereto '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). Drugs fall within Chapter 29 or 
30 of thJ First Schedul e to the Customs 
Tariff Act, 1975 and drug intermediates 
generally faU' within Chapter 29 of 
the said First Schedule. While the 
general statutory basic duty 00 items 
covered by these Chapters is 100% 
advalorem, drugs generally carry an 
effective basic duty of 60% advalorem 
and drug intermediates, 70% advalorem. 
Auxi liary duty at the rate of 40% 
advalorem and additional (countervail-
ing) duty equal to Central Excise duty 
are leviable in addition. However, duty 
on various specified drugs and drug 
intermediates has been reduced in con-
sultation with the administrative 
Ministry concerned apd notifications 
issued in this respect from time to time 
have been laid on th e Table of the 
}1oQse with Explanatory Memoranda. 
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Purchase and Export of Onion 

6088. PROF. RAr.!KRISHNA 
MORE: Will the Minister of 
COMMERCE be pleased to state: 

(a) the quantity (with value of 
foreign exchange) of onions exported 
during 1 984- 8 5 and how does it 
compare with the exports during 
1983-84; 

(b) the pricing policy with regard 
to the purchase ar.d export of onions 

and the incentives, if any, given to the 
onion-growers to raise ils productions; 
and 

(c) how does the export of onions 
reflect on the domt!stic prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) The quantity 
and v2lue of onion exported during 
1983-84 and 1984-85 are as under: 

Qty. M. Tonnes 
Value : Rs. in lakhs 

*' 19 83-8 4 

Qty. 183,883 

Value 3,587 

*Estimat ed. 

(b) Onions are not covered under 
terms of reference of the Commission 
for Agricultural Costs and Prices. How-
ever" in order to encourage onion-
growing, a fair price to the onion 
growers is ensured and for that purpose, 
a scheme of market intervention has 
been evolved and is being implemented 
in the State of Maharashtra a t present 
through National Agricultural Coope-
rative Marketing F ~deration of India 
Ltd. (NAFED) and the State M'uketing 
Federation. The market int ervention 
price is Rs. GO!-per quintal for fair 
average quality onions. In order to en-
sure a fair return on exports of oi.1ions, a 
Minimum Export Price is fixed by 
NAFED 1n a regular basis from time 
to time. 

(c) The export of onion is canali~ed 
through N APED and exports are p er-
mitted within a ceiling determined aft er 
taking into consideration the domestic 

. requirements and prices. 

*1984-85 

258,977 

5,145 

Increse/Decrease in 
1984-85 over 1983-84 

+ 75,094 

+ 1,558 

Over Stay of Income-Tax Officers in 
Delhi 

6089. SHRI RAM SAMUJHAWAN : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of Income-Tax Offi-
cers who have 'Stayed in the capital for 
the last more than five years; 

(b) what is the normal prescribed 
period of stay at one station; 

(c) the number of Income Tax 
Officers in Delhi who have stayed longer 
thall the period prescribed; and 

(d) if so. the reasons thereof 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
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JANARDHANA POOJARY) (a) to 
(d). 10 all, there are 22 Income Tax 
Officers Group-A" who have stayed in 
the capital for more than five years. 
As per the guidelines laid down for 
transfer of ITOs, a promotee Income-tax 
Officer, Group-A, is liable for transfer 
to another charge after he has rendert.d 
S years' service as regular ITO Group-
A in a particular charge. A directly 
recruited Income-tax Officer, Group-A 
is liable to be shifted to another charge 
after 6 years' stay in a charge. 

Income-tax Officers (Group-B) are 
not transferred from one charge to 
another charge except on grounds of 
extreme compassion or for administra-
tive reasons .. They may, however, be 
shifted to another ward/circle in a city 
charge like Delhi after a period of 3 
years. 

On the basis of the above guidelin.::s at 
present there are only 5 ITOs Group·A 
due for transfer out of Delhi. The 
question of transfer of these officers out 
or Delhi wou:d be considered at the time 
or annual general transfers. 

Extension for Taken-Over of Swadesbi 
Textile Mills 

6090. DR. C.S. VERMA: 
saRI C.K. KUPPUSW AMY: 

Win 1 he Minister of SUPPLY AND 
TEXTILES be pleased to refer to reply 
given to Unstarred Question No. 3040 
dated 10th August, 1984 regarding 
Nationalisation of Swadesbi Textile Mills 
and state: 

(a) the circumstances under which 
the take--over of· Swadesbi Textile 
Mills was extented each tim e for six 
times-ranging from 3 months to 6 
months during the last two years; and 

(b) when the final decision is expected 
al indecision and drift is affecting w~ rk-
men aod economy? 

THE MlNISTBR. OF SUPPLY AND 
TliXnLE (SHRI CHANDRA SHE-

KHAR SINGH) (a). The validity of 
the order of take·over of the six textile 
undertakings belonging to MIs. Swadeshi 
Cotton Mi Is Co. Ltd. has been extended 
from time to time it: the Public inte-
rest. 

(b) It is not possible to indicate 
any specific date in this regard. 

Rules Regulations Under Which TVs 
were Assessed for Excise Duty 

6091. SHRI BANWARI LAL 
BAIRWA Will the Minister of 
FINANCE be pleased to refer to the 
rep~y given to Unstarred Quest;on No. 
2866 on 12 April, 1985 regarding eva-
sio~ of excise duty on TV sets by asses-
sees and state: 

(a) the fules/regulations/notifications 
under which different types of bla~k and 
whit e and colour TVs were assessed for 
excise duty prior to 17 March, 1985 ; 

(b) the names of manufactures 
agan:.st whom action has been initiated 
after issue of notices by MR TP Com-
mission; 

(c) the name of manufacturers against 
whom action has been initiated before 
is~ue of notices by MRTP Commission; 
and 

(d) the details of method used by 
six compani es listed in· above qUestion 
for excise evasion along with details of 
service charges not inCluded in excise 
evaluation along with brand names? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (:1) Prior to 
17.3.1985, all TV sets having a screen 
size not exceed ng 51 cms were charge-
able to bas1c excisQ duty which was as 
fo]Jows :-

0) Monochrome receiver 50% adva-
sets of screen size . lorem 
not exceeding 36 cms. 
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(ii) others 1 5% advalorem 
In respect of sets 

having screen size above 
5 1 ems the rate of duty 
w~ 30% advalorem 

(b) and (c). Enquiry by C·entral Excise 
field formations are not connected with 
the actior. initiated by MRTP Commis-
sion. Independently action is taken 
against the man'.lfacturers who, on 
collection of intelligence, are found to 
evade duty of excise as action was ini-
tiated in respect of 6 firms mentioned in 
answer to Lok Sabha Unstarred Ques-
tion No. 2866 on 12 April, 1985. If 
information in respect of any particular 
unit is required, the sam~ will be collec-
ted from the field formations. 

(d) The method adopted by the six 
companies was generrUy the non-inclu-
sion of certain charges in the assessable 
value for purposes of charging it to ex-
cise duty. 

National Pension Fund for Pensioners 

6092. SHRI M. SUBBA REDDY: 
Will the Minister of FINANCE be plea 
sed to state : 

(a) wh ether a Nationa1 Pension 
Fund has been sought by the retired pen-
sioners as ~'so a national pension policy 
and a separate Minirtry for pensioners; 

(b) if so, Government's response 
thereto; and 

(c) whether Government propose to 
introduce a scheme for pa),ment of pen-
sion to all classes of employees, Govern-
ment or Dor.-Government ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). Some pensioners' organisations have 
represent ed to Government for setting 
up of a pension fund to be financed by 
contributions from Government. The 
organisations have also suggested ap-
po; ntment of a pension commission and 

creation of a separate Ministry of 
pensions to deal with problems of pen-
sioners. 

A separate Department of Pensions 
and Pensioners Welfare has already been 
notified under the Ministry of P '!rsonnel 

and Training, Administrative Reforms and 
Public GrieVd.DCeS and Pension. How-
ever, Government have not agreed to the 
demand for setting up of a. Pension 
Commissi on. 

(c) Governm.ent is already having a 
scheme for payment of pension to Cen-
tral Government employees. Non-
Government employees in organised sec-
tors are by and large covered under 
pension schemes or equivalent retire-
ment benefits. 

Contempt Cases Pending Against Colectors 
of Customs 

6093. SHRI DEB! GHOSHAL 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether some contempt cases are 
pending against some Collectors of 
Customs in different High Courts in the 
country; 

(b) ifso, the details of such cases; 

(c) the number of cases in which the 
Concclor of customs, Calcutta is invol-
ved as compar ed to the number of cases 
in which other Coneetors of Customs 
are involved ; and 

(d) the position in regards to parts (a) 
and (b) above as on 31 st March of 1985 
31st March, 1982 and 31st March, 
1980 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PO OJ All Y) : (a) to (d). 
The informr:ti~ i~ b~ing collected and 
will be laid 'on the the Table of the 
House. 
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Facilities Concessions to Small Scale 
Industrial Units 

6094. SHRI ANANDA PATHAK 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the various f,: cilities/concessions 
ete. given to sm:lll sca!e industrinl units 
in production, reservations in areas of 
production, marketing Government pur .. 
chases, import policies exchange control 
and income·tax policies of' Govern-
ment ; 

(b), whether the (xports by small 
scale industrial units are encouraged by 
Government and if so, details thereof; 
and 

(c) whether Government have abondo-
ned the policy of assisting the small scale 
sector in export producticn as the same 
is missillg from the Press Note of the 
Mir-istry of Ccmmerce issued on 1 2tb 
April, 1985 ? 

"f.HE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P A. SANGMA) : (a) While the primary 
responsibility for developing and promo-
ting smail scale industries in a State rest 
witb the State Governm~nt, t he Central 
Government have been extending 
various facilities and con cessions for 
their speedy and balanc.;!d growth. These 
facilities include; Central Investment 
subsidy for backward areas; transport 
subsidy; c:>ncessional finance through 
all-India term lending institutions; tax 
conces3ions, hire purchase of machinery; 
special facilities for import of raw 
materials, etc. In addition, the Central 
Gov"rnment have also set up a net work 
of various Small Industries Service Ins-
titutes, Branch In:ititutes" Extension 
Centres, Regional Testing Centres, Pro-
duct and Process Development Centres, 
Footwear Training Centres, Tool Rooms 
and Training Centres, J=:ield Testini Sta-
tions, etc., which provide a comprehen-
sive range of consultancy services and 
technical, mar_agerial economic and mar-
keting assistance for promotion of small 

Written Answers 

scale industri{ s in various parts of the 
country. 

More th:m 800 items have been re-
served for exclusive manufacture in the 
sm<:1l scale sector. In uddition, more 
than 400 -items L~re res~:-ved for pur-
chase from this seCtor. For the rest of 
items price preference upto 1 S~{ is given 
und::r stores purchase Programme. 

The currel.t Import and Export Policy 
for 1985 - 8 8 provides the following 
f:_tcili ti es ; 

(i) The limit on capital investment 
on plant alad mlchinery in res-
pect of small scale industrial units 
has been increased from Rs. 20 
lakhs to Rs. 35 lakhs. 

(ii) The category of automatic licen-
ces has been abolished and most . 
of the items which appeared in 
the automatic permissible list 
have been shifted to Open Gene-
ral Licence. This would parti-
cularly benefit the small scale 
sector. 

(iii) Facilities c.)ntinu~ to be available 
for: 

(a) Impor t of proto-type upto 
Rs. 1 lakh in value, not 
exceeding two in number, 
automatically ; 

(b) imp;)rt of capital goods 
through NSIC and State 
Small Industries Corpora-
tion ; 

(c) Grant of import licence for 
import of items in the res-
tricted list and limited per-
missible list to ~ew propo-
sed small scale units in back-
ward area or by profession-
als or by ex-sorvicemen or 
by persons belonging to 
Scheduled Castes and 
Tribes. 
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(b) Yes, Sir. 

In order to encourage tho export by 
SSI units, the following facilities are 
available in the Imp:Ht Policy 1985. 
88 :-, 

1. A lower prescribed minimum 
limit has been laid down in the 
case of SSI units for the purposes 
of grant of Export House Certifi· 
cate. This is Rs. 75 lakhs in 
the case of Select products 
and Rs. 3 crores in case of Nor.-
Select products for small scale 
units as compared to Rs. 3 
crores, and 7 crores respectively 
fur large scale units. 

2. For the purposes of determining 
the eliglbility of an applicant, 
other than a SSI manufacturer, 
the value of exports of the pro-
ducts made by SSI units is reck-
oned at twice the actual FOB 
value of such exports. 

3. For the purposes of grant of 
Additional Licences also to Ex-
port Houses' Trading Houses, 
extra weightage is given to the 
FOB value of the export of Select 
.products manufactured by small 
Scale and Cottage Ir:dustrics. 

4. A new scheme known as the En-
trepreneurs Merchant Exporters 
(EME's) WitS introduced during 
1984-85 to encourage the export 
of low value select products manU-
factured by SSI/Cottage Sector 
Units. Under this Scheme it was 
provided that the EME's having 
the minimum export perfor-
mance laid down, would be eli-
gible to the grant of additional 
licences at the prescribed rate 
for meeting the requirements of 
their exporting manufacturers. 
The scheme has been made more 
liberal in the Import Policy, 
1985-88. 

The M.D·A. grant is 60% for repre-
sentatives from SmaU Seale Units inclu-

ded in Trade Delegations, Study/Sales 
Teams and for Export HOll ses of Small 
Scale Industries (having mInImUm ex-
ports of Rs. 10 lakhs for select cd pro .. 
ducts.) 

(c) No, Sir. 

Stock Market Speculation 

6095. SHRI P. APPALA 
NARSIMHAM : Will the Minister of 
FINANCE be pleased to 'state : 

(a) whether there is wide spread, 
excessive uncontroll ed and uncalled for 
stock market speCUlation in the 
country; 

(b) whether Government are aware 
that large share of speculative stock 
market business is with b1ack mOtley; 
and 

(c) if so, the corrective 8t eps taken! 
proposed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y: (a) It 
is not correct to say that there is wide-
spread an d uncontrolled stock market 
speCUlation in the country. However J 

stock prices have increased and the 
market has been generally buoyant 
because of the upward trend in the in-
dustrial sector of the economy as also 
bec:luse of the increased confidence of 
investores. Suitable steps have been 
taken for the orderly functioning of the 
stock market. 

(b) and (c). The transactions of the 
members of Stock Exchanges are required 
to be reported to the Stock Exchange 
authorities. The settlements of the 
members of Stock Exchanges are also 
done under the rules and bye-laws of 
the Stock Exchanges. Government is 
not aw~re of black money transactions 
in share market. 
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Contingency Paid Staff in Income Tax 
Office, Agra 

6096. SHRI KESHAORAO PARDHI: 
SHRI SIDHA LAL MURMU: Will 

the Mimster of FINANCE be pleased 
to state: 

(a) the number of continge'ncy paid 
staff .eolployed by T.R.O. I and I.T.O. 
A ward Circle-I ir the Income Tax 
Office, Agra during the year 1983 .. 84 ; 

(b) the number of such employees at 
present in the Ir..com~ Tax Offices 
Agra; 

(c) the number of such staff employed 
through the agency of employment 
Exchange and without the agency of 
Employmef't Exchange; :lnd 

(d) the reabons for employing p.!rsons 
directly and the action taken against the 
concerned officers responsibl~ for recruit-
ing persons directly ignoring the agency 
of employment Exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
number of contingent paid staff employed 
by T.R .0.1 Agra and.I.T.O. A Ward, 
Circle-I Agra is 'Nil' and 'ONE'res· 
pectively ; 

(b) There are 102 Contingent paid 
staff working in the various offices of 
the Income Tax Department at Agra. 

(c) and (d). Keeping in view the 
pressing needs of the offices and also 
having in vi ew that the engagement of 
the Contingent paid staff was initial1y 
for a short period, the Employment 
Exchange was not approached. 

Study on Percentage of Revenue Spent 
by States on Various Development 

Programmes 

6097. SHRI R. M. BHOYE : Will 
the Minister of FINANCE be pleased to 
stat.~ : 

(a) whether Government have made 
study regarding the percentage of revenue 
spent on various develupment pro-
grammes by States in their respective 
States; and 

(b) if so, the details thereof each 
State for the last three years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Yes, 
Sir. 

(b) A statement is laid on Table of 
the House. 

Statement 

Plan Expenditure as percentage of Total Receipts 

States 1982-83 1983·84 1984-85 

1 2 3 4 S 

1. Andhra Pradesh 19.66 29.37 22.56 

2. Assam 24.70 21.53 27.85 

3. Bihar 20.79 17.64 19.86 

4. Gujarat 41.61 ~7.97 ~8.36 
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5. Haryana 27.26 

6. Him'lchal Pradesh 24.42 

7. Jammo and Kashmir 27.44 

8. Karnataka 25.1 5 

9. Kerala 27.59 

10. Madhya Pradesh 31. 74 

11. Maharashtra 29.88 

12. Mainpur 25.66 

12. Maghalaya 37.10 

14. Nagaland 18.90 

15. Orissa 22.18 

16. Punjab 23.89 

17. Rajasthan 16.85 

. 18. Sikkim 44.08 

19. Tamil Nadu 30.20 

20. Tripura 30.09 

21. Uttar Pradesh 29.97 

22. West Benga 1 13.67 

Income Tax and Wealth Tax Collection 
From Kerala 

6098. SHRI K.P. -UNNIKRISNAN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of income-tax and 
wealth-tax assessees in Kerala and the 
taxes collect ed during 198 2- 83, and 
1983-84 and 1984-85, with outstanding 
arrears as on first January, 1985; 

4 5 

24.54 29.23 

35.31 31.17 

31.27 33.43 

24.66 20.28 

33.32 32.65 

36.31 31.89 

28.06 29.52 

31.25 28.85 

40.06 34.78 

19.52 26.44 

17.03 26.63 

20.96 15.20 

23.21 19.11 

47.98 50.79 

24.14 34.13 

37.38 33.42 

26.04 26.10 

14.86 12.68 

(b) the growth rate or rate of 
decline seen in the llumber of assess-
ments and arrears in Kerala in relation 
to both these taxes; and 

(c) the percentage-wise contribution 
of Kerala to both these taxes durin. 
above three years? 

THE MINISTER OF STATE IN THE 
MIN ISTR Y OP FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
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The information relating to income-tax 
is given in the annexed statement. 
As regards Wealth-tax infQrmatiQo, the 

same is being collected and will be la:d 
on the Table of the House. 

Statement 

No of income-tax 
assessees in 
Kerala 

Income-tax 
collections 
made from such 
assessees and 
its percentage 
to all India 
coll ections 

1982-83 

1,11,254 

Col1ections 
64.52 

Percentage 

1. 72 

Income-tax demand 32.87 crores 
outstanding as 
on 1.1. 85 : 

Inccome-tax demand 26.80 crores 
outstanding as 
on 1.1. 84 : 

Percentage of 23.02 
increase in 
Income-tax 
demand 
out standing. 

Complaints Against MIs. Indian 
Metals and Ferro A Boy, Orissa 

6099. SHRI D.B. SHINGDA : Win 
the Minister of COMMERCE be pleased 
to refer to the replies given to the 
Unstarred question No. 4255 for 19th 
A-ugust, 1983 and Unstarred Question 
No. 9111 dated 27th April, 1984 
regaiding investigations into complaints 
MIs. Indian Metals and Ferro Alloys, 
Orissa and state : 

(a) whether detailed examination of 
the complaints rece"ived against MIs 
Indian Metals ar:d Ferro Alloys, Orissa 
allegicg gross violations of Government 
scheme for 1 00 per cent export oriented 
units, has 8in~ been complet ed ;, 

1983 ... 84 

1,23,342 

60.95 

1.45 

1984-85 (Upto 
31.12.84) 

_~,33,1 O~ __ 

(Rs. in crores) 
70.06 

( Provisional) 

1.57 

(b) is so, the action taken or pro-
posed to be taken against the said- firm 
for such violations of the ~cheme ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURI 
P. A. SANGMA): (a) and (b). 
Additional information is being collected 
and tina 1 result of examination will be 
laid on the Table of the House. 

Inquiry Against Garment Exporters for 
Filling Fraudulent Documents 

6100. SHRI ANAND A PATHAK: 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to refer to the 
reply given to Vnstarred QUestioQ No, 
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3769 on 19 April, 1985 regarding re-
instatement of garment exporters and 
state: 

(a) ~hether it is proposed to take 
aCtion against the 28 garments exporters 
who submitted fraudulent documents with 
their applications for expOl t quota on 
1 January, 1985 under the Export 
Control Orders by debarring them for 
·submitting forged documents and by 
handing over these cases to CBI; 

(b) if not, the reasons thereof; and 

(c)' the action Government propose 
to take against the non-official members 
of the Executive Committee who decided' 
to withdraw the cases in the meeting 
held on 26 February, 1985 ? 

THE MINISTER OF SUPPLY 
AND TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). 
Apparel Export Promotion Council has 
already initiated action against the 28 
garment exporters. Action to suspend/ 
de-registration has been taken against 
five parties. Proceedings in other cases 
are contjnuin~. 

(c) The Executive Committee of the 
Apparel Export Promotion Council 
decided thd t proc eeding') in these cases 
should continue after giving Show Cause 
Notice and after consideration of 
representation in writirg or in ·person. 
In view of this, no action appears called 
for. 

Ban on Creation of Posts in 
Government Departments 

6101. SHRI 
SHRI 

ANAND 
VIJAY 

SINGH 
KUMAR 

YADAV: 

Will the Minist er of FINANCE be 
pleased to state: 

(a) whethei' in view of the ban 
imposed on creation of new posts and 
filling of vacancies in Government 

Departments, a number of incumbents 
awaiting their turn have become ovet-
ag~-barred; 

(b) if so, whether Government have 
increased the recruitment age for various 
ca tegori es; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
Exemptions from the bin orders have 
been. allowed in a few selective cases 
like appointments of dependents of 
deceased employees on c·:_lmpassionate 
ground5 and handicapped persons; re-
deployment of personnel surplus to one 
org3.nisation in another, regularisation 
of casual labourers against Group '0' 
vacancies, filJing up of vaca.ncies purely 
by promotion etc. Proposals for creation 
of posts/filling up of vacancies are conti-
dered on merits and relaxations are given 
in the most exceptional circumstances. 

Having regard to the eligibility span 
of upto 7 years for various posts under 
the Govermilent, the persons who may 
be over-ag ed during the period of ban 
would normally have had .ample opport-
unities of being considered for different 
relevent posts. 

In view of the ab:>ve no change in the 
upper age limit for recruitments to 
various p~sts/services is contemplated for 
the present. 

Government's Policy to Siek 
Textile Mills 

6102. SHRI Y. S. MAHAJAN: will 
the Minister of SUPP LY AND 
TEXTILES be pleased to state: 

(a) Governmcnt·s policy in regard to 
the sick textile mills; 

(b) whether there is any proposal to 
sell such units to private parties; 
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(c) if, so, the methodology proposed 
to be adopted to determine the sale price 
of the assets of the sick textile units so 
tbat there is no financial loss to the 
exchequer in the~e trar.sactions; and 

(d) if there is no such proposal, how 
the sick textile units are proPJscd to 
be made bealthy so that the 
losses of NTC and its subsidiaries are 
avoided/curtailed? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHE-
KHAR SINGH): (a) Government have 
devised programmes of assistance for 
modernisation and rehabilitation for 
textile units. But ui).its which ha\le no 
expectation of becoming viable may have 
to f2ce closure. However, in such cases~ 
Government would like the interests of 
the wOlkers to be protected. 

(b) NOt Sir. At present, there is no 
proposal to sell aT]Y NTC units to private 
parties. 

(c) Does not arise. 

(d) The performance of National 
Textile Corporation is being reviewed by 
the Government from time to time and 
steps taken to improve its performance. 
Some of the importftnt steps taken/are 
being taken, to improve the performance 
of the mills are as under :-

(i) arrangements are being made for 
timely procurements of cotton 
from different available 
channels; 

(iil working capital has been reple-
nished to make up for cash 
losses; 

(iii) to overcome the power shortage, 
self-generating capacity, has, 
bt,en incr eased; 

(iv) selective modernisation pro-
.ramme strategies have been 

adopted for result-oriented 
gains; 

(v) cost control methods haye been 
introduced for reduction in cost 
at all levels; 

(vi) efforts are being made fore 
reducing the non-operational 
administrative expenses; a!ld 

(vii) workers' participation scheme 
in the management of the 
of the mills is being encouraged. 

[Trallslation} 
Personal Loans Advanced by National-

ised Banks 

GI03. SHRI DILEEP SiNGH 
BHURlA: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of personal loans 
advanced by variou, nationalised banks 
after their nationalisation; 

(b) the amount of such Joans 
recovered and the amount still to be 
recovered; 

(c) whether various banks, instead 
of advancing loans to priori ty sectors 
have ?dVolnced such- huge persona} loans 
against the instruction of the Reserve 
Bank of India; ar:d 

(d) if so, the action taken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN.~DHANA POOJARY) (a) 
The amount of personal loans (including 
consumer durables) gra nted by all 
scheduled commercial banks stood at 
Rs. 859 crores as on the last Friday of 
June, 1981. 

(b) The data reporting system of 
the Reserve B~nk of India does not 
yield the information, for the ~ector 
banks public in the mc\nner asked for. 



Written Answers VAISAr{~iA. 20, 1907 (S.4.KA) Written Answers 218 

(c) No, Sir. The personal loans 
granted by the commercial banks account 
for a very small portion (i. e. 3.5% of 

the total credit at the er d of J Ilne 1 981) 
whereas the priority seCtor advances of 
the public sector bank as a whole has 
exceeded the target of 40% of total bank 
credit as on December, 1 984. 

(d) :Q0es not arise. 

Repayment of Dtbts by Mackinon and 
Mackenzie Company to LIe and UTI 

6104. DR. V. VENKATESH : Wtll 
the Minister of FINANCE be pleasea to 
state: 

(a) whether the Mackinon and 
Mackenzie Company Ltd., Bombay has 
so far failed to repay its debts to the 
Life Insu;:ance Corporatio;] of India and 
Unit Trust of India as per the repay-
ment schedule; 

(b) wht'ther the Company has 
regularly repatriat cd profits to its over-
seas shareholders while incurring the 
designed book losses in operation ill 
India; and 

(c) if so, the facts thereof and action 
being proposed for recovery of advances 
made to it by the LIC, UTI and other 
financial institutions alo,ig with details' 
of such advances outstanding till date '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE tSHRI 
JANARDHANA POOJARY): (a) to 
(c) LIC, UTI and other leading finan-
cial institutions, viz. lOBI, TFCI, ICICI, 
lRBI (lRCl) and Exim Bank did not 
sanction any loan to Mackinon and 
Mackenzie Company Ltd., Bombay. The 
question of taking action for recovery of 
advances made by the financial insti-
tutions including LIC and UTI, 
therefore, does not arise. It is reported 
that the company has been 'incurring 
losses since 1977. 

Loans to India by A. D. B. 

610S. SHRIMATI INDUMATI 

BHATTACHAR YY A : Will the Minister 
of FINANCE be pleased to state: 

(a) whether G;::,vernment are interes-
ted in taking 10:lns from the Asian 
Development Bank (ADB); 

(b) if so, the amou,t of loans which 
Government have asked for and/or are 
likely to seek from the Asian D..:'velop-
mcnt Bank and the ,projects on which the 
loans from ADB are likely to be 
utilised; 

(c) the decision )f the Asian Develop· 
ment Bank in regard to the scale of 
lending to India D.nd the inter.est rates 
for such loaf s; and 

(d) the terms and conditions on 
which loans are usually sanctioned by 
A DB to member-countries "/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). The Government of India has 
indicated to the management of the 
Asian Development Bank its intention to 
commence borrowing from the Bank 
during the period of Third General 
Capital Increase (ending 1987). The 
exact amount of loans to be extended to 
India during this period and the projects 
to be financed are still uuder discussion. 

(d) The terms and conditions on 
which loans (lre usually sanc:ioned by 
ADB are as m:der : 

(n On loans made from the Ordin3.ry 
Capital Resources: (a) B:mk levies a 
commitment charge; (b) they have a 
matu~ity period varying fl'om 10 to 30 
years, with a grace per iod from 2 to 7 
years. However, for higber icc;)me 
Developing Member COUl1tries the 
maturity period does not exceed 15 years 
inc1usive Ol a grace period of 3 years; 
(c) all Programme Loans are amortised 
over 1 S years including 3 years period; 
(d) for sector loans the terms are deter-
mined generally with regard to tbe 
nature of the project and Bank's lending 
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and relending policies. At present the 
rate of interest is 10.25 per cent. 

(ii) On loans from special I7unds, the 
Bank charges 1 per cent in the form of 
service charg~ with repayment over 40 
years including 10 year grace period. 

Report of National Institute of 
Public Finance and Policy 

6106. SHRI C. MADHAV REDDI : 
SHRI MOHD. MAHFOOZ ALI KHAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Natio:1al Institute of 
Public Finar.ce ar.d Policy has comp-
leted the study entrusted to it by 
Government pertair.ing to the exl ent of 
black money in the country; 

(b) whether a report has been 
submitted by the Institute to GJvern-
ment; and 

(c) if so, when and its recommenda-
tions 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARI): (a) Yes, 
Sir. 

(b) and (c). The report was received 
on 29.3.1985. It is under cJnsidcration 
of Government. 

Insurance Claims of Pure Drinks Grodp 
of Companies 

6107 . SHRI ANANDA PATHAK: 
Will the Minister of FINANCE be 
pleased to state: 

The total insu~ance cLlirns that h~ve 
been put up by Pure Drinks (New-
Delhi) Limited, Mohan Machines, Kool 
Crowns and Cee Jay Crowns and the 
written down value of assets of each of 
the compani es '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

JANARDHANA POOJARY) The 
total amount of Llsurance claims /gross 
assessed Joss in respect of MIs Pure 
Drinks (New Delhi) Limited, Mohan 
Machines Limited, Kool Crown Corks 
(P) Ltd. and Cee Jay Clown Corks 
Mfg. (P) Ltd. for dam:lges caused during 
riots on ar.d after 3 J.1 0.1984, 4 dded 
upto Rs. 2.4 7 crores. As p~r the 
established p:·,··ctice in fhe general insu-
rance indas' ry, the licensed surveyor~ 
~nd loss a::;scss:Jrs fol~ow the method of 
replacement value of the affected assests 
after deducting reasonable depreciation 
thereof fur purposes of determining the 
ex! cnt "f the indemnity. The 
Insurance Cvmpanics do not take into 
account the written down value for 
sett lement of claims. 

Illegal Min iog i~ South Delhi Quarries 

6108. SHRI MOOL CHAND DAGA : 
SHRIMATI N.P JHANSI LAKSHMI : 

Will the Minister of STEEL, MINES 
AND COAL be p~eased to state: 

(a) whether his attention has been 
drawn to the newS item captioned 
'Illegal Mining Again in South Delhi 
Quarries appeared in the ~Financja) 
Expr'css' of 12th April, 19S5 

(b) if so, the detaiJs as to how the 
mines has been restarted when it had 
banned in the past ; 

(c) the action taken by Government 
to stop the working in these ..nines; 

(d) whether the Sub-Divisional 
Magistrate of South Delhi conducted 
raids in these quarries to cbeck tbe 
illegal mining; and 

(e) wbether Government propose to 
take immediate steps to streamline the 
working of these qUclrries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SlNOH): (a) Yes, Sir, 
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(b) to (e). Mining without proper 
mining leases continues to be illegal. 
Regular raids are being conducted by the 
authorites of Delhi Administratiop to 
check illegal mining. Since 1.1.1983, 
155 cases of illegal mining were detec-
ted by the Delhi Administration. The 
Sub-Divisional Magistrate, New Delhi 
and Collector (Mines and Quarries) 
have been conducting raids to check 
illegal Inlmng. The raids are being 
further intensified. Penalties have been 
impo sed in several cases. 

Evasion of Excise Duty by TV 
Manufacturers 

6109. SHRI BANWARI LAL 
BAIRW A Will the Minister of 
FINANCE be pleased to refer to 
Unstarred Question No. 2866 dated 12 
April, 1985 rega rding evasion of excise 
duty on TV sets by assesse es and stat e : 

(a) whether in examination of case 
RTP No. 138 of 1984 before MRTP 
Commission it has beep found that 
several TV manufacturers have evaded 
excise duty, if so, the details thf'reof; 

(b) particulars of TV manufacturers 
whose cases have been examined and 
their brand names and modus operandi 
followed to evade excise ; 

(c) particulars and brand names of 
each or the TV manufacturers whose 
cases have not been examined so far 
giving reasons therefor; 

(d) the brand name of TVs, number 
of each type of TV sets cleared during 
1981-83, 1983-84 and 1984-85 of 
manufacturers ~harge sheettd by MRTP 
Commission, ind;cating number of 20H 

CTV sets produced from components 
imported at the tim e of ASIAD 1982 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. FINANCE (SHRI 
JANARDHANA POOJARI) : (a) and (b). 
In the examination of case R TP No. 
138 of 1984, the MRTP Commission 
has no jurisdiction to enquire into and 

give its finding on the evasion of excise 
duty by TV manufacturers. 

(c) M.R.T.P. Commission has yet to 
take up investigation in respect of 23 T. V. 
manufacturers/dealers. The brand name 
of each TV manufacturer/dealer would be 
known when ~he cases are taken up for 
investigation. 

(d) For this purp:lse of hvestigation 
M.R.T.P. Commission bad not coHeted 
such information. If information in 
respect ofa particular type of T.V. set 
is required, the sam~ would be c()llected. 

Raising of Capital by Companies 

6110. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE 
be pleased to stat e : 

(a) the names and number of the com-
panies allowed to raise capital in the 
last three months; and 

(b) the details of their equity share 
and working capital so raised. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). During the period February-April, 
1985, 197 comp,mies were allowed to 
raise capital of the value of Rs. 475.23 
crOT cs for project finance/working capi-
tal etc. The names of compaPies and 
the amount of issues approved are regu-
larly published in the form of Press 
Release which appear in the new,s-
p:lp;!rs. 

News Item Captioned Foreign Commercial 
Borrowing 

6111. SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of 
FINANCE be ple~sed to state : 

(a) whether Gov.!rnment have deci-
ded to go in for foreign commercial 
borrowing of Rs. 1500 crorcs in 1985-
86 as reported in the ~Economic Times-
of March 30, 1985.; 
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(b) if so, t he specific areas of appli-
cation of these loans; and 

(c) the impact of this loan on the 
foreign debt of the country and its ser-
vicing cost ? 

THE MINTSTER OF STATE . IN 
THE MINISTRY OF FINAN CE 
(SHRI JANARDHANA POOJARY) : 
(a) to (c). Level of ext erna} cvmmer-
cial borrowings is determined keeping 
in vi ew various factors such as require-
ments of projects, availability of credits 
from bilateral and multilateral sourCes 
to meet these requirements, the balance 
of payment position and the need to 
keep the debt service liability within 
prudent limits. The quantum of ECB 
in 1985-86 and the sectoral sub-alloca-
tions thereof is in the process of being 
determined. 

Visit by Delegation of EEC for Sootb 
Asia 

6112. SHRI B.D. PATIL : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether a de'egation of the Buro-
pf'an Economic Commission for' South 
Asia visited India in February, 1985 ; 

(b) if so, whether th'! Head of the 
delegation su~.gested at Cochin on 20 
February, 1985 that Eu~op~an Econo-
m;c Commission wil1 offer assi ~tance for 
development in the field of agricu1ture, 
rural development and fisheries; and 

(c) if so, the reactiol1 of Government 
to th e proposa 1 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE SHRI 
JANARDHANA POOJ ARY) : (a) Mr. 
Machioti who is the resident Head of 
the delegation of Eurrpean Economic 
Commissi(\n for South A~i:t in New 
Delhi, visited Cochin in February, 1985. 
No oth~r delegation of the European 
Economic Commission for South A~ia 
visited India in February. 1985. 

(b) Yes, Sir The EEC delegation 
have confirmed that Mr. Machioti refer-
red to these matters in his speech at 
CochiD. 

(CI EEC is already offering develop-
ment assistance to India in the field of 
agriculture, rural development and fish-
eries. A number of project relating to 
these and other allied sectors posed to 
the EEC have been implemented wit h 
EEC. assistance. 

'C' Class Cities Elevated to CI ass '8' 

6113. PROF. P.J. KUREIN: Will 
the Minist er of FINANCE be pleased to 
state : 

(a) whether Government have identi .. 
fied ~C' class cities which are required 
to be elevated to 'B' class; 

(b) if so, the number of cities so 
identified, State-wise break-up thereof; 
and 

(c) if not, the time by which the 
identification will be completed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE -(SHRI 
JANARDHANA POOJAR Y): (a) to (c). 
Cities are classified on the basis of 
population as revealed in decennial cen-
sus. The last such classification was 
done in February 1 983 on the b8sis of 
th e 1981 census. Since the census of 
1981, certain areas are added to the 
municipal limits of a few cities and in 
their cases, reclassific.ltion has been 
done according to the prescribed popu-
lation criteria. Th ~ question of a gene-
ral reclassification of 'C' class cities to 
'D' class cities does not arise. 

Sick Cotten Mills in tbe Country 

6114. SHRIMATIJAYANTI PAT-· 
NAIK' Wi11 the Minister of SUPPLY 
AND TEX11LES be pleased to state : 

(a) whether a large number of cottOll 
mills have become sick; 
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(b) if so, the number and the names 
of cotton mills become sick in the 
country; 

<'c) whether Government have a 
proposal to revive the sick cotton mills; 
and 

(d) if so, the st eps taken in this 
regard ? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA 
SHEKHAR SINGH) : (a) Yes, Sir. 

(b) Complete authentic information 
in this regard is not available. 

(c) to (d). Government have devised 
programmes of assistance for moderni-
sation and rehabilitation for textile 
mills. But uni's which have no expec-
tation of becoming viable may have to 
face closure. However, in such cases, 
Government would like the interests of 
the workers to be protected. 

Introduction of Standard Costing and Value 
Analysis in tbe Public Sector Undertakings 

611 5. SHRI VISHNU MODI: Will 
the Minister of FINANCE be pleased to 
stat e : 

(a) whether the Bureau of Public 
Enterprises has already advised the 
Public Sector Undertpking on the basis 
of the recommendation of the Com-
mittee on the Public Undertakings of 
Parliament to introduce Standard Cost-
ing and Value Analysis; 

(b) if so, the names of Public Sect')r 
Undertakings which ha ve so far intro-
duced standard costing and value analy-
sis; and 

(c) whether Government contemplate 
to make Cost Accounting and Cost Audit 
Compulsory for Public Sector Under-
takings particularly those which F_re 
en8atged in production, processing 
manufacturing or mining activities, and 
if not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY: (a) Based 
on the observations of the Committee 
on Public Undertakings, the Bureau of 
Public Enterprises has advis~d the Ad-
ministrative Ministries/Departments to 
introduce Standard Costing and Value 
AnaJysis in the Public Sector Under-
takings under their control. 

(b) The information is b.!iag collec-
ted and will be laid on the Table of the 
House. 

(c) CCllt Accounting Record Rulel 
are prescribed by the Department of 
Company Affairs in respect of a class of 
companies manufacturing a particular 
product under the provisions of the Com-
panies Act. Cost Audit is ordered on a 
company er gaged in the manufacture of 
a product for which Cost Accountiag 
Record Rules have been prescribed. 
There is no proposal at present to make 
Cost Accounting and Cost Audit c0m-
pulsory for all the public sector under-
takings engaged in the production, pro-
cessing, manufacturing and mIRing 
activities" other than those manufactur-
ing prod1lcts for which Cost Accounting 
Record Rules have been prescribed. This 
is because these rules as and when noti-
fied are equally applicable to companies 
in the private sector as well as in tbo 
public Se4:tor. 

I.D.A. Assistanee to States 

6116. SHRI R. P. OAEKWAD: 
Will the Minister of FINANCE be 
pleased \() state: 

(a) hie names of the States which 
obtained I.O.A. credit in 1984-85 for 
agricultural projects ; 

(b) ..,tlether GovernMent of Gujarat 
has obtained I. D.A. credit for any 
foreign project in that years ; and 

(c) if so, the dotails tber.of , 
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THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) I.D.A. 
Credits are received by the Government 
of India for implementation of projects 
by'tbe Government of Ind ia and the 
State Governments. During 1984- 8S, 
IDA credits have been obtained in the 
Agriculture Sector for Social Forestry 
'in Kerala, National Agricultural Ex-
tension Project in the States of Orissa, 
Rajasthan, and Madhya Pradesb and 
National Co-operative Development 
Cor.,oration-UI Project in the States of 
Andhra Pradesh, Haryana, Karnatka, 
Madhya Pradesh, Maharash tra, Orissa, 
Rajasthan, Uttar Pladesh and West 
Beogal. 

(b) and (c). Doring 1984-85: IDA 
Credit of $172 million (SDR 164.3 
million) on IDA standard terms has been 
obtained for implementation of the 
Gujarat Medium Irrigation Project-II 
by the Government of Gujarat. The 
Credit closing date of the project is 
December 3] ,1989. The project is 

. follow-on to the Guj? rat Irrigation 

. Project (Credit No. 808-1N of July 
11,1978). It would (1) complete cons-
truction of 27 out of 29 subprojects 
begun under the first time slice and bring 
the remaining 2 to an advanced stage, 
including a lined canal system to the 
3-ha subchak 1 evel and field channles 
to individual fields ; (ji) introduce 
efficient, reliable, and equitable water 
management systems in each subproject 
based on the village 'Service area; 
(iii) established an ,,_ppropriate institu-
tional framwork for extending improved 
.. ter management activities ·in the 
state ; (iv) strengthen the project 
organization for quality control, moni-
toring and th~ design of minor networks; 

.. (v) provide mechanical stiJI traning for 
about 30 artisans; (vi) provide training 
for about 200 professional, 400 sub-
professional Irrigation Department 
Staff and 8,800 progressive farmers; 
aad (vii) provide vehicles, .plant~ and 

., communications equipment for the 
construction, maintenance and Opel at ion 
of the subprojects. The project would 
cre~ aOOule 241,000 ha of add i-
lional irrigated area. and provide a more 

reliable water supply for 133,000 ba of 
existing irrigation. 

Sanctioning of Loans by Natiooallsed 
Banks Without Security 

6118. SHRI P. PENCHALAlAH: 
Will the Minister of FINANCE be 
pI eased to state : 

(a) whether the nationalised banks 
are sanctioning the loans Without security 
to the weaker sections; 

(b) if so, the purposes for whicb 
the loans are sanctioned; 

(c) the maximum amount that can 
be sanctioned; and 

(d) in case the loans are not sanctioned 
without security, the reasons thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) 
Yes, Sir. Banks have been advised not 
to ask for any security (except for hy • 
pothecation of the asset acquired 
through bank loan) for sma1110ans upto 

-Rs. 5,000. 

(b) Such loans are sanctioned 
for productive and economically 
vIable activities such as crop 
loans and invest,ment loans for creating 
moveable assets. 

(c) Maximum amount of the loao 
that can be sanctioned is the cost of 
economic unit (wherever applicable) 
or Rs.s,OOO whichever is lower. 

(d) Loans are not sanctioned for 
those activities which are not found to 
be economically viable or for tbose 
borrowers wh~ are in eligible for the 
loan. 

Visit of Central Goverameat Oflleers· 
Abroad 

6119. SHRI BALASAHBB VIKHB 
PATIL : Will tbe Minister of FINANCB 
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be pleased to sta t e : 

',(a) whether Government officers 
going abroad have to seek clearnance 
from Government; 

(b) if so, the different agencies that 
are iovo Ived in this; 

(c) the agency which exercises the 
check that foreign visits are undertaken 
only when it is a must; 

(d) the total number of Central 
Government officers who went abroad 
during 1982,1983 and 1984, year-wise 
al.d Ministry-wise bre~k-up ; and 

(e) the steps taken to keep it under 
and restricted to necessity? 

THE MINISTER 0 F STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). 
Government officers have to seek 
clearnance from Government before they 
can go abroad. In respect of deputa-
tion abroad of officials sp~nsored by 
Government, the proposals made by the 
administrative Ministries/Dep~rtments 
are scrutinised by their Finanacial Advi .. 
sers and are submitted to the Screening 
Committee of Secretaries headed by the 
Cabinet Secretary for approval. In 
other cases of deputati on abroad, e.g., 
for traoinig organised in pursu~nce of a 
contract which bas the approval of 
Government, traning under financially 
aided schemes like Colombo Plan, 
participation in conferenc~s, meetings, 
etc. held under approved programmes 
or international organisations ltke the 
United Nations and its agencies" 
approval of the Secretary of the 
administrative Ministry/Department in 
cons ultation witb the Financial Adviser 
is obtained to deputation of particular 
persons. Sponsoring Ministries/Depart-
ments, Financial Advisers and the 
Screening Committee of Secretaries 
exercise necessary checks in order to 
ensure tbat deputation abroad is resorted 
to only when it serves tbe national 

interest. Government have issued 
necessary instructions from time to tiDlo 
for exercising control on deplltation 
abroad of officers. 

(?) The information is not readDy 
avatlable and will have to be collected 
from all the Ministries/D~partnients of 
the Government of India. Collection of 
this information will involve consider-
b1 • 

a .e tIme and the result to be ach~eved 
will cot be commensurate with the time 
and labour ifivolved in collecting the 
information. 

Group of 24 Ministers Meeting Held 
in Wasbington 

6120. SHRIMATI KISHORB . 
SINHA : Will the Minister of 
FINANCE be p1eased to state: 

(a) whether he attended the meet-
ing of Group of 24 Ministers at 
Washbgton on April 16" 1985. 

(b) Whether the Group put forth 
several demands to the developa.,d coun-
tries on the eve of the me~tiDtT of the 
International Monetary Fund a~d World 
Bank Interim and Devdopment Com-
mittee ; 

(c) if so, the details thereof; and 

(d) the reaction of th -: developed 
countries to the demands? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY: (a) 
Yes, Sir. 

(b) and (c). The Group urged tho 
developed countries to fol low the .policy 
of expanded recovery and called for a 
roll back of protectionist measures. 
hampering the export development prrs-
pects of developing countries. It also 
urged thCf developed world to take. 
urgent steps to achieve th: intcraatioa-
ally agreed target of o. 7 per cent i>r 
GNP as their contribution to Ofticial 
Developm(nt Asaistancc. The Group 
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emphasised the need to stabliso interest 
and exchange rates and the need for 
strengthening multilateral institutions 
as well as their resources. It was also 
urled that a policy of mu\ ti year resche-
duling of debts of debtor countries should 
be followed. On matters of trade the 
Group u.-gent the implemen tatir-u of the 
GATT wO!:k programme" and trade 
nelotiations should foculi on enlarging 
the access of developing countries to 
markets of developed countries. 

(d) The G-24 meeting was held 
prior to the Interim and Development 
Committee meetings to evolve a consens-
US among the developing countries for 
pursuing a coordinated appraoch in the 
Interim and Development Committee 
meetin&s. The recommend~tions of G-24 
were considered by the Interim and 
Development Com'1littees in arriving at 
their cOLclusions. Some of lhe Deve-
loped cou!ltries whG are mr"'llbers of 
these committees, accepted the need to 
make a forward movement in these 
directions. 

Visit of Artists to South ,A.l'-rica 

6121. S'HRI SANAT KUMAR 
MANDAL : Wi!} the Minister of 
FINANCE be pleased to state: 

(a) whether some artists, like singers 
ctc. made trips to South Afric;;;; 

(b) whether the Reserve Bank of 
India gave clearance and allowed foreign 
excbanle for the visit; 

(c) if 10, how these visit reconcH e 
with cou"ltry's d~lared p~1i"'~ of boy-
cott of the recist regime; and 

(eI) whether any amount of money 
these lingerl have brought from that 

-COUIItry ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB <SHRI 
JANA1U)HANA POOJARY) (a). 
Yellir. We Icarn that some artists 
went to South Africa without endorse-
ment of the country on thoir Pass-
ports. 

(b) The Reserve Bank of India have 
not released any foreign exchange to 
art ists like singers etc., to visit Soulh 
Africa. 

(c) Governmer.t have restricted 
vis:ts of Indian nationals to South 
Africa by not endorsing Indian pass· 
ports for travel to South Africa except 
where the visits were necessary for the 
maintenance of cultural" education, 
religious and family links of the large 
Indian Commu:1ities in that country. In 
st:ch cases, an assurance, however, is 
obtained t hat the visits wou~d be strictly 
cultur J I and no commercial/moneta.ry 
benefits accrue to the artists. As a 
dc!crrent to any future violation of the 
ab:>ve policy, Government of India 
have banned certain art ists who have 
performed in South Africa for commer-
c:al benefits from broadcasting!perfor-
mirlg on All India RadlOjDoordarshan 
or for giving any further performance 
under Government of India auspices. 

(d) Under the current Exchange 
Control Regulations, remit ters of 
amounts b.:low Rli. 10,000 or its equi-
valent are not required to fU!'nish the 
country, national ity and purp.:>sewise 
details. Details of inward remittances 
of Rs. 10,000 and ab.:>ve are reported 
for statistical purposes only. Furthei, 
on return, an Indian from abroad ;s 
required to surrender foreign exchanlle 
brought by him to the Authorised 
Dealers in ]ndia within a period' of 
seven days from the date of arrival in 
the country and the Authorised Dealers 
are not required to report to the 
Reserve Bank of India the purpose, 
details of such purchases. As such, it 
is not possible to indicate the amount if 
any, brought in by these singers from 
South Africa. 

Reorga DisatioD or Regions of SRI in 
Hill Areas 

6122. SHRI G.O. SWELL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the reorpnisation of 
resions of tho State Bank of India in 
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the hill areas of the North East has 
been most irrational and designed of 
subserve the service need of a group of 

\ bank employees; 

(b) the justification for grouping 
the whole of Khasi and Jaiotia Hills 
where the capital of Meghalaya is 
situated with Manipur at the other end 
of the physical spectrum; and 

(c) the jettisoning of geographical 
contigui~y by wh ich Nagalar.d should 
have been naturally grouped with 
Manipur and Tripura with Mizoram"1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SIlRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

(b) State Bank of India (SB1) has 55 
branches in Meghalaya. Norm~l1ly, 

these wou!d be controll ed by or.e 
Regional Manager, who is usually in 
c~arge of 150 to 200 branches. How-
ever, blcause of the difficult terrab in 
this area and inaccessibility of brarches 
for visi ts by the Regiona 1 M :mag:!r , 
two Regional Managers have been given 
the r esponsibil ity to look af~er ti'~ese 

branches However, as each could 
have only 27 branches of Meghalaya to 
manage, sal thought it advisabie to 
add 12 branches in Manipur to one 
Regional Manager and 15 branches in 
Mizoram to another Regional Manager. 
This arrangement in no way hinders 
their attention to branches in Megha-
Jaya. 

(c) The regrouping has been done 
for better control by placing a manage-
able number of braohes under a Regional 
Manager. Care has been taken to ~:nsure 
that the needs and aspirations of the 
people are adequatey met. 

Export of Rice 

6124. SHRI V. SOBHANADREES-
WARA. R.AO: Will tbe Minister of 
COMMERCE be pleased to state: 

(a) whotber Oovernmont have taken 

a decision to allow export of wheat by 
any individual or agency and if SQ, the 
reasons therefor; 

(b) whether Government have taken 
a similar decision about export of rice; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) In view of the 
excessive stocks of wheat with public 
agencies and its easy availability in the 
country, it has been decIded to allow 
export of wheat and wheat products 
viz. maida, suji and whole meal atta ie. 
wheat flour of no less than 95% extrac-
tion within lim:ted ce ilings and subject 
to minimum export prices determined 
for each of these it ems. Further 
export of wheat on Government to 
Government basis is being handled by 
the Food Corporation of India. 

(b) and (c). Export of basmati rice 
is allowed under OGL subject to a 
minimum exp ort price of Rs. 6500 
PMT f.o.b. corsidering the domestic 
requirement al~d the availability position 
as at present, export of non-basmati 
rice is not permitted. 

Availability of Mineral Deposits in 
Gujarat 

6 j 25. SHRI NARSINH MAK· 
WANA: Will the Minister of STEEL, 
MINES AND COAL be p)eased to 
state : 

(a) the names and quantum 
of m~neral depOSits available in Gujarat 
and the full details thereof; 

(b) th~ area in which mining work 
is in progress and whether this work is 
being carried out by Government or 
private agencies; 

(c) the area of plot allotted to a 
person who undertakes mininl work for 
himself; and 
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(d) the area of land allotted to 
weaker sections of society for under-
taking mining work and the reasons for 
not increasing this are~ ? 

Mineral 

Bauxite 

Bentonite 

China-clay 

Copper ore 

Dolomite 

Fire clay 

Fluorite 

Gypsum 

Graphite 

Lignite 

Limestone 

Lead-ziac-ore 

)(anganese ore 

Estimated Reserves 
(in lakh tonnes) 

903.4 

430.8 

674.3 

75.7 

2,453.1 

448.2 

83.5 

72.0 

20.4 

1,07,920.0 

74.4 

29.6 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWARSINGH): (a). The follow-
ing important minerals, with their 
estimated reserves, OCCur in Gujarat : 

Districts 

AmseJi, Bhavnagar, Jam-
nagar, Junagarh, Kaira 
and Kutch. 

Bha vnagar: Kutch and·", 
Broach 

Iunagarh, Kutch, Mehsena 
and Sabarkantha 

Ber:askantha 

Baroda and Bhavnagar 

Surendranagar, Rajkot and 
Bulsar 

Baroda 

Bhavnagac, Jamnapr Juna-
garah, Kutch and Surendra-
napc 

Panchmabal 

Kutch and Broach 

Jamnagar, Juaagarb, Kaira 
and Kutch 

Banaskantha and Vadodara 

Panchmahal and Baroda 

. 
<bJ The details or nzia~s, which are IIeiog worked IIy Pu/Jllc/PriJ'611 &1tJttll'l fa 

the areas. are furnished below : 
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Name of Mineral District N.). of Working Minea _----..._.__-------
in Private in Public 
Sector Sector 

Bauxite Jamnagar 33 1 
Kaira 8 
Kutch 4 4 

Dolomite Baroda 28 
Bhuj 1 

Fire clay Mehsena 1 
Rajkot IS 
Sabarkantha 1 
Surendra Nagar 60 

Gypsum Kutch 4 
Amroli 1 

Limestone Banaskantha 1 
Jamnagar 12 
Junagarh 58 

China clay Banaskantha 1 
Mebsena 3 
Sabarkantha 6 

In addition to ab()ve, the minerals like Fluorite, Graphite and Chalk are beinl 
w\)rkcd in Gujarat. 

(c) and (d). The area of the mining 
lease allotted to an individual depends on 
the minerals to be extracted, the scale of 
operatioDl the individual desires to 
undertake and tbe intended use of the 
mineral. 

investigation into Over IDvoicing by 
Pure Drinks 

6126. SHRl V. KISHORE 
CHANDRA S. DEO : 

SHRI ANANDA PATHAK.: 
Wi \l th e Minister of FINANCE be 
pleased to state : 

(a) whether Pure Drinks lot a 
liceuce fot a,_ ",. tt(}tt\~ 

(b) whetbor tbe total valoe of inlPor· 

ted and local machines of Pure Drinks 
is less than 1. S crores; 

(c) if so, whetber Government pro· 
pose to investigate about the over-
invoicing which has taken place; and 

(d) the total insurance claim that 
has been put up by the compan y and 
how much has been disburst:d '1 

THE MINISTER OF STAB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yea, 
Sir. 

{b) and tc). Some con.~\gnment 
\m-pottecl by tnl& fum is t ep\)y\ecl \0 
have arrived .t Bombay. Since no 
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Bill of Entry has been fil ed by the 
party with Customs for clearance of 
their goods, no information is availa-
ble as to the contents or value of this 
consianment. 

(d) Total in surance claim made by 
MIs Pure Drinks on aCCvunt of losses 
sufferred during the riots in November, 
1984 was Rs. 57,76,377/- and the total 
amount paid by the National Insurance 
Company Ltd., was Rs. 46,64,500/-. 

Excise Dyfy on Products Manufactured 
by lIe Ltd. 

6127. SHRI RAM BHAGAT PAS-
WAN: Will the Mivister of FINANCE 
be pleased to state: 

(a) whether Government are aware 
that the products of MIs. I.T .C. Ltd. 
sold during the last one year are just 
double than its sanctioned capacity as 
their brands are manufactured in diffe-
rent units and brought to market with-
out payment of excise duty; and 

(b) if so, the details there:lf, indica-
ting the action proposed to be taken by 
Government in this matter? 

THE MINISTER OF STATE IN 
THE MI!\T{STRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a). In 
respect of five units of I.T.C. manufac-
turing cigarette, the Government has 
endorsed a capacity of 52,000 million 
pieces per annum where as their 
clearnaccs from individual factories are 
much below their sancri..JllCd capacity. 
Further, certain brands of cigarette of 
MIs. r. T .C. are manufactured on a 
work contrCJct basis by other units. 
No case of removal of cigarettee with-
out payment of duty has come to 
notice. 

(b) In view of (a) above, question 
does not arise. 

International Economic CooperatioD 

6128. SHRI N. VENVATA 
RATNAM: Will the Minister of 
FINANCE be plea$Od to s~t e : 

(a) what are the multilateral financial 
agenc es striving for internationa1 eCono-
mic cooperation and how far they have 
succeeded; 

(b) if not succeeded, the reasons 
therefor; and 

(c) the steps taken to overcome the 
difficu It i es '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY: (a) and 
(b). Multilateral financial institutions 
irclude the IMF, the Word Bank group 
and the regional development banks, 
such as the Asian Development Bank, 
the African Development Bank and the 
Inter-American nevelopmcnt Bank. 
These institutions have been operating 
within their chartors and trying to 
promote intet:nationaJ economic cooper-
ation to the extent feasible in the present 
global environment. Howe\'er, a great 
deal more remains to be achieved which 
is possIble only when a fundamental 
reform of the jut ernational monetary 
and financial system is carried out on the 
basis of universal participation with a 
view to making trese institution,. more 
representative and responsive to the 
needs and aspirations of the majority of 
the membership. 

(c) The Seventh Summi t of the NAM 
held in 1983 had given a call for an 
International Conference on Money and 
Finance for Development with universal 
participation. A high 1 eve) Group of 
Experts rppointed by the late Prime 
Minister in her capac~ty as Chairperson 
of the NAM bas since exzmined the 
substantative and procedural issues of 
of the proposed conference and recomme-
nded measures to overcome the deficien-
cies and omissions in the existing inter-
national monetary and financial system. 
Copies of the report of the 
Exp ert Group were sent by the 
late Prime Minister to the heads 
of State or Governm ent of all developed 
and developing countries. Effort. are 
bcin, made to 0I11;'t, wide support in 
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favour of the proposed conference in 
various international fora. 

Labour Participafion in Textile 
Mills Under ·N. T. C 

;, 

6129. SHRI M. ARUNACHACLM: 
Will the Minister of SUPPLY AND 
TEXTILE be pleased to state: 

(a) whether labour participation 
introduced in mills under Nation~l 
Textiles Corporation is successful; 

(b) if so, in how many mills this 
system has been introduced; 

(c) whether it will be introduced in 
all the mills ur_der National Textile 
Corporation; 

(d) if not, the reasons thereof; and 

(e) the textile mills under National 
Textile Corporation in Tamil Nadu which 
foHow this scheme? 

THE MINISTER OF SUPPLY AND 
TEXTILE (SHRI CHANDRA SHE-
KHAR SINGH) : (a) Yes, Sir. 

(b) Management Commi ttees, involv-
ing labour participation in management, 
have been introduced in forty textile 
units of N. T. C. 

(c) and (d). Labour Participation 
Scheme are being introduced in a phased 
manner. By the end of 1985 this 
scheme is likely to be introduced in 60% 
of N. T. C. mills. 

(e) In Tamil Nadu, five mills under 
N. T. C. are following this scheme: 

(i) Om Parasakthi Mills, Coim-
batore. 

(ii) Kaleswarar 'B' Mills, 
Kalayarkoit. 

(iii) Pioneers Spinners, Kamuda-
kudi. 

(iv) Balaramavarma Textile Mills, 
Sbcncottah. 

(v) Cambodia Mills, Coimbatore. 

RBI's Instruction fer Agrb .... al Lo .. 

6130. DR. G. S. RAJHANS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) wh ether Reserve Bank or India 
bas recent1y instructed nationalisecl 
banks to revise agricultural loaas to 
small farmers; 

(b) jf 80, the details of tile instru· 
ctions issued by R. B. I. and 

(c) to what extent the new scheme 
is more effective and how the small and 
medium farmers in the country wiD IC't 
benefit from this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c). 
Public Sec'or Banks h:ive been advised to 
ensure that 25% of their priority sector 
lending<; go to weaker sections which, 
inter alia, include small and marginal 
farmers. Loan application forms have 
been simplified to require the borrowers 
to give minimum necessary information. 
Banks have also been advised to make 
loan application forms for agriculture 
and allied activities available in regional 
languages. In respect of loaos up to 
Rs. S,UOD/-for creation of moveable 
assets in the agricultural sector, baab 
have been advised not to ask for any 
collateral security except for hyOothtr 
cation of the asset Banks have also 
been advised to delegat e adequate powets 
to brar.ch managers so as to ensure that 
8 O~~ of the applications are disposed of 
at the branch level. Concessiooal 
treatment is also being accorded to 
smaller borrowers in tbe m:ltter Of 
interest rates. Short term loans to amall 
farmers up to Rs. 5000/eare ptovlded at 
an interest rate of 11. SOlo per alUlum. 
The rate of interest on term loans to 
farmers for minor irrigation and land 
development and to small and marli~al 
farmers fOf allied activitieS haS hen 
stipulated at 10% por annum. 
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Report of Commonwealth Consultative 
Group uCHOGM!It 

'131. SHRI N. VENKATA 
RATNAM: Will. the Minister of 
FINANCE be pleased to state: 

(a) the main features of the report 
of the Commonwealth Consultati ve 
Group 'CHOGM' submitted to the 
Members of Commonwealth Finance 
Ministers at Toronto in September, 
1984; 

(b) whether they were accepted and 
irnplemeIJted, if not, the reasons theref",r; 
and 

(c) steps taken by India to overCome 
the obstructions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
(JANARDHANA POOJARY): (a) The 
main feature of tb ~ report was thlt it 
suggested that the CommJnwealth 
Finance . Ministers should collectively 
propose a two or three days meeting of 
the Development Committee (a Joint 
Ministerial Committee of the Governors 
of the World Bank and the IMF) to be 
convened not later than the first quarter 
of 1985 to discuss the issues identified 
by the Group. These issues mainly cover 
(1) Balance of Payments position of 
deve\o\)ina countries and the role of 
IMP. (2) ro~e and resource position of 
multilateral financing institutions like the 
World Bank, (3) capital flows (inc\uding 
Official Development Assistance, (4) 
trade liberalisation, protectionism and 
'structural a4111stment and (5) linkage 
between tnone~ and finance, trade and 
economic de'le\opment. 

(b) and (c). The Toronto meeting of 
linance Minis\etc:, accepted the recom-
mendations an4 a\l\\1o!\scd the Minister 
.of Finance of Canada, wb" chaired the 
ftieeting to draw tne a.ttention of the 

. September, t 984 meet illlS of Develop.. 
Gent Committee to tbis recommendation 
of the Group. Accordi ngly Finance 
Minilter of Canada spea king on behalf of 
the Commonwealth countries in the 
Development Committee mectinl held 'on 
23rd September, 1984 in Washington 

presented the suggestion for a special 
meeting of the Development Committeo 
in early 1985 to discuss cOnlpr.ehensive 
range of monetary, development, finance, 
debt and related trade issues. In April, 
1985, the meeting was held to discuss, 
among other issues, the issues pro posed 
by the Commonwealth Finance 
Ministers, also. 

Modernisation 0 f Seafood Industry 

6132. SHRI YASHWANTRAO 
OADAKH PA TIL : Will the Minister 
of COMMERCE be pleased to state: 

(a) whether Government have for-
mulated any scheme for the modern-
isation of the seafood industry; and 

(b) if so, the details thereof? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) and (b). Govern-
ment hIS SlilC ioned va.rious schemes for 
modernis'ltion of the seafood indus try 
aod. incentives are available for vari ous 
activit ies such as 

(i) Joint v~ntures for new products; 

(ii) up-grading efficiency of freezing 
units, 

(Hi) installation of refrigeration un;ts 
for transportation of marine 
products, 

(iv) automatic flake/chip ice making 
plants, and 

(v) setting up of mini-laboratories 
and up-grading of peeling sheds 
for quality control. 

[English] 
12.00 brs • 

PROF. MADHU DANDAVATB 
(Rajapur): Adjournment must get the 
priority, Sir. I want to make a sub-
mission about the Adjournment Motion 
that I have tabled. Let me make a sub-
mission and tben you decido, Sir. 
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Yesterday the PTI correspondent has 
been arrested ..•. (Interruptions) 

14R . SPEAKER: I have received 
your Adjoumm ent Mo tion. 

PROF. MADHU DANDAVATE: Let 
me complete the submission and then 
you sive a ruling" Sir. I have given an 
Adjournm~nt Motion .• .. (Interruptions) 

MR. SPEAKER: I d:d not allow it 

(Interruptions) 

PROF. MADHU DANDAVATE : PTI 
correspondent has been arrested in 
Colombo ... (Interruption,<) 

MR . SPEAKER : I can find 0ut ... 

(Interruptions) 

PROF. MADHU DANDAVATE 
First, the Cabinet had taken a decision 
for the so-called d~liberate distortion of 
the version of President Jayewardene's 
speech. He was subjected ta legal action. 
He was arrested ... (Interruptions) 

MK. SPEAKER : I will find out •. 

(Interruptions) 

PROF. MADHU DANDAVATE : He 
said, "Take me to the Indian High 
Commission" . He was told" "We will 
take you to the Indian High Commi-
ssion", but he was taken to the CBI 
headquarters and subjected to torture, 
subjected tv interrogation. The Govern-
ment of India must intervene and must 
do the needful. Allow an Adjournment 
Motion on this subject .. (Interruptions) 

l\{R. SPEAKER: I would like to 
get the facts ascertained from the 
Minister and then decide on it .... 

(Interruptions) 

PR.OF. MADHU DANDAVATE 
These are the facts which you have 
allowed us to say. After listening to 
the facts, why don't you respond to our 
Adjournment Motion? •• . (Interruptions) 

MR. SPEAKER: Yesterday ••• 

(Interruptions) 

MR. SPEAKER: I have listened to 
you, now you listen to me also, Sir •.• 

(Interruptions) 

PROF. MADHU DANDAVATE 
I only want to know whether a single 
submission that I have made is 
incorrect. 

MR. SPEAKER I do not know. I 
C3nnot verify your submissions like that. 
YesterddY Mr. Ram1.murthy also raised 
this very question. I have already asked 
for the facts and if the facts conob~rate 

what you say" then I will allow a 
discussion on this subject. I also sharo 
your views and I also .... 

( Interruptions) 

SHRI INDRAJIT GUPTA (Basirbat): 
On Monday itself, Sir. 

MR. SPEAKER: I think wo shan 
have to ... 

(lnterrup:ions) 

MR. SPEA ,(ER : Monday will be 
what? ... 

(Interruptions) 

MR. SPEAKER : Listen please •• 

(Interruptions) 

MR. SPEAKER: I do not know what 
are you doing Mr. Maken ... 

(Interruptions ) 

MR. SPEAKER : Why don't you 
listen when I am saying something? I 
do not know what are yOU doing. Don't 
you have decency to listen to me? Why 
don't you h?ve that decency? what i. 
th~? . 

(lnterruptfotls) 
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MR. SPBAKER: Look bere. What 
this man is doing ? •••.• 

(Interruptions) 

MR.. SPBAKER: Mr. Maken, will 
you listen? I am asking you to listen to 
me. I am saying the same thing about 
tbis ma tter. Are you much more eager? 
I am also seized of the sam~ situation. 
I know certain f(lcts which you don't. 
-The Foreign Minister is going to Bhutan. 
I have to see th~t when he comes back, 
the first thing is I wiJI get it done ... 

( '"terruptions) 

SHRI INDRAJIT GUPTA 
should make a statement, Sir. 

He 

MR. SPEAKER : I will ask him. That 
is right. 

PROF. MADHU DANDAVATB : The 
only difficulty is that after the House 
adjourns for the recess what is the use 
of admitting the Adjournment Motion? 

MR. SPEAKER : No question of 
that, Professor. That is not the way 

(Interruptions) 

PROF. MADHU DANDVATE: 00 
Monday be should make a statement. 

MR. SPEAKER: I will immediately 
take up this thina, I assure you. I know 

<that you are agitated, Sir. I am equally 
oor.cerned as you are. We will do it ...... 

(Interruptio1ls) 

MR. SPEAKER : I will ask him. 

SHIll INDILUIT GUPTA: In the 
absence of the Foreigo Minister, the 

. .J'ritao:Minister can m~ke a statement •• 

(Interruptions) 

.... OP. K .. X. TEW ARY BUXAR) : 
Sir, we are all concerned with this mad 
action of Sri Lankan authorities and we 
condemn it in. stroDlest terms. There 

must be some discussio n •.• 

(Interruptions) 

MR. SPEAKER: I have already done, 
Sir. 

PROF. K.K. TEWARI : Along wah 
this, I w.)uld like to draw your attention 
to th~ killing') of innoce:1t people in 
Pu:]jab. T Jd ly als) W~ have received 
a report that an im{).)rtant ex-Member 
of the House b:.ls bee:} murdt:red. Our 
party me!} have also been murdered ..•..• 

(Interruptio_ns) 

MR. SPEAKBR : I read an obituary 
this morning.,.... (Interruptions) 

PROF. K.K. TEWARY: And now, 
Sir, the Akali Party has been taken over 
by the extremists ... (Illterruptions) 

MR. SPEAKER : I t is up to the 
Home Ministry and the Government. 
What can I d::> about· it? ..... 

(Interruptions) 

PROF. K.K. TEWARY : I would like 
to know what is being done about this 

(Interruptions) 

MR. SPEAKER: The Home Ministry 
is there. It is the Home Minister who .•. 

(Interruptions) 

PROF. K.K. TEWARY : And I would 
like Mr. Dandavate also to express his 
strong resentment on this ..... . 

(Interruptions) 

PR.OF. MADHU DANDAVATB : He 
was a member of my party. He was 
the Chairman of the Janata Party. He 
was a Member of Parliament on behalf 
of the Janata Party. I have already 
communicated my anger to tho hon • 
Speaker and I have demand a discussion 
on this ... 

(Interruptions) 
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PROF. K.K. TEW ~RY : 1t is a very 
serious matter and the Opposition 
shQ~ld also feel concerned and we should 
all condemn this. We want to know 
what is happening in Punjdb ....•• 

(Interruption,s') 

PROF. MADHU DANDAVATE 
Why d:m't you pu:l him up, Sir. 

MR. SPEAKER: We are all very 
much concerned ...... 

(Interruptions) 

PROF. K.K. TEW AR Y They 
should also condemn 1 think. 

(/nterruptiolls) 

SHRI NARAYAN CHOUBEY (Mid-
naporc) : Why he is being atowed to 
speak, Sir? .. " (Interruption.,,) 

MR. SPEAKER : I do not know 
what wrong be has done. 

PROF. MADHU DANDAVATE: I 
have condemned, y;:m were not attentive 
. . .. (Interruptions) 

MR. SPEAKER : Are not you con-
cerned ? •... 

(/nte rrupt ions) 

MR. SPEAKER: It is all right. 

PROF. MADHU DANDAVATE: 
Even in the moment of sorrow why does 
he want to bring in party matters? 

(Interruptions) 

MR. SPEAKER: One minute please. 
When 1 am on my legs, at least have 
that decency to sit down. 

(Illte rrupflons) 

MR. SPEAKER: Please Mr. Samant, 
sit down. 

I think we &hould not interpret 
wrongly. Whatever the anguish we have 
it is shared by all. There is no problem 
of that. But, I think, he only wanted 
to emphas~se more. S0, it is just the 
collective sharing of the a:1guish by the 
House. 

PROF. K.K. TEWARY: I did not 
ac.::usc him. [did not accu~e anyb.)dy of 
anything. I merely said that such kill-
ing~ arc taking place. 

(/ nterruptions) 

MR. SPEAKER : Now the views 
have been expres~ed. 

SHRI NARAYAN CHOUBEY: Sir, 
you should call him to your room and 
ask him to behave properly. 

MR. SPEAKER : It is all right. Mr. 
Choubey please do not sp~ak like that. 

PROF. P.J. KURIEN (Idukki): Sir. 
Calcutta High Court has admitted a writ 
for banning. The Quran ... (Interruptions) 
trying to whip up communal tensions. 

PROF. K.K. TEWARY : It is a very 
serious matter. 

PROF. P.J. KURIEN : The House 
shnuld take note of this and the Law 
Mimster must take som:! action on it. 
The legal history of the country is being 
tainted. 

(Inle"rupf;ons) 

PROF. K.K. TEWARY: This is a 
very serious m2.tter and th~ House 
should be concerned about it. 

(Interruptions) 

SHRI SURESH KUARUP (Korttayan): 
Sir, the Calcutta High Court has ad-
mitted a writ petition .•. 

(Interruptions) 
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MR. SPEAKER: Let me listen also 
Mr. Kurien. I will listen to you also. 
It was you whom I asked first" but you 
did not spea.k. 

SHRI SURESH KUARUP : Calcutta 
High Court has admitted a writ petition 
asking to ban The Quran. The West 
Dengtl Government has resented on it. 
W~ll you 1)lease ask the Home Minister 
to make a statement '1 

MR. SPEAKER: The West Bengal 
Government has .. 

SHRl SURESH KUARUP : The West 
Bengal Government has expressed its 
resentment. 

PROF. P.J. KURIEN : The Court has 
sent notices to the Central Government 
and the Slate Government asking them 
why it should not be banned .. (Interrup-
tions}... trying to whip up commuaal 
tensions .•. 

{Interruptions) 

MR. SPEAKER : Now, take your 
seat. When I am on my legs, you are 
supposed to sit. At least have this 
decorum. 

(Interruptions) 

MR. SPEAKER : This is a very 
serious thing. I do not know how to 
express myself. The whole House, I 
think, ii of the same opinion. Already 
we are having enough troubles .. . (Inter-
ruptions)... to create more trouble .•. 

God has given us brains to use. There 
is something called "Common-sense" 

[Trmu/ation] 

MR. SPEAKER : Law is there to 
protect and not to cut at on es throat. 

[English) 

PROF. MADHU DANDAVATE: 
Our common sense is not there nationali-
sed yet, Sir. 

Written ~nsw~rs 

[Trans lation] 

MR. SPEAKER: Law is to protect 
lhe country and not to set fire to it. 

[ English] 

Let us have some restraint on everything 
and we m'.lst n)t do something which 
might conflagrate and might go against 
the nation. Good s~nse should prevail all 
around. I do nJt want this thing to 
happen in India. 

(Interruptiolls) 

PROF. K.K. TEWARY : Mr. Spea-
ker, Sir, the Law Minister is here. Let 
bim say something. 

(Interruptions) 

MR. SPEAKER: Please sit down. 

SHRr V. SOBHANADREESWARA 
RAO. (VJjaywada) : Sir, I demand a 
discussion on the drought situation in 
Andhra Prad csb. 

MR. SPEAKER : We have already 
discussed drought in this very house. 
This discussion on drinking water is also 
due to the dr~ught. Let us hear discus-
sion on ddnking water and tben we will 
see. Drinking water is much more 
essential than even drought. So, we 
should see this first. 

(Interruptions) 

MR. SPEAKER: Please sit down. 
I know the gravity of the situation. I 
will see to it. 

(Interruptions) 

MR. SPEAKER : Mr. Raghuma 
Ready, now please sit down. It is my 
job to do and I know it fully well. 

SHill M. 
(Nal,onda) : 

RAGHUMA REDDY 
My name is not included. 
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MR. SPEAKER: It does not matter. 
I cannot assure that. It is neither it' 
your power nor io mY power. 

SHRI M. RAGHUMA REDDY: I 
am raising this point for the last three 
days. You have not considered it. 

MR. SPBAKER: You must learn 
the rul es. It is oot my job. It is the 
ballot which decides the names. That is 
what I say. 

(Interruptions) 

MR. SPEAKER: Mr. Minister is 
on his legs. Take your seat. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): I beg 
to inform the House that when this 
matter regarding the Quran came in 
the Press, we took cognizance of this 
and our Cabinet Minister, Shri Asoke 
Sen issued a press statement that we 
are deputing the Attorney General of 
India to intervene in th e matter and 
have the writ petition dismissed straight-
away. 

[Trans~ation ] 

SHRI MOOL CHAND DADA (Pali) : 
Mr. Speaker, Sir, I have a small request 
to make. The request is tbat time is 
not 1 egulated for the items on the daily 
Gorden Pap hone Members who speak 
first are given half an hour and some-
times 40 minutes, but those who speak 
in the end are given two or three 
minutes, whereas the rules are very 
clear about it. The rules should be 
observed. 

MR. SPEAKER. Yesterday, I 
allowed t;xtra time" more than what 
was allotted. 

SHRI MOOL CHAND DAGA: The 
question is not that. What I wan t to 
pOint out is tbat the Hon. Members 
wbo sp~ak first a;-c given 40 minutes to 

one bour., whereas those coming at the 
end are given only 2 to 3 minutes. 

MR. SPEAKER: It always happens. 

. (Interruptions) . .• 

[English} 

AN HON. MEMBER: There should 
be no discrhnlOation between one 
Member and the other. (lnterruplions) 

MR. SPEAKER: Not allowed. 
There is no point of order. 

Now" papers to be laid. 

12.13 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Notific2tions under Customs Act under 
National Bank for Agriculture and 
Rural Development Act. and Reports 

of C.A.R. of India for 19~3-~4 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA POOJARY): I beg to 
lay on the Table: 

(1) A copy each of the following 
Notifications {Hindi and English 
versions} uI.:der sect ion IS 9 of 
the Customs Act 1962 : 

(i) G.S.R. 388(E) published in 
Gazette of India dated the 
30th April, 1 98 5 together 
with an explanatory memo-
randum extend ing the vali-
dity of Notification No. 
29S-Customs dated the 
1st November" 1983 upto 
the 30th April, 1981. 

(ii) G.S.R. 39l(E) puhlished in 
Gazette of India dated the 
1st May, 1985 together 
with an explanatory memo-
randum making certain 
amendment to NotificatioQ 
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No. 210{8 2-Customs dated 
the 10th September, 1982 
so as to extend the benefit 
of exemption to supplies 
made to Gas Authority of 
India Limited. 

(iii) G.S.R. 392(E) and 393(E) 
published in Gazette of 
India dated the 1st May, 
1985 together with an ex-
planatory memorandum 
regarding exemption to silk 
worm seeds when imported 
into India from the whole 
of basic and auxiliary duties 
of customs leviable thereon. 

(iv) G.S.R. 39S(E) published in 
Gazette of India dated the 
1st ~ay, 1985 together 
with an explanatory memo-
randum makbg certain 
nmendment to Notific::Ition 
No. 91-Customs dated 
the 2nd May, 1979 s) as t::) 
enbar.c~ the period for re-
export to six months frum 
the existing two months. 

[Placed in Library. See IVo. LT-
895185J 

(2) A copy of the National Bank 
for Agriculture and Rural Deve-
lopment (Additional) General 
Regulations, 1984 (Hindi and 
English versions) published in 
Notification No. 8.0. 740 in 
Gaze:te of India dated the 23rd 
February, 1985, und er sub-s ec-
tion (5) of section 60 of the 
National Bank for Agriculture 
and Rural Development Act, 
1981. 

[Plac~d ill Library. See No. LT-
896185] 

(3) A copy each of the following 
Reports (Hindi and English ver-
sions) under article 151(1) of 
the Constitution : 

(1) 'Report of the Comptroller 
and Auditor General of 
India for tbe year 1983-84 

-Union Government (Civil) 
Revenue Receipts-Volame 
I-Indirect Taxes and 

. Volume II-Direct Taxes. 
[Placed in Library. See No. LT-

897/85] 

(ii) Advance Report of the 
Comptroller and Auditor 
General of India for the 
year . 1983-84-Union 
Government (Railways). 

[Placed in Library. See No. LT-
898{85] 

Annual Report of and Review on Jute 
Manufactures Development Council 
Calcutta for 1983-P4 and NatioDai 
Jute Manufacturers Corporation Ltd. 
Calcutta for 19}13-84 and a statement 

re-delay in laying these papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR 
SINGH) : I beg to lay on the Table: 

(1) (i) A copy of the Annual 
Report (Hindi and English 
verSions) of the Jute Manu-
factures D~velopment Coun-
Cil, Ca1cut ta, for the year 
1983-84 along with Audited 
Accounts. 

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
working of the Jute Manu-
factur es Development Coun-
cil, Calcutta, for the year 
1983-84. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned (1) above. 

[Placed In Library. See No. Lf'-
899/85] 

(3) A copy each of the following 
papers (Hindi and English ver-
sions) under sob-section ( I) of 
section 619A of the Companies 
Act, 1956 : 
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(i) A statement regarding 
Review by the Government 
on the working of the 
National Jute Manufactures 
Corporation Limited, Cal-
cutta, for the year 1983-84. 

(ii) Annual Report of the 
National Jute Manufactures 
Corporation Limited, Cal-
cutta, for the year 1983-84 
along with Audited Aceo~nts 
and the comments of th~ 

Comptroller and Auditor 
General thereon. 

(4) A statement (Hirdi and English 
versions) showing reasons for 
delay in laying the papers m en-
tioned at (3) above. 

[Placed in Library. See No. LT-
900/85 J 

DR. DATTA SAMANT (Bombay 
South Central): Sir J the Prime Minis-
ter has made a statement that after the 
17th meeting of the Akali Doll, he wiU 
tak\! a decision .... 

MR. SPEAKER: It is nothing like 
that. This is cot the way. Over-
ruled. It is irrelevant. Sit down. 

(Int erruptions) 

MR. SPEAKER: This is not the 
way to raise the issue. This is not a 
point of order. I cannot allow it. You 
Dlust learn first. 

DR. DATTA SAMANT: I have 
already given a calling .. attention notice. 

MR. SPEAKER: There is no- ques-
tion of calling-attention. I will take a 
decision on the calling-attention notice. 
I cannot a How it here like this. 

(Int~rruptions) 

MR. SPEAKER: Please sit down. 

12.15 hrs. 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRET AR Y -GENERAL: Sir. I 
have to report the following messages 
received from th;! Secretary-General of 
Rajya Sabha : 

(i) 'I am directed to inform the 
Lok Sabha that the Rajya Sabha 
at its sitting held on Tuesday, the 
30th April, 1985, adopted the 
foilowing motion in re&ard to the 
Committee on Public Accounts: 

"That this House concurs in 
tb e recommendat ion of the Lok 
Sabha that the Rajya Sabha to 
agree to nominate seven mem-
bers fr ~m Rajya Sabha to asso-
ciate with the Committee on 
Public Accounts of the Lok 
Sabha for the term ending on the 
30th April, 1 98 6 and do pro-
ceed to elect, in such manner as 
the Chairman my direct" seven 
members from among the 
m embers of the House to serve 
on the said Committee." 

2. I am further to inform the Lok 
Sabna that in pursuance of the above 
motion, the following members of tho 
Rajya Sab!1a have been duly elected to 
the said Committee : 

1. Shrimati Amarjit Kaur 

2. Shri Nirmal Chatterjee 

3. Miss JayaJalitha 

4. Shri Oulam Rasool Kar 

5. Shri Chaturanan Mishra 

6. Shri K.L.N. Prashad 

7. Shri Ramanand Yadav.' 

(ii) 'I am directed to inform tho 
Lok Sabha that tho Rajya Sabba 
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at its sltting held on Tuesday, 
the 30th April, 1985, ac\opted 
the following motion in regard 
to the Committee on Public 
Ur.dertaking : 

"That this House concurs in 
tbe recommendation of the Lok 
Sabha that the Rajya Sabha 
do agree to nominate seven 
members from Rajya Sabha 
to associate with the Committee 
on Public Undertakings of the 
Lok Sabha for the term ending 
on the 30th April, 198(', and do 
proceed to elect in such manner 
as the Chairmm m,'y direct, 
seven members from among the 
members of the House to sreve 
on the said Committee." 

2. I am further to inform the Lok 
Sabha that in pursuance of the above 
motion, the following members of the 
Rajya Sabha have been du1Y elected to 
the laid Committee: 

1. Shri Syed Rahmat Ali 

2. Shri Asbwani KUmar 

3. Shri Nand Kishor Bhatt 

4. Miss Saroj ICbaparde 

s. Dr. Shanti G. Patel 

6. Shri Santosb Kumar Sabu 

7. Shri Gulam Mohi-ud-din Shaw}.' 

(iii) 'I am directed to inform the 
Lok Sabba tbat the Rajya Sabha 
at its sitting held on Tuesday the 
30th April, 1985, adopted the 
following motion in regard to the 
Committee on the welfare of 
Scheduled Castes and Scheduled 
Tribes: 

"That this House resolves 
that the Rajya Sabha d(\ join the 
committee of both the Houses 
on tbe Welfare of Scheduled 
Castes and Schduled Tribes for 

the term ending on tbe 30th 
April, 1986, and do proceed to 
eJ ect, in accordance with the 
system of proportional represen-
tation by means of th e single 
trasferable vote, ten members 
from among the members of 
the House to serve on the said 
Committee. " 

2. I am further to inform the Lok 
Sabha that in pursuance of the above 
motion, the following member s of the 
R~jya Sabha have be-en duly elected to 
the said Committee : 

1. Shri Aladi Aruna aJias V.-
Arunachalam 

2. Shri Dharanidhar Basumatri 

3. Chowdhary Ram Sewak 

4. Shri Shantimoy Ghosh 

5. Prof. N.M. Kambl e 

6. Shri Ram Naresh Kushawaha 

7. Shri Ramkrishna Mazumdar 

8. Shr i V.C. Kesava Rao 

9. Shri Roshan Lal 

10. Shri Scato Swu.' 

MR. SPEAKER: Shri V. C. Jain. 

SHRI RAMSW AROOP RAM: rose 

MR. SPEAKBR : 
point of order ? 
point of order? 

What is your 
Have you got any 

SHRI RAMSWROOP RAM 
(Gaya) : Yes, Sir. 

[Translation] 

I have discussed witb you in your 
&ffice and drawn your attention through 
CaUiog Attentionn Notjc~ as well as 
Under Rule 371 that Robtas Industry 
in which .sO thou,and work.ors aro 
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working, is lying closed for the last 
two years ...... . 
,I 

[Engl(sh] 

MR. SPEAKER: It is irrelevant. 
Nothing to be done here. H is irrele-
vant. It is out of order. 

(/nterru ption.s)** 

MR. SPEAKER: Sit down now. 
Nothing goes on record. I am not 
allowing .. 

(1l1ferrupti~ns)** 

MR. SPEAKER: This is not the 
way. If you do not si t down, I will 
name you, Mr. Ramswroop Ram. 

(Interrupt ions )** 

MR. SPEAKER : Sit down now. 
I am going to name you now. Please 
sit down. Take your seat. 

(Interruptions)** 

MR. SPEAKER: Where is the 
Parliamentary Affr irs Minister 'l 

(Inferruptions )** 

MR. SPEAKER: Sit down. This 
is not the way. What you are speaking 
is irrel evant. This is not proper. Please 
sit down. Please take your seat. 

(Int e rruptions )** 

MR. SPEAKER: Take your seat 
now. [am asking you to take your 
seat. I implore you to take your 
seat. 

[Translat Ion] 

I request you to take your seat. 

(Interruption~)** 

•• Not recorded 

Public Jmportanc~ 

[English] 

MR. SPEAKER Mr. Minister, I 
am going to name him. He does not 
behave. 

(lnte rruptions )** 

MR. SPEAKER: Not a single word 
goes on record. 

Now, Calling Attention. 

CALLING ATTENTION TO MA'ITBR 
OF URGENT PUBLIC 

IMPORTANCE 

[Translation] 

Situation arising out of aente shortage 
of drinking water in various parts 

of tbe Coontry. 

SHRI VIRDHI CHANDER JAIN: 
Mr. Speaker, Sir, I call the attention of 
hone Minister of Works and Hou~iDI to 
the following matter of urgent public 
lmportance and request that he may 
make a statement thereon : 

"Situation ariSing out of acute 
~hort3ge of drinking water in various 
plrts of the country and the action 
taken by Government in this regard." 

[English) 

THE MINISTER OF WoRKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
Mr. Speaker, Sir, Due to scanty 
rainfall and the erratic behaviour of 
mOfLsoon dunng 1984, the States of 
Andhra Pradesh, Himachal Pradeshl 

Karnataka, Madhya Pn~desb, Mdharash-
tra, Orissa, Rajasthan and Uttar Prad .... sb 
report ed drought conditions at:d submit-
ted to the Gov~rDment of India Memo-
randa seeking Central assistance for 
drought relief. My colleasl:le, Shri Buta 
Singh, Minister for Agriculture and 
Rural Development made a statement in 
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the ·Lok Sabin C)n 2"ld A1)~~\, 1985 in 
resp:lDSC to a Caning Attention M) tion 
moved by Sbri Narain Chand Prasbar 
and olhers. oufining the drought relief 
assistance given to these Stl tes and the 
short term and long-term meaS'lres pro-
posed to b~ taken by the G:>vernment to 
meet the situation. On the b~sis of the 
reports of the Central teams which visi-
ted the drought affected area'i and 0:1 
the recommendation of the H'gh Level 
Committee on Relief, a total ceiling of 
Central assistance to the tune 0 f 
Rs.200.66 crores was sa'1cri·_lnej. This 
included assistance f.:>r making arrange-
ments for drinking water in drought 
affected areas to the tune of Rs 39 3 1 
crores during 84-85 and Rs. 14.71 
crores during 85-86. The Gov.::rnment 
of Malzarashtra, Madhya Pradesh and 
Karnataka submi tted supplementHry 
Me.m::>renda for Ce!1tral assi'itance dur-
ing 1985-86 which are under consider-
ation of the Ministry )f Agriculture. A 
Central team has visited the drought 
affected areas in Madhya Pndesb, Maha-
rashtra and Karnataka and their re· 
ports have been submitted to the Minis-
try of Agriculture. Government would 
take suitable decisions for further ass's-
tance including as~istance for drinking 
wat er supply in these states on the basis 
of the recommendatio;1S of the Higb 
Level Committee. Haryana Govern-
ment have recently submitted a memo-
randum for assistance under drought 
relief. 

2. Prior to the onset of the summer, 
a meeting was held with the drought 
affected States to review the natu;e and 
ext ent of the prob!em expected to arise 
in the current summer, the measures 
.required to meet the crisis, the adequacy 
of the m:lchinery and tcchnkaJ' ~ssis
tance required from the G:wernment of 
India. The States indicated that they 
were acaring up their mac,hinery to 
meet the crisis and they were taking 
action on the following lines :-

'(a) dining of borewells in the 
affected villages and installation 
of bandpumps; 

(b) 

(c) 

(d) 

Importance 
adequate arrangements for oper~,
tion and maintcnance of band-
pumps; 

repairsjrecommisc;ioning ~f hand-
pumps which had br.:>ken down; 

replacement of inferbr quality 
handpu nps by Su?eri)r India 
Mark 11 hardp'!lmps : 

3. At the insta~ce of the Gavt. of 
India, the UNlCEF is making arrange-
m !(lts to p:- ,}viJe additional rigs, special 
attachm ~n s t') cxi~ting rig;, quality 
Indll Mark II handpump:i ~nj mainte-
na,lC,~ vehicl ~s to th,~ aff~cted States. The 
Central Ground Water Board has also 
exp~'essed its readiness to render assis-
tance to the State Gov~rnments for cons-
tructbn of water SIJPP:Y wells ,by dep. 
loyinl; it, fleet of rigs if the State 
G-Jvernmea~s are abie to prepare a firm 
programme and forward the same to the 
Board. 

4. Ap ~rt fcom thc drought relief 
provided by the Government of India 
and the special measu~es being taken to 
meet the crisis, the Government of India 
has given a very high priority to drink-
ing w2ter. Out of 230784 problem 
Y'illages, ab0ut 1.92 bkh villages are 
reported to have be'en covered by March 
1985. Keeping in view the irnporlacce 
of rural water supply, it hlS been inclu-
ded in the Minimum Needs Programme 
of the States and the States were expec-
ted to jn~ur an expenditure of Rs. 1 511-
crores during the Si-xth Plan. Dudng 
19~4-8 5 the ?nticip:lted expenditure 
under M.N.P. wac; R4). 372.17 croces. 

s. Under the Accelerated Rural 
Water Supply Programme, the Centre 
pro~'jdoo grants to the S'tatcs to the 
tune of about Rs. 9J9.71 crores during 
the Sixth Five Year Han. D.lring 1984.85 
Central grants totalling of about Rs. 287 
crores were pr~vid~d to the States 
for covering problem villages. Daring 
the current year, a provision of ab.Jut 
Rs. 29~ crores hall been m1de under 

, ARP (or allocation am()(., tbe State,. 
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The amount will be allocated to the 
States and the first instalment released 
after the Budget is paslicd by Parlia'" 
ment .. 

6. As a result of the m :asu-'Cs taken 
by the Centre a -;d th ~ St~ t CS, th~ cove-
rage of populatbn in resp'!ct of ru:-al 
drinking wat~r ha~ go 1e up from 31. 0% 
at the beginning of th! Sixl h Five Year 
Plan to 53. ')~,~ at the end of the Sixth 
Five Year Plan. 

7. So far as urban water supply is 
concerned, States h[.ve to make p:-ovi-
sion in the State budget. This Mbistry 
howev::r, ende..t vaUi'S to secure Wor~d 

Bank as~is!ancc for urban water supply 
if viable sch~mes are forthcoming. So 
far World Bank credL has been made 
available for 9 urbln water supply 
sr.,;.h~mes in the sta' es of Mahara<;htra, 
U.P., PU'lj:lb, Rajastha:1, Gujelrat, Tamil 
Nadu and Kera1a. The projects caver 
urban water supp ly in about 145 towns. 

12.20 hrs. 

[MR. DEPUTY SPEAKER ill the 
Chair] 

[Translation] 

12.22 hrs. 

SI'~RI VIRDHI CHANDER JAIN 
(Barmer): Mr. D..;puty Speaker, Sir, 
from the statement of the hon. Minis ... 
ter, it is clear th;:.t the drinking water 
crisis has arisen due to the drought con-
ditions prevailing in different parts 0 f 
tbe country and this crisis has arisei1 in 
Andhra Pradesh, H:machal Pradesh, 
Karnataka, MadhYd Prad..:~h, Maharash-
tra, Orissa, Raj .. ,slhan and Uit:U Pradesh. 
When dro:'ght corditions arise, the State 
Government seek alisistance from the 
Central Government by submittillg a rep-
resentation to the Ceiltral Government 
to p:ovide timely assistance. 'Th'~ qu<!s· 
Hon arises thlt it is n:>w nearly 38 years 
since we a ttained Independence, but we 
have not been able to find a lnsting and 

proper solution to this drinking wa tet 
problem. This is a big challenge before 
us and in order to face this chaUenge; 
we have to think by what time we s haJI 
be able to solve this d:inking wa ter 
problem permanently and in a proper 
manner and by what tim~ we shall be 
able to m ).ke arrangement for drinking 
water in all vj!bges and cities. In the 
Sixth Five Year Phn, we had decided 
that We shall b:! able to p;ovide drinking 
water to each ~nd every village and as 
per the information given by the Home 
Mbister just now, Gut of 2.31 lath 
prob~em villages, the drinking water 
probtcm of 1.92 lakh vilh.ges has been 
solved. I want to bring to the nctice 
of the hon. Minister the rr.ct that he 
may have the s:-tisfaction of providil'g 
drinking wr_ter to 1. 92 lakh villages, but 
I want humbly to submit to him that even 
in the villages w~ere he bas commis-
sioned the drinking water supply schemes 
the condition of those s·;:;hemes is very 
Ultsatisfaetory wat er does not reach 
several of the vilJag~s covered under 
these schemes- Th:y are the villages 
wht:re drinking water schemes h3.ve been 
commissioned, and this is the condition 
with reg~rd to water there. Then, what 
is the advantag e of there being a ~ 'c om ... 
missio:lcd village" ? 

This is the condition of those villages. 
In the event of drought, the problem 
becomes all the more severe. Therefore, 
my submission is that we should seri-
ou~ly think over it r.s to what type of 
schemes shou:d be formu lated and how 
they should be implemented. 

When the State Govemmei1t seek 
assistanc~ f.Jr those C'CCommissioned 
villages" pat comes the reply that since 
they are "Commissioned villages" no 
assistance C.lO be given to them. No 
arrangement t ( provide th ~m with assis-
tance is mJd~, whereas the population 
is increasing. You have prepared this 
scheme on the basis of the 1971 Census. 
This scheme should be revised on the 
basis of the 19-8 1 census and be mad e 
an augmentation scheme. 
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When we exerted pres~ure for our 
district and our desert areas" the schem-, 
was sanctioned. If you do not revise 
your schemes and if their augmentation 
is not done, water will never reach the 
villages which you have commissio:ted. 
Neither the ,Central Government nor the 
State Government provide ~sistance for 
such villages. My subrnmission is that a 
committee may be constituted for the 
villages where drinking water schemes 
have been commi'"sioned, The cJrnmittee 
so constit uted should go anu make an on 
the spot enquiry. whether the benefit is 
reachir.g the commissioned viJages or 
not. This is most essential. 

The schemes which were prepared for 
our desert areas were prepared on the 
ba~is or 40 litre per head. These 
schemes bad 8 provision of drinking 
water for the human brings. We had 
submitted that you w~re making a 
provision for 40 litres on the basis of 
the human population only and that 
the livestock population was not included 
in it the livestock pcpulation in that 
area out f.umbers the hum'3n population. 
You should also make provision for 
them. 

When this question was taken up with 
the Cent ral Government, they paid some 
attention to it and their officers made on 
the spot studies on the basis of the 
studies made, tbe basis which was earlier 
fined at 40 litres per bt:ad was re-fined 
at 70 litres per head so as to make water 
available to the cattle also. 

But the question is that the cattle 
population is quite high in the Jaisalmer 
and Barmer districts. Keeping in view the 
cattle population in those desert areas, 
water to the humans and cattle will be 
available only if you revise the scheme 
from 4C litres per head to 100 litres per 
bead. It needs to be given an urgent 
cor~ideration. 

The second question pertaining to our 
area is regarding the decision which you 
took in the Sixth Five Year Plan under 

which you issued directives that water be 
supplied to a village at one pliot only. 
W~ have in our area villages which are 
spread in an are] ranging for 25 square 
kilo:n~tres to evea 100 square kilo-
mders. If you provide water only at 
one point in a village, the villages will 
have to walk as much as 10 to 15 kilo-
metres to fet\:h water. Therefore" we 
have given this suggestio:) and you h:1 ve 
acc~pted it in principle that a drinkIng 
water point sh Ju!d b.:! provided for a 
popUlation of 250 to 300. The drinking 
water prob: em can be solved only when 
a population of 250 to 300-which 
constitutes a cluster of have lets 
(Dhanis)- is taken as the basis for 
providing drinking water. 

[EnglIsh] 

MR. DEPUTY SPEAKER: Please 
be brief. Others have also to 
participa t e. 

[Trans/atltm] 

SHRI VIRDHI CHANDER JAIN: 
Sinc~ the problem is very important 
these details will have to be given. 
However, I am trying to be very brief. 
The guidelines which you have adopted 
that nobody need walk more than 1.6 
kilometers to fdch water, and schemes 
based thereon are also being formula ted, 
does not hold hood in Rajasthan, b~cause 
the people there have to cover a dis-
tance of 10 to 15 kilometers for fetching 
water. As the villages in our desert areas 
are scattred over a large area provision of 
water should. therefore, be made for 
each block of population of 250- 3 00 
which should be treated as a unit. There-
for, a provision for this should be made 
in the Seventh Five Year Plan. The 
State Government l)av~ also sent sugges-
tions to the effect that the provision of 
drinking W.1 ter should be made by 
treatina a cluster of hamlets Dhani as a 
unit. 

Now the question ariscs that some 
tube wells have also been installed in the 
desert areas which have proved a SUCCCII. 
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But at many places, in spite of their 
success, the water in tubewells is brackish 
or the quantity of water is very small, 
WhlCh can not be helpful for dri.lking up 
schemes. Even if the scheme is drawn 
up, it can serve only one village and not 
4, 5 or 6 vil1ages. Such is the situation. 
Now when under ground water is not 
available, a lasHng and prominent 
solution can only be the Rajasthan canal 
which is now known as Indra Gandhi 
canal. As the cabinet has taken a 
decision in this regard, it is necessary 
for the imp 'ementa tion of such a decision 
that a Master Plan be prepar cd for the 
rural areas for a lasting solutidn to the 
drinkina water problem in the Seventh 
Five Year Plan. The Master Plan 
prepar ed by the Government of 
Rajasthan should be implemented as 
early as pcsslble and a provision for this 
purpose made in the Seventh Five Year 
Plan. The chief Minister of our State 
had drawn attention to this recently at 
a meeting in the Planning Commission. 
Therefor, what I mean to say is that all 
drinking water schemes should be solved 
by drawing water from the Rajasthan 
canal and through the lift canals. The 
lasting solution to this problem lies in 
the drawing up of schemes based on the 
lift canals. There can not be any other 
permanent solution. Therefore, provision 
for this should be made in the Seventh 
Five Year PI all and Government should 
pay attention to it. 

One thing more, which I want to say 
in particular is that the average age of 
tubewell dug by the Exploratory Tube-
wells Orgamisation which is a Ground 
Water Organisation of the Central 
Government is 20years, whereas the tube-
wells being su ok in our States, for which 
we are providing assistence under various 
schemes, is only 2 yea) s. Ar amount of 
Rs. 2.S lakhs is spent on a tubewell 
under the A. R. P. schemes and its life 
is only two years. The:efore, my request 
is that an inquinry should be conducted 
inta the working or tubewell organis-
ations wOTkin, under the Government of 
Rajasthan. I had als0 raised this 
question beforo the government of 

Rajasthan that we c ~lUld not tolerate it. 
When the average a&e of a tubewel1 dug 
by the Exploratory Tubewell Organi-
sation wh:ch is a Central Government 
Organisation is 20 years and the tube-
well dug to this working wells dry up 
within one and a half or two year, which 
is an unbearable situation. Therefore it is 
necessary to inquire in to its working. If 
they need training, arrangement for that 
should be made. If they are not 
equ:ppcd with the exploratory 
tecbinques. They should be given 
extensive treLining in this field. 

Besides, so long as water from the 
Rajasthan Canal does not reach the 
rural areas, emphasis should be laid on 
wells. Apart from this, the people in 
the rural areas in our State have co~s
tructed tanks which need cement. The 
farmers wbo are financially well off', 
have constructed tanks, but others can-
not afford it. A provision shou~d be 
made for the Scheduled Castes, Sche-
duled Tribes, the small farmers and the 
weaker sections to enable them to get 
fifty per cent subsidy tor constructing 
trnks. By collecting brackish water 
a~d rain wat er and then by mixing 
them together, it wouid be possible to 
use it as potable water. There is a 
Defence Laboratory in Jodhpur which is 
working on the project of converting 
brackish water into potable water. This 
work should be augmented so that 
brackish water is converted into potable 
water. In this regard we are taking th e 
help of ear-rigs. The Rajasthan 
Government have also made a request 
in this matter. In this connection there 
is need to extend all pos;ible assistance. 
I would like to inform the hone 
Mil'ister that his officers ha ve provided 
assistance to our desert area. He should 
also vi:;it those areas and provide the 
needed help. I would also like to draw 
attention tow:,rds the drinking water 
problem in Delhi. The people are 
feeling distressed on account of this 
prob1em. In spite of the water scheme 
for the Ut ban areas, the people are 
not getting water. A revised scheme 
should be formulated for providing 
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water so that the water reaches the 
villages ::.110. The shortage of electri-
:ity in the rural areas is also a cause 
of the water crisis there· I want that 
arrangenlent for diesel sets shou!d be 
made. If no alternative arrangement 
is made, the scheme for drinking water 
wi 11 not succeed. In the absence of 
elect rici tYI neither caD water we SUp?-
lied nor can it be p:.~mped out. So, 
provision for diesel sets should be 
made. Provision for diesel sets of three 
to fotlr magawatts fhould be made in the 
district ~nd the divisional headquarters. 
Supply of Electricity and water for 
consumers should receive priority over 
industry and agriculture. With these 
words 1 conclude. 

{English] 

SHRI RAMASHRAY PRASAD 
SINGH (Jabanabad): I have a point 
of order. 

MR. DEPUTY SPEAKER: What is 
your poin t of ord'~r ? 

[Transltltion] 
SHRI "RAMASHRAY PRASAD 

SINOH : In the Calling Attention 
Motion regarding drinking wat er, 
Bihar should a1so be clubbed because 
one and a half crores of people of Bihar 
are facing water problem. 

(English) 
MR. DEPUTY SPEAKER: There is 

DO point of ord er • You can give it in 
writing and after it is ~.llowed, you can 
mention about it. Now how can he 
mention about it 'l 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Under rule 377, he can 
mention this point. 

(Transla lion) 

SaRI ZAINUL BASHER (Gbazipur) : 
The hon. Minister bimself belongs to 
Bihar. 

SHRI ABDUL GHAFOOR: I have 
replied to all the points rAised by Shri 
Jain through this Calling Attention 
Not ice. You kr.ow that if this type of 
situation arises in al\y State in the 
country-he has mentioned about a 
number of states-the Centre gives 
assish.'nce to the State Government 
immediately and whatever is possible is 

-done. Sometimes natural calamity 
befalls and causes dIstress to the people. 
Efforts are made to provide relief to 
the p~ople affected by the cllamity. 
Yeu have mentioned all the p..>ints in 
that regard. We h~ve sent our officers 
to every state. They arc looking into 
it. I have mentioned in my reply that 
UNICEF has also stated that they are 
prepared to give assistance to India 
to meet the crisis there. Besides this, 
we arc re2dy to supply whatever rigs 
are required. The Central Water 
Board hJS asked the states to ehalk 
out programmes (lee )fding to their 
needs and thc~' will despatch rigs to 
the States to CD.rry out the work. Apart 
frnm this, some of the States have inti-
mated us abJut the work they are 
doing. It is a matter for happiness. 
So, whatever p.:>ints you have raised, 
work on them is already going on a:1d 
some more work will be undertaken 
after the receipt of the report. 

So far aa the problem of drinking 
water is concerned, whatever you have 
mentioned about it, is correct. You 
might' be remembering that when our 
Speaker Sahib was in the Chair the 
other day, he told me that he would 
give m(~ an award if I could solve this 
problem in Rajastan. In U.P., BenpJ 
and in my Stat\!, a village with a popu-
labon of 200 or 300 or 500 or upto 
1,000 persons or a little more is treated 
as a unit, but in Rajasthan, the defini-
tion of vilIJge is different. Althouah 1 
have not seen that area but when I was 
reading tbe statement regarding the pro-
blem villages, 1 thought that your 
villages would also be covered under it. 
I was under the impression that your 
villages might be like the vil:ages in my 
State, in U.P., in Bellfal and in otber 
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States. But the villages of your State 
are different from the villages of other 
States. I agree with the points raised 
by you. How can a village with a 
po~1ation of 300 to 400 persons 
scattered over an area of 15 miles be 
treated as a unit viIJage? I cannot 
understand it. If such a thing is there 
then aU those villages, where even 1 SO 
persons are living, will come under the 
category of problem villages. We are 
engaged in removing the difficulty of 
the problem villages of the country. 
Moreover, you should be grateful to 
us for, pro'. iding assistance in spite of 
the fact that the responsibility to solve 
the problem of drinking water rests on 
the State Governments. Not only this, 
they are given incentives which are 
in proportion to the work done by a 

State. 

Besides this, I have mentioned ear-
lier that according to tbe figures we 
have received, there are about 2.31 lakh 
problem villages, out of which about 
1.91 lakh villages have been covered 
and a few are left. We shall try to 
COver them in the Seventh Five Year 
Plan. Our intention is to solve the 
problem at the earlist so that there is 
no problem of drinking water in the 
country. While drawing a ttention to 
some important points, you admitted 
that when some officers from the Centre 
visited your place, the quantum of 
water per unit was ir.creased to 70 
Htres from 40 litres. It means that 
their visit was heJpful. As regards 
your suggestIOn that a cluster of hamlets 
be treated a villages, we are seriously 
thinking of including it in the Seventh 
Five Year Plan. You have mentioned 
a new point which was not in my mind 
earlier. May b·', it is in the knowledge 
of other per sons. I once visited Raja-
sthan, but my visit was confined to a 
few cities and may be to one or two 
villages. But at that time I did not 
notice it. I thought that the condi-
tion was the same in your State as it 
was in other States. But as revealed by 
you, 1 agree that your problem is more 
complicated tban that on other States. 

Some of our States have takoo usq. 
tance from the World Bank aDd somo 
have taken from Germany. They arc 
prepared to give assistance. Your 
States should also utilise this assistance. 
I think the people of your State are 
making efforts in this direction. Taking 
into account all th~se requirements, I 
assure you that the problem of Raja-
sthan falls in a special category in 
comparison with other States. There 
water is not easily available to human 
beings and cattle Moreover, keeping 
in mind the distance factor, I agree 
that the condition prevailing there is 
not found in U.P., Bihar and in other 
States. 

On our side we are not putting you 
in a speciaJ category. We shall recom-
mend the tax of your State. You know 
our hone Finance Minister is sitting 
here. He controls the purse strinas 
not only in reg~ rd to water but in 
regard to everything. He is listenir& to 
all these things. You have mentioned 
about some regions which will receive 
special attention. 

I have referred to Rajasthan because 
you will be surprised to know that 
there the people with buckets on their 
heads cover a distance of 7 to 8 miles 
from their homes to fetch water. This 
type of situation is not prevalent iB 
Bihar, U.P •.•. (lntJrruptions) •... 

SIiRI ZAINUL·BASHER: No, no, 
this type of situation is prevalent in U.P. 
It may not be in Bihar. 

SHRI DALCHANDER JAIN 
(Damoh): This type of situation is 
prevalent in Madhya Pradesh also. 

SHRI HARISH RAW AT (Almora) : 
In our hill areas also peop) e cover 
a distai1ce of as much as S kilometres 
to fetch water to their homes by nCI<>-
tiating steep ascents. 

[Elfglish] 

MR. DEPUTY SPEAKER: Otber 
States atc also concernod. 
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SHRI H.A. DORA (Srikakulam): 
As far as drinking water is concerned. 
All the States sbou1d be treated equally. 
That problem is there in Alldhra 
Pradesh also. 

(1)oonslution] 

smu ABDUL OHAFOOR: I am 
saying about a!l the States. I mentioned 
about Ilajasthan particularly because the 
Hon. Speaker had made a reference to 
it. 

[FAglish] 

MR. DEPUTY SPEAKER: It is 
not there only in one state there 
may be a greater problem in 
Rajashtban. But tbe problem may be 
there in other States also. Therefore, 
evorj Member is agitated when the 
Minister speaks about Rajasthan alone. 
I have suggested to the Minister that 
he shouk! consider other States also. 

SHRI H. A. DORA: There are 
viUag:es in Andhra Pradesh, where there 
is maSi migration, just for drinking 
water, i.e., migration for upto Kms. or 
40 Kms. They are leaving their homes. 
It is there in Andhra Pradesh a 1 so. 

[Trans Iatioll] 

SHRI ABDUL GHAFOOR: I have 
dealts wi,h tbe problem of Raj lshthan 
at greater length because at the time of 
discussion on the water scarcity in Delhi 
Hon. Speaker hr:.d raised this problem 
a\lOqt Rajasthan. He is not in the 
Cba;r but 1 am mentioning abou this 
constituency because there is acute water 
scarcity in his c,)nstituency. So I 
mcationzd about his State, R:ljasthan. 
As far as other States are concerne:1, 
we shall attend to their problems also. 

SHRI ZAINUL BASHER: In the 
constituency of the hone Finance 
Minister, people have to traverse a dis-
tltuce of .. much as 4 to 5 kilometers 
to fetch drinkinl water. 

SHRI ABDUL GHAFOOR : Mention 
has been made about the drought condi-
tions prevailing in other States and I have 
given information about them in detail 
and also said that a Central team has to 
gone to that State. It is taking stock 
of the whole situtioD and its report is 
awaited. But if the situation worsens 
further then the Central Government 
will provide assistance to the drou ght 
affected States as much as they can. 

[English] 

MR. DEPUTY SPEAKER: Now Mr. 
Jai Parkash Agarwal. You can .. include 
other States also in your speech. Do. 
not restrict yourself to Delhi. You can 
speak on behalf of other Members 
also. 

SHRI JAJ PARKASH AGARWAL 
(Chandni Chowk) : Mr Deputy Speaker, 
Sir, one feels sorry thr.t even after 38 
years of independence, we are discussing 
in the capital of India the problems of 
supplying drinking water to tbe public 
and that too in a country where the rivers 
overflow ard inundr.te thousands of 
villages. It clearly shows that some-
where there is a big faul t in our plann-
ing because of which we are neither able 
to provide wat~r for irrigation nor 
provide watar for drinking. 

I want to draw your attention towards 
Delhi where t here are places where the 
people have to discussed from the fourtb 
or the sixth floor and then walk fa r a 
a mile to fetch water and then ascend 
all those floors again to bring water to 
their houses. At certain places people 
have to P3Y as much Rs. 5 per buket of 
drinking water. It is a very sad state of 
affairs. If you go around Delhi and 
listen to the woes of the people, you 
will come to know th e difficulties beiDg 
faced by them to get drinking water. 

If you go to the waned city, you will 
find that the pipes which were laid some 
SO to 60 years back for supply of water 

. are now in damaSed condition but are 
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still in use and the sewer water enters 
up them. The mixcd up water is 
supplied for toiJet as well as for drink-
\ng purposes and it has a such a foul 
smell that one cannot even brir:g it 
close to the mouth. 

In the resettlement colonies, people 
have to walk for miles for bringing water 
because there is r:.o arrangement in these 
colonies. One third popu1ation of the 
trans-Yamuna Ddhi resides in an area 
where the streets are full of dirty water 
and mosquitoes but they do not have 
drining water. 

In many pm t~ of Delhi, pipeline for 
water supply bas not been laid as a 
result of which the people have to face 
much inconvenience. The reason is that 
we did not keep an eye on the increasing 
population of Delhi or we can say that 
we did not check the ir.creasing popula-
tion of Delhi although we were r.ot in a 
position to provide water :lnd power to 
tbem. 

Whenever water is supplied for a wbile, 
may be for an hour. or two, the electri-
city goes off and the p~ople are again 
put to inconvenience. Water is supplied 
between 4 to 6 o· clock in the morning. 
People have to wake up from their sleep 
to store water. If at that time electri-
city goes off, they cannot get that water 
a180. 

Should we take it that in Delhi, the 
capital of India, people will always 
have to face the problem of drinking 
water and they will have to engage 
people on wages to fe reh water? 

If an application is made to the Delhi 
Municipal Corporation for water 
connection, it is not sanctioned for 
months together. One has to make 10 
to 20 rounds to the authorities b!fore 
the water met er is sanctioned and for 
that too, peopJe have to kneel before 
the otIicen. 

I want to draw the attention of tho 
hon. Minister to the c.:>ndition prevai-
ling in Delhi. The p~ople are experien-
cing difficulty in getting water. There 
are s:ums a ld katras in D~lhi wriere 300 
to 500 p~ople live in on;; placed and 
there are only 2 hydrants for these 500 
pe~p'e. The people there have fo wait 
in a queue for hours, which leads' to 
frayed tempers and scuffies. 

-When it is our pJlicy that we shall 
supply W:ltcr to the slums and 'Katras', 
it is not proper t11:at people should 
stand in aqueue for 3S long as shours for 
a bucket of water, which leads to scuftles 
and police cases and harassment to tbe 
people. 

After all, why is it tbat We have not 
bothered to know ab!}ut the problems of 
the citizens of DcJhi and bow we Can 
prov;de WJter to tbem ? 

You go round the Jhuggi-Jhou?ri 
co lonies, rescttl ement coloaies and 
k~tras, you will find that the entire 
family has only one bucket of drinking 
water at its dispJsal and that too by 
paying Rs. 2 or Rs. 5 for tbe bucket. 

In the trans Yamuna area, there are 
plac-;:s where the Ganga water is being 
supplied. You go and see there the 
condition of the pipelines which is 
damaged and disjointed. The water 
which leaks out of these pipes as c::>Ilects 
into small poals and b~comes a breedina 
place for mosquitoes which leads to 
spread of diseases. The people living 
in tho)e places lead a m~serable life but 
there is no one to pay heed to their 
problems. 

We do w~nt to provide water in C8.S4' 
it is available but the piPes should "e 
laid in such a way that those may not 
cauSe inconvenience to the peop~. 
If we cannot supply drinking water to 
the people, we should at least easure 
tha t water does not collect in pools. 

I Wl\nt to draw the attention of the 
hone Minister towards the increaslna 
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population of Dalhi. Presertly the 
popu.lation of Delhi is 71 lakhs and we 
require 472 minion gallion water daily 
but our present capacity is only 344 
maid. In 1990, the population of Delhi 
will be 81 lakhs and our rc quirement of 
water woWci be 574 million gallo:1s per 
day. In 1995, the population will be 
104 lat:hs and the requirement of wa t er 
W08kl1»e 692. mgfd. In 2001, for a 
population of 128 lakhs the req'lirement 
of water would be 1024 mg/d b:Jt now 
DC) source has been left u.ntapped for 
lO'pplying water to Delhi. You have 
utilised the Yamuna water, you have 
alreadY brought here the Ganga water. 
Which source has now been left untapp-
ed fot supp1Ying water to Delhi? The 
only outcome would be that the people 
of Delhi will die Df thirst, the taps will 
go dry and the people will wait for 
drops of water from the taps. 

M.P.s too are waiting for water. 

I want to ask two questions of the 
hone Minister. First, what has happened 
to th;.; proposed scheme for constructing 
dams OD the rivers' sorrounding Delhi 
'or supplyina water to Delhi? Why has 
that scheme not been complet ed '1 

Secondly, what is the number of 
persons who have appHed for water 
connections but have not been provi-
ded with water connections. As per my 
information, their number is 50,000. 

Thirdly, what bas happened to your 
talb with Haryana for providing raw 
\Vater to Delhi? When will this scheme 
&tart functioning? 

SHRI ABDUL OHAFOOR : In every 
point he has raised, he bas said that so 
many yearl have pass(d since India lot 
IDdependence. When we got freedom, we 
abo used to study geography and we batt 
learnt that Iodia's population was 35 
crorec. With the palSele of time, tbe 
popetation G r todia has increased ancJ 
10 alto its problems. 

Wben., were slaves, minor incid~Dts 
as \YOU as maJor disasters used to accur 

but no one bothered about them. When 
we were in jail, many people died in 
Bengal. I saw a photograph in which 
peol'le were throwing food from above 
and children and dogs used to eat that 
food together. Th~t is why the aspira-
tions and demands of th e p .;op 1 e have 
increased after Indendepcr .. ce. But you 
should compare your present position 
with the position When we were slaves, 
a nd we remained slaves for th<Jus~nd of 
years, Kindly think over it. 

(Interruptions) 

Your problem will be solved from some 
other source .... (lmerrnpr;ons) 

While presenting any grievance or 
problem we should take into coasider-
ation the p~ogress we have made, the 
extent of work done by us. 

Today Delhi is getting 344 mg/d as 
against the requirem~nt of 471. mg/d. 
You have mentioned two or three thir.gs. 
Our efforts ale to find out the require-
ment of water for Delhi by the end of 
this century so that we may be in a 
position to meet·t. When the popula-
tion touches the one crore mark. where-
from shall we get water? Weare 
seized of this problem. If the need 
arose, we shall take water from Bhakra. 
Talks are being held with Haryana, and 
U. P. These days Haryana itself bas 
become a victim of drought. 

So far as the problem of drinking 
water is concerned, the Central Goven'. 
ment as well as the concerned Stale 
Governments are ready to help. 

Now, look at Delhi. What happened 
in South Avenue and North Avenue? 
I was not present here on that day. I 
had gone outside Delhi with the permi-
ssion of Hon. Speaker and had asked 
my colleague to repJy on my bebeJf. 
When I returned to Delhi, I thought 
that t here being a Calling Attention 
motion on that day, Delhi would be refer-
red to specifically, end if the problem 
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persisted, what our answer would be the 
Officers were called and the matter was 
discussed as to how water stopped from· 
7 to 8 0 clock all of sudden. You will 
be su~priscd to know that we could l'Ot 
find the reasons for the stoppage of 
water. After a while, again the matter 
w~s enquired into. J dJ not know how 
after some time water started coming. 
It was just like the tantrik story or a 
story of some ghost which we used to 
hear of in our childhood. The san~e 
thing happened in this case also. 
Thereafter there was uninterrupted 
sUpp~y of water •.. (Interruptions) I 
asked my officers to rc.main alert for the 
rjeJtt 24 hours last som:~ ghost should 
appear again! When water docs not 
come in taps at otber places, nobody 
comes forward to raise the issue, but if 
you feel sligbt difficulty in g~tting water 
here, you start raising a hue and cry ... 
(Interruptions) . .. Hence, we have 
asked our officers to keep vigilance 
over South Avenue, North Avenue and 
other pl~ces wh.!re M Pst fiats are 
located and attend to any complaint 
recivcd from there. . (Interruptions) . 

(Engli!'h) 

SHRIMATI GEETA MUKHERJEE: 
Did we ask only fc r ourselves? He 
should Dot have said this This is really a 
great aspersion on us. 

13.00 hrs. 
[Trans 1ation] 

SHRI HARISH RAWAT : 
said a very serious thing 
manner ...• 

You have 
in a light 

SHRI ABDUL GHAFOOR: ... and the 
Ma&m has felt it a little. Bllt if there 
is a delay of two minutes in the supply 
of water in her flat and there is great 
delay in supply of water in her state, she 
would not raise the matter so 
vehemently for the people of her state 
III for herself ... (Intel ruptions) 

[English] 

SHRI ZAINUL BASHER: WhJt the 
Minister bas said connotes that we are 

concerned about ourselves and not about 
the people. .I am sorry the Minister 
should n0t have said this. 

SHRI ABDUL GHAFOOR 
more sorry than yourself. 

[Trallslation] 

lam 

All right, if you hav~ felt hurt, I may 
reply to the other points .. . (Interrupt-
ions) ••. Tha. is why I have asked the 
people of my department and the Delhi 
Administration, 'tinder whose jurisdiction 
the w(Jfk of water suprly falls, that in 
order to ensu:-e that such a problem does 
not occur again, a sep:lft e telephone 
number may be earm'lrked where the 
Members can register. their complaint s 
and the same would be attended to 
immediately. If the problems of M. P. s. 
living in North Avenue, South Avenue, 
etc. are solved, then the problems or 
peop1e living in the ~dj.lcent areas would 
automatically be solved. So,· we have 
asked our officers to remlin vigilant so 
that such thbgs m:ty not happen again 
in De1hi. 

Shri Agarwal raised two or three 
questions. He might be aware tha t 
renOV..lt:oLl work in Chandani Chowk is 
going on. The p:-oblem of Chand ani 
Chowk is a peculiar one because of the 
innumer~b:e narrow lanes there. Accord-
ing to the details received from our 
department, it may take to three years to 
complete this work. We can undertake 
this work very easi.ly in other areas like 
Ashoka Road, Curz::m Road, R.ace 
Course Road etc. But the Chandaoi 
Chowk problem is a different ODC. Tho 
work is in progress and has been com,· 
leted to s.:>me extent. The work relatiaa 
to its mod~rnisation and the laying of 
water pipes there is going 00. You are 
yourself aware of it ... ([nterrllptions) 
You are well aware of th~ things. 

You have raised a question about 
Yamuna river. There are Ranny wells 
~ Iso . But you wi 11 be surprised to know 
that the horizontal and vertical resources 
of water have deplet cd .• (/llterruptions) 



283 Calling A.ttention to 
Mattt!r of 

MAY 10,1985 Urg~,*, Public 
Importanc~ 

~84 

OH Yes, the entire stock of water has been 
taken away by ghosts. W.hen snowm:l ts 
in the mountains, our problem of drink-
ing water or irrigation wat er is solved 
to some extent. It appears that this year 
gh:>sts have reached ther!..! also 1 We are 
doing all those things which are under 
the control of G.:>vcrnmeut. We are 
trying to solve this problem i:1 every 
possible way . • • 

SHRIMATI KRISHNA SAHI 
(Begu~arai) : There is no water supply 
in M. P.~s flats ... 

• 
SURI ABDUL GHAFOOR: Water is 

being supp:icd in abundance in your area. 
Please go and see for yourself. 

SHRIMATI KRISHNA SAUl: Why 
don~t you acc~mpary us a:1d see for you:--
self ? 

SHRI ABDUL GHAFOOR: Special 
arr:!ngement are bebg made for yuu .. 
(Interruptions) . . . . that when you f&lce 
ar.y problem, you can dial a telephone 
number specially meant for this purpose 
and those people will attend to your 
problem. 

[English] 

MR. DEPUTY SPEAKER : ~me

times the phone it self is a problem. For 
that you may have to bring another Call 
Attention Motion or something. 

[Trans lotion] 

SHRI ABDUL GHAFOOR : Talks are 
gOing on with the Governments of 
Harjana and U. P. and other authorities 
also. I would not like to refer to these 
talks, otherw:se you may start asking 
about the result of these talks. We are 
making all efforts to solve your prob~em. 

[ English] 

SHlU JAI PARKASH AGARWAL: 
Excuse me, Sir, my question was that 
there are about 50,000 applications for 
water COllDeC! ion 

[ Translation} 

SHRI ABDUL GHAFOOR : You arc 
yourself the ChJ.irman of the Cummitteo. 
You know D. D. A. and Delhi. Muni-
cipal Corporation etc. are also involved. 
Every thir:g is being done by you. So far 
as this question is concerned, I have no 
information with me at present. I will 
furnish. the i:1form HioD later on. 

SHRI HARISH RAWAT : Mr. Deputy 
Speaker, Sir, many of my friends have 
drawn the attention of the hon. Minister 
towards this problem. Shri Nihal Singh, 
and the bon Member from Agra and 
Shrima li Krishna Sahi along with many 
other friends have written notes just now 
while sitting in the House detailing pro-
blems of th ~ir respective areas and 
banded them over to me with the hope 
that I would draw that attention of the 
hon. Minister towards these problems. 
Irrespective of the claims being made 
by us, the reality is th~t we have not 
been able to provid'! drinking water to 
half of the population in the country. 
The hone Minister has himself accepted 
thi') fact in his rcp~y that 54 per cent 
probkm villages, which were identified 
on the basis of the survey conducted in 
1972, have been CQvered. I would like 
to know from ~he h~n. Minister by what 
tim~ Government will be able to provide 
potable water to the rest of the popula-
tion. Every State had its reservation about 
the ~urvey of 1972. But now the 
situ:ltion has changed. The sources of 
drinking water available at the time of 
the survey of 1912, have dried \1p and if 
they have not dried up the sche:ne it self 
has become very old. Under that scheme, 
drinking water cannot be supplied. I 
would, thererore, like to ask wetber a 
fresh survey is prop.ned to be conduc:od, 
b order to iden1 ify the problem-villalcs 
throughout the country and to devise 
measures to provide drinking water to 
them? 

Now, I wou'd like to draw the . 
attention of hone Minister towards tbat 
are~ in Uttar Pradesh, in respect of 
which my hone coUea.gue had said that 
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water is fetched from a distance of 1 km. 
The hon. Minister bas said tbat snow 
has stopped melting in the Himalayas. In 
tbe p,revailiaa weather, snow will melt in 
abllndar:ce. B'lt the questio n is how 
you will supply the water,' released by 
the melting of snow in the Himalayas to 
those who are in dire need of it? You 
should not doubt the capacity of the 
HimaJayas for providing W:1ter. You 
will have to increase your own caplcity 
so that the people can get drinking 
water. You must prepare a plan for 
this. I would like to nquest that you 
should prepare a National Crash Pro-
gramme to provide drinkinti water to the 
people. We have, however, made a 
declaration tbat we shall be able to 
provide drinking wat er to people during 
this decade, but as per the reply given 
by you and under the circumstances 
prevailing in the entire country parti-
cu1arlY in some States of Northern India, 
it appears that during this decade you 
will not be able to provide drinking 
water to even half of our villages. I 
would like to say one thing more. The 
situation is very serious in the area from 
which I CClme. There are 103 villages 
in my area, which have either been 
deserted or are likely to be de~erted by 
the people. There are about 200 viaages 
whose residents have to cover a distance 
of 10 kms to 20 kms to fetch water 
from the river valley bdow When I 
went to one of the villages of my consti-
tuency, the women there showed me 
their heads'. There were no hairs on 
their beads. Such is the grave situation 
there. The hon. Minister has me~ltioned 
many steps in this coanections and I 
know be hns h:s own limitctions because 
he has to dep~nd on th0 States as he 
has no implementation machinery of his 
Ministry_ He has, of course:t toid u, 
about the stepi he has taken but he has 
not informed us the benefit of these 
steps to the people. This problem has 
not arisen overnight. I have been draw-
ing attention to lhis problem for thc la:)t 
two months, and many other bon. 
Members have also drawn attention to 
wards this before. My submission to 
tbe bon Minist cr i~ that just as tbe 

Agricultu.e Ministry sends its team to 
study drought affected areas, your Mini .. 
stry shou'd also send a team to study the 
problem so that the intensity of the 
problem in each Stat e could he known 
and you may formulate your plan 
accordingly. 

I would like to bring to the notice 
of the hon. Minister that an aUccation 
of R.s. 1511 crores was made in tbis 
connection in the Sixth Five Year Plan. 
This amount was to b~ spent j.Jinlly by 
you a::-.d the State G~>vernments but 
acco;-ding to a report of the UNICEF .. 
only Rs. 1100 crores have been spent 
on this accou It. Which are those 
States where the full amount has not 
b.;en spent? The hon. Minister ShOl:ld 
give this information so that the Mem-
bers of Parliament of all the States 
may put pressures on their respective 
State Governments a!1d if there 1S any 
deficiency at the:r level, th~t may be 
removed and they may tak~ action at 
their level. 

I also want to point ou t that last 
yell' the amount provided for this 
item was about Rs. 40 crores, whereas 
this year i.~.:t 1985-86 when the 
problem has become more acute, you 
have allocated Rs. 14.71 crores. I 
would !ike to know from you whether, 
keeping in vi ew the seriousness of the 
problem, yuu will provide mJre m Joey 
for this it em ? 

Some time back I had raised problem 
Under R'.I1e 377. I \:lad int imated that 
in U.P. two agl!ncies had been entrus-
ted this work. One agency formulates 
schemes fJr drinking water and the 
other agency dJes the maintenance 
work for those schemes. One is called 
'Jal N:gam' which fJrmulates schemes 
and the oth~r is known as 'Jal Sans-
thJ.n.' These two agencies are the 
parts of the sam;! parent body but 
their engineers at lower level collude to 
sabotage the schemes. The bJn. 
Finance Mi~lister h.ls been tho Chief 
Minister of U. P. and has visited the 
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hill areas more than once. The 
people there have told bim that what 
is happening is that 'Jal Nigam' le:lves 
a scheme incompl.:te and b lnds it over 
to 'Jal Sanstban'. Water is supplied 
for a month and then the scheme is 
banded over to 'Jal Sansthan' and the 
supply of water stops. When we raise 
this problem and tell the I Jal Nigam' 
authorities that water is not coming 
and that the scheme is faulty, tbeir 
reply is that the scheme is ul:der ''jal 
Sannstbant

• When we go to the 'Jal 
Sasthan' authorities, they say the 
scheme has been formulated by 
cJal Nigam'. The tax is recovered 
from the villagers but water is not 
supplied to them. I can say this with 
authority and of my assertiop is not 
proved right, I. am ready to resign. 
Out of all the schemes f<'rmulated by 
Jal Nigam for my co:1stituency in U. P., 
7S per cent are laying closed. Under 
some of the schemes water has not 
been supplied for more than one 
month and there are schemes under 
which water was never supplied. The 
schemes were completed and handed 
over to Jal Sansthan and it was shown 
tbat water being supplied to the vilbges. 
But the fact is that tb~ people are 
not getting water. You shou'd talk 
to the U.P. officials af'd kindly ask the 
Government of U.P. to amalgamate 
Jal Nigam and Ja} Sansthan into one. 
Their excuse is that due to certain 
conditions imposed by the World 
Bank, they cannot do this. If it is so, 
then you lDay discuss the matter with 
World Bank officials so that water can 
be snpplied to the people. 

One thing more. Some time back 
lb. 124 crores were allocate<f to U P. 
as gTant for the water snpply schemes 
under the Minimum Needs Programme. 
U.P. is a big State and even to date 
hundreds of U.P. villa@es have been 
shown as problem-villages and those 
have not yet been covered. Half of 
your problem viHages are in U.P. Y.)u 
have allocated only Rs. 298 crores for 
U.P. This needs to be increased. Will 
),ou in~rease th~ amount 7 

In addition, the waf er beina suppliod. 
particularly in Agra which is a famous 
tourist Centre of the Country is dirty 
and unhYlienic. This has been reported 
in a newspaper which I am reading 
out: 

(f Due to their utter inaction 
loss of the people's faith in them, 
the Jat-Kal Sansth, n has pre-
pared itself to witnes9 lakhs of 
people dying inch by inch of 
Agra dying a slow death be-
cause it is supplying dirty water 
to them." 

The newspaper further reports that: 
"According to one estimate, in 

one litre of water, 100 millilitres 
of moss can be seen." 

This filthy water is being supplied by 
Jal Sansthan, particularly in Agra, 
Varanasi and in my area also. What 
st eps are you taking to stop the supply 
of dirty and filthy water ar.d start he 
supply of clean water? 

10 "Jour State, of Bihar also, there 
is one problem which has been raised 
by Shrimati Krishna Sahi. In 1967 
durit)g the famine, hand pumps were 
installed ther e but as soon as the famine 
condition were over, the handpumps 
which had not been funy inst a~led 
were left incomplete and the hanc:t-
pumps which had been completed but 
required repair were not required. In 
this connection my submission is that 
you may not reply to this point imme-
diately but you can call for a copy of 
my speech later on and di~cuss the 
matter with the Bihar Government so 
as to reassure Shrimati Krishna Sahi. 

What steps are you going to take 
in connection with the problems I .have 
raised? 

SHRI ABDUL GHAFOOR: I am 
sorry to say that we cannot do &oythina 
about the points raised by you. 
You have raised several matters OD 

which the Centre cannot do ap)'thins. 
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Drinking water is not a Union subject, 
it is a State su bject. . Yeu should take 
the .. eIp of your Chief Minist er about 
th.e points you have raised. 

~HRI HARISH RAWAT: You can 
at least 'talk to the Chief Minister of 
our State when he comes here. 

SHRI ABDUL GHAFOOR: Let me 
inform you that th's is a ma tter which 
relates to the States. It is the respon-
s:bility of every State to identify 
their problem-villages. You have stated 
that we should send our officers all 
over India to identify the problem 
villages. In this connection we write 
to every State and we ask them to let 
us know the correct 'position S0me 
States send information very late and 
some send it in time. On that basht I 
am giving the figure of 2.31 lakh prob-
lem -villages. 

Then Shri Jain has told a new thing. 
He is right and we have come to a new 
thing. But' so far as U.P., Bihar and 
other States are co~erned, when these 
States are urable to give information 
about their problem villages, then how 
do they expect our officers to go all 
over Indi&. to identify the problem-villa-
ges? 

SHRI HARISH RAW AT : It is an 
acute prob~em. The problem of drink-
ing water has become very acute. When-
ever an area is affected by drought, the 
officers from the Centre are scnt to talk 
to the State Government. Similarly, for 
drinking water also, officers shOUld be 
sent from here and they should talk to 
the State G.:>vernment. 

SHRI ABDUL GHAFOOR: That I 
have already answered. Whenever the 
country faces some calamity like drought 
which is beyond the capacity of the 
States to cope with due to resource 
constraint,· we come forward to help. 

SHill ZAINUL BASHF.R: Do you 
not consider the problem of drink ins 
water a ealamit)' 1 

SHRI ABDUL OHAFOOR; I have 
already said this thing tn the beginnina. 
I knew that this Calling' Attention 
Motion is ~bout the drought condition 
in all the States. On these lines I g:lve 
my reply in the Statement. The mistake 
I made was that ·1 did Dot talk to Shri 
Jain in private. People everywhero 
thought that tbi~ problem esisted in 
every State. But it is not that the offi-
cers have not visited the affected areas. 
to know about the problems and their 
magnitude. 

I have r.ot said that I have also re cei-
ved intimation frem UNICEF that they 
are ready to help and that they 'would 
provide relief. In case of any such 
cdamity. the Central Ground Water 
Board offers it's rigs ir the State Govern-
ment prepare a programme and send it 
to them Thereafter the officers go 
there and discuss the problem with the 
Chief Minister, Minister Incharge and 
the concerned officers. They. also col-
lect the report submit ted by the collec-
tor. A drdft report is prep:ued and 
submitted to us and then the Centre de-
cides about the quantum of assistance. 
Action is b~ing taken on all the points 
raised in the Calling AttentioD Motion 
but now the problem of drinking water 
has been included in it. Now if there 
is drought of such a dimension that the 
earth starts cracking, it is a difterent 
prob~ em ar.d if there is a crisis of natu· 
ra 1 wat er, drinking water, that probleQi 
is quit e different. When we were 
children and India was a slave country. 
there was not a single tubewcll in ow: 
village. We used to go to the. well ~ 
draw W..ltcr with bucket or 'Iota' and 
used it for drinkina purposes as well as 
for cattle. Once a year, people used to 
clean the well collectively~. which W~ 
called 'U'an" in Bbojpuri which meant 
that ater taking out the entire filth froOl 
the well, the water used to. bCCQlQO 
potable. I thiok, you to.) who ~. 
livin. somewhere near that area CQiaht 
be knowiDJ about it. But with !~ 
pro,ress we have made* no o~ tal¥' 
watc1 from the well. There are PUIJ1Wll 
ill every house. The bon. Mc:m-bor ~ 
lioned about the problem. of Bihar. Tbis 
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problem is Dor confined to Bihar, it 
atBicts many areas. I have infornlation 
that the Government sent money for 
sinking a tubewcll at a depth of 11 0 ft. 
but when water started ccming at a 
depth ; f 35ft. tbe~ sunk the weI only 
upto that depth but charged for 110ft, 
digging. Similarly, there are cases 
where a washer worth 8 nnnas became 
faulty, but the" pump was not started 
till the Government Enquiry Officer went 
there to enquire, thereby spending 
Rs. 200. This is the tendency now which 
has to be changed. It has become a 
habit of all of us, be it the Panchayat, 
an MLA, M.P. or Minister, i.e. from the 
Centre to the lowest-!evel ; w~ consider 
it the duty of Government only to do 
things. A washer may b~ costing 8 
annas or Rs, 1.50 but people will go to 
tbe con ector to rectify the value or get 
that washer replaced. What is required 
is a chang~ in our approach. This ten-
dency is prevalent all over India. Leave 
aside the prob~em of drought. Take the 
case of drinking water and problem-villa-
ges. Earlier we did not even know the 
term 'problem-villages'. Earli ·~r we 
were not even aware of the drinking 
water problem of the hill areas; it is 
now that we are hearing about it. All 
those things have come to light after 
Independence. As the needs increase, our 
experts make 00 the spot study and try 
to find out a solution. This is the posi-
tion. We are thinking even if wb.lt wHl 
be needed in the 21st century and what 
the position wjll be and what the re-
quirements will be at the e .... d of the 20th 
CtDtury. Now, these things cannot be 
completed in a day. We have to make 
aradual progress. You may have noti-
ce4 that calamities sometimes befall 
even the developed countries but they 
face tbem bravely. I think last time- the 
.... ~Minister in charge of Doordarshan 
. i~¢ us tbat 42 million people were 
tIItlt-tn the First World War. Had it 
.If;.dj~ with us, we would not have ,.& 'able to bear the shock. But- the 

. :8kmans made their country still better 
tlen . what it was earlier within a period 
of fouc years. It is' ca.lled national 
c1.raracter. We shall have to develop 
pUr ~at1(\Qal character. 'rhere is a 

couplet in Persian. I won't road it but 
will give you its meaninJ and that is-
Maubir Sahib advised the people that 
one should not beg for something which 
one can accomplish oneself. B~ling 
will mean losing one's self-respect. There 
is need to build national character. . Do 
you think that the p:uties like CPM 
in Bengal_, Te]ugu Desam in Andhra 
Pradesh and Janata Party in other States 
have been able to solve their problems '1 
If they had a magic wand they might 
have .succeeded. Funds have been given 
to them but still they are not implemen-
ting the projects. At many places they 
have surrendered the funds. Some of 
the States have dOtle so much of work 
that they are left with a few crores 0 f 
rupees and they approach us again for 
more funds. When I was a student in 
Aligarh, there was a student who belon-
ged 10 the Frontier ProvInce. He was 
good in mimicry. Whenever there were 
ten to twenty people around him .. ad-
dressin.g me Ghafoor Bhai he wou!d ask 
me, whether I knew the conditIOns pre-
vailing in the country then. As if the 
Frontier Mail was running, he used to 
imitate the hawkers at the midway sta-
tions between Peshawar and Calcutta; 
at Peshawar station, he used to call in 
a seriou~ tone Paratha-kabab at Delhi 
station mutton-chapati in low tone : 
''"Groundnut'' at Patna station and 
"Rasagull t.." at Ca:cutta. He used to 
described how much vigour the people of 
every State between f Kabab-Paratha" and 
'RasguIla", had and in this exercise the 
people of Bihar and U.P. were laughed 
at most, because they did not stand any-
where. . . (Interruption') 

[English] 

MR. DEPUTY SPEAKER: He has 
now forgotten ab:Jut water • 

[Trans lation] 

SHRI ABDUL GHAFOOR: I mean 
that the States too have to contribute 
their mi~e. If we declare tbrt- the 
supply of water would hence forth be 
our responsibility, a &reat buo and c~ 
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would be raised tblt the Centre is inter-
feting. ... (Interruptions). We can 
intervene in the C')ugr es3.ruled States. 
The hon. memb~r is sitthg there, kindlY 
pay attention to her also. I:l spite of 
the funds being sanctioned, they are not 
ab~e to utilise. them. They· flare up at 
the slightest provocat ion. If w~ t·~ll 

Tclugu D~slm something they take 
offence. This is th~ reaS:Jn why the 
State Governments hav.:! b;!en mad~ res-
pon3ible for - aU th.:)e th;n~s, especially 
the problem of drinking W,l.ter. The 
Centre has declar,:d incentives to those 
States wh ch are takii1g steps to imp:'ove 
the drinking water prob~em. We have 
provided incentiv..!s ai50. 

SHRI VIRDHJ CHANDER JAIN 
(BJrmer): Has it b.~sa given to 
Rajasthan? 

SHRI ABDUL GHAFOOR: Many 
States are simply dohg r.otbi ng on this 
account, If funds are given, they are 
surrendered. Members who ha.;e spoken 
have referred to many things from 
Frontier Mail to Howrah stalion. So, I 
would request them who are going to 
speak to bear this aspect also in mind. 

SHRI ZAINUL BASHER: M[ D~puty 
Speaker. Sir, we really enjoyed the hone 
Minister's witty remarks just now. But 
in the same b: eath we should not furbet 
those people who are crying fOf water. 
The hOD. Minister hls said that therc 
is no Deed for the Centre·s intervention 
as no calamity has bdallert, such as 
drought or famine. What can be m~re 
important than water? One can live for 
days together without food but one can 
not live even for a day without water. 
Ghafoor Sahib might be observing fast 
and might do so during this summer. He 
can very well realise its importance. Is 
there anything more important than 
water for life? We have crores of 
people in this country to day who are 
pining for water. Therefore, this matler 
sbou'd not be taken lightly. It is a 
mattor of grave concern. Rep~rts are 
pouring in from Orissa that many pe0ple 
are dying due to scarcity of drinking 

water. Similar reports are coming from 
M:ldhya Pradesh and A'ldbra Pradesb 
that pe'Jple are· migrating from their 
vWages to other areas due to sc~rcity of 
water. My friend, Shri Rath, who be-
longs to Orissa, is sitting here and SO 
are our friends from Andnra Pradesh. 
They did n)t get an O?po;tu lity to parti-
cipate in the C .. Jling Attention and so 
they h lYC not beea able to project the 
problem~ of their areas. B·jt I would 
like to express their feelings before you. 
Shri Jain sp:Jke at length about 
Rajal)than. It being a desert, the people 
there are u~ed to thirst and some provi-
sion is b~ing mlde fOt" them In Orissa. 
Madhya Pradesh, A:-"ldhra Pradesh, Bihar 
and ma~y other S.tates the scarcity of 
dri'1king water is P~)S:ilg" grave threat, 
a;1d continues to do so. Never before 
has so large an area b!en affected by 
water cris:s as d.Hing this year. This 
crisis can be term ~d as a natio:lal crisis 
and the Ce:1tn~1 Goveramerli should 
piuvide relief as it d0es during famine, 
drought and flood'). In no uncertain 
tcrm~ one can say that this crisis is not 
only of th~ sam"! nJture but rather more 
grave. If peopJe do not get food for say 
4, 5 or even 6 days, they can do without 
and wait or manage somehow, bllt it is 
difficult to survive for even one- day 
without W.lter. Half of the country's 
popuiation is p:-es~ntly affeeted by the 
crisis of water, of course in varying 
degrees. At many pi.Jces the people 
have to g) as far away as 7 to 8 kilo· 
metres to fdch water while at other 
places two to four kilometres .. But tbis 
·problem of drinking W.lter is there and 
it C.lUi'ot be denied that everyone is 
affected by it. The hon.· Mhister mu~t 
also be in the know of it, a~ he is anable 
Minister and knows_a lot ab;)ut his 
d~partment. He bas been tho Chief 
Minister of a State like Bihar and has 
earned a good name. .We have hi,b 
hopes from h:m. I feel s:Jrry that DO 
Union Minister has visited Orissa, 
Madhya Pradesh, Andhra Pradesh and 
B!har and other places where the drink-
ing water crisis IS p:>sing a grave threat. 
He must be more well-informed than I. 
I am only speaking on the basis of news 
paper ~eports wherein we come across 
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sucb things. Many hon. Members have 
.,een drawing the attention of Govern-
ment and the House to tbe grave drink-
iq water crisis in the country, through 
special mention Under Rule 317 every 
d4.ly since the currellt session of the Lok 
Sabba began. All of them ha ve 
mentioned about the problem of drinking 
water in their respect\ve states. I have 
done it my self. I have been 
tolci-I cannot say about other 
areas because I do no~ know what is' 
happening in other states -that in spite 
ot the special mention, no sp.:ci:ll eff Jrts 
have b~en made anywhe;'e t,,) s)lv~ this 
problem. I have asked mlny p ;o?le in 
this oonnection, but no definite reply has 
been forthcoming. Not only ~ his, we:; have 
not been informed till today abJut the 
action taken 0:1 the m .tters raised by U"i 

U.1der Ru~e 377. How can it then be 
be~ieved ,hat your Ministry is taking "the 
matter very seriouslY. Are you waiting 
for tbe famine to st-ike b~fore yeu \\ ill 
dJ something ~bout it 1 C.'.n the;'e be a 
more deadly famine thaa that of water 
scarcity? 

MI. Deputy Speaker, Sir, I wou:d like 
to draw the att~ntion of the h)n. 
Minister to one more point. A ·lis\. "was 
made in 1972 in which villages were 
identified as 'Prob~cm:Vill::g%'. On the 
basis of this list they are s'ill treated as 
'-P_rolJ:em-Villages'. But 13 years have 
elapsed since 1972 and no enquiry has 
"Cver been made as to the number of 
villages that have been added to the 
list of 'Prob~em Villages' or the· number 
of villages where water is no longer 
avai:ab1e. Besides, drinking water h2s 
not reached all those 'Prob:cm Villages' 
Ulat were: ideatified in 1972 Therefore, I 
would request the bOD. Mir.hter to for-
let the past as also the bygone d~ys 

"wbco you used to clean the wells, 
, ~use those wells must have dri ed up 
~y DOW. Previowly also, the scarcity 'of 
drinking water used to be there in a 
few vHJaacs but the present WJter crisis 
jf dIIe to tbe way the underground water 
i. &fiq utilised l and tub, we1:s are being 
Jnstall ed (OJ! irrigation and the ~"ecd 
wit" which IIfJdergrOd:Jd W.lter is being 
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d :ained. And it would affect moro 
village in future also. In U. P., Allaba .. 
b.ld and Varanasi-to. which our bon. 
Fi':'.ance Minister belongs-had always 
been areas with problem-villages the 
where the problem of drinking water 
had been there for long. Mirzapur and 
s)me of the hill areas had also been 
affected by this problem. But tod~y the 
whole of Uttar Pradesh is fa<:jng a grave 
crisis of drinking water Similar is the 
situltion in other parts of the country like 
Bihar t Madhya Pradesh and Orissa. Now 
all the states have been engulf(d by this 
c l'iIS. W! h regard to the problem-
vilJages, as m ~r.tioned it~ the 1972 list" 
a circular of your Department States that 
necess~ry steps should b~ taken to 
p:ovide 9rinking water, only in those 
villages l'ut they dJ not attend to tbose 
villages wbich are not mentioned in the 
list. Even band·pum:;:>s are not iinstalled 
in these villages and no drinking water 
schemes drawn up. They make an excuse 
by s3.ying that y JU get the fund.; sanctio-
ned by the district authorities and only 
then it will be implemented, as these 
villages are not covered by their scheme. 
How long will thi<; 1972 list last? Why 
don~t yOU make a new list and identify 
new problem villages 1 It is said that 
new villages wi-I not be identified till the 
b4!cklog is cleared; then why is there a 
delay in completing the schemes in 
hand? You have been tryir g to ccm-
plete these schemes for the last deven 
years but you have not been able to do 
so till now. The schemes ha.ve been 
intrdduced in about 1.92 lakh villages 
and abaut 60 to 65 per cent villages 
have been covered but still many villages 
have been left which may take a lot of 
time. I would, therefore, requ est that a 
new list shou:d be drawn and drinking 
water should be made available to the 
villages that are not included in the 1972 
list. 

13.37 brs. 

[SHRIMA TI BASVARAJESWARI in 
th, Chair1 

It has been decided by you tlllt the 
population of the village shall be tile 
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basis for installation of hand-pumps. Just 
now Jain Sahib pointe.d out, to the 
astonishment of the hon. Minister, that 
a viilage in R3j]stha~ may be spread 
over an areR which may vary from five 
kilometres to two hundred kilometres. 
But bur villages are not scattered over 
such a large area. In the case of our 
village, tbere are hamlets of the fame 
village at a distnnce of 5 to 7 miles. 
Those hamlets may be a t a distance of 
20 yards to 4 kilometres fr~m one 
another. Water is not available in those 
ham~e.ts. Pand-pumps are installed in 
the main village, but in the near 
about hamlets where ab;)ut 50 
families of Harij.lns or Adivasis or 
people of weaker sectio;1s stay, no 
arrangements have been made for drink-
icg water. The peop~e are told that as 
the population is 1 ess than 1200, they 
should feel obliged if a hand-pump is 
installed in the area. As a matter of 
f.ict the pJpulation of 1,200 is spread 
over an area of two to five kilometres 
and, therefore~ there is need to pay 
attention to these hamlets ana provide 
them with drinking water. 

Madam Chairman, I wou'd like to 
draw the attention of the hone Minister 

,to another point. All these different 
States have differ~nt tYP::5 of problems' 
In some States, t he drinking water sche-
mes have not been successful and in 
others the hand-pumps have not been 
successful. In our State the hand 
pumps are not suc:cssful while 
tbe drinking water schem~s are. It 
seems that your department has taken a 
policy decision not to formulate drinking 
water schemes but instead instal only 
handpumps. In this connection I wou:d 
like to ask you the number of seasons 
they are likely to last and thzil' depth 1 
As the level of the water table is fast 
going down, these har.d pumps dry up in 
three months or six m)nth or with in a 
span of a year or two and there is no 
one to instal them again. Thc~e schemes 
are implemented some-bow but there 
after there is no one to Jook af .. er their 
main.enco work. Who would 
look nfter them after all, 
whose baby is tbi:'? No one knows. 

Wherever relief works have been ullder-
taken, whether it is construction of roads 
or provision of drinking water, nob.)dy 
knows which authority would look afrer 
the maintenance work. You are not at 
fault for this. The State Governin!nts 
are at fauH. N Jbody there knows whether 
the Distr;ct cO' . .lQcil, or the Wat.:r CJ)r-
poration or B,ock Administration or 
or Village Panchayat will look after it. 
Just now, an h.)n. Member pointed uut 
that if one of its screw j is b:-oken, it 
becom~s out of order. It lies idle for 
want of an expenditure of Re. 1 or 
Rs. 1.50 and Children break it and render 
it useless. 

I am not aware of the pc>sitio~ prevai-
ling in Orissa and Madhya Pradesh, btlt 
I can say in res?ect of Uttar Pradesh 
and Bihar that drinking WJter schemes 
Ciin prove a Suc.;esS there. Please try 
to provide drinking Wio.ter under this 
scheme. You can provide immediate 
relief through hand-pumps but it is fJr 
a sh-::>rt duration on~y H::tnd-p~p cannot 
meet the permananent requirements of 
people. You will hav ~ to depend on 
drinking water schemes for its permanent 
solu:ion, I wou~d urge the hO:1. Mmister 
to reconsider seriously the decision of 
the Techn·c.lI Committee that drinking 
water .sch~mes will not be taken up but 
inst ead h.lnd-pumps will be set up 
throughout the cou ltry. A schem: f~r 

a particular area should be formulated 
keeping 'n view the situation prevailing, 
there. 

Mr. Chairm"ln, step> should be taken 
to provide immediate relief because thIS 
probl~m is for two months i.e., May and 
June. After that the rainy season 
would set in. If tbe hon. Minister is 
waiting for rains, it is a different thing. 
After raiils, there will be no prob em. 
Members wia leave Delhi on 17th May. 
They will not be seen bere after 
that. If the hone Minister is waiting 
for that, it is a different matter. Now, 
weare going to our respective constit-
uencies. The issue pertaining to ~or 
will be rais;d b ::fore us. The hone 
Ministt.r is not going to visit the atfcc-
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te4 areas. It is we who shall have to 
&0 there. So, immediate arrangements 
should 'be made during these two months. 
The arrangeme,nts shou1d be made on 
war-footing. 

In Orissa. peop~e are dying for want 
of water. In Mad~lya Pradesh people 
are migrating from their villages as 
there is no water there. Tho same is 
p )sition in Andhra Pfade~h. Peo;>le are 
migrating to other p~accs. But in Clur 
State such a situation has not yet deve-
loped where pco~le here to migrate. 
The river Ganga fl )W3 through our State. 
People trudge a distanc~ of 5 t-:> 7 kms 
in night in order to fdCh water. Small 
children and w.:)ml!n have to fdch water 
from very long distances. 

The drinking water problem is a 
nat ion~.l problem and many han. 
Members hlve n~t bee:1 ab:e to CXPi."CSS 

their views on it. I cou ld not say any-
thing specifically ab~u[ my constituency. 
AU tile wells in my constituency have 
dried up. Wells have dried up in the 
adjacen~ area of Buxar. But the river 
G.lnga has n')t yet dried up. It is a 
very fortunate thing. B:lt the water of 
the G,lnga has also been polluted. It 
is vo!ry dangerous to drink its water 
DOW. You can understand it very well. 
But w;! are feeling compelled to drir.k 
th:lt W.iter. People have to fetch water 
at night from the river. 

I am very much pained to p.Jiot 
out that our S~ ate Governments, irres-
pective of the fact whether it is the 
,Govemmaot of West Bengal or the 
Government of Andhra Prad esh or the 
Government of any other State, are 
not discbargiag their duty properly. 
People are crying for water. Govern-
ment can at least provide funds for this. 
I, request the hone Minister to accept 
oar suggestio&, for sendi:lg a study team 
to the States imm:dbtely, as has bee:l 
_nested by Shr; Rawat, which should 
Itlbmit a report to you so that you mly 
IJe able to malce arrangoments on a war-
footing to provide water there. 

According to the su~~estions g~ven~ 
yoU are m:lking arr~llg·.;}mcnts on a war-
footin!! to provide wat er, but immediat e 
arrangenlents will have to be niad~ by' 
you f\)r providing drinking water darins 
these two months. If more funds are 
needed for this pUipOS~, I thinle the 
hone Finance Minister win happi:y 
provid e the necessary funds and I hope 
the entire House would support me. 

[English] 

SHRI E. A YY APU REDDY: 
Kurmaol MJ.dam, we were the 
first to give Calling Attention 
notic·~ on this subj.:ct, but we were 
not Jucky in the b:lllot. Unfortu:lately, 
water scarci~y in Andhr~ Pr~desh is So 
acu: e that the StJ.te Government has to 
dlstribute Rs. 6 crores for the purpose 
nf meeting the acute shor~age of' water. 
The hon. Member frem UP, Sbri 
Zainul Basher, in th his speech was re-
f ~rrjng to A:1d h ra Pradesh and I think 
he was als') asking the hone Minister t~ 
go and see the acute water scarcity 
faced in Andhra Pradesh. 

MR. CHAIRMAN: (Shrimati Basava 
Rajeswari) : I would request hone 
Minist er to t~kc Andhra Pradesh also 
iuto 3ccount whi.le replying to the p;)ints 
raised by Shri Zainul Busher. 

SHRI SOMNATH RATH (Aslea): 
The situahon is so acute in Orissa also. 
It shculd be considered. 

MR. CHAIRMAN: The motion 
regarding acute shortage of . drinking 
water covers various parts of the country 
and therefore the hon. Minister would 
take into consideration all parts 'Of the 
country while rep1ying . 0 tbe points raised 
in this House. 

[Translation] 

SHRI ABDUL OHAFOOR: All . the 
hon. members have .expressed their 
learned views 0" the Ca 11 ina AttentioD 
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Motion. The number of Ministers 
present today is the highest ever p~'esent 
in the House. 

-~ 

(Interruptions) 

I was very much impressed by the 
scholarly speecb made by my friend 
Shri Zainual Basher I will try my best 
to implement his suggestions. So far 
as the problem for these two months 
is concerned, if it rains during this 
period, it will he very good. I pray to 
God that rains may fall tomorr 'W 
itself so that your prcb!ems and my 
problems may be solved. This will 
give relief to both of us. 

(Interruptions) 

He has referred to problem villages. 
We are not concerned with the fact 
whether these were identified in 1971 
or in 1980. We are also of the view 
that every State has its own problems. 
Th ey should know what has been don e 
ar.d what is Yet to be done, how far 
they can go and what their capacity is. 
It should not be left to the Centre to 
visit every place and identify the various 
problems there such as drinking water 
supply p;-oblem, education problem, 
defence problem, irrigation problem, 
agriculture problem etc. If you expect 
the Centre to takt. up the cultivation 
work themselves, and when you need 
lectures for universities, to provide 
them also, then this is not possible. 

My friends Shri Zainul Basber has 
tried to put words in my mouth. He 
said that the present problem was morc 
serious in tbe drought affected States. 
In reply to various questions raised here, 
I bad said at the outset that in the event 
of any comp1aint from a state about . t~e 
occurrenoe of floods or drought is there 
sometimes floods and drought occur 
simultaneously at many places-the 
Centre provides assistance for tackling 
both types of problems. 1 had stated 
that a Central team visits aU the places 
a114 .ctor boldina talks with tho state 

. Government concerned submits its report. 
On the. basic of {hat report, the Central 
Government provid~ assistence to th e 
maximum p.Js~ib1e extent. I h?d also 
stated that certain funds have already 
been sanctioned. Our other agencies 
are also ready to help; only the State 
Governments have to submit their 
demand. UNICEF is also prepared to 
provide rigs. 

In such circumstances, w~ are ready 
to provide help to States. The Centre 
has ~anctioncd funds to States and has 
despatched certain equipments also. 
But sometimes at the time of sowirlg 
paddy, the rains fail and a hue and cry 
is made. An S.O.S. call is given. 
Paddy will be sown in a particular 
month and after a period of 4 months 
it will b~ harvested. It is understand-
able if they give an S.O.S. call in the 
event of failure of crop. It has become 
a psycho:ogy. We should cry after 4 
~onths only when the crops have 
failed ..... . 

(Interruptions) 

"Whe~her they cry or you cry is 
ufiparli~'.mentary" .... 

SHRI ZAINUL BASHER: "Cry" 
is not unparliamentary. 

SHRI ABDUL GHAFOOR YOll 
are not to decide it. It is for the Hon. 
speaker [0 decide it. If we say that 
they fore telling a lie, then it becomes 
unparliamentary. But if they say we 
are not saying the truth, then it is Dot 
unparliamentary. (/,.terruptio,,*) 

Mr. Speaker may simply ask one 
member to sit down and to another one 
he may say: "Hon Member may 
refuse his seat." There are different 
w:tys to fX?reSS dift\;rent things. 

I am referring to aU these t'UllII 
b:cause some work bas been entrusted 
to States and after reccivin, report from 
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them, we shall do our part of the work. 
'the States should discharge their duties 
and we shall djscharg~ our duti-es. 
The bo~. Member should also discharge 
his duties. Every body discharges his 
duty in 'his own way. But sometimes it 
so happens ... (Interruptiom) Perhaps you 
bave come just flOW. Had you come 
earlier, you would have enjoyed 
much. You had deprived yourself 
of the enjoyment by remaining about. 

[Enelish] 

SHRI S.M. BHATTAM : (Visakha-
patanam) This is not the way to reply 
on such a grave matter. You are 
laughing here while people are Weeping 
for water. 

[English] 

SHRI ABDUL GHAFOOR: Perhaps 
you thought that I was not speaking 
seriously. My contention is this, ttat 
some hon. M.!mbers from this side 
and that sL e have spoken such things, 
which will g{) against you; and I am 
defending you ~ndiTectJy. Because you 
were absent .... (lnterruptiOlJS) 

SHIll S.ld. BHATTAM: What is 
the Minister speaking? I am rising 
aD a point of order. 

MR. CHAIB..MAN: Here is a poirt 
of order. Let me here it. What is 
JOur point (.,f order, Mr. Bhattam ? 

SHRI HARISH RAWAT (A1mora): 
His name is not in the Jist. 

SHlU S~M. BHAITAM I am 
rifiag OD a point of order. How does 
M ~ qainst us ~ Wha~ is he going ~o 
attribute to us? Is thiS the way 10 
which a Minister should behave while 
livin .. a reply on a serious matter l~ke 
... , J take a very ... 001 oIUecpon 
10 th.. Let kim coofiae bis remark. 
., what be bal done, and 'what he pro· 
pose. to do, and Dot induJ,e in ,a1\ 

sorts of things against various politi. 
cal parties ruling in other States. 

MR. CHAIRMAN : There is no 
point of order. Let me hear from the 
hone Minister what steps he is goin. to 
take. 

SHRI ABDUL GHAFOOR: Some 
of the hone Members bad suggested 
that I should tak e control of drinkira 
water etc. from the States. I am not 
going to oblige them. There are some 
subject s which belongs to the States. 1 
think you belong to Andhra Pradesh. 
) am r.ot going to curtail anything 
which your Chief Minister is entith.d 
to do in his own Stat e. Some of my 
Members suggested that I should do it. 
Why should I do it 1 

SHRI S.M. BHATTAM: You give 
your reply. 

SHRI ABDUL GJ-IAFOOR I 
have given that reply. You were not 
present. You did Det here. Some-
times. the reply is good, in a senae ..•. 

(Int erruptiolls) 

MR. CHAIRMAN: Let the Minister 
reply. Don't interfere. 1 do nol 
allow any interruption while the Minis· 
ter speaks. 

SHRI NARAYAN CHOUBEY 
(Midnapore) : We enjoyed ~e hone 
Minister's ap~ech very much, but noth· 
ing has been said about solving the 
water problem. 

SHRI ABDUL GHAFOOR Til, 
last speech was made by Snn Zaioul 
Basber. We have not (d aU his poilJU. 
but we are afraid that wo shaU not .. 
able to take this meuure 81 T4WHiji 
woWd be annoyed with ua ~ •• 

SI-Illl ZAINUL BASHEJ(: No. he 
wou14 Qot be aQDo),cd. 
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SHRI ABDUL GHAFOOR: I was 
telling a ~t it. YOli are asking me 
ta deprive him of his powers. 

~ 

SHl\I JAINUL BASHER: I am not 
asking yeu to deprive him of his 
powers. You should help him. I am 
asking you to extend your' help to 
him. 

SHRI HARISH RAWAT: He meant 
the same thing which you have under-
stood. 

SHRI ABDUL GHAFOOR : What· 
1 am saying is that every State s.hould 
identify its problem-village~. Yo u know 
that (very State gets assistance from 
the Cei.tre according to its accelerated 
rural wate" supply programme. This 
assistance is provided to solve much 
problems. In addit:on, we even go 
to this extent that we pay more atten-
tion to a Sta t e which works more in 
this direct iof' . Our b(.n. Member 
belongs to the Telugu Desham Party. 
We are happy tha~ more work has 
been done in that State. I would 
like to conaratulate the Government of 
that St.ate. 

Out friends had referred to Orissa. 
Ten days back, a question had beeR 
listed for being asked in this Ho~ 
Due to shortage of time, it could not 
be replied to in the House. You would 
be surprised to know what I told him 
about Orjs~v. I told him that his 
question had not come up for reply, 
thou~b I was very eager to reply it. I 
read the reply to him. He said that 
it was good that the reply was not 
given on the floor of the House. 

The maximum assistance is provided 
to tbis State by the Centre. At certain 
places tbe amount has been refunded. 
and at (,)ther, tbe funds have lapsed but 
Our friends arc sayin, that the people 
are dying. People in Orissa are dying 
for want of drinking water. The 
Centre js pr.('vidin, funds to every State J 

but the money is not bein, spert. The 
fun~~ aro ~ive~t~ to 9theJ \V9f~ atl\l 

then a demand is 'made for mote 
fundi .•• 

PROF. K.K. TEWARI (Buxar) : The 
funds are diverted to other items, but 
funds are not spent for making pro-
vision for supply of drinking water. If 
funds had been spent for supply of drink-
ing water, this situation would not have 
arisen.. 

14.00 brs. 

SHRI ABDUL GHAFOOR: The 
funds are diverted to other works and 
fur.ds z re spent on this item a18O. 
Leave all th'lt aside..If all such 
things have to be mentioned, I would 
publish a booklet and the booklet woukl 
fxpore many persons. Th e Housing 
construction activities are going on at a 
very fast pace in one State while work 
relating to provision of drinking water 
schemes is at a fast pace in another 
State. BJth the activities are very 
fast in yet another State and there is 
slackness in both the activities in some 
other State. Do I not know what is 
going on in my State and what is 
happewng in ot her Stat~? A 11, these 
things are there, but we are prepared 
to undertake all the work which we 
can do. We have done not only that-
you please listen to me attentively, 
but we provide more incentives to the 
States which work more. We say that 
-the States should pat in their best-
efforts and then they should apiroach 
us fur m :lre fuuds. They do not do 
their part of the worl{ but ask the Centre 
to do w.):k for them . . ,(Int~rruptions) ... 
You have not followed me. I was 
replying to him but the other Member 
has got annoyed. - I was defending them. 
I was defer.ding the C.P.M. and I was 
saying that sucb types of questions 
shou~d not be raised. otherwise we 
shall have to face more prob!em~ 
while we are already in troubled waters; 
but they do not pay any heed. They 
think tbdt it is better if the facts are 
revealed. We are aware of aU these 
things. Our Finance Minister is also 
aW4U'e of 'hose tbinp. The)' also are 
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aware of these things and we all are 
aware of such thioSS and the calamity 
bas not yet came before us into full 
intensity .... (llllerrllptlo.s) .... 

14.02"". 

BUSINESS OF THE HOUSE 

[EngUsh] 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (H K.L. BHAGAT): 
Sir, with your permission, 1 rise to 
anaounce that G"vemment Business in 
tbis House during the week commen~ 
ing Monday, the 13th May. 198 Swill 
consist of: 

1. Consideration of any item of 
Government 'Business carried 
over from today's Order .Paper. 

2. Further discussion on the' 3ind 
and 33rd Reports of the 
Union Public Service Comm:-
ssion. 

3. Consideration and passing of the 
following Bills : 

(i) The Monopolies and Res-
trictive Tracie Practices 
(Amendment) BiU, 1985. 

(li) The Payment of Bonus 
(Amendment) Bill, 1985 
as passed by Rajya Sabba. 

(iii) The Companies (Amend· 
ment) BiU, 1985 as passed 
by Raj,a Sabba •. 

(iw The Coal M'mes (Conser-
vatior. aoc1 Deve~opmcnt) 
AlDOndQleDt Bill. 1985 as 
pasae4. by !laJya Sa!1b1', 

4. Discu18ior. on the Resol.tion 
Icekina approval in the increase 
of export duty on black pepper. 

SHRI ABDUL RASHID KABULI 
(Srinalar) : Tbe energy crisis in Jammu 
and Kashmir has deepened as a relult of 
shortfall of snow in the higher reaches 
of the mou.ltains this winter, which 'has 
affected flow in channels feeding hydro· 
electric pi ojects. This development 
repeted this summer also is playing 
havoc with the tourism ar.d small scale 
industry including handicrafts industry. 
Towards this end, the Centre SbOUld 
meet its commitment to provide electri-
city to summer and, Kashmir in winter 
and also in scarcity period from the 
Northern Grid. The Government of 
India should a1so apply its mind to the 
vast resources and trem endous potential 
of J & K Stat e in electricity which is 
potential harnessed can give a tr~men
dous boost to this essential commodity. 
Work on hvdroelectric projects like Uri 
Salal, D001 Hasti, Sooru (KargH) etc. 
needs speedy implementation by the 
Centre. With these few projects, the 
State can generate enough electricity 
which shall not only suffice the needs of 
the State, but can be exported to the 
l'eigbbouring States, these projects have 
the capacity of 10,000 Megawatts if 
completed under the 7th 'Five Year 
Plan. 

SHRI SOMNATH RATH (Aska) : 
About 600 black bucks are found mov-
ing free'y in the rural area of Buguda, 
Ramunda and Bhetnoi of Ganjamdistrict, 
Orissa, They are confined in 20 sur-
rounding villales baving 30 square mills 
&eo.rapbi( a1 limit. They eat Ifass and 
cereal crops comprised within 30CO 'hec-
tare cultivable and hilly lands and 300 
hectar.e Government wast e land. They 
are seen in herds in 20 to 3 O. Their 
averale life span is J 2 years. Their 
borns measure near ly 6 ft. They can 
pllop very fast to the extent of 60 
m.l).b. Their lallop in herds presents a 

. uoique sight. 

Tho villale8 of Du..,a. Ramunda aDd 
Ihetllqi. arQ tbe ~OIt ardent ~qa","" 
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tionists like the Bishnois of Rajasthan 
and Rabaris of Gujara t. They. regard 
the bJact buck as a sacred animal and do 
Dot 'harm them under any circumstances 
eYen at the cost of loss of their cereal 
crops. But they have been facing cons-
tant threa t from outside hunters. It is 
doubtful whether the black buck: will be 
able to survive in their natural habitat 
for long because of growing hostile en-
vironment. Therefore r suggest the 
Government to take some immediate 
measures to save these rare species from 
destruction. The implementation of 
Baghua State II irrigation project wHl 
help production of the buck to a great 
extent as they will get sufficieut grass-
land and the intensity of damage of crops 
by the bucks will be less. A~ the pro-
tection of these rare s:_J(cics war rants 
the urgent attention of the Government, 
the Baghua irrigr.ti~n Project should be 
executed as early as possible. A national 
park should be set up for the b~ack 
buck without any further delay. 

[Trans latlon] 

SHRI VIRDHI CHANDER JAIN 
CBarmer): Madam C.,bairmln, the Auto-
mic Power Plants in the country are rot 
working properly and as a result thereof 
the States having th-e units of atomic 
power plants. Continue to face the 
power CrISIS Bl.)th the units of the 
atomic power plant at Kota in Rajasthan 
are· not fur.ctioning properly and as a 
result) Rajasthan is facing p;Jwer crisis. 
Due to power crisis 30 per cent to 60 
per cent power cut is impared on indus-
tries. rhe farmers are not supplied 
electricity for m:.>re than six hours a day 
and the problem of the drinking water 
supply is always t~ere. This problem is 
more acute in desert areas. 

The first unit of the atomic power 
plant at Kota was lyina closed for three 
years and even after repairs it remains 
closed for 1 S days in a month. Similar 
is' the position of tho second unit. 

I wou'd, therefore, request the Minis-
ter lor Parliamentary Affairs that tbe 

condition of the atomic power plants in 
the country may pI ease be included for 
discussion in the BJsiness for the next 
week. 

[E1lg1ish] 

SHRI S.M. BHATfAM : The wbo.e-
sal e failure of crops in 2'J districts of 
Andhra Pradesh bas caused object 
miselY and distress to the vast sections 
of small and marginal farmers. Because 
of the dry speU and WIthering of crops 
agricultural labourers were thrown out of 
employment. The Government of 
Andhra Pradesh notified 2 01 talug-; as 
drought affected. A detailed memoran-
dum on tbe drough: cpnditioDS was pre-
sented to the Centre .pleadiag for an 
assistance of Rs. 366 crores for drought 
relief works besides a loan amount of 
Rs. 51 crores. Employment generation 
works for the period of April to June 
19-85 alone require Rs. 280 crores 
which includes community irrigation 
works, deepening of irrigation walls, 
minor irrigation works, etc. 

A big action programme for providing 
drinking water to the affected popula-
tion has to be taken up at a cost of 
Rs. 46 crores upto the end of June. 

I urge upon the GO"f'ernmoot to release 
additional assistance of Rs. 3(JO crores 
as a special case to enable the State 
Government to continue the relief 0pe-
rations in full scale and on war footina 
du·ing the period April-June, 1985. 

[ Trmrslatlon] 

SHRI K.N. PR.ADHAN (Bhopal) 
Madam Chai.rman, I request that the 
following matter may plcue be inclu-
ded in the statement of the hon. Minis-
t er for Parliamentary Affairs regarding 
Government Busil1ess for the next week. 

There is a serious situ&ltion of drOlllht 
in 23 districts of Madhya Pradesh. 
People in nearly, 3S districts are facina 
&bortago of drinkiDI wa t er. The sita-
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ation would become worked in the 
coming months. 

The Government of Madhya Pradesh 
are trying to meet the situltion with 
their resou:-ces, put on the one hand 
there is the problem of drought and 

1>D tbe other the State Government had 
to spend a lot of money on the rehabili-
tation of the viet ims of tbe Bhopal gas 
tragedy. Recently, assistance bad to 
be provided to the riot affected people. 
The State Government had also to spend 
, money on the commi mer-ts m~de to the 
U o.c. The State Government h('s 
waived the loans of small fumers. A 
lot of exp~nditure hld also been incur-
red on the provision of schools and addi-
tional teat-bers. • 

T-.4king all these factors into consider-
a!ion, it Wl)uld be very difficult for the 
State Govcr"rr.elt to me::.t such a heavy 
burden. Th'! fdc lity of overdraft to 
the _ State G Jv,~rament has also been 
reduced to only Rs. 30.48 crores, where-
as the smaI;cT SUtes like KeraIa and 
Andhra Prade~h h;.ve been provided with 
the facility of o-verdraf, to the tune of 
R~. 100 crores Tne Gover nment of 
Madhya Pradesh hld fulfilled their com-
milm~nt to rai'ie reSO:1rces. They have 
also m:lintained fi :ancial disciplhc ur.der 
these circum~(ances, a dlscussion is 
necessary on the subj ;ct that in addi-
tion to increasing the facility of over-
draft, at least an amount of Rs. 80 
crores shou1d be provided to the Govern-
ment of Madhya Pradesh for meeting 
the situation in the drought aif<:eted 
areas and for making manalelllents for 
drinking water supply and at least a 
sum of Rs. SO crores shou1d immedia 
tely be provided to the State Govern-
ment for providing belp to the victims 
of the Bhopal gas tragedy. 

SHR.I JAI PARKASH AGARWAL 
(Cbandni Chock) : AI regards this i n-
crease in pollution due to the dumping of 
&Vb.1g~ a'ld th~provision of garbale en-
clO111res or • Datafls' in the densely popu-
lated araas of Delhi ao1 the need to *ct the growina pottution, I would 

like to draw th~ attention of this august 
House towards main source of man 
made pollution in Delhi. Each citizen 
is directly or indirecHy affected by thts 
source of pollution. Tne source of this 
pollution are garbage enclosures or 
'Dalaos' situated in the midest of the 
city, in tbe main markets and almost in 
all ,the residential areas. . 

People thrc w the garbage in these 
garbage enclosures Many a time the 
garbage is not rem:>ved from these 
enclosure" f"lf almost a week. F:ies .and 
mosquit('cs breed there. In the 
modern age, when t he country is 
advane:ng in every s::ctor, the axistence 
of much gubage enc:osures in the mide~t 
of the city is not justified. 

I wou~d like to requ::st the hone 
Minister that whereas in any modern 
techniqu~s are being adJptcd to protect 
Delhi city from PQl1ution and m,lDY 
boards have been set up, attention 
should also be paid to ffi:>dernise these 
gao b:l.ge enclosures and these garb3ge 
er.closures should be shifted to recluded 
places away from th~ dty so that ponu-
tiOD in the nearby ..-eas cou"d be ch:cked. 

(2) The condition of old Katras 
which have been in existence fur cen-
turies in Chandni Chowk and other 
areas of Delhi is deteriorating day by 
day. Famdes c.JDsisting of ten persons 
are living like animals in small rooms. 
Drinking water, electricity, sanitati_on 
and other facilities are not .available to 
them adequ.a.tely. Oile comes to tears 
by seeing their miserable life and one is 
moved to all their condition. I don't 
know for how long these people would 
have to live in such miserable conditiQQ 
in India which is ab()ut to enter 2 bt 
Century. Until COllcrete steps are 
taken in this direction, the \!ondition of 
these people would n~t impr0ve. We 
wou1d have, to formulate special schemes 
for them immediatdy. 

I would, therefore.. urge the hone 
Minister to include this item in the busi-
nels for tho next week. 
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[English] 

SHRIMATI JAYANTI PATNAIK 
(Guttack): It is generally seen that 
Government of India's sanction of funds 
under -the different centrally atded plan 
schemes like appointment of Hindi 
teachers in the non Hindi speaking 
State~ National Adult Education Progr-
amme, Nationa1 Service SC:leme, Non. 
form21 Education Programe" etc., is 
commui\~cated to the State Governments 
tow.uds the end of the financial year. 

. T,his obviously creates serious fiifficulties 
in p:oper imp!ementati.:>n of the schemes 
and full utilisation of the fund~ sanct-
ioned. Even, pendirg the actual sanction, 
no ~dvancc intim:ltion is given to the 
State Go'/ernments indicatillg the size of 
the C~ntral funds sanctionable under the 
different schemes in order to enable the 
State Governments to take preliminary 
ar.d preparatory s~eps to initiate the 
schemes or to make any ad\ance 
commitmcnt in this regard. It is. there-
fore, felt necessary that soon after the 
the passir g of the Central Budget, S:ln-
ction should be communicated to the 
State Goven:ments. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : It is well-known that the 
unemployed youth while applying for 
job; need postal orders to attach with 
thei r ap;J Heat ions. 

In most of th~ post offices of West 
Bengal postal order forms are in short 
supply. The unemployed youth have to 
stand in long queues to sieure postal 
orders and often they cannot secure them 
on the same day. Letters of their agony 
have appeared in the colums of Ananda 
Baz.lr Patrika, the biggest circula~ed 

daily. 

_ This proble~ is not unknown in other 
States. It should be di,cU5S~d"0 the 
House next week so that this shortage 
~n be overcome. 

2. Ne.ws of dowry deaths are pouring 
in the ncwspap:rs an over the country. 

, Committee 

Obviously the Criminal Law (Scc.lnd 
Arnendetnent) Act, 1983 is not being 
implem.::nted as it sh;)uld be by the p.llice 
in many places. This problem and 
measures to comblt it should be discu-
ssed in the House ill the next week. 

SRRI H. K. L. B~AGA T : - I shall 
bring it 'to the notice of the Business 
Adyiso~y Committee. 

STATEMENT RE:ABOLITION OF 
THE ANDHRA PRADESH 

LEGISLATIVE COUNCIL 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARADWAJ): The House 
is aware that the Legislative Assembly of 
the Stat e of Andlu~ Pradesh on the 24th 
March" 1983 a Resolution in terms of 
article 169 of the Constitution for the 
abolition of the Legis14l.tive Council of 
that State. A like Resolution was again 
passed by the Legislative Assembly of the 
State on the 30th April, 1985. Govern-
ment have taken a decision to introduces 
during the current session of Parliament 
a Bi 11 providing for the abolition of -the 
Legis~ative Council of the State. 

14.16 hrs. 

BUSINESS ADVISORY COMMITTEE 

[ English] 
Seventh Report 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L. 
BHAGET) : Sir, I b-I to move: 

"That this House do agree with 
tbe Seventh Report of the Busi-
ness Advisory Committee 
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presented to the 9th May, 
1984." 

MR. CHAIRMAN: Motion moved : 

·-That the House do agree with 
the Seventh Rep::>rt of the 
Business Advisory Committee 
Presented to the House OD the 
9th M:lY, 1985." 

The Motio" was adopted 

14.1F. brs. 

FINANCE BILL, 1985-CONID. 

[English} 

MR. CHAIRMAN: The hone Finance 
Minister win reply to the deblte now 

THE MINISTER OF 
AND COMMERCB 
VISHWANATH PRATAP 

FINANCe 
(SHRI 

SINOH) : 
Madam, we have been discussing 
this Finance BiU and it was almost a 
a second review of the Buiget and quite 
a r.umber of subjects were c('vered rang-
ing from deficits to debts, from priCes to 
public enterprises, from overdrafts t~ 
socialism. I thank all the bon. Members 
f~r _tbeir compliments as well as their 
criticisms. I have been benefited by both. 
Criticisms I take to be well-meaning and 
in good faith to give another perspcc:ive 
to the issues which we are commonly 
facing. 

Before coming to details, one major 
point was made tbat there has boeD a 
departure by tbe present Government 
from its patb of socialism. The hon. 
Members fr\)m tbe benclks oppos,te gave 
a-ate to it also, 16tb March, 5 p. m.o 
or 4. p. m., whatever it may be tho ,jibe 
of presentation of tho Bddget. By (IUs 
VOl), contention of theirs, they at least 
.conirm tbat We were on tho aocialist 
patll till' 1 bib March, and I am bappy 
that those leaders who criticised Shrimati 
lDdira Gandhi, our late Primo Minister" 

at least today th-~y do confes~ that she 
was on the right track and on the 
socialist path. So, it is to be dia,Dosed 
whether the deviation haa been- fl)r seven 
weeks, as they supp:>se it to he. Tha t 
is the only argument that is to be made. 
But without acori ng debating points, I 
would take the issue of ideolOgical 

_ context of the debate because I think 
that is mo:-e important tban the d elanl 
of it. It is in this overall ideological 
context that we can understand the indi-
vidual details also and we should not in 
counting the trees lose sight of the wood. 
The basic issue in this whole debate has' 
been wheth ... r we are going to the 
socialist path or th e c<&pitalist path. In 
fact, as I perceive it, the approach bet-
ween tbe two is ~asicaUy one of attitude, 
not only of social ownership or State 
mecbanism, but also tbe approach of 
both and tho: psyche of th: hum~n-beinl 
himself. The socialist philosophy puts 
a trust in mao, in his innate goodness. 
with the dismantling of the explC'itative 
super structure, the initial goodness of 
human beings will come forth to halma-
nisc whi:e 'the Capitalist System cs~ntially 
believes in the grec;d or mao. And that 
i. the main force to draw in the mecha-
nism between the two systems. 

But coming to very speCific, rather 
very broad debate, it is the social owner-
ship of the means of product ion that is 
the essence of the debate. On SOCialism, 
to frame tbe issues properly and to 
anawer poiots of the d\!bate that have 
been framed, what is importaat is the· 
exteot and content of social ownership as 
cnvisaiJCd by- the (ouodiDI (athers of the 
nation.-Have we deviated from the 
path as we onvisale4 it to bo '1 So, let 
us see wbat after- Iodependeace as the 
extent and what would be the content of 
social owenrabip. Was it our cortenUoQ 
that a,riculture will come under social 
oWIK"f.)hip'1 No. Was it postulated that 
handicrAru witl come undor soClialowner-
ship'l No. Was it postulated that ImaU-
scale industries will come undef social 
owner.bip '1 No. WU it tbat tho basic 
industriea wiU come under social OW_f-
ship '1 Yes and positively yes. That haa 
been the concept. 
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In this connection I want to quote Pt. 
lawaharlal Nehru himself : 

"10 any event in India by far the 
qreater part of life and our 
industry is bound to be loverned 
by the private ent !rprise. Take he 
whole sector of land. We are an 
agricultural country. T&ke the 
whol e small-scale industry. It is 
a very big sector in India. AU 
these form a private sector and 
private industry." 

And when we cOme to the basic ir.dus-
tries. he goes on to say : 

"We think in term'l of what may' 
called the basic industries und er 
State control:' 

Here he very pointedl, out that tbe 
basic industries have to be under State 
control. 

And further on 24th May. 1956 in this 
very august House in a debate he aid 
and I quote: 

"When there is such a vast field 
to cover, if is foolish to take 
charge of the whole field, parti-
cUlarly when you al e totally 
incapable of usina the hUle areas 
yourselves. " 

So, tbe extent of social ownersh;p was 
eDvisated to cover tbe basic industries and 
heavy irdustries. 

There may be very serious ideological 
clift'erences 00 socialism, whether it 
sbould be collective workers or there 
shou!d be, lUilda or in what form the 
workers should exercise their ownerShip. 
But SO far tbis was \\ hat we bad envisa-
led. 

And apin in biB C'WQ words be said 
and I quote : 

"The • basic ,tratelY loveraiDi 
planniD, is to hadqstrialiae and 

that moans, the blSic indust ries 
given' the first priority" .. 

Madam, I may also quo t e the Industrial 
Policy ResolutioQ of 195 b in length b~
Ca.ule we have to answ.!r this basic i.iSue. 
It goes out to say this : 

"Toe adoption of the socialist 
p.lttern of society as the national 
objective as well as th e need for 
planned and rapid development 
requires that aU indu~tri~ of 
basic and strategic importance or 
in the nature of public utility 
services should be in the public 
sector. After consideration of 
all aspects of the probl em in 
consultation with the Planning 
Commission, the Government of 
India have decided to classify 
industries in~o three categories. 
The first category will be the 
future development of which will 
be the exclusive responsibility of 
the State. The second category 
will consist of industri~s which 
will be progressively State owned 
and w.hich the State will there-
fore generally take initiative in 
establishing new undertakings 
but in which private enterprise 
will al~ be expected to supple-
ment the effort of the State. rhe 
third category will include all the 
remaining industries and their 
future development will, in 
general, be left to the initiatives 
aDd enterprise of the private 
sector. " 

So, We have to see this. Havc we in. 
teJOl of what was eOYisaged by the 
founding fathers of the nation, as envisa-
led by lawabar Lal Nehru ar..d also as 
spelt out in the Industrial Policy Resolu-
tion, achieved those objectives and 
followed those polici~s IIlODtioned in tho 
Industrial Policy ResolDtion? And in 
those industries, tbe State ownership has 
to be tbere and commaadina jleiabt has 
to be eatabliahcd as ordaiae~ at that 
moment. What at c, tbose industri ea ? I 
will f0a4 the ~"le. 'At The)' ato ; 
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Arms and aQlmuf'ition, Atomic energy, 
iron and steel" heavy electricals and 
plant, c::>al and lignite, min~ral oils. 
m\ Ding and process;ng of copper .. 
minerais specified in the scbedule of 
atomic energy, aircraft, air transport, 
railway transport, ship building, tele-
phone, generation and distribution of 
electricity. I am proud to say that our 
Party and our leaders on each and every 
count have estabHsbed the commandil'g 
beisbt of the public sector in all these 
fields which were envisaged and we have 
estabUshed the concept and ideal of 
socialism. It was not in words but it is 
in concrete terms today in our country. 
It was the Jenius of Ja wahar Lal Nehru 
who combined modernity with our 
ancient culture which gave socialism in 
our Indian context, who did not sacrifice 
development to dogma" who was aware 
of tbe various stratified structure of our 
locietyand economic conftircts and 
interests. Yet, be had the audacity to 
synthesise this into a mass movement. For 
himJ the nation was supreme and that is 
true even for otlr Prime Minister, Shri 
Rajiv Gandhi. And the emphasis on 
public sector was made and it was valid 
then and it is valid today even. 

SHRI NARAYAN CHOUBEY: 
Dilutin. it. 

SHRI VISHWANATH PRATAP 
SINOH Let me come and 
I will answ ~r each' a nd every p:>in t tha t 
was rais~d Prec isely tha t is why, I 
have taken that first. We had started 
from the colonbl economy where we 

. were doing it ia spite of crisis that 
might have come. The pattern of 
eol_ial ec~q.)D1Y is that t he colonised 
country sball b: the replar and penna-
acnt suppliers of raw ma.teria\s. Even 
if they have maDufactured, it tbou ld bo 
ill the ~nsumer, items. Heavy indus-
tria were rcgalarly discourled and we 
could not eXpect tbe private sector to 
aive a push to an economy wiaicb was 
__ t aacI where pOverty was a r...,. aod, therefore, it bad to qome 
f~ tb. $tate aa4 t~t is wh, t. 

public sector carne. Otherwise also,. 
considering the dimension of investment 
and the rich factors" private cap' tal 
was shy to come in to these areas of 
critica'J importance to our economy. Tbe 
public sector is the engine of our growth. 
If we evaluate our public sector .. it should 
not be by the audit book. The audit 
of the public sector is not the cash 
balances. It is the b:llance to the 
economy it is the viability to the econo-
my and not its monetary viability, 
that is to be seen. Had this public 
sector not been what it bas been 
the private sector today shou'd rest on 
the shoulders " of the public sector. 
Its benefits flow. It gave benefits right 
from the start. When contracts of 
civil wnstruction start, suppJies made" 
and wnen the public sector produces 
the profits, even then the privat e sector 
takes benefit out of it and 'many times, 
prices are subsidised in the public sector 
and that is also the benefit of the private 
sector. Today the p .. ivate sector has 
no face to come and criticise the public 
sector. But DOW we have to see what role 
We have to play. }V e have established 
the commanding heights of the public 
sector. If you put your hand on a 
switch in the mornir g, the public sector 
is there is there. Open your tap for 
water, the public sector is there. Open 
your newspaper, the news print is 
brought by the public sector. If you 
want a cup of tea or gas there is the 
public sector. Telephones and the 
banks are in the pab!ic sector.if you want 
to travel, it is public sector.. You go 
on scooter to a petrol pump, that is 
a pubtic secotor. Public sector is 
in every part of our life and it bas 
bcc:>me integrated to our existence. 
That is the commandiog heights we have 
established and we proudly say that in 
spite of your critic,sm th':lt you made; 
we established it. It is ~ot in hypothe-
tical terms. We will continue to do so. 
There arc no uncertain terms on that. 

The share in tbe general 1:-011 domestic 
product of the public sector in 1960-61 
was 11"'. In 1983-84, h went up tq 
2~~~\ 
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The share.. in total investment of the 
public sector in 1950- 51 was only 27%. 
In 1983-84, the share of "the public 
scctc)r in total investments of the 
countr,Y went up to 46.2% 

In mining and quarries, power, gas, 
water supply, banking and insurance, 
the role of this public sector is more 
tban 90%. 

It employs more than 16 million 
people. 

Having achieved all this, now 
we have to see what are the strtagies for 
the future. We have not only to in-
crease it in size or in area where 'B~ 
List is concerned that is also an objective 
ordained by the industry, but we have 
to make it stronger also. 

Yesterday Mr. Dinesh Singh made 
this poi9t thdt the public sector has to 
make a positive contribution to resour-
ces and not a negative one anc; the flow 
of investible resources are expected from 
the public sector now. 

Rs. 35 .. 000 crores are being invested 
and it is not a wrong thing to try to attempt 
to do it. It is not that they are put in 
the cold and arc asked to do it. We 
are all in it. We are all r esponslble to 
see that it does come up ar.d we have 
to c~ntribute to it. Even in this year's 
Rs. 18.500 crores Central Budge, 
Rs. 11,747 crores is envisaged in the 
Budgot from tQxation and other resources 
and Rs. 6,7 53 crore~ out of Rs. 18,SOO 
crores is expected as internal resources 
generation of the public sector. Tbe 
Seventh Plan vety much rests on the 
perform~nce in the public sector. Wo 
cannot afford to neglect it; even if we 
wish, it cannot be. It just banks 
on it because on taxation we 
are reaching the limit, approachioa 20 
or J 9 per cent of our GNP. On borro-
winas we are reachina the limit-internal 
borowinls and not external borrowings 
for the infotmAtioil of Shri Iadrajtt 
Gupta wh9 WIS wortie4. abo,t tllis 

yesterday; I will come to that p"iot 
Jatter: On borrowing~, we are approa-
ching the limit.· W ~ cann::>t go Oil in-
creasing deficits. There are only two 
ways to fund our Seventh Plan: the 
internal resources of public sector and 
the growth of tbe· ec~nomy itself, of the 
GNP itself, which will broaden the 
sources of our r .!sources. There 
are only to cc'ut es open to u~. Othe-
wise, we get into a debt. Certainty we 
have the resources constraint. Vve will 
have to make some changes in the 
manag~ment ; maybe. we hav~ to give 
more autonomy a~ well as accountability 
to the pub!ic sector. That is a question 
of detail; tbat caBs for a different 
debate, how to deal with it and improve 
our public sector. But with our resource 
constraint, we have to leok for comple-
tions where we start .getting th e result 
of our investments, consolidation, using 
of existing cap"citi es, because public 
sector investments are highly capital-
intensive. .Non-utilisation of capacity 
is bound to lead to loss; net loss is 
inevitable if capaCities are not used. 
So, we have to get mare out of the same 
rather tban more of the same when we 
have got resource constraint. I( we 
increase the plant load factor by a few 
percnl~ages, it is equal to a new plant 
where crores of rupees will have to be 
invested Just by improving the mana,e-
ment, using existing potentia), we can do. 
This will be our technique to get more 
out of the same rather than m3re of the 
same-when there is resource constraint. 
It is not bec:use anyone wants, but 
because Lber e is a physical limitation. 
And \\ hy it is SO, I wi!l CJme to that 
later. 

Today the public sectar is facing 
supply constraints as wen as dem'lnd 
constraints. 1:1 many of the· b3Sic inputs 
of the public sector, be it power or coal 
or sometimes trasport' itself, we are 
facing onc problem, ~nd it is for us to 
solve it. On the demand side, there is 
a main constrai .tt ; we have to .split it 
into three parts. One, where the o;1t-
put of the public sector is consumed by 
the private se9tor itself; tho IQ&I'tfl of 
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the pul)Uc lector is in the private s.ector 
where consumption is there of aU 
these items. The other is capital 
goods whose demand5 originate from 
private sector, but it is quite sensitive 
to the overall investment. in the economy. , 
Those demands Srow if there are over-
all investmerlts ; and if the overall 
investtaents diminish, the demands do 
Dot FOW and hit our public sector. 
The third category of products of the 
public sector are those which are consu-
med by the other public sector units. 
Here there is need for coordination, 
Shri Indrajit Gupta yest erday mentioned 
about wagon factories. If the Railways' 
demand for wagons goes down, the 
waaon industry gets aft' eeted. In a 11 the 
three you will find that ioter-relatiorsbip 
is necc~sary to ensure that the wb;>le 
economy is stimulated, is active, alive 
and healthy-to sustain the public sector. 
Because sickness in one area is bound to 
affect the bealth of the other. This is 
the internal relationship we have come 
to. This is what the Budget and the 
economic policies are attempting to d). 
and it shou~d not be misinterpreted in 
aD)' other sense except in this sense that 
we see it and pursue this. I have men-
tioned what are the compulio:}s ab.;>ut 
further investments or the constraints. 
I want to share with you. Mr. Perumln 
yesterday mentioned that non-Pian ex-
peaditure should be cut down. I think 
this could be one answer. I think every 
ooc, it is non-plan, would say 'Yes, Yes, 
cut it down.' But I am mentioning 
some of tbe items. of the non-plan ex-
penditure. Defence should we cut it 
down? .'. 

SEVERAL HON. MEMBERS: No. 

SRRI VISHWANATH PRATAP 
SINGH: Interest which we have cons-
tructed and instalments we have to pay. 
Could Wo cut it down ? 

SOME HON. MEMBERS'. N o. 

saal 
SINGH: 
,ood, 

VISHWANATH PJlATAP 
Subsid.iea 01 fortiJisos and 
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'SBVER.AL HON. MEMB~R.S: Not 
at all. 

AN HON. MEMBER: It should he 
increased. 

SHRI VISHWANATH PRATAP 
SINGH: Hon. Members yOll have 
made the very budget which I bave 
made. I get your I,tamp. This is bow 
We process in arithmetic. 64% of the 
non-plan expenditure you C:lnnot touch. 
In the balance, there also there a.rc 
commitments to social welfare activi-
ties of the States and other factors 
where you think you can cut down 
and fill8Ily it will come to 4 or S per 
cent. That is not going to solve your 
reSOurce problem wbich you have in 
thousands of Clores. Now what actulJJy 
happens? When We debate such issues 
what is happening is that on the non= 
plan side your constraints do not get 
reflected. Wben you debate the budget 
and the plan, debate on d . .!veJopment-
why that has not been increased, why 
that has not happened and so on, it is 
because the non-plan has not been cut. 
We are seeing through the window 
while ~e have to see througb the roof. 
For l~star;ce, with pressure on Our 
borders-thanks to some big countries 
-anyway, I need not mention it. What 
happens ? Resource commitment at 
least has never been aggre~sjve. But at 
leas~ for our d.:fer.ce, for our own p:o-
teetloD, resource aoes get committed 
and this is a reality. Some people had 
estimated that one tank cost can 
build '/ 5 hospitals of I 00 beds each. 
One modern bomber can give us 1000 
class"roonu to teach 30,000 boys and a 
modern nuclear submarin e which we do 
Dot have still cost can give 4 1akhs 
houses which Cln house 20 lakhs people. 
What happe05? The development you 
are alking for-the tubewell the roads, 
the hospitals. the schools,' everytbiOI 
acts converted into I1In powder. There" 
81"0 O1Ily two options before the country 
--Dot OIIJy our country but before many 
couatries. Curtail development. What 
i~ the consequenCe 1 7hero i. political 
dllOOotea. expressed, al )'OU aeo, iii 
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agitations leading and helping destabilis-
ing forces. Alternatively, when you 
are faced with a resource cru:lch, you 

. go and take lone. What has happened 
to. South American countries? You 
walk into a debt trap And it is to 
the credit" of Shrimati Indira Gandhi 
thai in spite of this, she led this c\Juntry 
to victory and also to econ{.omic inde-
pendence and could face the difficulties 
also. Now. coming to the private sector 
and where it ~hou~d be placed ar.d 
what role it should play if there is a 
role But certainly its roie cannot be 
the Government's one. It h:ts been 
OUr persistent policy that in the private 
sector the cor.centration of wealth is 
something which we have been against 
always and this is so even tod.!y. But 
we have to trace the history of our 
publ ic sector, a s of pr' vate sector, and 
only then we can come to remedies and 
resp.Jnses. When after independence 
we were in shortage of foreign exchange, 
in order to con'erve our foreign exchange, 
we had to have a protectionist policy. 
Import substitution became the banner 
of industrialisation ar.d development; 
it was the correct pat h and there was 
a demand saying 'Let there be growth 
of industrial isation' and that is how we 
have reached here. And today. by the 
same instruments of licensing and pro-
tection, th'Jse U.litS in the private s-:ctor 
which are not ~C0nom ically viab:e are 
still financiaJ:y viable because of our 
system. Though they have no produc-
tivity, yet,.' they have high profits-
high profits for which they are not jus-
tified to attract investments in those 
areas. It is this economic injllStice 
that we have to confront them with-
that no longer you will be babies which 
the Government will be carrying! You 
will have to stand on your feet. And 
if you have some grouses you will have 
to take those grouses. And that is pr.:-
cisely what we have behind the think-
ina of the process we have put forth. 
In this process, while I do not say that 
we cannot dismantle physical control, 
for the monopoly houses we will have 
to k"!ep it; for FERA companies we 
will ha\'e to keep it. For certain im-
ports we will have to keep it. But it 
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is time that w~ move from di scretionary 
controls to Don-discretionary controls. 
It Je3ds to lot of carruptioD. I have a 
right to say yes or no. On Hcensing 
quota if I say you will get jnstitutional 
finance or no, if I say you can get 
foreign exchang, or no. at various levels, 
dis:;retionary element comes in. Bilt 
if we can fix up p,tiorities of financiol, 
of f0reign exchange availability, that 
these are national p:-iorities~ there are 
what is for the common people, not for 
luxurious consumpjo:1 and institutional 
finance witl flow according to p.ltterns 
of national prio:-ity, then we have 
developed a much more sophisticated 
instrument of controlling JUr economy. 
NJw we have established ourselves in 
public sector. And I think w:le:J the 
age of remote c:)ntrol has come by the 
soph stkated m~thods of credit p.)licy, 
of interest policy, I think these are the 
instruments now we shouid adopt. And 
slowly wherever the areas are possible 
discretionary control should give way to 
non-discretionary c.Jntrol. - This is ano-
ther thing. It is in this sense that things 
were said about sickness. Of course 
thele can be objective conditions of 
sickness also; textiles or power shortage 
are some areas where there are objec-
tive conditions abJut them. But Where 
there is sickness out of siphoning of 
money-and there are many cases-there 
is no reason why the sam e ·person takes 
institutional finance, siphons off tbe 
money, goes to another licence and 
come to institutional finance and they 
give him the tnoney. So, that was the 
sense. Of course, if there is p.)wer 
failure and tbe unit has not got it, it is 
not to be applied blindly or mechani-
cally. So. these considerations will be 
there. But where there is syphoning 
off money, those units win be answera-
b~e and a man3gement which has been 
respons 'bl e for syphonina off money 
should not be made accessible to insti-
tutiol.a1 finance. I have seen - in the 
newspap~rs that Mr. Moai has very 
strongly rtacted to it, Mr. Birla bas 
also very stronlly reacted to these budget 
proposals. But I must very firmly say 
that we cannot squander our resources. 
We cannot go in an tid hoc manner as 
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whoever may come and put it any-
where, we will fix priorities -&nd the 
exercise is on. Madbu D3ndav l te men-
tioned about 0 ne preliminary paint 
which is abJut propriety of makillg a.n 
announcement. 

PROF. 
(Rajapur) : 
come to .•.. 

MADHU DANDAVATE 
After Rusi Modi, you have 

SHRI VISHWANATH_ PRATAP 
SINGH: Now, I have crme to a 
very relevant point. Bes:d·. s you, Shri 
Indrajit Gupta has spoken and jointly 
for both of you I C3.n answer. One 
point h"ts been made abJut the philo-
I 01) hy , 3 bout the b:ldget and the eCono-
mic policy pronouncements and its 
s~ance. Prof. Madhu D mdavat e ~p !ci-
fically uSed the words 'it is pro-affuluant 
ar..d it is not sociaL' 

PROF. MADHU DANDAVATE 
Greatest go~d ro~ the smallest number. 

SHRI VISHWANATH PRATAP 
SINGH Now, the scheme for 
the social s(curity is for fhe 
sIDa1 1est numb~r and is it anti-social '1 
The crop insurance scheme is for the 
SDlJ.llest .number and is it anti-social? 
Now. to get tbe workers' du~s pari 
passu-to secure tbat first - is f..:Jr the 
very few and is it arti-social? Increa-
sine tbe bonus calculations f, om the 
liuiit of Rs. 7 sO to Rs. 1600 is for 
the few aod tbe rich and is it anti-
social '1 

Now, Coming 'With a policy of stock 
options where it will be poisible when 
the Government is de-investing. the 
sbares to oft'er to the workers and the 
eillployees, it is for the few and is it 
uti.social? Increasing the retrench-
ment al!ovtar.ce .from As. 20,000 to 
Its. 50,000' is (or the (ew and is it 
aati-~ocial '] For protecting labour 
_.es tc tb, industrial lab.>uT, it was 
railed fTom Its. 1.3 to Rs. 1.65 and 
it . is for' the feW and is it anU. 
"'1? All th" co-ne rrom tlle resour-

ces provided in th'e budget. How CAn 
we say that it does not from' part of 
it '1 Food ~ubsidies of Rs. 1100 Crores 
is precisely- this is an element of thb 
budget-for the few and is it anti-
social? Now, 35% hike which we have 
given to the States against 30~~ which will 
go for agriculture, education, irrigation 
and poverty programme is for the few 
and is it anti-socia)? The excise duty 
removal for agricu:tural equipmert is 
a1so fvr the few ~nd the fertiliser sub-
sidy of Rs. 18 crores which we have 
provided is also for the few and i& it 
anti-socii? 

SHRI INDRAJIT GUPTA (Bashir-
hut) : I wish you ment ion abcut 
Reagan. 

SHRI VISHWANATH PRATAP 
SINGH I will com~ to Reagan. 
There is only one difference for us. 
These are socialist mca~uses for us; 
these are concrete mcasur~s. It is 
not the abstract SOCLlli 3m of you rs, 
but it is the concrete socialism of 
ou:'S. 

(Interruptions) 

Because we are going to set up speCial 
c)urte to try the tdX evaders, we are 
pro-affluent ! 

PROF. MADHU DANDAVATE: In 
vrder that yOU' should be Rb:e to try 
them bcfor~ special courts, pflJbably 
you want that tax evaders should be 
created. That seem'i to be the priority. 
That is what is g)in~ to be the result 
of this. 

SHRI VISHWANATH PRATAP 
SINGH: I am going to raise no taxes 
Dlndavah:jl, if what you are saying is 
that there would bJ no further revenud 
to come. 

SHRIMATI PHULRBNU aUHA 
(Contai): Smuisierl also will have to 
be tried. 

SHR[ 
SINGH: 

VISHWANATH PRATAP 
I am cominS to that. We 

I 
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have provided this year that if any-
body takes a loan OT a deposit more 
than Rs; 10,,000 and if it is not hI 
c,heque al1d if the p~rson commits ·this 
oirence twice" he can b~ punished with 
six br seventh months imprisonment. 

Regarding the total teaUsation from the 
corpo·rate seClor, we are raising Rs. 251 
crores this very year flom the corporate 
sector. This is envisaged in the budget. 
Ar.d you are saying tbat we h3ve given 
away everything to the corporate sector. 
Just by raising one per cent of the 
statutory limit as a law, by which the 
banks have to deposit a certain amount 
with the Reserve Bank, Rs. 100 crores 
which would be available to the private 
sector has come to the Reserve Bank. 
We raised it just by On~ per cent. 
This is where there is competition 
between public sector and priva.te s(.ctor. 
It is in the distribution of resourCeS. 
It is not in other areas and both go 
together in other areas. If you see 
the availability of insti:utional finance, 
what is with Government and our 
foreign exchange and wbat com es out 
from abroad-it i~ here we have to strike 
a balance and a judgement C.ln be made 
as to wb:ch side we arc taking. There 
is this C:amour b-.:twcen lb·! two. That 
is h')w we have to ensure and this 
might have become tOJ subtle" but th?t 
is differer.t. 

It is being paraded and trumpeted 
th3.t Government has opened its trea-
sury to tbe private sector and that there 
is a loot and that We have given th~ m 
a benanza gift. But, out of the direct 
tuxation of Rs. 4000 Cfores it is only 
Rs. 116 crores. That is all. And it is 
heir.s trumpted like this. Yo¥ can 
work out the percentage. 

Another point is made that rates have 
come down and therefore the socialist 
path has been givc:n up. As relardi 
rates" w~ have come down fc~m 97 per 
cent to 62,per Cent. When we came 
down up till 35 per CCilt, we were qo~ 

considered capitalistic. We were stiU 
socialists. 
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SHRI NARAYAN CHOUBEY ; You 
are never, socialists. We pever said 

. that. 

SHRI VlSHWANATH PRATAP 
SINGH: All right. NJw you change 
your stand. 

PROF. MADHU DANDAVATE 
We neVer alleged that you are socialists. 
We have made such an· allegation. 

[MR. DEPUTY SPEAKER in the 
Chair.] 

14.59 hrs. 

SHRI VISHWANATH PRATAP 
SINGH: I will corn cr you on that 
a:so. Anyway, they have got a pJcket 
t hCi mometer for socialism. As soon as 
the tax rate came frern 97 to 62 per 
cer.t, they appli(d thdr thermometer 
acd seeing the temperature they said 
that it was s' i1l socialism. But when it 
cr~me down from 62 per cent to SO p.:r 
cent, the tcmperatu:-e in the thermo-
meter shows that it is capitalism. 

The debJ.te is fot about the tax strnc-
tUftS. The fUiidamental issue is about 
onwership of property and it is a much 
bigger debate than tbis tinkering with 
tax rates hither anJ thither. I have not 
trumpeted it as such. 

• 15.00 lars. 

Tbis is the essence of debata. Let us 
discuss areas where the debate lies, ar.d 
not where tbe debate does Dot lie. 

SHRI C. MADHA V REDDY (Adilabad) 
The most impor:aot is the direction. In 
wb.lt direction are you going. 

SHRI VISHWANATH PRATAP 
SINGH: Yesterday, Mr Madhav Reddy 
raised this PJint of direction. He made 
the thes:s th~t we have raised the liqui-
dity with the private sector,. without 
giving a directiop. He ~id that the 
private sector would go into consumer 
products and push up the prices. That was 
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his basic theory. Yesterday, I had an-
nounced certain things here itself, for 
the power and Communication sectors. 
We are giving those things where this 
channelization and direction can take 
place. We are thinking on the same 
terms. Th(Jt is a valid point not tbat 
we are not aware of it. 

About smugglers, one lady Member 
bad spoken. Sbe will be happy to know 
that in the fi.-st four months, Rs. 20 
Crores wo:-th of gold has been seized. 
whereas in the whole of last yeal, 
Rs. 10 crores with the seizt"d. So, th at is 
our step-up on smuggling. 

SimilarlY ;:.bout contraband : R~. 60 
crores worth ILs been seized, as agains t 
abllut Rs. 60 c:-oreS worth for the whole 
of Jast year. Wllat could be achieved 
during the whole year, we have achieved 
in the first for montlis. That is the 
step-up we have been ab"e to achieve 
here. 

Now co~es the question of prices. 
That was what was reflected in the 
speeches of the hone Ministers from this 
Bidet as well as from that side. I am 
not aside. of it. I am part of yau as (ar 
as prices are coocerned. I think we 
should calmly and ool!ectively face it. 
But I w Ju'd like to say one thilg abO'tUt 
diag"losing the disease. Supp:Jse there 
is f\!ver. It shou!d be dialnos~ cor.. . 
reel:y, F \!ver is there, but in~tead of 
typhoid. if YOll diagaose it as malaria, 
you will .live Quinine, and the patient 
will die. 

SURI NARAYAN CHOUBEY: It il 
an eoteric fever-

SHJU VISHWANATH PRATAP 
SINGH: So, yOll have to find <Nt wbat 
are tbe varicu! factots. I do aot sa, 
tlt .. t the Bud~t doe. not have an impact. 
To my perception, there are 4 or 5 
elements which have JOno in. One it 
the seaso_l factor; tbe see.,oct is the 
ladeet. The Bodlet has two of el1lents : 
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the tax, and the defic't" At this moment 
deficit canDot i.e. within five weeks, play 
tbat sort of a thins. So. what is the 
element of tax that has gone into prices ? 

- Then "bout our administered prices. 
There also, how much hlS been the cast-
push from the administered priC(S of 
things like steel or railway freight? 

Then there is the factor of shortfall in 
proJuction ats~ as in sugar. This year, 
sug~r ii 22°" down, Bu1get or no Budget. 
The sbortage constrabt on p:oduction 
will have a pressure on prices. 

The fifth is p:ofiteering-sheer-pro-
fiteering, out 0f pc;ycho!oj cal re:nons, 
using a litu 'Ltio 1, and usbg the Bujget 
as a facade. So, all th~se five elements 
arc tbere. 

C.>mi.tg to the first factor, viz. sea-
sonal one, 1 want to draw the attention 
of the h.Jn. M~mbers to the graph which 
I have submitted before them. Perhaps 
they have got it. If you look as it . 

PROF MADHU DANDAVATE : I 
wish you had given filures for 1977-78 
and 1978-79 als:> there. 

SHRI VISHWANATH PRATAP 
SINGH: I think it i~ not "oing to b~ 
vcry dift'erent. Prof. Dlndavat,,: Th.lt 
is why I iaclud~d one y:ar, viz. 1979-
80-- just to includ.: onc Ja~ta year 
also. But that is a gcaeral factor. Yoa 
can see it over the yoars. You can lec 
things for seven years, if you look at 
this graph. Tbis s til.: whlliesale price 
figure. Let me make my plint. TlliI 
is the· .raph for movom :nt of wholesale 
prices for seven YClfl. You will see 
that from March to August, durio, all 
the seven yean, th! wbi>lesa\c prices 
have pe up, and tbat blS beco the 
ttelH1 in the pIftiOUl year a Iso; alld it ia 
Oldy aftot A'Jplt tbat prices start fatt-
ie&. So, evert time it is the bu4.cf 
whicb increases tile prices, that is die 
.enera1 impression. which is not correct. 
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Perhaps if we cliIDl" tbe year to Sep-
tember, the Pinance Minhtor will be the 
bapp1t'st man, because this is inevitable. 
seJlsoaaJity tbet is staper-imposed on tbe 
perceJ')tiOn of the budget. But I don-t 
say that the budget will not have any 
impact. Here it is not a question of 

• defendinl a Ministry or a party but it it 
a thing which ( want to abare with y<.'U ; 

ar.d let us tet how we call get OWl' 
it. 

Some of the things have cOOle to ow 
notice-the prices of vegetables. milk 
prc4Uctl, seap alA" glll' bave gone ope 
For aur, eyeD last year, there was a rise 
during this period between March-
AUgust- 60.9 per cent ; in the pre'Yious 
)'efT, it \Vas 37. J: then it was 33.1. I 
will not take time in this data because 
the Private Members· time is coming. 

Now, the analysis that has been do.e 
ill, the impact of the bu.daet that ha s 
come to our notice is that due to the 
effect of taxes there has been 2.4 per 
cent rise between 16th March and 20th 
April of the price index. The effect of 
taxes is .53 (ut of 2.4 which includes 
petroleum products, soft drinks, cipret-
te cement and vanaspati; I mean this is 
the range where taxatioO' has beeD made. 
There are rot other things much. The 
eirect of increase on adminJsterecl pri-
ces is.5 6. So. the total impact of adrain .. 
tered prices as well as on tax~s out of 
2.4 is 1.10 a.nd other reason, that is 
seasonality plus profiteeriD.l is 1.30; so~ 
it is IllS than half: and I thInk here 
there has beon a fall of priees aJso; some 
prices have faneD of wheat and pulses .. 
etc. But these are detai 15. Let us 10 
to the wholesale prices index. It only 
shOWI that thor. arc otbot factOl'$ than 
the budlet for the ral of prices and here 
I m._st say, what are the options; the 
option is of cuttinl expenditure -which 
'idew plan, ~-p~an, af)out nOli plan, 
you have seon it. Then borrow more 
money. more taxes; more taxes, more 
prices. Here I am already criti<?ised. 

SHaI EDtJAaDf.) PALBIKO (Mol-
In''lao) : Produce 11\01'0. , 

SRIlI VISHWANATH PllATAP 
SINGH: That is what the b'Jdlet is. 
Another point was mlde that in two 
months, there is a rise of 2.4 multiplbd 
by 12. It is not true. If you see the 
figures liven in this sraph, you will fiod 
that whereas in 1983·84 in the first six 
moatbs, the rise was 7.3, but in the 
whole year, it was only S.2. So, it was 
not multiplied because the first impact 

, gets absorbed. Once prices have been 
adjusted, the prices become low. So,. 
what caa now this adjustment affect is 
the deficit ; th:il can have an imp~c' 
over the year and that is what we have 
to mloage and see that it is in contrul. 
With the deb~te, I have been strength-
cDed in the sense that I feel that it is 
tee general CODSenSU4J 0( the Hou~ to 
take very stron, measures. 

(Interruptions) 

PROF. MADHU DANDVATE : It is 
a prospecttve applause. 

SHRI VISHWANATH PRATAP 
SINGH: May be, but there wiU be some 
unpleasant measures also, but if prices 
have to be controlled we have to take 
tbem. We have the strength of thc 
House to takc those measures. I may 
be coming with those steps. Because, 
the people are mOre im?ortant than 
any prop::>sal and peop: e is the essenCe 
of all the pr(1)osbls and for their sake I 
think we should be flexible enough to 
accommodate what is nec~ry. 

Now, a PJint was m.lde about over-
drafts. and also of the Eisbth Finance 
Commission. In the Sixth Plan tftc 
States budgetary re sources-aU right ; I 
wilt Dot pick on States, too much of 
pickiftg!>n is saing on, that everybody 
knows what is what. III totality tbe 
States budgetary resources and contri-
butiOD of States enteJprises was estima-
ted to &e Its. 26,033 croTeS for tbe 
Sixth PI .. ., oriaiaaUy, and the perfor-
IIl&IICD of tt. s .. tes ~ apiast 
Its. "6,000 Rs. 17,96 6 crOl!e8. thero was 
• doenaso _ al 8,067 crorcs. While 
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there was an increase of borrowinas by 
R,s. 1. 60 crores, central assistance, what 
was envisaaed was increased by Rs. 204 
crores, overdra wal frem RBI- that has 
become a resource to the Statest-of 
Rs. 6,128. This was the position. 

Now, when this ban on overdraft 
came, in one day-I monitored-the 
overdraft went up by Rs. 30 crares, next 
day it went up by Rs. 40 crores in one 

eday. This financial situation had to be 
saved. That is why this ban come, to 
stabilise at Rs. 1,850 erores. So, this 
had to be brought down, we are not 
happy about it. Net only bere. It is 
the courtry, in the sense that if the 
States develop tbe country is being 
developed. But tbere is a certain system 
of monitoring. I d\"l not waut to gd 
into the Eighth Finance Commission 
and other things. But I may tell you 
tbat under the system that is existing, 
the Eighth Finar.ce Commission would 
not have given more in 1985-86 than 
what was given in 1984-85. The figures 
whicb went from the Centre during 
1984-85 were given. 

Now, one thing has to be done very 
frankly. The items for whicb t~e money 
is allocated in the States, that will have 
to be monitored. Diversion can"'ot be 
allowed. If it is 'Plan' spending on 
'Non-Plan' will not be possible and that 
is our discipline. That will have to be 
tbere. When I say ~ discipline' I want 
to discipline myself also: I want disci-
pline on myself also. 

,SHRI NARAYAN CHOU BEY : No 
objection. 

SHRI VISHWANATH PRATAP 
SlNOH : N"w I have stre!.lltb~n!d my 
han4s OD that. 

One point was made abaut tbo debt-
Slui Indrjit Gupta has lone away tbat 
ttaere is too much 01 borrowjna of ex-
ternal debts. Sbri Ram Sio,h ytulav 
Ga1Ido a poi'lt that we did not accept 
,..tber iastaJ1D~nt. of IMP, that w~ til., 

streqth of our economy, that as our 
external debt servicing has definitely a 
relation 00 our expi;rt earnings and a18:) 
invisibly- it is raDling from ,12 to 13 
per cent, which means that India's 
credib,lity is very high. There is no 
problem on that, as also the domestic 
and exter,lal borrowings: as a percc!1ltale • 
of t<.'tal Centfal Government expenditure 
has been in 1970-'J 1 about seven per 
cent; in 1985-86 it is 4.5 per cent. 
So that is being very well managed on 
this count. 

PROF. MADHU DANDAVATB : Are 
Y(lU sure that those figures are correct? 
I think in 1.9 70-71 th~ total expenditure 
was of the orde r of 3 per cent and in 
1985-86 the prC'portion of borrowi ,ling 
is 10 per cent. 

SHRI VISHWANATH PRATAP 
SINGH: This is what I have been 
given. Anyway, 'I will check up. Even 
if it was 3 per cent and now it is 4 per 
cent, the point is well made. We have 
improved upon the siluation ar.d that 
the country has manal!cd it. 

Did you say 10 per cent or 3 
per cent? 

PROF. MADHU DANDAVATB : 10 
per cent. 

SHRI 
SINGH: 

VISHWANATH PRATAP 
That is not my figure. 

PJtOF. MADHUDANDAVATB: Tbere 
was ar increase from 3 per cent to teo 
per cent. 

~HRI 
SINGH: 

VIS HWANATH PltATAP 
I do not think it is t 00/0. 

PROF. MADHU DANJ)irVATE: This 
is not what I have spent, this is what 
you have spent. 

SHRI VISHWANATH PRATAP 
SINGH :. \ I will check this. Jillt it is 
i~ t~c ~r~er of 4%, 4. ,,. 'or 5,.. 
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I ju~t want to touch upon the trade 
policy and then conclude. Much was 
said that it is a very, liberalil)ed trade 
policy and that this wiil lead to debt 
c~isis and that there will be an outtllJW 
of foreign exchange. BlIt if you look 
towards the import structure pJlicy, free 
or restricted .. 65 p~r cent of your imp.)rt 
is beyond your policy. The bulk of 
your imp:>rts are: pl!troleum. edib:e 
oil, cement-you are exporting noo-
forrus metals. These are under 
Government d·~cisions to imp.)rt. 
These are not polk-y decisions. S.) 65% 
goes out of the policy parC'.m~ters. And 
if you add to this aid, which YJU need 
for projects .. it is 35 per cent of the 
capital goods and raw materials, if you 
judge at le~ st more than half, for which 
credit will be necessary. So, whole of 
your policy debate on Ilbera!isation is 
on 10 per cent of the imp Jrts. On this 
10 per cent you say whether we have 
made it liberal or made it restrictive. 
Yes, this 10 per cent should not grow 
like cancer. Have an eye on it and 
this should be contained. 

If you look at the trade gap, this will 
point towards growth. But the trade 
lap has to be taken in the strength of 
the economy. If we take trade gap as 
pcrentage of GNP it has gl)ne d.)wn. 
In 1981-82, the trade gap was 5 per 
cent of our GNP and in 1983- 84 it was 
3 per cent of the GNP. So, this is oot 
tbat we have an unmanageable trade 
sap. 

Some issues about the developing 
countries were made here. H ::re I 
must raise' my voice and say that we 
should be prOUd tbat as NAM leader .. 
our Jate Prime Minister and our present 
Prime Minister have taken injtia~ives. 
It is true the picture is not a very happy 
ODe. ConccssiioDal borrowing flows are 
drying up ; prossure is building up ~o ~o 
in for commercial borrowings, which IS 

a high cost money. And th.n there 
arc biab rates of interest. We mu~t 
remember that ODe per cent rise of 
interest rate causes a burden o? .the 
devclopiol countries on • 3 bllbon. 

These high interest rates are baving 
crushing impact. 

Then in the very fields in which we 
have comparative edge .. we fac~ protecti. 
onist barriers ag lin$t aU international 
trading rules of the GATT. ThOle wbo 
are the cJntrac'.iag parties at the GATf 
and those who are big countries, d~ not 
follow it. In textiles we have aD edge, 
but we come acoross textile protectionism. 
It is not that we only PlY. In the US 
it has beeo calcubted that to protect 
their textile indllc;try from the develop-
ing countries, the US Government has to 
spend $ one against 7 cents 28 a cost to 
; ts workers. It is 14: 1 ra~io. In 
Canada the ratio is 70: 1. They also 
are paying, bat are not dismantling, the 
protectionist barriers. This is what we 
took up in Washington and it had been 
said in the Press that I came back as a 
sad man. I think what Ind"ia stood for 
was there. The second round oftbe GAlT 
negotiations was on the ~rd.i. Thero 
was high pressure that services and 
everything should be taken in the round 
of negotiations. It was India which 
reserved this position first; that became 
the rallying point of tbe develop!DI 
cou:1try that they reserved this position 
,and the developed countries bad to 
change their draft to concede to the 
developing cou:ttries that first they will 
be rolled bdck on protectionism .. that 
on the work programme, arler the Tokyo 
round, of dismantling protectiO:list 
barri ers on textiles, aariculturo et~. 
substantial progress will be there. 
Only then this could lay the foundation 
for a second round. Consider, every. 
bJdy was expecting t hat in Washington 
af.er the Development Committee 
meeting there will be announcement 
that tbe second round is going o~ but 
it was India's stand, I am happy to say 
and r :port and I am prouod of the lDdiu. 
team also to have taken this stand by' 
which the deVeloping countrios could 
consolidate and it was because they 
could get this change and get the deve-
10p'nJ countries incorporated in the 
documo~t ~nd in this f~Ium the dcvclopiDa 
countries have a votina strenllb of K.l 
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per cont because that is according to the 
tbares in the world moneY that tbey have 
taken and all the developing countries 
together havoe a voting strengh of 3.8 
per cent only. In that forum we could 
stress our point and it was at India's 
initiative that we could get it and bring 
it to them. 

PROF. MADHU DANDVATB: Before 
you conclude at 2.20, I would ~ay that 
I had raised a very important question 
of propriety. 

SHRI VISHWANATH PRATAP 
SINGH: I am coming to it. It will be 
Very improper for me if I don't. 

PROF. MADHU DANDAVATE : At 
least there should be no impropriety. 

SHRI VISHWANATH PRATAP 
SINGH : I will answer both things, of 
Reaganomics and impropriety. (Interrup-
tions). Dandavat eje, you know it well 
that any chaDge in indirec t taxes can be 
doBe and is done regularly outside the 
House; it does not come here. 

PROF. MADHU DANDAVATE: 
By an executive order. 

·SHRI VlSHWANATH PRATAP 
SINGH: So, wben that power is al-
ready with the Government, is it not 
greater propriety that I have come to 
the House and told you and to~k you 
into confidence '1 And you are charg-
ing me with impropriety'. I could have 
dbfte tbat \\ithout announcing it here. 

, PROF. MADHU DANDAVATE 
lliab~ 00 1952 up to 19 8S, tell me a 
sigle budaet in which prio1 to the 
cODlideration of the Finance Bill the 
F~e Minister made any additional 
le.v1 at the stale ot the reply of the 
d~ioa. 

SHIlI VlSHWANATH PRATAP 
sIMa H: Dandavateji, history alone 
is; ...... the .ole test of propriety. 

PROF. MADHU 
Geography also. 

DANDAV~T~ : 

SHRI VISHWANATH PRAT4P 
SINGH: And sealraphy, yea. because 
for what I can do outside th.e House 
without reference to the House, my Ill" 
take is that I have come and told tlac 
~ouse. Indirect tax,.I can do aDY 'timo, 
n is not needed to be p3.S$ed in the 
Budget. And about the excise duty 00 
cigar.ettes, I came and told you. and 
that IS my mistake. 

PROF. MADHU DANDAVATE: 
Are you satisfied, Sir ? 

SHRI EDUARDO FAIEIRO: Let 
us go to substantial issues. 

SHRI VISHWANATH PRATAP 
SINGH: The only last substantial issue 
I think.... ~ 

PROF. MADHU DANDAVATE: 
You have given goodbye to conventions 
and traditlons. 

SHRI VISHWANATH PRATAP 
SINGH: D,.ndavateji, I will end with 
that. 

You have raised the \'ery basic issue 
of the dignity of man and that issue 
should be subordinated to machine and 
that is the statement and that precusely 
the dignity of mtH. should be maintainod, 
it should not be sold in the market 
place, that the dignity of man should be 
maintained and should not be crushed 
under authoritarian system, that this 
'commodjtjsatioD~ or human and man-
kind, to make it an object eithor of 
power or mo"ey should not bo there. 
This is precisely our socialism and "that 
to what we have been fisbting for, and 
this is the dianity of man on which our 
policies w!ll be maintained. 

With thea ~ worda, I conclude. 

MR. DEPUTY -SPEAIC.ER : TIM 
question i. : 
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'~That the Bill to live effect to 
the financial proposals of the 
Central Gov-ernment for the 
financial year 198 S-8 6, be taken 
into consideration." 

The motion was adopted. 

MR.. DEPUTY -SPEAKER : The 
House will DOW take up clause-by-clause 
consideration of the Bill. 

CLAUSE 2 

MR. DEPUTY SPEAKER: Shri 
Moot Chand Dasa not present. The 
question is : 

"That Clause 2 stand part of the 
Dill.n 

The motion was adapted. 

Clause 2 was added to the Bill. 

CLAUSE 3- (Amendment of Section 2) 

SHRI VISHWANATH PRATAP 
SINGH: I beg to move: 

Page 5, line 47, after uinserted", 
Insert 

"and shall be deemed to have 
been inserted" (2) 

MR. DEPUTY SPEAKER: The 
ClU eat ion is: 

Pale S, line 47, alter "insertcd U 

Insert 

"and shall be deemed to have been 
iD8or't~". (2) 

TAe moilo" WIIoS adopted. 

MR.. DEl»tJTY SPEARER: The 
question i. : 

't.n.at Clause 3, as amended, 
atand pan of tho Bill." 

1 98 '-Contd. 

The motion was adopted. 

Clause 3, as amended, was lidded 
to the Bill. 

CLAUSES 4 AND S 

MR. DEPUTY SPEAKER : The ques-
tion is : 

,~ f 

That Clauses 4 and S stand part 
of the Billn 

The motion was adopted. 

Clauses 4 and S were added 
to the Bill. 

CLAUSE () -(Amendment of 
Sections 17) 

SHRI VIS HWANATH PRATAP 
SINGH : I beg to move: 

Page 6, line 40 for C'item".. substitute 
"paragraph" (3) 

MR. DEPUTY SPEAKER : Tho qaes-
bon is : 

Page 6, line 40 for "·item", substitut~ 
"paragraph" (3) 

The motion was adopted 

MR. DEPUTY-SPEAKER 
question is : 

The 

"That Clause 6, as amended, 
stand put of the Bill. 

The motian was adopted 
CLAUSE 6, as t1tMnded, WGS tJdded 

to the BIU. 

CLAUSE 7-(Ins~rtlon of new Seclloa 
33 A B) 

SHRI DINESH SINGH (Pratapgarb) : 
In view of the Government's amendment 
which is to the same effect as that or 
my amencbnent .. I am nOt movins my 
amendment No.1. 

SHill VISHW ANATlI 
SINOH : I be, to move : 

PRATAP 
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Pale 7, for lines 4, 5 and 6, 
substit Ide. 

.' 33AB. (1) Where an assessee 
carrying on business of growing 
and manufacturing tea in India 
has" during the previous year, 
deposited with the National Bank 
any". (4) 

Page 7, line 8, for "it", substitute 
"the assessee" (S) 

Page 7, line 14, for "it profits"" 
substitute "the profits of 
such business" (6) 

Page 'I" line 3 0, for "its business", 
substitute "the business 
referred to in sub-section 
(1)" (7) 

Page 7, line 3 5, for 'its'" business", 
substitute "such business" 
(8) 

Pale 1, lin~ 40" for "its business", 
subJtitule "the business re-
ferred to in sub-section (1)" 
(9) 

MR. DEPUTY SPEAKER The 
question is : 

Page 7, for lines 4, Sand 6 
substitute-

I' 3 3AB. (1) Where an assessee 
carrying on busin ess of growing 
and manufacturing tea in Irdia 
has, during the previous year" 
dep():\ited with tbe National Bank 
any" (4) 

Page " line 8, for "it"" substitute 
"the assessee" (5) 

Page 7, Jine 14" /01 "its profits", 
sllbstltute ·'the profits of 
such business" (6) 

Page 7, line 30, for "i ts business", 
substitute "the business 

referred to in sub-section 
(1)" (7) 

Page 7, line 35, for "its bus iness" 
substitute "such business" (8) 

Page 7, line 40, for "its business", 
substitute "the business 
referred to in sub-section 
(1)" (9) 

The motion was adopted. 

MR. DEPUTY SPEAKER: The ques· 
tion is : 

"That Clause 7, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause " as amended, was added 
to the Bill 

CLAUSES 8 AND 9 

MR. DEPUTY SPEAKER The 
question is : 

·'Clauses 8 and 9 stand part of 
the Bill". 

The motion was adopted. 

Clauses 8 and 9 were added 
to the Bill. 

CLAUSE 1 O-(Amendment of Sect· 
Ion 36) 

SHRI VISHWANATH PRATAP 
SINGH I beg to move : 

Page 8, line 4' after "applies", 
Insert "no such deduction 
shall be allowed unless" (1 0) 

MR. DEPUTY SPEAKER. The 
question is : 

Page 8, line 47, after "appliea", 
iruert "no such deductioQ 
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shall be allowed unless·' 
(10) 

The motion was adopted. 

MR. DEPUTY SPEAKER The 
question is : 

"Tbat clause 10, as amended, 
.tand part of the Bin." 

The motion was at/opted. 

Clause JO, as amended, was added 
to the Bill. 

CLAUSE 11 

MR. DEPUTY SPEAKER: The ques-
tion is : 

''That clause 11 stand part of 
the Bill." 

The motion was adopted. 

C Iause 11 was added to the Bill. 

CLAUSE 12-(Amendment of Section 
40 A) 

SHRI VISHWANATH PRATAP 
SINGH: I beg to moyc : 

Page 9, 

Pace 9, 

lines 2 and 3, omit "clause 
(c) of" (11) 

line .10, for "shall be 
allowed" subltltule "shall be 
allowed in excess of the ten 
thousand rupees for any 
assessment year" (12) 

linc 13, after "serviceS" 
insert "(not being services 
by way of preparation of 
return of income)" (1 3) 

I'. " lire 16, Jor court; or" 
,lIbsIltu" "court," (14) 

Page 9, for line 19, substltute-
"under this Act; and 

(c) for any advice in connection with 
tax, penalty interest or any other 
matter under this Act." (15) 

MR. DEPUTY SPEAKER : The 
question is : 

Page 9, Jines 2 and 3, omit "clause 
(c) of''' (11) 

Page 9. line 10, for "shall be allo-
wed", substitute "shall be 
allowed in excess of ten 
thousand rupees for any 
assessment year" (12) 

Page 9, line 13, after "services", 
insert "'(not being services 
by wPy of preparation of 
return of income)" (13) 

Page 9, line 1 6, for tc court; or" 
substitute "court;" (I 4) 

Page 9, for line 19, substitute-
"under this Act; and 

(c) for any advice in connecti",n with 
tax, penalty, "interest or any other 
matter under this Act." ( 15) 

The motion was adopted. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That Clause 12, as amended, 
stand part of the Bill. U 

The motion was adopted. 

Clause 12, as amende-d, was added 
to the Bill. 

CLAUSES 13 TO 18 

MR. DEPUTY SPEAKER : The ques. 
tion is ; 
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C"That Clauses 13 to 18 stand 
part of the Bill." 

The motion was adopted. 

Clauses 1 3 to 18 were add~d 
to the Bill. 

MR. DEPUTY SPEAKER Now 
we will take up private Members 
Business. 

SEVERAL HON. MEMBERS Let 
the Bill be passed. 

MR. DEPUTY SPEAKER 
no objection. 

SHRI E. AYYAPU 

I have 

REDDY 
(Kurnoo1) : 
on Mondt'y. 

The third reading will be 

MR. DEPUTY SPEAKER Yes. 

SHRI VISHWANATH PRATAP 
SINGH There will be loss of time 
and it has to go to Rajya Sabha also. 

MR. DEPUTY SPEAKER : Whatever 
the Members say, I am ready to accept, 

(Interruptions) 

SHRI -EDUARDO FALEIRO 
(Mormugao) : Suspend tbe rules and 
pass it. 

SHRI O. O. SWELL (Shillong): It 
is the power of the Chair, to vary the 
proceedin~ of the House. Even if the 
private Members Bill comes five 
minutes later, it does not matter. Hea-
vens are not going to fall. We arc also 
private Members. Not only tho 
opposition. 

MR. DEPUTY SPEAKER : I wiJI 
jOlt tell you. We can extend tbe time. 

1985-Contd. 

SHRI NARAYAN CHOUBEY 
(Midnapore): Do not create very bad 
precedents. It is a Vf'ry bad precedent. 

MR. DEPUTY SPEAKER : The 
Minister of Parliamentary Affairs wants 
to say something. Let us hear him. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H. K. L. 
BHAGAT): I am mlking a very earnest 
appeal to the Opposition Members. It 
was the decision of the Business Advisory 
Committee that tbe Pin'lnce Bill will be 
passed on 10th May, 1985. We have 
always cooperated with each other. All 
of us have dope everything with com-
plet e cooperation. If you want that the 
Private Members' business be taken up 
right now, I have no objection; that 
can be done. But in that case after 6 O· 
Clock~ we have to take up the Finance 
Bill and finish it today. 

SHRI NARAYAN CHOUBBY: Tho 
Private Members· business should have 
been t ~ken up at 3.30. Five minutcs 
have already passed. 

(lnurruptlons) 

SHRI E. A YY APU REDDY: There 
is Half-an-Hour Discussion to be taken 
up at 600 p. m. That will go upto 6.30 
p. Tll. We can clear the entire business on 
Monday, if necessary by sitting late, by 
sitting after 6 P.M. on Monday. 

SHRI H. K. L BHAGAT: We must 
carry out the decision of the Business 
Advisory Committee. It bas been decided 
by the Business Advi50ry Committee 
that the Finance Bill will by passed on 
Of' 10th May. On every topic, we have 
been with you. You should also 
Cooperate. 

(In' erruptlD"s) 

MR. DEPUTY SPEAKER : It has beOD 
decided in the Business Ad"isorY OMimi-
ftee tbat the Ii)) will be pused toda1. 
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As Borne hon. Members are saying, we 
must not encroach on the Private 
Members' time. I accept that. We 
shali' take up the Private 
Members' business now. But after 6.30 
p.m., the Finanee Bill has to be 
taken up a~d finished. 

SHRI E. A YY APU REDDY 
~~nday we can do it. 

On 

MR. DE~UTY SPEAKER: No; we 
have already decided. That is why I had 
requested the Members to be brief. But 
Members took their own time. What 
can I do now? 

SHRI NARAYAN CHOUBEY: The 
Heavens will not fall jf it is taken up and 
finished on Monday. 

(Interruptiolls) 

MR. DEPUTY SPEAKER There 
are now two aitcrn(ltives open. One is, 
if the House agrees, we finish the Finance 
Bill and then take up the" Private 
Memi:-ers' business for two and a half 
hours; and thereafter the Half-an-Hour 
Discussion. This is one alternative. The 
second alternative is this. If (he M~mb:!rs 
press thl.t the Private Members' b'.lsiness 
ihou~d be taken up now, we shall take 
up the Private M.;mber's busi:1ess. then 
the Half-an-Hour Discussion; and there-
after we take up the Finance Bill and 
finish it. Now you can take a decision 
on this. 

SHRI H. M. PATEL (Sabarkantha): 
Private Members' time bas always been 
considered as sacrosanct. That has 
a,lwayi bCen observed. I do think jf you 
mako an exception ... (Interruptions) 
Let th'em quote a precedent. 

SHRI BHAGWAT JHA AZAD 
(Bb(\p.lpur) : t .. ~any times it was d)ne. 

SHRI H. M. PATEL: Never. 

MR. DEPUTY SPEAKER: If the 
Members are willing, I will accept. 

Now we are g'Jing to take up the 
Private Members' Bills. After 6.30 after 
the half-an-hcur dscussion, we will 'again 
take up the Finance Bill. 

CONSTITUTION (AMENDMENT 
BILL* 

(Amendment of article 130) 

[ English] 

PROF P. J. KURIEN (Idukki) : I beg 
to m()ve for leave to introduce a Bill 
further to amend the Constitution of 
India. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That leave b~ granted to intro-
duce a Bill further to amend the 
CO:1stitutLm of India." 

The motio.rr was adopte t. 

PROF P J. KURIEN: I intr()duce 
the Bill. 

HIGH COURT AT CALCUTTA 
(ESTABLISHMENT OF A PER \1 A-

NENT BENCH AT SILIGURI) 
BILL 

[English] 

SHRI PIYUS TIRAKY (Alipurduar): 
I beg to move for leave to introduce a 
Bill to provide for the establishment 
of a Pel mar.ent Bench of the High Court 
Calcutta at Siliguri. 

*Publi5.ted in Gazette of India Extraordinary, Par t 11, Section 2, dated 10-5-1985 



State 0/ Goo, J}aman 
and ~/u Bill 

MAy to, 1985 Reservation 0/ Posts 111 ~ 52 

MR. DEPUTY SPEAKER : The ques· 
tion is : 

"That leave be granted to intro· 
duce a Bill to provide for the 
establishment of a Permanent 
Bench of the High Court at 
Calcutta at Siliguri." 

The motion was adopted 

SHRI PIYUS TlRAKY : I introduce 
the Bill. 

[English] 

STATE OF GOA, DAMAN AND 
DIU BILL* 

SHRI EDUARDO FALEIRO 
(Mormugao): This is an epoch-making 
Bill to grant St2 tehood to Goa. I beg to 
move for leave to introduce a Bill to 
provide for the establishment of the State 
of Goa, Daman and Diu and fur matters 
connected therewith. 

MR. DEPUTY SPEAK ER : The ques-
tion is : 

"Tbat leave be granted to intro· 
duce a Bill to provide for the 
establishment of tbe State of 
Ooa, Daman and Diu and for 
matters connected therewith." 

The motion WQS adopted 

*. 
SHRI EDUARDO FALEIRO : I 

introduce the Bill. 

Government Services and 
Seats in Educational 
Institutions (for Econ-
omically Weaker Section 
01 People) Bill* 

CONTRACT LABOUR (REGUL-
ATION AND ABOLITION) AMEND· 

MENT BILL* 

(Amendment 01 section 1, etc.) 
[English} 

SHRI BASUDEB A CHARlA 
(Bankura) : I beg to move for leave to 
introdnce a Bill to amend tbe Contract 
Labour (Regulation and Abolition) Act, 
1970. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That leave be granted to intro-
duce a Bill to amend the Contract 
Labour (Regulation and 
Abolition) Act, 1970:' 

The malion was adopted. 

SHR! BASUDEB ACHARIA : I intro-
duce the Bill 

RESERVATION OF POSTS IN 
GOVERNMENT SERVICES AND 

. SEATS IN EDUCATIONAL INSTI-
TUTIONS (FOR. ECONOMICALLY 
WEAKER SECTION OF PBOPLE) 

BILL* 

[Translation) 

SHRI RAM NAGlNA MISHRA 
(Salempur) : I beg to move for leavo to 
introduce a Bill to provide for reservation 
of posts in Oovernment services and 
seats in educational institutions for 
perSODS beloDling to economically 
weaker section of people. 

[English] 

MR. DEPUTY SPEAKER. : The ques-
tion is : 

----.published in Gazette of India Extrarodioary Pat1 II, Section 2, dated 10-5-J985. 
"*lntroduced with tbe recomnondatioDl of the Presidont. 
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. "That leave be granted to intro-
duce a Bill to provide for reser-
vation ot posts in Government 

\, services and seats in educational 
institutions for persons belonging 
to economically weaker section of 
people." 

Th.' motion MIS adopted. 

[Trans latlon] 

SHRI RAM NAGINA MISHRA: I 
in troduce the Bill. 

CONST[TUTlON (AMENDMENT) 
BILL* 

(Insertion of new part lXA) 

[Engilsh] 

SHRI S. M. BHA IT AM (Visakha-
patnaml: I bel to move for leave to 
introduce a Bin further to amend the 
Constitution or India. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHRI S M. BRATTAM : I introduce 
the Bill. 

CONsnTUTION (AMENDMBNT) 
BILL· 

(/nsertioll 0/ New Article 4714) 

[Entl'sh] 

SHRI DIOVIJAY SINH (Surendra. 
!lagar): I beg to move (or leave to 

(Amendmelll) Bill 

introduce a Dill rurther to amend tbo 
Constitution of India. 

MR. DEPUTY SPEAKER The 
question is : 

C~Tbat leave b~ granted to intro-
duce a Bill further to ame~d tbe 
Constitution of India. It 

The motion was adopted. 

SHRI DIGVIJAY SINH: I intro-
duce the Bill. 

MINIMUM WAGES (AMENDMENf) 
BILL* 

(Amendment of Section 2 erc.) 

[EnglirhJ 

SHRI AlO Y BISW AS (Tripura 
West): 1 beg tu move for leave to in-
troduce a Bill further to amend the 
Minimum Wages Act, 1942. 

MR.DEPUry SPEAKER 
q'.l estion is: 

The' 

"That leave be ,rranted to intro-
duce a Bi:J further to amend the Mini-
mum W.-:.ges Act, 1948." 

The molion was adopted. 

SHRI AJOY BISWAS: I ~introduce 
the Bill. 

CONSTITUTION (AMENDKBNT) 
BILL-

(Amendment of a,.ticle 244, etc.) 
[English] 

SHRI PIYUS TIRAKY (Alipurduar) : 

·"ubU.he4 io Oqette of India Bxtra ordina, Part II SoctiOQ 2, dated 10-5-19&5. 
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I beg to move for leave to introduce 
a DiU further to amend the Constitution 
of India. 

MR. DEPUTY SPEAKER The 
question is: 

"That leave be granted to intro-
duce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

SHRI PlYUS TlRAKY: I introduce 
the Bill. 

FAMILY WELFARE BILL* 

[English] 

SHRI DIGVDA Y SINH (Surendra-
Df-gar): I beg to move for leave to 
introduce a Bill to promote planned 
parenthood and for lnatters connected 
therewith. 

MR. DEPUTY SPEAKER: The 
question is : 

~'Tbat leave be granted to intro· 
duce a Bill to promote planned 
parenthood and for matters con-
nect ed therewith." 

Th4 motion was Qdopted. 

SHRI DIGVUAY SINH: J intro· 
duce the Bill. 

While introducing the Bill, I have 
also to bring to the notice of the 
House that Clauses 8, 9 and 10 of the 
Bin, which Were to be printed in thick 
type, have not been so print ed. 

MR. DEPUTY SPEAKER: We 'Yill 
take care of it. 

15.48 brs. 

WORKING WOMEN WELFARE 
BILL-Contd. 

[English] 

MR. DEPUTY SPEAKER: The 
House will now take up further consi-
deration of the following motion moved 
by Shrimati Bibha Ghosh Goswami on 
26 April, 1985 namely: 

UThat the Bin to provide for the 
welfare of women employed in 
various indust ri es and establish-
ments, be tak'~n into considera-
tion. " 

Shri Manoj Pandey to contil.ue. his 
speech. 

[ Trans lat ion J 

SHRI MANOJ PANDEY (Bettiah): 
Mr. Deputy Speaker, Sir, I bad raised 
some points regarding condition of the 
women working as agricultural labour 
in the rural are(iS and had put fOlward 
some suggestions also. 

First of all, I would like to tell the 
hone Labour ftttinister that many women 
are working as a skilled labour in brick 
kilns. Mr. Deputy Speaker, Sir, you 
might also be aware of it. These 
women belong to rural areas and are 
cocsidered to be skilled labour. Bank-
ing of m3ximum bricks in the shortest 
time is skilled work and some women 
of Orissa and of the SJnthal PartJana 
in Bihar are considered to be very 
skilled in this work and these women 
have made a great contI ibution in brick 
kiln work and especially in Bihar 
these women are in great demand in 
brick kilns. 

- As you know there is a great demand 
for bricks in the coun try, bu t it is a 

*fubUshe4 in Gazette of India Bxtra-ordinary Part II, Section 2. dated 10-S.19'5. 
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matter of regret that the women work-
in, in the brick kilns are not getting 
even the minimum wages. They are 
being subjected to great exploitation. 
I~erson~llY know that even now the 
women working in brick kilns are 
being paid a daily wage of Rs. 3 to 
3. SO. Such a large-scale explotation in 
our society is not confined to Bihar only. 
In other neighbonrin6 States also, where 
·these women go for work in brick kilns, 
even the minimum wages are not being 
paid to them. Although the number of 
women working in the brick kilns can 
be assess ed only through n survey, yet 
accordir.g to my est:mate, half of the 
population of the villages, particulally 
of Chhota Nagpur, which consists of 
women, work in these brick kilns. They 
bave only one ski1l, i. e., banking bricks. 
I would request the ho 1. Labour Minis-
ter through you thilt schemes should 
be fo:mu~ated to seqne minimum wages 
for these women. For this purpose be 
should hold discussions wit h the State 
Ooverr:ments and he shou ld convene 
a meeting of the Lobour Ministers in 
parti cular to know whether minimum 
wales are being paid t<:, these women or 
not. 

Secondly, attention should be paid to-
wards those women also who work in 
agro-indrstries. In Bihar, the State to 
which I belong, agro-industries have not 
been developed in a planned lPanner, but 
where agro-industries are developed and 
where women are working, only those 
women should be given employment 
who are connected with that sector. 
For instance, women engaged in the 
cultivation of maize should be given 
preference in employment in the m.lize 
based industries, e.g., maiz~·oi\ fac-
tories, so that the W..lmen working in 
the maize fields may be able to get an 
opportunity to" wor k in the industry 
based OD 'maiz!. In this way, we 
may be able to solve the prob-
lems of the agricultural lab.>urers p:1rti. 
cuIarly of women to a great extent. 

Besidcs." I would like to draw your 
attention towards widows. We want 

to help the widows in a planned way. 
Bills to this effect have also been brou,tit 
forward. We have programmes in this 
regard also. But it has b~n ob!erved 
that widows are not gett ini sectirity 
pension propely. We do claim so but 
they are not getting the pension. t 
have seen in Bih:.!r particularly that 
when the datt' of disbursement of sccu· 
rity p~nsion fdUS due, the ''Iidows are 
not intimated in advance and as a 
result the security p~nsion drawn in 
t heir name is di~bursed to other persons. 
Such irregularities often take place. 
So I wou!d like to make submission 
through you that the programmes 
relating to widows shou:d b~ implem~nted 
prop~rly. 

I have dealt with only agricultural 
labnur in my speech and pleaded that 
they should get an 0ppoituaity to work 
in the org~nised sec~or. At present 
they are working in the u:1organized 
sector and as such the benefit of. the 
schemes is not rea,hing them. So the 
first step shou:d be' to o;oganise this 
sector so that the facilities being enjoyed 
by women in the industrial secto:- are 
made availcble to the workers in tbis 
unorganised sector. I would Jike to 
submi t some more points to the hone 
Labour Minister. I went to give a 
suggestion pertaining to maternity and 
c hlld health and welfare. Facilities 
shou;d be provided in our Primary 
Health Ce~tres. There is no scheme 
f"r maternity leave to the working 
women. It is not sufficient to say that 
we are thinking" of something for the 
uno;'ganised sector. The w.)m~n workers, 
who ~.re agricultural workers, should be 
regi~tered in the P(imary Health Centres. 
They should b~ provid~d with the 
same facilities as are being provided 
to the w.)men in the jndu~trial sector. 
Fl)r insta:lce, their children should be 
c;)vered under the immunisation pro-
gramme so that they are vaccinated at 
the proper time. This will enable that 
section of society, whose children do 
no < get an opportunity to advance in 
lif'!, to make a rrangemont for the 
educatio~ 'of their children. I think 
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by doml so we shall be fulfilling a 
~itment. In the end, I wou'd like 
tp mate. submission. We must invari-

·.ble ensur~ the implementation of 
mUlimUtll wage scheme in regard to 
W31llOD working in clny field. For this 

. purpose we sbou~d call a meeting of 
the State Governments ar.d take an 
initiative in the matter. The wages 
livcn to the women wo:kers shou~d not 
in any way be less than f he w 1ges 
given to male workers becau5e our 
I::>ciety consists of men and women 
and both are c:>mp:cme:lt.ary to each 
other. 

[Englisl] 

SHRIMATI PHULRENU GUHA 
(Contail : First of all, let me c Jilgratu-
late Shrimati Bibha Ghosh Goswami for 
brioghlg in the W.lrking Women Welf,lfe 
Bill. It i~ real.Y:l th.>ughtful one, but 
I have some res}fvatio 1S 0:1 certain 
points. I will c.Jme to them later. 

I would like to say that a majority of 
the Women in our c::mntry are the great-
est sufferers. They suffer in the society 
they luff r in their families, and they 
su1f'er also at their work-site. Though 
equal wages fo~ equ:\J w:>rk legis~ation 

is there, in m:>st of th: p'aces, except in 
tbe Government sactor, we find that 
they are not paid equally. Employers 
find some clue oc lacl1Gl.e somewhere, 
aad as a result women arc dep:ived. I 

. must also say that in m03t cases women 
arc not so organized, s,=>; they are not 
able to fight aad they are deprived. 

I wish that thi8 Bill was more compre-
lIensivc. Though it is a very good Blll. 
Pirst of aJl, I laid that it was a very 
tJaollabtful BiU. So, I conrgatuh ted her. 
At the same tinle, I wou:d say that the 
Bill should be expanded in some other 
anu. also. I find that Dothins is said 
ill pa,C two under . clause (2) regarding 
.ricultural workers, construction wor-
ters and brick workers. As . you know 

.a large number of women wt)rk ia tao 
construction sector. TIlo provioUI 'Pea-
ker has aIr eDdy spoken about tbe br~k 
kilns and I am not ,oina into it apin. 
Another point I would liko to laY is 
regarding th~ PWD contractors. PWD 
contractors are cnga,ed by PWD~ i.e . 
by Government. But whenever you app-
roach the O:>vemm}nt, Governnlent 
will say that they are Dot th~ir worker •. 
And this happens in most of the States. 

Another point I w()uld like to make 
is C!bout clause 3 in page 2 of the Bill. I 
hope my h )D. friend will eXCllse me if I 
say that I dls.lgl"ee with ber when she 
says that wom~n employees shall Dot be 
required to contribute anything to the 
fund But I feel that tbey must contd-
b:lte, whatever may be the amount, even 
just one per cent must be contributed. 
so that there is respect for th'!m. It 
may be very little, but they must C:)D-
tribute. The employers and others 
m3.Y contribute and wom en also sbou!d 
contrib:lte, though it may be very 
little. 

Now I come _to plle 3, sub·clauJe 
(XV) in which the ho 1. memb::r IUglests 
that hostel facilities for wom:n emplo-
yees, bath m'lrried and unmarried. 
nearest to tbe. place of work should 
be provided. Here, I would like to point 
ellt tbilt according to the norm~ of the 
hostel facililie& Dowad'1Ys existing III lhe 
country for our women, it ma), be diffi-
cult for all the women employees to live 
in hostels wi t h their hU5bandi and child-
reo. So, the nomenclature should be 
chanlcd So 'u to uoab~c the women to 
stay in the hostels aloo, with their fami-
lies. 

In clause S, a point is made rcaardin, 
reprOientatioQ of WOrDeD employees in 
trade u.li.>ns formed for the. purpo.es of 
workiol classes. Here I am m)'.iClf in a 
dilemma. If the trade union is mana-
led by men, tbere is no hope fot WODleQ 
I am sorry to say this. I am not a trade 
union worker. But I have studied the 
isauc. Because of tho statUi of womOD 
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ialndia, we have seen that our women 
workers do not get any facilities and 
they hardlY come up to the higher posi-
tions in trade union movement exc.!pt 

, for a few who can fight and achieve 
the standard. So, I must say tb'lt this 
clause should be changed. Otherwise 
women will not get any benefit out of it 
or they may get only a, very little benefit 
from it. So, it must b.! changed in 
some other fashion. You kir.dly see page 
3 and para 5 of the Bill. I d;) not know 
whf\t is the position according to the 
law. But what I w.:>uld like to say is 
that it sh311ld be extended t:J the Stat e 
Governments and the public u,dert::'.k-
ings in tbe State Governments; it shou;d 
be mentioned specifically. It is not 
very clear; I am sorry to ~ay that it is 
not even clear to me. 

Then you kir,dJy again see page 3, 
para 1 5 of the BiH-avahas. Tnere is a 
different nomenclature: you have to 
change that nomenc:ature because avaha, 
whatever may be, some of them are 
very bood traiced avahas, but they are 
no t respected a s trained workers. I 
think that word shOUld be changed. The 
women are the most sufferers ; th(.y 
suffer in all fields particularly in work-
ing places. I just want to tell you 
about their sufferings. I w~s in one of 
tbe undertakings of the Government of 
India. There one woman officer Was 
working. She WJ.S very We'll educated, 
very well pl .. ced. but she was alone. She 
told me tbat she had to leave a house 
because of the torture of he,' hmdlOrd. 
That is the attitude of m:n towards 
women in most" of the cases. I dJntt 
say in all caS(s. She had to leave that 
house because of the torture of her lrnd· 
lord, she is Jiving wi h one of her rela-
tions now. 10 ~his connectio" we can 
lad out the cor.ditions of women in all 
respects. I do not W.1Dt to !;D into them 
because we bave d;scusscd about women' 
affairs and we b~ve m~nrioned 2bout the 
present conditions of w"m::n. S:l, I 
would like to ICC this B;U a comprehen-
.~ve, one, it could be more comprehe:'l 
live; and I would request, through you, 
to the Government to think ov~r and 

bring forward a m )ce compr ehen3i ve 
Bill. I als) wan~ that the Governrn~nt 

should give an as;;uranc~ to tbe House 
that they will bring forward a more 
c~mprehensive Bi~l, becau5e what I feel 
as a worker IS that this typ: of Bill 
should come from the Government; it 
should not be a Private (Mem~ers) Bill ; 
it should be a GJvernm';!nt Bill. I would 
request my colle-ague to withdraw this 
Bill <lnd gave a chance to the Gov..:rnment 
to b:i ng forward a c:)m?rehen sive Bill. 

There are a lot of things to be told 
about th! sufferin~s of women, b:.l t due 
to short?ge of time I on1y want to point 

- ou t what are the lacunae and what 
points should be bcludcd in the overall 
Bill which must come from the Go ... ern-
mente Th~;:e are many points which 
are I"'.ot included here. 

But I feel that in this Bill some 
provision has to be mad~ for women 
who after going through the operation 
Of treatment of the Family Planning 
have to be looked after. Sume provi-
sion has to be ID.'de here for their wel-
fare_, because it is abSOlutely necessary. 
We need fami;y planning in our Country, 
we also should sec that our women get 
some more facilities af.er the treatment. 
So, that is my paint ar.d I again say 
that I must thank Shrimati Bibha Ghosh 
Goswami for th'nking abJut the worn-
king women's welfare and bringing up 
this BiJ. I also rcqueit the Government 
to come before us with a more comrc-
hensive Bill for the welfare of the work-
ing womer., including the agricultural 
women workers, u:iuatly they do not 
wOlk in' groups" thou~h sometimes tbey 
wJrking in groups also. I understand 
that it becom~s dHiku:t fur an organi-
sa tio:} to eyeeente it or f.Jf the cldmini-
stra~ors to execute some scheme for 
th:m. You h3ve to think over and d~ 
it. We C.IO all decide and d:l. 
After ali, agrieu'!ural wt.:·men 
workers dre p;·oduciog fuod for 
us. We cannot forget. They .:re the 
main people who are pr:)ducing the food 
for us. We may not be able to do much 
for them, but at the sa~e lime we 
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should not forget th :m. Whenever th !re 
is some facility to be given to them, we 
should give them. We cannot forget the 
agricultural worn en who are the real 
base of our country and who are feeding 
all of us. 

MR. DEPUTY-SPEAKER: Shri A. 
Shanmugam. 

[Translatio" ] 

*SHRI A C. SHANMUVGAM 
(Vellore): Mr. Deputy Sp;aker, 
Sir, I thank you very much 
for givirg m~ this opportunity to 
uy a few words on the Working 
Women Welfare Bill. 1985 that has been 
introduced by hone lady Member" 
Shrimati Bibha Ghosh Goswami. The 
hone lady M~mber who preceded me 
stated that the Government should come 
fo:ward with a comprehensive Bill of 
this kind for the we~fare of working 
women 10 tbe country. I am als~ of 
the same view that the Government 
should take the earliest opp~rtunity for 
bringing forward a Bill of this nature 
incorporat ing some more provisions in 
the light of dl~cussions taking place in 
this Hou~e. 

At the very outset, I wou'd like to 
p.)int out not ae; an allegation 
but as a suggestion-that the 
State G{)vernm~at of West Bl!ngal 
should implement a },.w of this nature 
and since the Stat e is ruled by Ihe 
Marxist Party which is committed to the 
upliftment of downtrodden and the have 
nots, a law of this ki 1d jf imp emented 
by the Governm(,ot of West Beoaa1 will 
gather greater momentum in other parts 
of the country. I would like to know 
from the Mover of this Bill whether 
this is beir g done in the State of West 
Bengal fcom where sbe has been elected. , 

According to 198 J Census, for every 
100 men tbere are 93 wom:n ; in other 
words ab~ut 50% of the population 
of tbe country is women. For tbe first 
tim:, in the Sixth Five Year Plan, the 

*The speech was originaly delivered 

crWomen and Development" Chapter 
was included to highl ght the Deed fOT 
attending to the problems of women in 
our country. This Chapter dealt with 
Education, Employmont and Ht:alth of 
the women of our cou'1try. Our hon. 
P rime Minister, Shri Rajive Gandhi, bas 
recently annou lced that arils' education 
Upto higher secondary level will be 
free. I take this opportunity to demand 
that this should be implemented from 
the next aCldemic year itself. In Tamil 
Nadu the girls~ education upto higber 
s:coodary level has been made free 1001 
:1g). In fact, Tamil Nc!dll occup:es a 
pre-eminent place in the matter of girls, 
education. I will refer later in my 
fpeech to the advances made by the 
Government of Tamil Nadu under the 
btloved leader Dr. M.O.R. 

By the end of March 1984 in the 
organised lector t here were 3 O. S 5 lakh 
worn en employees. So far as public 
sector is concerned" the increase in the 
emp!oymer.t or women bas been of the 
order of 4.5% _; unfortunately in the 
private s.!ctor it bas declined by 0.5%. 
1 do not know the reasons. I demand 
that the Government should ensure that 
employment opportunities for women in 
private sector do not go down; ;n fact, 
the ladies should have more opportunities 
in the private sectllr .. 

By the end of 1984 in all the emp:oy-
ment eXChanges of the country 40.02 
Jakhs of women had registered themse-
lves for employment. Of course, there 
are special counters and also there are 
women Officers to assist the women 
registrants But the women candidates 
arc facing uiltold hard~hips in gcttinl 
j.Jbs. J would request the ho,. Minister 
of Labour that he W10uld bestow his 
personal atteoLion in redressing the 
genuine grie.vances of women re, istraat. 
and he mUit extend aU assistance ia 
procuring jobs for them. 

Sir, there are abaut 1000 hostols In 
the country for the wurkin, womon. 

in Tami I. 



365 Worldn, Women' VAISAKHA 20, 1907 (SAKA) 
Welfare Bill 

Working Women 
Welfare Bill 

366 

But this is nellilible, when you see that 
laJchs of women are employed in p:.tblic 
undertakings and in local bodies like 
Municipalities, Corporations etc. More 
hostels should b! cODitructed. I suggest 
that an autonomous authority should be 
constituted specially for the purpose of 
constructing and ma intaining hostels for 
working women. More host els for 
women should be constrtcted on war 
(ooting. The voluntary organisations 
enaaged in constructing and running 
such hostels (or working women are 
getting grants from the Governmerlt. I 
suggest that the grants should be en-
hanced for them so that they a:-e 
induced and enthused to go in for large 
scale construction of hostels. 

If a male does not get employment 
with the prescribed age limit, he can 
somehow eke out his livelihood. But it 
is not so easy for women. 1 demand 
that there shou ld be no age ceiling for 
women in regard to employment. I want 
the hon. Minister of Labour ·0 get this 
age ceiling for women removed at the 
earliest. 

I find from the Annual Report of the 
Ministry tba t there are about 5000 
creches for the children of working 
women. As I told you earlier, when there 
are 31 lakhs of women employees in the 
organis!'d sector, this is a measly dfJrt. 
We should have more number of 
creches. 

. In order to enhance the standard of 
living of women, we have got the scheme 
of Science and Technology, under which 
40 p:ojects are being implemented 
throuahout the COulltry. They are 
mainly to minimise the dludlery of daily 
chorol of women in our country by 
introducinl scientific techniques. Thi~ 

Icheme should be expanded further for 
the lood of women in our country. 

The hoo. lady member who preceded 
mo referred to the plilht of agricultural 
women workers in tho unoraaoised 
aeetor. Tho ml)v~r of this BUl baa Qot 

mlde ailY provisio 1 for them in her Bill. 
Soe says that ther~ are S:l many imp Jnder-
abies in doing that. Even after 3 S years 
of independence, i( this is the approach 
to the problem of women agri~ultural 

wo;kers, who number about 11 crores, 
then all I can say is that eternally in-
j-Jstice will be perp.!trated on the women 
workers in the uDorganised sector. The 
efforts of All India Women's Conference, 
the Central Social Welfare B.:>ard and 
the State Social Weifa.re Boards h:l ve 
been tardy, in fact I should say dismal, 
in tbis matter. If we' do not m'lke 
an earnest endeavour to look into the 
problems of 11 crores of agricultural 
women workers Ii ving in 5.6 Iak.hs of 
villages, then we are committing a crime 
against humanity. I will draw the 
attention of tbis Fllgust House to the 
fact that the minimum wages were fixed 
some thirty years ago acd the Mirunum 
Wages Act has not yet been amended 
so far. Do you think that the wage or 
Rs. 11 or Rs. 10 per d:lY will be enough 
(or a worker to meet the dai1y needs in 
the unhappy environment of soaring 
prices of essential commodities? I 
demand that the worker's daily wage 
should be ~nhanced to Rs. 25 per day 
and the Minimum Wages Act sh~uJd be 
amended suitably. 

Sir, it is a common sight in the rural 
areas to see the infants of women agri-
cultural workers sleeping in cloth-hangings 
from trees in the bot sun and in th e 
pouring rain. Poisonous insects and 
crawling snakes are their companions 
when these infants are on the ground, 
whHe their mothers are working in the 
fields. I wish thdt the Minister or 
Labour tries to set the appalling condi-
tions of livinS of Our women workers in 
rural areas. I demand that the creches 
of the sort you have in urban areas 
should be opened in rural areas. 

There is no equal pay for equal work. 
The women work ers are disc:iminated 
against. The Equal Remuneratio:l Act, 
1916 is n::>t being im?lemented effec-
tively. If a male worker gets Rs. 10 as 
daily wale, thea tho women worker sets 
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Rs. 7 ; if it is Rs. 1 S for male, then it is 
Rs. 10; for fema'e worker. The provisio:ls 
of Equal Remuneration Act should be 
implemented effectively. 

The plight of women construction 
workers in towns and cities is no diffe-
rent. Behind the superstructures of 20 
stories or 30 stories, you will agree with 
me if 1 say there is the blood and 
sweat of women construction workers. 
Their children are sleeping near the 
gutters; they live in hovels and pavements. 
They are aU semi-t*d, if not almost 
naked. It is really a stigma on our 
society that we allow the iphuman 
conditions of living of these people in 
the midist of plenty and extravagan ceo 
Food" cloth and shelter are the primary 
need~ of working w:>men. The Central 
and the State Governments should ensure 
that the w\>rking W0mcn are provided 
with these basic requirements. 

Here I would like to bring to the 
noti:e of the House that if there is one 
State Government in the country which 
bas dedicated itself to the upliftment of 
hapless women w.)rkers" it is the Govan-
ment of Tamil N:ldu headed by our 
Pnratchi Thalaivar Dr. M. G. R. I am 
proud to say here that the status 0(-
women in Tamil N tdu is really a matter 
for other States to emu~ate. The wom3n 
agricultural worker no longer worries 
about her co'ldren when she goes 
for work. Their children are given 
nutritious noon meals, For the chi!dren 
in the age group of 3 to 5, we have in 
Tamil Nadu chilJren~s homes; they 
may be called Rural L.K.G. From 8 AM 
to 5 PM these children are 10Jked after 
carefullY. The women wo=-kers's burdrn 
of anxiety abJut their chi"dren ha~ been 
remov _d by our Chief Minister who has 
made all these arranemcnt8. He has also 
ensured that the destitute women and the 
women deserted by their husbands and 
the widows are given priority in employ-
mont. They are all beinl rehabilitated 
iJI happy environment. They are given 
r.pectable and decent livelihood. 
nero is otd-ale Irant or R.I. 35 per 
81Onth, doe and a sari evor., year for 014 

and disabled woman. The: State (lavern· 
ment arranges for this. Some 1,76,000 
widows have been given jobs in tbe 
nutritious meals centres. These jobj 
are exclusively reserved for them. He 
has got the' relevant Act amended for 
res erving 15% jobs for women in 
PaHchayats, Panchayat Unions, Munici-
palities and Corporations in the tbe 
State of Tamil Nadu. Unfortunately. a 
stay has been obtained in the CoUrt ~,nd 
presently this is not being implemented 
by the State Governme,1t. 

In Kodaikanal tht Government of 
Tamil Nadu have opened the first ever 
exclusive Women's University. It was 
inaugurated by Mother Teresa and our 
Chief Minister presided Over the func-
tion. This has been done for ensuring 
scientific and technological progress of 
w)men in the State. I want that 
such exclusive Women's Universities 
should be opened in all other States also. 
I have no hesitlition in openly declaring 
here thst the moral, spiritual and social 
force behind the Government of T3mil 
Nadu is t he progress of women that has 
been achieved in the State. Our Chief 
Minister has dedicated his life for the 
progress of women in the State. When 
he fell sick recently, lakhs and lakhs of 
women in Tamil Nadu rushed to the 
Temples in the State and offered prayer 
for hi s spt::edy recovery. Many of them 
did not hesitate to offer their lives so 
that the life of the Chief Minister could 
be spared. For them, our Chief 
Minister is the walking God on earth 
their eldcr brother and their beaco~ 
light. Our Chief Minister has been 
repoatcdly stressing that the provisions of 
Suppression of Immoral Traffic Act are 
being made applicable to women only. 
He is convinced that the men are equally 
guilty and they should also be booked 
for indulging in t~il anti-human activity. 
I hope tbat the hon. Minister will look 
into this also and amend the act accor-
dingly. 

I IUnest th:.\t the Workin. Women', 
WeJfare f_ sbo\11d be' ,ubst'tu~,~ by 
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AgricuJtural Working Women's Welfare 
Fund. With such necessary modification~ 
in tlle legislation, I d~mand that the 
Qovernment on their owa should brin6 
before this Hou~e a Bill, a c:lm:;>rehen-
sive Bill, for the welfare \)f working 
women both in the .:>rganised and organi-
sed sector. in the country. 

With these words I conclude my speech. 

SHRI MOOL CHAND DAGA : (PaIn 
Mr. Deputy S;,Jeaker, Sir, the Articles of 
the consti tution categorically vest all 
powers in you. There are some short 
comings in this Bill. I welcome the 
spirit behind it and would like to give 
some suggestions. 

[English] 

Now, article 14 or the Constitution 
says: 

"The State shall not deny to any 
person equality before the law 
or th e equal protection of the 
laws wilhin the territory of 
India. " 

Article 1 S says: 

U( 1) The State shall not discr:minate 
against any citizen on grounds 
only of religion, race, caste, sex 
place of birth or any of them." 

Article 16 says: 

~4( 1) There shall be equality of oppor-
tunity for all citizens in matters 
relating t..> employment or appo-
intment to an)' office· under the 
State. 

( ') No citizen IhaU, on around. 
only of relilion, race, caste, sex, 
descent, place of birth" residencl! 
or _y of tbem, be ineligible for, 
or discriruil;a&ted against in r~s. 
peet of, any employment or 
oftico under tho State." 

Article 2 3 (1) says: 

"Traffic in human beings and 
begoT a:td other similar forms of 
faced labour are prohibited and 
any contravention of this provi-
sion shall be an offence punish. 
able in accordance with law." 

Now, there are O:rective principles of 
State Policy under the Constitution. 
Now, article 39 ~ys : 

"The State shall, in particular, 
dirtct its policy towards secur. 
ing-

(a) that the citizens, men and 
women equa1Jy, have the right 
to ao adequate means of liveli-
hood; 

(b) that the ownership and 
control of the material resources 
of the community are so distri-
but c d as best to subserve the 
common g(lod. 

(c) that tbe operation of the 
economic system does not result 
in tbe concentration of wealtb 
and means of production to the 
common detriment ; 

(d) that there is equal pay for 
equal work for both men and 
women; 

(e) th1t the health and strength 
of workers, m~n and women. and 
the tender age of children are 
not abused and that citizens are 
not forc~d by (conomic neccessity 
to ent:f avocations UDsuited to 
their age or str ength ; ... ., 

Articl e 42 says : 

'~The S talc shall make provision 
for securing just and bYIIUUle 
conditions of work and for 

. met ernit1 relief." 
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Article 44 say.; : 

"The State shall endeavour to 
secure for the citizens a uniform 
civil code through:>ut the territory 
of India." 

Article 3 2S says that no person is 
to b: ineliRible for inclusion in, or to 
claim to be included in a special, 
electoral roll on grounds or religion .. 
race, caste or sex. 

[TrlllUlation] 
There are other Articles also in the 

Constitution which I can quote. Equal 
rilhts have been given to the women and 
there should be no discrimination. 

SHRI RAM PY ARE P ANIKA 
(Roberstsgang): It has of course been 
provided, but what has actually been 
done? 

SHRI MOOL CHAND DAGA: If 
you read tbe Bin, you will come to 
know •••• 

nIE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRlMATI RAM DULARI SINHA) : 
What treatment is 'meted out to woman. 

SHRI MOOL CHAND DAGA: Some 
women are very strong. I was saying 
tbat there was no penai clause in tbe 
BiU. 

16.29 .n. 
{SHIll N. VENKATA RATNAM in 

1M Chair] 

Mr. Chairman, Sir. please l~t me know 
wllo would be punished ? I would request 
the bon. Minister to brinl fO'rward a 
Bin to safeguard to interest of women. 
In the Bill it has b. en sUllest.ed that 
Committees should be constitted for th s ""poIO but the entire amount would be 
wutcd on thote. Committees. There is 
.. Ilion for constitutio& Advisory 
Committees also. At lot of bard work 

has been done in dr'artiDI the Bill which' 
would be appreciated and her repotatloa 
would also be enhanced among the 
wom~n. The Bill provid es : 

[ English] 

"The Central Government shan 
constitute for each area, where 
industric:s and establishments are 
situated, Advisory Committees io 
respect of the area at the city 
level, district. level and an apex 
body at State level". 

How many Advisory Committees? One 
at the city level, th\! other is at district 
level and the third is at State level. 

Tbey do not have any statutory 
backing,. 

[Trans lation]] 

If ~uch committees are constituted, 
then the entire amount will be speot 
on them. I do not know what benefits 
will accrue by constituting tbese 
committees. 

[English1 

SHRI NARAYAN CHOUBEY 
(Midnapore) : LGok at the content, 
not the form. 

SHRI MOOL CHAND DAGA It 
must be effective. 

SHRI N O\RA Y AN CHOUBBY: Let 
the Government live' the assurac.ce .•• 

SHRI MOOL CHAND DAOA: You 
can go to your bouse ? nd tell your wife 
that certain Bill has been passed. She 
will put certain questions to you and ,ou 
will have to anSWor 1 

SHRI NARAYAN CHOUBBY: I 
shall take your belp to elqtlain to 011 
wife t 
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SHRI MOOL CHAND DAGA 
Kindly hear and try to understand. 

l, SHRI· NARAYAN CHOUBEY I 
understand. 

(Interruptions) 

MR. CHAIRM AN: Please continue. 

SHRI MOOL CHAND DAGA : I am 
making my speech. You must kindiy 
protect me. 

MR. CHAIRMAN: I am requesting 
you not to detract from your speech. 

SHRI MOOL CHAND DAGA : Th~re 
are the dis~rict level committees ~.n 1 the 
apex body. So, there are three advisory 
committees. For whlt purpose? What 
wiil they do ? 

(Int e rrupliolls) 

MR. CHAIRMAN : You please get 
along. You seem to be willing to discuss. 
Get along. 

SHRI MOOL CHAND DAGA: I 
have just quoted Clause 3 and Articles 
of the Constitution. 

[ TrallSlation] 

What will be the term of these Advi-
sory Committees, who will be their 
MeJDbers and what will be the qualificat-
ions of the Members? These things have 
I\ot been specified in the Bill. The Bill 
also does not prescribe the procedure 
that will be adopted for their workins. 
The intention of the Member is not clear 
from the BiU. 

(EII6lI.rA] 

SHRlMATI BIBHA GHOSH GOS· 
WAceMl (Nabadwip) : You please see 
Artile 2. 

SHRI MOOL CHAND DAGA: "To 
ensu-e the right to work for the wOlDen 
employees in any industry or establi'h-
ment." 

[Translation] 

There is no provision in the Bill 
abcu~ the authority to whom cases of 
violation will be referred. Only the day 
before yesterday, the Suprem~ Court 
delivered a judgement. 

[English] 

';It is proved. But there is 
no~hing before me. Under what 
fule, under wh'lt law, I can 
punish foc that offence." 

[Translation] 

The Bill is not clear abllut the autho-
rity which would take action in case 
there is br:!acb of law. 

[English] 

Will the Labour Inspector look into 
it ? or will the Labour Commissioner 
look into it ? Who will do this? ... 

SHRI E. AY'YAPU REDDY 
(Kurnool) : M3.Y I clear this doubt? 
Rights arc conferred on cit izens. A citi-
zen b;- s a right to approach the High 
Court under article 226 for a writ of 
Mandamus against th~se p~rso~s who are 
violating it. There is always tha citiz~n's 
right under article 226. The High 
Courts are enforcing them. There is no 
difficulty. There is no clause which 
makes that punishable in criminal court. 
It is not necessary to have a penal clause 
in -:very statute. 

SHRI MOOL CHAND DAGA: But 
there should be a machinery. Where the 
complaint can be lodged against the 
employor. (lnterr.ptlons) 
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SHRlMATI BIDHA GHOSH GOS· 
"'AMI : You go thr\)ugb the Bill care-
fully; then you will know. 

[Trans latlonl 

SHRI MOOL CHAND DAGA: This 
Bill will involve an expenditure of Rs 5 
crores and further non-recurr mg exp:md-
hure of Rs. S lakhs. When already 
more powers have been provided in the 
Constitution in the various Articl e that I 
have read out for in the Bill, then what 
are sought, what is the need for bringing 
forward this Bill ? 

I would request the hl1n. Mir.ister to 
bring a comprehensive legislation which 
may be more useful. When there is 
already a law for dealing with C3ses of 
social exp~oitation of women then what 
IS the reed of b:inging f0rwords a 
separate legisbtion ? A~rcHdy "'hen there 
are laws for ensurin~ better f .ciiilies to 
women, why should this dupl catL)n be 
there? I would iike the hone Member to 
withdraw this Bill. 

I wou~d like the hO:1. Minister to 
bring forward a comprehensive leg:slation 
to provide more facilities to w;)men. 
Now wbo win make arrangement for 
unif.)rms for the women workers 1 Yo'.! 
have asked Government to givt! 10 per 
eeat amount to the employees. How 
much amount Government wou'd'like to 
provide? 

This is not clear frum the memoran-
dum attached to the Bill. I think y .. ~u 
have presented this Bill in a great burry. 
I do Dot think that this Bi 11 will serve 
any purpose. More powers h:lve b'!en 
prOvided in the Constitution than whr t 
have beeD sought for in the B 11. Our 
Labour Minister should bring forward a 
comprehensive Bill based 0.1 them., Tben 
after passing the Bill, a machinery should 
be let up to implement tbe Bill equitably. 
Ooly then women can be benefited and 
.ot otherwise. 

An hoD. Member has stated that 
uodct Article 226, one can go to the 
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High Court. The BBI should de~i.Date 
the Court for the purpose and there sbould 

be power to take the matter to tbe 
designated c )urt. It should be made 
clear who will hear the case, who will 
file the case, how much punishment will 
be awarded, and how they will get com-' 
pensation. In my opinion the Bill will 
not serve any useful, purpose. 

SHRI RAMASHRAY PRASAD 
SINGH (Ji:lham~bad) : Mr. Chairman, 
Sir, the hon. lady Member deserves ou ... · 
congratulatior.s for bringing forward 
this Bill fOf the working women. The 
most .mportant thing is that our Finance 
Minister had emphasised a few days 
back that they were taking the country 
on the path of svcialism and he did not 
care if the OppDsition criticised them· 
This Bill cl early express him, If you 
cannot bring equality between men and 
,,'omen, then your assertion of socialism 
will be nothing but hypocrisy, What is 
the condition of women workers both 
in the organised as well as the unorgani-
sed sec:or? What is happening in BCCL 
tod~y ? A c:rcular has been issued by 
~he company wherein they have been 
asked to get volun tary rei ireme& t 
b~cause they c:mnot work in the collie-
ries. Instead, they have been given a 
choice to get their husband, son or any 
other relative emp:oyed in their place. 
This proces~ is still going on. Now 
what will happen to a w dow w-Jrkina 
there if she h~s no fdm ily, and is f0rced 
to seek voluntarilY retirement ? If they 
C~lOnot work in side the collieries, they 
should be given some job ou:side th~ 

mines. You shou·d think abJut this. 
Voluntary retirement of women WOi kers 
as a result of the DCCL circular shOUld 
be stopped. fhis matter comes under 
the Central Goverr.ment. W.hat is the 
condi'jon of the women who work in the 
unorganised sector. Just Dot an hon. 
Member draw the attention of 1be 
House towards the miserable condition 
of the women workers of brick·kilna~ A 
large number of women are working in 
those killlS and they shOUld be paid the 
minimum walos. Th-erc' are no checks 
for tbeir children a'so. The res.lt is 
that while they remain busy in bricks-
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kilns, their children get drowned in the 
Gan.a or killed in some road accident. 
Creches should be ~rraDgod for their 
children. You say that it is a welfare 
Oo\ernment If it is so, then creches 
should be set up either by Government 
or by tbe Company at all such places 
where the number of women w~rkers in 
tbe brick-kilns is between 500 to 
1000. 

As I come from a rural area, I shall 
talk about that area. It is a matter of 
shame that the women who work in the 
fields are not paid wages equal to th lse 
the male workers. You have en<.Jcted 
a law but that is not being enforced. 
Even how there is diff..:rence between 
the wages of the men and women wor-
kers. There is no oae to tale care of 
those women's chil~ren. They shut 
their children in their b.)uses and they 
simp~y crawl there. This disparity should 
be removed. To those who claim that 
they are marching on the path of sccial 
}ism. I would cite the above instance to 
show that they are indulging in hypo-
crisy as they have D)t been able to im-
prove the women's lot. 

The women who work in factories 
and big mill~ are also not getting prop~r 
wales. Once I went to Calcutta. There 
were many w.)rkers from Bihar with 
whom I had talk. They told me that 
during the rule of the prev;ous Con-
gress Government, they we'l."e treated 
Worse than a dog. With ttoe Left Front 
coming into power, they had th's much 
respect that at least they w~re being 
treated as regu~ar workers whether they 
worked in a Cement godown or any 
other godown. Th e worn ~n who work 
pnvately do not get proper wages. If 
they ask for proper wages, they are shun-
ted out, when tbey 0:- their ch Idren 
start starving, thoy alice to dJ work on 
those wales. The senior officers of the 
Labour Ministry and the LabJur Minis-
ter should cO.lsider tbis matter s.nd take 
steps to improve the conditiJn (If the 
wOlkin. women whi~h is going from bad 
to worse. You must make efforts in 

this respect. Our hone Members have 
rightly said. 

(Int erruptions) 

[Engli~hJ 

MR. CHAIRM \N: The time allot-
ted is over. Shall we extend it by one 
hour with the consent of the House? 

SEVERAL HON. MEMBERS: Yes. 

SHRI G.M. BANATWALLA 
(Ponnani) : You may extend the time 
for it. But what about the next BiB '1 
For the next Bill you may p'ease leave 
at least 5 minutes or SUo 

MR. CHAIRMAN : N'~xt Bill will 
certainly be reached. There need not 
be any dqubt. 

[Translation] 

SHRI RAMASHRA Y PRASAD 
SINGH: A Bill s~ouJd be introduced 
by Go\'emment to protect the interests 
of these workers. With these words I 
conclude. 

SHRI RAM PY ARE PANIKA 
(Robertsganj) : Mr. Chairman: Sit, first 
of all I thank my sister Shrimati Bibha 
Ghosh Goswani for drowLlg the alten-
tion of the country through this BiU 
towards the welfare of women. The 
obj-:ctive of the Bi~l, otherwise is limi-
ted. It is true that we b;!long to a 
c~untry where it ha~ been said. 

"Yatra Naaryastu PujYJ. 1lte Tatra 
Ramante Devta." 

We Hv" in an India or which we are 
proud but u lfortu~ultely during the last 
two or three bund:-ed years the situ-
ation has changed. If we go b.to the 
figures. we find that women are 1:0-
where. It is hue that ',\I hen the consti. 
tution \\ as framed, a d Shri Daga h:-ts' 
also re erred to those Articles, many 
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provisions were included in it which 
related to the welfare of wom:m. I 
would like to submit that welfare of 
women cannot be ensured by m,~re1y 

providing for equal opportunity in the 
Constitution and law. Equal opp::>rtunitY 
is meaningles') unbss there is equ'llity in 
the means requi;:-ed. to attJ.i;1 it. 50 per-
cent of the p':\pala~ion of the country 
consists of women. fhe cO:lOtry cln 
march forward o:ily when both m.:n a'd 
women are given equl1 opportu·lilics. It is 
not 3ufficient to pLlvide certaifl facilities 
rather we slnll h:lVe to con~ider this 
aspect afresh. It is a fact that the new 
Prime Minister and th:.s Government had 
done a commend_1bll! j )b. Tb ~y have 
added the term ~\Vomen' wi·h ~he Minis-
try of SC'c:al Welfare. .Ti1:S clearly 
indicates that Governm!nt ht~ad to do 
something for wome:1. Th;re, is no 
doubt that d.lring the last 37 to 38 years, 
some:work has b:en do:.e but that ca:1n::>t 
of be called ad~Quat-.!, whe:her th:lt wo;k 
relates to adJh educ].ti():l, W Jrking 
women or openLlg h::>stels for them or 
for the upliftm.!nt of WJmen b.!Io.1gillg 
to the blcKwJ.rd c)m n'lilities S:h ~juled 
CaStes or Scbedu:ed fribci. N.J w.Jrk 
done for them c~n b.! term::d as aje-
quate. 

We celebrated 1975 as the late:-
national Women's Year and th-tt p:o-
gramme lasted 10 years. During tn.)s~ 
10 years it looked as if only in llld!a 
but iu the world, somethil'g would be 
ilone for women. As I have said abJut 
SO per cent of ou:- popu!ation coosi,ts 
of women and we should b! thankful 
to our founding fathers that they in-
cluded many rights f·)f WOOl:!:1 in the 
Constitution. They thoug:lt of 8ivin~ 

equal rights to women iu the c')untry' 
and m'ld.} provision to t hat effect but 
tbere is also the other aspect rela~iil 
to implementation. We must implement 
those prolrammes with go Jd intentions 
so tbat wome;} IDay qJme at par with 
men. Only then C.ln we achieve our 
aims. 

As I said, (;trler 197 S, the Interna-
tiooal . Women's Year was celebrated 
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for 10 years but what shoul j h'we b~!en 
done for the upliftment of women has 
not bteri done. Of course Ind'ia b'as 
contributed its m'ite according to its 
resources and it is a matter of rulppi-
ness that, as has been said here jUJt 
now J India has contributed' 20,000 (US.) 
to the Internatiolal Women's Welfdre 
Fund. But thi~ amJunt of' 20,000 
(U.S.) is not sufficient. But of course, 
we arc p~ying our attenti~a towlrd:;· 
thi-s asp~ct. 

Thr. need of the hour is to create 
equal cduc.ltional opportunities for 
women. There arc certain profe~..,ions 

like teaching ill which we C4.ln absorb 
more Women. They Can ~ gOJd c'erks 
ar.d telephone oper<.ltof.i. How thi s 
~hbkbg does not hold good that women 
Can'lot work efii.:iently. Many WJmen 
nowadays have juined administrative 
services, I.P.S. etc, and have proved 
su::cess~ul in every field . .. (Interruptions) .. 
not only M ni:iters, th·.!y have become 
Prime Minister a]so and tbe whole 
world is proud of them. So far no 
persoaaJity like lhe late Shrimati Indira 
GanJhi has {merged OQ the horizon of 
the wor:d. It we turn the pages of 
the Puranas, the Shastras and study 
Ir.dian culture, we shall fhd that our 
Shastras a:1d PUratiaS are replete with 
storie'i of the va our and glory of 
women. It is saiJ thl( our . ancestors 
used to eat pu:-e ghce and now we can-
not have ghee even to smell. But 
while baskir.g in the glory of the past 
we can:1ot forget the realitiea of today. 
The:e is a serious prob:em ~'fore us 
jl1 relation to women. We .often bear 
reports ab:.lut atrocities on women. 
nu..-ing the last 5 to 7 years wo bnve 
enacted many laws for them but even 
then their probkms have not been 
solved. Thertfore, the need of tbe 
hour is 10 • coord proper status to 
women in the soci~ty. It sbou:d not 
be ooly in the shape of wales but as 
Shri Dap was saying, we t.hould 
adopt the policy of (qual wales for 
equal work. The hone Labour Minister 
is sittiog here. It would have been 
better if our Social Welfare Minister 
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had also beon here and heard the diffe-
reut view,. We have to take com-
prehensive steps for the . welfare of 
w~en. This is just a pact of it. You 
have eaactcd many h ws but even after 
37 to 38 years of indepet:dence they 
have not got their requisite place. 
That is what I fee 1. You Say women 
are exploited in the private s:!ctor but in 
the public sector also justice is not 
meted out to them. Moreover, in all 
other 'Government works li~e plantation 
in the Porest Department, wages for 
women have been fixtd less than that 
of male workers whereas both have to 
do the same type of work. In many 
fie!ds wowen can do work in a batter 
way than men and people want to 
employ them also but they ~re given 
lesser wages. Now the time has come 
that we should make it clear to the 
Private Sector at the time of giving 
industrial licence that they will have 
to reserve a certain per :entage of the 
posts for women. They can do certain 
jobs in a better way. They can do secreta-
rial work; they can prove good clerks. 
Nowadays women have entered tbe 
field of engineering etc. and they are 
proving successful in every field. There-
fore, the Labour Minister should make 
a provision to the effect that whenever 
an industrial licence is given, it sh-Juld 
be given only on the condition that a 
certain percentage will have to bl.! 
reserved for women in that industry. 
In the Public Sector and the Govern-
ment Departments, their rights should 
of course be protected but in the Pri-
vate Sector industries also a cot.dition 
to this effect should be imposed that 
they will have to employ as mucb of 
percentage of women as are getting 
education. My esteemed sister, while 
introcl Icing the Bill today has right Iy 
said th \.t wherever wom..;;n are employed, 
tbey are exploited. Separate toilet. 
Canteens, C"mmon rooms ar.d other 
necessary facilities sbou'd be provided 
to them. These facilities are not pro-
vided to them. The Indian women can 
40 work very efficicntl)· but these big 
cap~tali.ts and big. industrial Housos 
of the CO"Btl')' do Qot employ theat· 

The:-erore, it is necessary that Govern-
ment should enact such laws as m~y 
provide more jobs opportunities to 
them. If we want # a balanced deve-
lopment of the country, we shall have 
to give equal share of work to womeo. 
When both the whetls are equally 
strong, cn\y then the country can be 
strong. Otherwise, the Vehicle will be 
stranded. For this, women will have 
to be provided with more and more 
work. Only then the country 
can march forward Oll the path of 
progress. 

The hon. lady Member, Shrimati 
Phulreme Guha, has correctly said that 
today in our country ther~ are crores 
of women agricultural workers and 
their plight is miserable. We talk of 
child workers. This topic waS discussed 
here also but I want to raise the 
matter of the girls who are employed 
for domestk. (,hor~s. They are provided 
with neither education facility nor any 
other facility and they are leading a 
very hard life. They are enf,3ged in 
the work of bankiD!; bricks only. They 
remain busy throngollt the day in mak-
ing bricks oblivious of the outside world. 
When the work of banking bricks 
comes to an eed in July, they starts 
working in the farms again. Brick 
kiln owners do Dot keep clearcu t 
accounts. \Vhen the women w;)rkers 
leave, they are involveJ in false theft 
C?scs. Sometimes, the balanCe is shown 
against some of lhe wo!"kers on the 
pretext that she had taken loan and had 
not repaid it. In this way t~e brick 
kiln owners do not make ~he full pay-
ment due to them and p)cket that 
money themselves. A hw is proposed 
to be enacted in this reg3rd. I would 
like to submit that While enacting such 
a law a provision should be mld¢ for 
rem? Ie labour so that the brick kiln 
owners 2re compelled to provide resi-
dential accommodation to women 
employed in the kilns~ to make full 
payment of wages due to them and not 
to involve them in false th~ft cases. If 
it is done, it wil1 be a good thing be-
caUSe these owners never think of their 
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welfare. They are aiwlYS after makil'l 
mOrley. 

Sir, as you are aware, besides doin& 
their work, the female lab:>u r have to 
l'lOk after th~ir children .also. There 
small babies need nutritious food. I 
would like to ask whether public 
sch~ols are meant for children of affluent 
persons o~ly'? Better educ:l tion faci-
lities should b~ provided to the children 
of comm~n m1.n. O.lly then can there 
be equality. You say tb:lt there must be 
equality. But I would like to say that 
equality will have no meaning unless 
everybody gets an opportunity to come 
at par with others. The need of the 
hour is that we should do work for the 
up1iftment of women because they are 
not only women but teachers of child-
ren also, who are the builders of the 
future. The children Will take after 
their motbers. It is,' therefore, 
essential that women should be edu-
cated. 

Mr. Chairman, Sir, at present there 
k a lot of corrupt io n in Maternity and 
Child C~rc Centres functioning in the 
country. St~t e Government employees 
and som~ anti-social elements misappro· 
prial e the entire funds. 

So, merely talkin g about employment 
will not serve the purpose; monitorio, 
arrangements should also be made at 
thc place of work. Now, there is a 
separate Mininstrf for Welfare of 
Women. It would have been belter 
if the Minister for Welfare of Women 
bad been prec;ent bere. Sir, 
labour is a very patent force which 
has not ooly mad e our economy sou nd, 
but bas built the nation by bravinl suo, 
rain and ottlcr ioconvcnieocCl. They 
work day and night and only th'n they 
Id money. The band~ of our Labour 
Minister are very stronl. I would like 
to submit that a monitOl'aDI cell should 
he set up for aU the schemes relatina 
'to welfare of women. 

.' Women do household cbores allO. 
Wbat" t)'PO of life arc they lca4il\l iii 

Welfar~ Bill 

Delhi ? You can see it for .yoursolf. 
They reside in the space adjacent to tile 
stairease in M.P.s.' ftats. Who il·there 
to see an these things.? Even after 
Independence, wom~n clean utentiJl and 
do other household chores. There is 
great necessity to ensure tbat women 
are Dot exploited at any level. A large 
Dumber of women from Orissa and 
Madhy.l Pradesh are working in Delhi. 
They belong to respectable families, but 
nobody is prepared to treat them as 
such. Is it not our duty to pay atten-
tion towards this matter even after 
Independence ? We shall have to 
er,sure proper wages and other facilities 
for women working in the houses or at 
5hops. If some woman is workin. as a 
domestic servant, she should be provided 
with residential accommodation. Doet 
it look nice that she sbould sleep 
on thc footpath or ia tbe space adjaccat 
to· the staircase? I humbly submit. 
If we have to restore the glory of 
In\lia, that it is a country where women 
were worshipped. Tben women sboald 
be given a status in society and tlley 
shou'd be paid equal wages for equal 
work. 

I again thank Shrimati Bibha Ghosh 
Ooswami for introducir'g a Bill which 
provided us' with an opportunity to 
express our views. I urg~ the hone 
Minist er to bri ng forward a comprehen-
sive Bill and request Shrimati Goswami 
to withdraw this Bill. 

SHRI VIRDHI CHANDER JAIN 
CBarmer): Mr. Chairman, Sir, I support 
the working Women's Welfare Bill, 1985 
introduced by Shrimati Bibba Gbosh 
Goswami. 

In our CUlture, women havo beeD given 
a very high place. A Women's name is 
always prefixed to any name e. ,. Sila 
Ram, Radney Shy.un. In 'Sita Ram' 
Sita and in IrRadbey Shyam', Radba have 
been accorded importance. 10 this way, In 
OQr reli,ion and culture. WOOlen havo 
been liven a very b!,h statUi. Despite 
thit, WO.Ql!Q are beiDllUbjeQtcd to coal. 
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tant exploitation. The women, wao are 
.fiDancially weak, have to do chores like 
cleaning utensils.. grir;din" etc, which 
are below their dignity or state, but 
\hey are compelled to do these jobs in 
order to earn their livelihood. . 

In our country, the Purdah' system is 
still there among 7S per cent of women. 
They still wear a veil. In our district 
abou t 90 per cent women wear a veil. 

The custom of wearir,g veil and the 
Devdasi system are still in vogue il" ou: 
country. Atrocities on account of dowry 
still take pl~ce. Women are subjected 
to severe injustice and atrocities and 
sometimes they lose their lives also. 

Now, I come to th! present Bill. This 
Bill has been brought forward to ensure 
the welfare of women working in fact-
ories and other institutions In this BiU, 
ab:mt 16 sp.ecial measures have been 
sUlqested for their welfare. In case they 
get all these facilities" it will serve a 
very good purpose and this will become 
a modd Act. In the prevailing circum-
stances, if the objectives of the Bill are 
achieved it would be an indication of 
our progress' and development. But 
within limited resources it is very diffioult 
for us and for those wh~ are running 
factories and institutionc; to provide an 
these facilities. If all these facilities are 
provided to them, then I think, it will 
be great justice to them. It would ratber 
be an atonement for injnstice meted out 
to them. 

At the time of recruitment, efforts are 
made to ensure tbat no woman lab:>ur is 
rec:ruited in these factories. If a women 
is at all recruited, she is not paid wales 
equal to tbat to paid to mea. The 
reason lIven that is tbat she cannot do 
as much work as man 4;an do. It is, 
therefore. necessary to provide for equal 
wala for women. This situation is not 
prevaiUnl in factories aDd institutions 
only. If a contractor employs a women, 
he too does tlOt pay her wagea equal to 
. _r.foro mOIl. She ... cnalcI let eq_l 

wages for equal work. In tbe Parma: 
Code also there is a provision that a 
women should be paid leas than what.is 
pdia-to a man. We havo seen that man is 
dishonest and does not put in full day's 
work, whereas a woman works with 
dedication. Still, for unknown reasons 
she gets less wages. In Rajasthan also" 
women are paid less than men. There 
shoUld be equal wages for equal work. 
It is her right. It should not be violeted 
anywhere. If in any Act there is a 
provision, which violate" this principle, 
then that Act should be amended, 10 
that they can get equal wages f~r equal 
wages for equal work. 

In addition, I would like to make the 
following points item-wise : 

.9To ensure st eady and definit e in-
crease of the women employ=es 
in the total work force;" 

It should be made mandatory for any 
factory" industry or establishment to 
employ 20 per cent or 25 per cent 
women employees. Only then they will 
be able to get their due place, and not 
otherwise, I, therefore, support this 
measure. 

'Cto ensure" after suitable atnen<i-
ments, proper application of 
the existing labour laws for the 
benefit of the women emplo-
yees;9't 

A provision to this effect sbould be 
made in the labour laws so that the 
wom\,:o cat' let due bonefit of their 
riabt. 

'fto ensure child care facilities for 
the women employees with mini· 
mum needs like milk. tilliin, 
clothes, toys and trained aya 
to look after the children;u 

In big factories such facil~ties have not 
bee.. provided. It is troe that in certain 
factories of Bitlas and Tatas, Sports and 
crocbe faciliti. and t01l for children • 
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etc. do exist. Such faciliti es must be 
provided in our public undertakioll. 
Implementation of such a provision 
should be ensured. 

"to ensure mobile child care 
facilities for agricultural women 
employees;" 

Such arrangements do not exist any-
where. The condition of women working 
in ranus is appalling. The condition of 
landless wom en farmers is pitiable. They 
are employed for a period of 1 0 days 
after which they are thrown out. There 
is no certainty about their job. They 
should be given such facilities. 

"to ensure retiring rooms with 
adequate facilities like bath-
rooms, latrines, etc. at the work-
site for the women employees;" 

Such arrangemeuts exist at very few 
establishments. out of so many industries, 
institutions and establishments. Sucli 
facilities should be prorid ed everywbere. 
Women should definitely get this facility 
in this demoratic age. Beaides women, 
other workers should also get: this 
facility. Every effort should be made to 
provide tbis facility. There are provisions 
10 this effect in the lobour laws, but 
these are not being implemented. Strict 
compliance with these provi~ions should 
be ensured. 

"to ensure residential facUlties 
for the women employees nearest 
to the place of work;" 

At present .tbey live in dilapidated 
jIlompris. There should be proper arran-
Icment for construction of houses for 
acm. They should be provided with 
tbi. facility by constructing suitable 
bouses for them near place of work. 

'-to ensure reCf~ation facilities 
foJ' the kids of the women emp-
,lo,.ees at the :child eare emtrer,," 

There is provision for it in thc labour 
laws. What is required is their imple-
mentation. 

, "to ensure proper and adequate 
security arrangement' for tho 
women employees at the work 
site, as well as, to and from their 
residential p]aces;" 

Their safety and security is at the 
mercy of God only. They have not even 
been provided with transport facilities to 
go from their residence to their placo 
of work. 

Whenever their situation has improved, 
they certainly have the facility of bicycle. 
As cycle is a cheap mode of transport, 
the workfrs have got this facility. For 
that also the workers should be given 
certain concessions such as loans at tbe 
minimum rate of interest. What I mean 
to say is that I welcome t~is Bill. When 
we are mar.ching on the path of develop-
ment and making progress in the field of 
science and technology. it becomes 
imperative on our part that labour loans 
be made stick and efforts made to ensure 
compliance with thOom and then imple-
mentation. We should do an that ,we 
can do for the welfare of the women. 
We shou ld strive for their developm ~ nt. 
progress and u'pHftment. 

With these words, I support the Work-
ing Women Welfare Bill, 1985 moved by 
Shrimati Bibba Gosh G08wami. 

[EngUshl 

SRRI RAJ MANGAL PANDB 
(Deoria): I would not like to say that 
if' enactment of laws could have been 
sufficient enough to wipe out injustices 
from the earth, then naturally this world 
would have been a heavenly abode. But 
r am s~rry 'to point out that we aro 
more concerned to catch the eye of the 
press and get pOpula" support outsid e 
Par liament House on this issue. 

Wo have spoken much about the 
WQDl"" WOlf4U'o. Bqt t4e fact is .. 
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that way_ There is no disparity bet-
ween a women worker and a male wor-
ker. If the nature bas given that much 
of disparitY, then the Government or 
any other a.ency could Dot help other. 
wise. If physically th ey are much week 
and are uoabl e to put in arduous or 
strenuous work which they" are expected 
to do, how could a Government help 
it ? NaturaJIy we have to give them 
much more than what they are getting. 
Our tradition has been such that wa 
have respected and adorned our women-
folk. Virtually they are the masters of 
the house. From this we can very 
well see how predominantly they govern 
our homes. It is they whose wishes are 
carried and males are tamed and they 
have no voice in their houses. 

It is said here in f h! Bill that more 
social justice is required, more ameni-
ties should be given, more intensive care 
units should be established in caSe of 
their sickness, their children should be 
given facilities and all that. Nobody win 
deny them tbese facilities. Bllt the diffi-
cu Ity is that SO per cent .of the demands 
made in the Bill are so impractica-
ble that no Government howsoever bene-
volent it might be, could afford to give. 
In brick kiln industry they are employed 
for hardly two or three months on con-
tractual basis a nd they get more tban 
what their counterpnt gets in Govera-
ment service as casual labourer in a year. 
But tbe Bill demands that they should 
have houses, hospital and other facili-
tiel. How could It be possible when 
their actual stay is hardly for three 
months., So, this will not help them 
much. 

I was tho Labour Minister in Uttar 
Pradesh. I know that in Uttar Pradesh 
tho labour problem is so acute that'if the 
labour from Bihar does not come to har-
vest our crop. SO per cent of it will 
reman in the field and aet destroyed. The 
trasedy is only in respect of the edu-
cated youth who have no jobs to be 
oWered. Hero in Delhi or any otber 
bil city you will Qot find a w()rkinl 
woman either.. a cook or a maid let-

vant in any price or pay whieh, YO" 
would like to give. It is not that the 
women as a class are suffering M:Jst. It 
is those who are OOoo.1t ed and who daoot 
Bad a job who are sufferiag most. Por 
tho- women labour folk Y.JU have su.4h 
potentialities that if they want to 4o 
the w.:>rk, I think no womlO c:>uld-
remain unemployed. I think there will 
hardly be any pers'Jn wbo will not 
favour the amenities asked for. bat I 
-am opposed to such kind of del1\;lnds 
which are impracticable and which no-
b.Jdy, how:ioev(}r benevolent he might be, 
will be able to give. We have all the 
praise for our tradition~ and our women 

. folk, but our tradit ions go a long 
way to see that wom.:n d.J not come out 
of their houses. Their education is very 
meagre. Even those who have got educa-
tion) do not hav\! the audacity to C3me 
in the open field. In many States of 
the country, except in Kerala and some 
other States, even now their education 
percentage is 'hardly 12 to 13 per cent 
and even out of tho se, 8 to 9 per cent 
are drop-outs. So, if we want to give 
them equality, which everybody will like 
to give, the question is what kind of jobs 
you could offer to them. At the most 
they could b~ a clerk or a telephone ope-
rator. They cou1d not be sent to the 
army, they could not be offered arduous 
work, they could not be offered such 
types of work where more physical 
labour is involved. Afler all, what 
kind of w~rk they could be entrusted to 
do t I think the Government is already 
doing its best. We should see to it tl:lat 
women ar.! done any kind of injustice. 
The society is changing now and women 
are progressing at a fast rate. I do Dot 
think there is any kind of injust~ from 
the male side or from the Oqvernment 
side. So. I think this kind of a legis-
lation which is seekins more than what 
anybody or any Govcrnm:nt could give, 
should be dropped and the Governdltm~ 
should enact a I caislation whereby IorDO 
sucb kind of help mould be 'liven to 
women which is possible and which ~ 
Government cou14 a1ford to aivo. 
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SHRlMATI PRABHAWATI GUPTA 
(Motmari) : . Mr. Chairman, Sir, I wel-
come the Bill moved by the bOR. Mem-
ber, Shrimati Bibha Ghosh Goswami. 
I was very much surprised to listen to 
such things from a revolutionary leader 

• like Shri Raj Man,al Pandey who he'd 
been a Labour Minister in his State. 
I dd not want to speak, bat after listen" 
inl to his speech, a sloka from 'Manu 
Smriti·-comes to my mind : 

UYatra naaryastm pujyant e 
Ramante tatra devta." 

ard-Prasadji has also said in his Kama-
yani : 

"Nari tum kewal shraddha ho 
Jiwan ke antasthal mein . Piyush 
$Tot si baha karo." 

Merely laying so would not serve the 
purpose r You praise women, you 
appreciate them and you may write many 
articles in theit: praise or you may-com-
pose a lot of poetry to eulogise them, 
'but what purpose would it serve? To-
day we see in modem India and in 
tbe modern world that women are work-
in. shOUlder to shoulder with men. 
Bven when our country was under sub-
jug&.ter, women made a great-contribu-
tion in tbe ·freedom struggle, made 
sacrifices undertook all sorts of diffi-
cult tasks. Shrimati Indira Gandbi. 
who is revered by everyone, is no more 
with us. There is DO task which she did 
IIOt acccmplish. Did. she Dot let ao 
uempie for others' There is q, task, 
whicb a man could do, and whicb she 

.did Dot do. If we look at the example 
of.ani Lakshmi Rai or we 10 throuah 
oitr anci ent history, the Ranl&yana and 
tbe Ram Cbarit Manas, tbe. ulh it wlht· 
be _lIod mythology, do we not .find 

.. tbat wllea was broke out, Rani lCaikeyi 
wcat to war with kioa Dasharath? 
The brave Labhmi Bai had also fouJbt 
in tile battlefield. What do all these 
thi ... iadicatc? You say tbat tllo work 

Wellar~ BUI 

of the armed forces il difficult. Do th~ 
armed force~ oot have women in various 
branches ? Tber e are lady ductors, 
(.urses and there are many .iteDl$ of 
work in which women make a sianifi. 
cant-contribution. I do Dot want 
that all the jobs should be liven to 
the women, but there are certain items 
of work _like primary education which 
can be reserved for women. 

Jobs should be provided to them in 
big institutions and industrial workers. 
Women work in hospitals, smr 11 creches 
and in the Telephone Department and 
they are discharging their duties very 
efficienfy. Women are in no way less 
efficient than men. I would, therefore, 
welcome the Bill which has been put 
forward here, as this Bill would provide 
protec tion to the interests of the women. 
Government should accept this Bit 1, 
because DO body is subjected to so much 
explOitation as women are. The class 
most exploited is that of women. 

Mr. Chairman, Sir, I have been 
Confesting elections since 1952 and I 
visit rural areas also. Now I have been 
elected to Lok Sabba, you can See how 
big this House is. Ther.: might be 
500 Members in this House, but in this 
House only 30 ·or 35 women M~mbers 
have been elected. Even tben on 
Pandeyji talks about equality. You 
may see the composition of the Cabinets, 
Whether these are State C .binets or the 
Union Cabinet. How many lady 
Ministers are there? Their numbers 
is neg]jgibJ e. 

SHRI RAJ MANGAL PANDBY: 
For the elections of M .L.As. and M.Ps, 
20 per cont tickets w;.!re allotted to 
WOOlen, but out or them only 7.5 per 
ceot have been elected. Eeven then 
they are demanding Bfty per cent seat •. 

SHRll4ATI PllABHAWATI GUPTA: 
In my view wom:n are in no· way 
deficient in intellect.or merit than men. 
It mi,b t be politiCS or any othor apber:o 
of activity. but the women are in no way 
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lagging behind. Even then they do not 
let equal wales. Women actually 
shoulder d·)uble the responsibilty. They 
discharge their office work and then 
attend to their demestic work. Men 
only work outside tbe house and do not 
attend to demcstic work at all. I do 
SlY that women shodd not do 
their demestic work. In my view it 
in our cuhure and tradition that women 
should do th e demestic work. Men 
simply work outside and relax at house 
ali eittur their m )ther, sister of wife 
looks after their comfort. 

I want that the women who stay at 
their homes and are only house wives, 
should be ciiven unemployment allowance. 
It is my demand which should be accep-
ted by Government. 

x' would like to say that this Bill is 
in the public interest and It shou:d be 
passed. It would not put any financial 
burden on Government. It would eff~ct 
only the factory owners. A provision of 
ten per cent' has been made in this Bill. 
I would submit that it should be raised 
to 25 per cent and the industrialists and 
.factory owners ~hould hear this 
burden. 

When I listnencd to the views of a 
revolutionary leader like Shri R(?j 
Mangal Pandey, I had to speak on this 
Bill so that I could uniform him about 
tbe plight of wom~n. 

With these words, I sopport this 
Bill. 

[En,lish] 

SHRI P.R. KUMARAMANGALAM 
(Salem): Mr. Chainnan, Sir, i~ so f.u 
as the basic objectives' and reasons of the 
Working Women's Welfare Bill are con-
cerned, I person~lly feel they may be wel-
come, but, however, t think it i. ncc.::ssary 
for all of us to realiso that the wo-
moo may be tbe fairer sex, but definitely 
tbey do not seem to be the weaker sex. 
WitIlout loinl into the mattor of 

discrimination, the speech made just 
b:fore me would definitely identify who 
would be the we~ker sex. 

PROF. MADHU DANOAVATE: 
From your speech you seem to be the 
weaker sex 

SHRI P. R. KUMARAMANGALA~d : 
I am. not deoyipg it. 1 admit it, pro-
fessor. But the fact is witbout doubt 
that though women have after indepen-
d.:nce m0ved f.:>rword a lot and progres-
sed and they have, in fact, moved in an 
fields, whether it be the professional or 
net and even if it is engineering or high 
technology or even when it is daily 
manual b b:JufJ they have. moved forward 
and got more and more ~hare in employ-
ment opportunities that are available. 

In so far as politics is concerned, 
without any doubt the women of Indi=:L 
specia1!y have impressed the world that 
they could be greater statesmen, in a 
way definitely not lesser than any male 
anywhere in the world. ~fter all, our 
great leader, Indira Gandhi, was a 
woman undoubtedly. and a very beauti-
ful lady at that, and she did impress the 
world with her calibre and statesmanship. 
So, one cannot really say that women 
in India have not eSbblished beyoad 
doubt, thlt they ar'! no match to any 
man, let alone i:1 India, but anywhere 
in the world. 

So far as this welfare Bill goes, it is 
the one which talks of creation of a 
working women's welfare fund and 
carrying out the objectives of the Act. 
Why should it only be working women's 
welfare? Why can't is be workers' 
welfare? Let us treat both men and 
women as equals. After all, the work· 
ing men them~eleves require a lot of 
support, a lot of facilities. When we 
taUe of unemp!oyment dole to the 
working women, why dont we talk 
equaily about the workinl men also '1 
Mr. ChairmaQ, Sir,uldoubtedly tne work-
ing class in India . do not have thOle 
facilities which the working class in tho 
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advanced countries, in the dexeloped 
countries. do have. It is a fact that 
the workers though often criticised for 
fighting for their rights only, really have 
not got their rights. So, when we talk 
of workers. we find that whether it is 
men or women, the facilities that are 
provided for tbem are not s~ffici~nt 
and undoubtedly there is a lot to be 
do:\e for them. In fact, even th e 
workers in the public sector, whether 
it ~ a woman or a man, do not have 
the facilities which we have promised 
in the Directive Principles of our 
Constitution. There, they have promised 
a living wage. They have said,'W c 
shan strive to achi eve a living wag~? 
Have we given a living wage? 
Why this is . so ? Is it not· necessary 
for us to think not just only in terms of 
women, but think in terms of human 
beings? Let us not forget that workers 
are as much citizl!ns and human being~ 
of our country as any other section of 
people a.ld it is the working class which 
is the backbone of any country. If 
the working class of any couatry-
why 'working class, Mr. Chairman? 
I humbly submit, it includes not just the 
organised labour, n~t just the unorgani-
sed labour of i:td'.lstry, but it includes 
every man who works for his living and 
does not use capital and exploitation to 
e"Jm his living, and that undobtedly is 
,be maj::>rity. (Interruptions). In this 
circumstance, Mr. Chairman, Sir, I 
w.m!d submit that I would b.: extremely 
obliged person ally, aod 1 am since the 
House will welcome a Bill by the hone 
Minister for Labour for welfare of 
workers in totality, bringinl whitin its 
ICope better faci liti es, giving them a 
living wage and givinl them a chance of 
tIlOvina forward, in life. 

17.33 ..... 

[SHU SHARAD DIGHE In the Chair] 

It i, unfortunate tbat it is only in the 
lucrative private sector we Bod the 
worken Ictting a chance of talkin, of 
• 'little bit of livin. wale. 

Mr. Cbairm.tn, Sir, with these words 
I humbly submit, a.ld I request the 
Labour Minister to consider bringing to 
this House a Bill which talks of weI faro 
in general. Thank you. 

[Trans/aliarr] 

THE MINISTER OF STATE FOR THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): Mr. Chairman, Sir, many 
M.Ps have expressed their views on this 
Bill. Nothing new has been said about 
women, as we all are aware of the diffi-
culties faced by them. 'Vhatever pro-
gress we have mude in thb c:>untry, hlS 
contribu ed towards enhanCing the 
p:-estige cf W(lmen and we are contjnu-
ously striving to enhance it. The cun-
dition in the villages is the same for aU 
the people living there, becau'ie th~ 
people of our country are dependent 
mostly on agriculture.' The people 
engaged in it are facing difficulties. In 
some other sectors. You will find that 
our women have made tremendous 
progress. They aLe respected very much 
in India. At many places a ft!w prob-
lems aris:. Some women have made 
a complaint that they are teased in in-
dustries and equal remuneration for 
equal work is also not being paid to 
tbem. A committee has also been set 
up for this purpose. Bidi workers ar e 
also facing some difficulties. The 
Central Government has imposed some 
cess as part of exercise duty in this in-
dustry so that some benefits could be 
provided to these workers. There are 
many industries in which only women 

are employed. You know that women 
work very hard. It is wrona to say 
that there is no respect for women in 
India. I have visit cd macy other cOon-
trrea also. Many things arc said io the 
politics of today. It is our first and 
foremost duty to respect women. You 
know that Our country is called Bharat, 
Hindustan and Bbarat Mata PS wolle 
Our Prime Minister has instituted a 
Sbram Devi Award for women workorl. 
In tbis way we are trying to move for-
ward in various spheres of activitiOl • 
It i. not a fact tbat the nwnber of 
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women in the total work force bas gone 
down. I have got the figUres with me. 
It is correct that they are not being 
provided with transport facility when 
ther work during nigbt. The WDmen 
are 'unable to reach their homes. That 
.is why we are ask-ng the industries 
either to provide transport facilities to 
them or women should not be asked to 
work in night shifts. Some such arrange-
ment should be made so that women 
milht feel safe in their occupation, as 
they have to face many difficulties. So 
far a payment of less remuneration to 
them in certain industri es is concerned, 
we are asking all tbe State Govern-
ments to set up advisory boards in thdr 
respective States to ensure equal remu-
neration for equal work and these board 
sb:>uld also be delegated the power of 
prosecut ion. It is very difficult for me 
to say whether this directive is being 
implemented properly or not. As the 
Labour Minister's conference is sche-
duled to be held tomorrow, we would, 
therefore, discuss this subject in the 
confen~nce. 

Many other things have been said 
regarding women here. A demand 
bas been made to provide facilities to 
them, but I think the question of wages 
is th~ most important question. Many 
Members have said that women are paid 
much less wage in our country, but so 
far as the Public Sector is concerned, I 
do Dot have any information regarding 
the injustice being done to them there 
because we have taken a decision regar-
ding the public sec tor. They are faCing 
difficulties only in the private sector as 
in the textiles mills, jute mills or io 
other factories. In such industries 
womon bre beir'l paid much less wages 
than male workers. We have also recei-
ved such complaints that some capita-
lists and indudrialits force t:he 
cbildrel" and the women to wOfk more, 
but they are paid less wages and this 
is loing on. We are making continu:lus 
effort. to cbo\:k such things. Laws have 
been inacted in this reprd. Through 
laws aDd other methods, wo are trying 
'0 obeok 1his injustice boin, done to 

them. [think that women should b(, 
put on light wark such III telephone, 
electronics, shops and typing work and 
the women should be liven reservation 
indirectly in such jobs in all the industries 
in the country But as you know when-
ever the question of reservation comes 
up, we have to. face many difficulties. 
It is a separate matter that the condi-
tion in the socialists countries is a bit 
different aed the women there have 
many opportunities to rise in indust ries 
and I agree that they are much advanced 
in comparison to us, but our country 
is also oot far behind. We are also 
advancinl in that direction slowly. 
Even then you know that most of the 
women are traditional ~nd conservative. 
Moreover ~ we want tbat they should not 
become so mucb forward as We sec in 
the advertisements in T,ewspapers in 
maga zines and in fiJms. Some capita-
lists in our connt] y are engaged in 
exploiting the worr.en. 1hey take their 
pl:otcgraph~ and publish them in tbe 
m8~azin(s, proollce films- and make a 
vtry meacre payment for their photo-
graphs. We art making alJ efforts to 
check such exploitation. We want to 
cor.demn such exploitation and would 
like to take action against them. The 
reason for this is that it has been the 
history of our country th2t for ages 
we have been providing prot(ction to 
women you have read in the Ramayana 
also how a big war W2S fought for 
Sitaji. Similarly, a war was fought 
for Draupadi also .. So far as women 
are-concerned, Mahatma Gandhi and 
many other I eaders have made efforts 
in this direction ... 

PROF. 
(Rajapur) 
yana .•• 

MADHU DANDAVATE 
Did you read the Rama-

SHRr T. ANIIAH: Yes Sir, I have 
seen the Ramayana ... (lnterruptiolls) .•• 
Secon.d~dy, Ram Lila is played in our 
country. In our COWl try, the people 
take inspiration from the Ramayana. 
To say tbat there are a few such people 
is true; they are seen everywhere. 
You tako any OOUQtry today. tho evils 
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in society are there in every country. 
But the qt!estion is that we are paying 
attention to what our ~ister Bibha Ghosh 
bas said. She is the Home Minister 
iIi her house. There are women who 
Dot only rule but also do not heed 
the biddings of their menf ... l~ 

We are already giving consideration 
to bringing forward a separ~ te legislation 
for women as sought for by her. There 
are many suggestions in this Bill, whIch 
it wou'd be difficult to country with. 
In this connect ion, we propose to bring 
forward a comprehensive legislation and 
our int ention is to bring a forward a 
separate Bill for women. But, this is 
not so simple. We shan discuss it 
with the Department of Labour and shall 
endeavour to bring forward a legislation 
for women independent of others. The 
Bill so drafted will have to be sent to 
the Department of Law for legal opin~on 
and it will take some time. Therefore, 
I shall request my sister to withdraw 
ber Bill. 

IJ'SHRlMATI BIBHA GHOSH GOS-
WAMI (Nabadwip): Mr. Chairman 
Sir, at the very {'utset I wish to thank 
an the Hon Members who have parti-
cipated in the discussion on my BiU. 
Some have supported this Bill and some 
have criticiseG or opposed it. Most of 
them have supported the sentiments and 
principles benirld .this Bill and on the 
whole it bas become apparent from their 
speeches that the existing enactments in 
this respect are not adequat e and do not 
fulfil the n~eds of welfare for the 
working women and that amendments 
in the existing enactment and also enact-
ment of new legislation to give the 
contemplated welfare benefits to the 
working women are necessary. Shri 
Shantatam Naik has spoken about 
comprehensive .legislation in this respect 
ard the Hon. Labour Minister has also 
spoken about the same. Sbri Harish 
Rawat and Shri Naik haa said that in 
certain industries and establishments 
only women workers shou'd be employed. 

The 'objects' of the Bill are not at. COt,.. 
fiiet or with this view. Atleast I don't 
think so. Shri Naik bas also said tbat 
in the matter of forming trade unions by 
women workers some leniency or relax-
ation in the existing rules and laws is 
necessary. I support that view but in 
the present Bill no provision regarding 
forming of trade unions or trade union 
rights of women workers has been made. 
Mr. Naik has said that the Advisory 
Committee must compulsorily be compo-
sed of women. Here I diJ not agree 
with him. Because I think that half 
of society as a whole the member 
consists of women who are inseparable 
from the society as such. We want 
welfare for the womer as a pa rt of that 
society. There in the man are not only 
not untouch.l bles but they are co-workers 
and co-sympat hisers. This pJint of mine 
will be clear from the sp.=eches of most 
of the male members who sp:lke on this 
Bill. Sinc~ the Lab;:>ur Minister has 
given a categorical assurance that he 
will b!"ing forth a comprehensive Bill in 
thi() respect, I am not going in detailed 
discussion of various clauses of this Bill 
sep:lrately. Shri Daga r~i~ed a question 
about penal provisions. If the employer 
does not supply the required bformation 
then what action will be taken against 
them? I think tbat when licenses are 
issued for any industrial establishment 
at that time itself they are made liable 
to furnish any such information required 
by the Government. The employers are 
obliged to furnish all such information. 
Therefore, I think that tbe penalty 
requirements of this Bill will be covered 
under th~t. Shri Harish Rawat has said 
that at present there are 350 hostels 
for working women. This is not a t all 
adequate. Many more are needed. I 
fully support his view. . Shri Manoj 
Pandey and many others said that there 
is nobody to look after the interests or 
voice the grievances of the women in the 
uDorganised sector particu~arly those 
working in th~ agricultural field. it is 
very neces~ary to orl'lnise them. I 
efltirely agree with this view of Shri 
Manoj Pandey. At the same timo I want 

*The speecb was ori,inally delivered in Bengali. 
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to point out that, we, the workers of 
democratic movements are trying to org-
anise the women. Wherever strong J eftist 
denaocratic, movements are in existence, 
we have set-up strong womens' organi-
sations also. We have strengthened 
them. This can be seen in West Bengal, 
Kerala, Tripura, etc. There the rural 
women are getting organised in ever-
increasing numbers and are also able to 
eKtract higher wages This holds good 
in all spheres. If th e women are organi-
sed, they wi II be able to get enforced 
the provisions of the mi dmum wages. 
Act or to get equal wages for equ'll 
work etc. Shri Monaj Pandey is not 
present here, but I want to teU him and 
aJl other hon. memb.:rs to try tc orga-
nise the rural wo;nen in their respective 
areas wherever they m:iy come from. 
Ask them to demand their rights, so that 
they may be able to ext ract their 
demands and right to n-.inimum wages. 
Without being organised, what to say of 
women even men do 0\.1t get the mini-
mum wages. Therefore, getting 
organised is of the prime importance. I 
am greteful to respected Smt. Phulrenu 
Guba who has supported my Bill. She 
has spoken about the construction 
workers, the brick-kiln workers etc., 
and has-said that she does nol agree wi th 
the provision of the Bill that the women 
workers should not contribute any thing 
themselves. She said that she does not 
want that the women should go begging. 
But the Question of begging does not 
arise here at all. This Bill envisages 
that the Working Womens' Welfare and 
the welfare of their children will be 
tak en up by the Government as a 
national responsibility, and as such they 
will contribute lOp. c. The question 
of begging does not arise. There is no 
point of degrading the women Shrimati 
Pbulrenu Guha mentioned about clause 
5 o(the Bill. I thank it is in order. It 
says the Government shall ensure repre-
sentation of women employees in various 
Committees of trade unions r ormed for 
the purposes of working class. Provision 
has been made only for the represent-
ation of women employees, Therefore, 
, do not think t1~at Phqlrcnuji bad any 

objection to that. Shri Shanmugam 
asked whether the State Government 
has framed any such Bill. I want to tell 
him that only the Central Government is 
competent· to pass such a legislation. No 
State Go,ernment is emp.)wered to 
do that. He meiltioned that the Tamil 
Nadu Government has made education 
free and has taken some other welfare 
measures. All such steps are Iwelcome 
and everybodY will support them. Many 
other States have taken similar measures. 
The West Bengal Government has pro-
vided free (.ducation up:o class XII both 
for boys as well as girls, and mid-day 
meals are being provided there for a 
large numb~r of prinl1ry class children. 
He highlighted the problems of the 11 
crores of women engaged in agriculture. 
Here too I am in full agreement with 
him ar.d I sUjJport him. Shri DJga quoted 
extensively from the constitution and 
said that aU these rights and benefits have 
already been provided in the Constitution. 
We all know that constitutional provi-
sions are there. Then where is the need 
for making other legislation or enact-
ments? Constitutional provisions are 
there but actually these benefits have 
not been mlde ava' lab Ie to the women. 
That is why the need has arisen for this 
Bill. The Minister has also to accept 
this posit.on and to state that he will 
bring forth a comprehensive Bill in this 
connec.ioD. Shri Ram Piyare Ji has 
given the right reply to Shri Daga, and 
he bas rightly raised the Ql.lestioll of the 
women belonging to Scheduled Ca5tes 
and Schedul ed Tribes. If the compreh-
ensive Bill comes, as assured by the bon. 
Minht~rJ then the SC/ST working women 
will also be surely equally benefited 
there by. This Bill also has b~n drafted 
in a manner that will be~tow equal bene-
fit& on th~m too. I think Shri Jain for 
supporting this Bill and for what he said 
in this connection. He also rightly 
talked about social revolution. Without 
social revol ution women can never get 
equal rights. He strongly up held the 
Question of 'right of equal wages for 
equal work-. I fully suppo'rt what he 
said. Shri Raj Mangal Pan4c raised 
certain issues. Of course. respected 
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Shrimati Prabha vati Gupta has given a 
fitting reply to him. Shri Pande said, 
that if the women are so weak physcially 
that they cannot do any strenuous work 
then what can the Governmeht do '1 I 
know that in many parts of the count'"y 
specially in Uttar Pradesh sucb type of 
thinking and mentality does exist in some 
influential circles for a Tong time. This 
mentality continues even today. The 
~Committee ,on Status of women in 
India' had submitted a report. There 
in'- they mentioned about this sort of 
mentality prevailing in U. P. The report 
lays that at one time a request had come 
from U.P. That women may not 
be accept cd as train are in the 
I. A. S. and I. F. S. cadres. Even 
if women are taken as trainees, then at 
the completion of the training they may 
not be posted in U. P. Now that parti-
cular section of people with anti-women 
mentality is represented here by Shri 
R. M. Pande. Smt. Prabhavati Gupta 
bas already given a fitting reply to him. 
I therefore do not wish to go into that. 
So long as this type of mentality against 
women will remain in our society and in 
this House, it will be extremely difficult 
to work for achieving equal right for our 
women. Shri Kumaramangalam said that 
he does not like speaking about the 
women sepantely and distinctly. He is 
right, but so Jong as in our society the 
disparity and discrimination is so prono-
unced, we will have to speak about our 
wome n and the.: ir children separa t ely. 
We shall have to clear the 
backlong first. Otherwise merely 
by saying so, they cannot 
get equal rights. Equal rights can not 
be bestowed on them in this manner. 

In the end I will thank the Hon. 
Labour Minister. He has admitted that 
the working women are faced with many. 
hardships and difficulties. According to 
him the Government is 'attending to the 
question of equal wages for women in the 
public sector. But in the private sector 
the women are not getting equal wages 
at most places. He is contemplating a 
colJlprehensive legislation tp ~~P.ledy th~t 
,ituatioll, at an early date. . 

Sir, I will conclude with one more 
point. I will request the Minister to con-
sider how to enact a legislation separately 
for tbe women in the un organised sector, 
specially those engaged in agriculture. 
I request the Hon. Minister to ponder 
ever this in consultation with go to 
Ministry of Women Welfare. I have got 
one clear sugg est~on about it. I said it 
earlier also while speaking on the 
demands of the Mini!;try of Women's 
Welfare and that is the Government shall 
have to take the responsibility of granting 
maternity leave to th'e women employees 
with full pay in the entire unorganised 
sector. One member raised the Question 
that the brick-kiln workers work for 
only 3 months in a year. How can the 
welfare provisions be made· applicable to 
them '1 But my demand is that every 
working women in any part of the 
country, whether she works in a factory 
or mill or in the fi elds or in any other 
place, must be allowed maternity leave 
with pay and this shall be the responsi-
bilityof the Government. Then only, 
this problem can be solved. How this 
legislation can be enacted it has to be 
found out. We are 81so thinking about 
it. Sir, in view of the categorical 
assurance by the Hon. Labour Minister 
that he will bring forth a comprehensive 
Bill in this respect, I withdraw my. 
Bi1l. 
18 hrs. 
[English] 

MR. CHAIRMAN The question 
is : 

"That leave be granted to with. 
draw the Bill to provide for tbe 
We Uare of women employed 1,Q 

various industries and esta.bli~ 
ments." 

The motion was adopted. 

SHRIMATI BIBHA GHOSH GOS-
W AMI: I withdraw the Bill. 

MR. CHAIRMAN Before we 10 
to the next item of business, Shri 
Kbursheed Atam Khan will make a Itat, 
Olent o~ Sri Lanka. 
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18.01 hrs. 

STATEMENT OF SRI LANKA 
I, 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFA1RS 
'(SHRI KHURSHEED ALAM KHAN): 
Sir" as Memb!rs are aware, Shri K. 
Alland, the corre')p::>ndent of the Press 
Turst of India based in Colombo, was 
arrested by the Sri Lankan authorities 

. yesterday mJrning. According to in-
formation received, be was taken away 
around 9 A.M. and prevented from 
contacting the Indian High Commission 
by the Sri Lankan police. He was in 
detention for 5 i hours at an investiga-
tion centre. In spite cf his requests, 
Shri Anand was a1!owed to speak very 
briefly to our Depuy High Comm!ssi-
oner in Colombo only at 2.30 P.M. 
As soon as the High Commission came 
to know of Sliri Anand's arrest they 
lodged a strong protest with the Sri 
Lankan Government. Later in the 
evening Shri Anand was placed on 
judie:.', remand and taken to the Welli-
kad t;j' prison in Colombo. Consular access 
has been allowed by the Sri Lankan autho-
rities this morning. We understand that 
Shri Anand has been charged under the 
Emergency Regulatio:)s of the Govern-
ment of Sri Lal1ka. He has now been 
released on bail. 

Government have taken up this matter 
strongly with the Sri Lankan Govern-
ment both in New Delhi and Colombo 
and expressed their deep concern over 
Shri Anand's arrest' as weJl as for his 
personal safety. We have pointed out 
to the Sri Lankan Government that 
the arrest and the treatmen t meted 
out to an Indian national repre~enting a 
well-known Indian press agency has been 

. high-handed and deplorable. 

Our High Commissioner who was to 
proceed yesterday on transfer has been 
asked to stay on to deal with this emer-
gent sctuation. The High Commission is 

Procedure (Amendment) 
Bill 

doing everything possibl e to provide 
legal and other assistance to Shri Anand 
and is inconstant touch with the 
Ministry of External Affairs. The 
House will be informed as soon as we 
receive any further reports in the 
matter. 

Day before yesterday, the Sri Lankan 
Minister of State and Government's 
spokesman made ce~·tain regrettanle 
remarks on the replies given by me in the 
debate in the Rajya Sabha. We have 
conveyed to the Sri Lankar Governm~nt 
our distress over the Sri Lankan 
Minister's statement. A., Members are 
aware" we have always made construe. 
tive and positives suggestions and 
efforts to facilitate political solu.tion to 
the ethnic problem in Sri Lanka with-
in the frameworkof Sri Lanka's unity, 
sovereignty and territorial integrity. It is 
therefore, disappointing and unfortunate 
that through observations of senior and 
responsible members of the Sri Lankan 
Government anti·lndian sentiments 
are being whipped up in Sri Lanka. 

18.04 hrs. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL 

(Amendment of Section 125 and 127) 
by Sh .. i G .M. Banatwalla 

[E"gllsh] 

MR. CHAIRMAN: We wi\} now take 
up the Code of Criminal 'Procedures 
(Amendment) Bill of Shri 0.· M. 
Banatwalla. Before we take up the 
Bill for consideration. we may fix two 
hours time initially. Then we will see. 

SHRI G. M. BANATWALLA 
(Ponnani): I beg to move : 

"'That· the Bill further to amend 
Code of Criminal Procedure 
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(Amendment) Bill be taken into 
con sideration." 

The Bill to amend the Criminal 
Procedure Code 1 973 is necessitated 
by the decisions of the Supreme Court 
in certain recent cases. Sir. Section 
488 (3) of the Criminal Procedure Code 
of 1898 empowered criminal courts to 
pass or~ers for maintenance in favour of 
wives whose husbands neglected to 
provide the sam·~. This Criminal 
Procedure Code was revised in the year 
1973 and S~ction 488 (3) was re-enacted 
with an important modification. The 
term 'wife' was defined to include a 
woman who has been divorced by or 
has obtained a divorce from her husband 
and is dot remarried. 

PROF. MADHU DANDAVA TE 
(Rajapur) That is the definition of 
every wife! 

SHRI G.M. BANATWALLA : So, 
now you are shocked. 

So, the courts could also make an 
order for maintenance of a divorced wife 
till she marries or dies. . Mr. Chairm~n 
Sir, as you kr.ow t he am endment was 
vehemently opposed by Muslims 0:1 th e 
ground that under Islamic Law, a hus-
band is bound to maintain a di\orced 
wife only during the period of Idda, 
which is nearly three months and not 
thereafter. There were so many articles 
in the press. The Muslims were restive. 
Consequently, in resppnses to the Muslim 
opinion, the discuission was reopened in 
the Parliament. I must emphasise that 
this reopening of the discussion in the 
Parliament . at a very unusual stage was 
one of the rare instances in the legislative 
history of India and it was done in order 
to maintain and protect the rille of 
Muslim Law. Clause (b) was specifically 
added to Sub-seclion (3) of Section 127 
to protect the Ml.l~lim Law, the amend~ 
ment provided for the c3.ncellation of 
order of maintenance tin re-marriage or 
death in case where the divorcee has 
received before or after the date of the 

said order the whole of the sum which 
was payable under any customary or 
personal Jaw applicable to the parties 
of such order. 

I shall contirue next time. 

MR. CHAIRMAN : Will continue 
on the next occasion. 

IP.R brs. 

HALF AN-HOUR DISCUSSION 

Educated Unemployed Registered With 
. Employment Exchanges 

[ English] 

MR. CHAIRMAN The next item 
is Half an haUl discussion to be raised by 
Shri Jitendra Prasada. 

SHRI JlTENDRA PR~SADA 
(Shlhjahanpur): I rise to raise a discu· 
ssion on the points arising from the 
reply given by the Minister to my Starred 
Questiop No. 33 4. ~ 

Sir, before I come to specifics, I 
would like to say that unemploymet't 
is a m?jor p::oblem being faced by -the 
country. The Government of Shri Rajiv 
Gandhi is committed to reduce unem-
ployment,_, Shri Anjiah, the hon Minister 
of Labour is a senior penon who was 
the Chief Minister of Andhra Pradesh 
also. Now he is bolding a very impor-
tant portfolio. But some how, after 
listening to the reply given to my question 
and I also listened to him when he was 
replying to Demands of the Labour 
Ministry ... I have a notion that he has 
not ta ken this problem very seriously. 

I would like to quote his speech 
during the Demand., of the Labour 
MinistrYJ that is when he was replyinl to 
it. He mentioned something about the 
employment excharlges. He said-I 
quote: 
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Two crore names are registered with 
the employment exchanges which means 
that sb many people are unemployed. The 
people often question the role of employ-
ment exchange. The erac1ication of 
unemployment is p)sing a challenge to 
every State Government at present. 
Somebody had asked Whlt that the role 
of an employment exch:lnge aft er all is. 
The private sector does not wish to be 
regulated by any laws as such. The 
public sector makes an excuse to g~t 

people through advertisement. Similarly, 
the banks and postal department f.)llow 
suit. Now the employment exchange'S 
merely an office for appointment of 
peons. 

[English] 

If this is the attitude, then the entire 
discussion is pointless. If the Minister 
is admitfing himself that the employment 
exchanges in the country are serving no 
purpose, then I am sorry to say that 
the time of the House will be wasted. 
I would request the Minister to give a 
specific answer to the queries and ques-
tions made by nie and other Members, 
and also announce some firm decisions 
on the floor cf the House, SC) that some-
thing \:ould be done ir' this very impor-
tant field. 

I had raised a vital question which is 
of great Si~Ulificance to the social and 
economic health of the people of our 
country as a who~e. The question of 
growing unemployment among young 
men and women, and the working of 
employment exchnnges-this is what I 
want to bighligbt during this discussion. 

The emplv},ment exchanges, as far as I 
have experienced, have become another 
department, of Government a slow moving 
machine with cracks, a machine which 
is going nowhere. Are we g~ing to 
continue like this, or do we expect the 
employment exchanges to play an 
effective role in creating, locating and 

Discussioll 

spotting employment, and providing our 
young men and women with jobs and 
livelihood? This is the basic ques-
tion of·this discussion. 

I would like to quote the statistics 
which the minister gave in his reply. 
The situation is far from satisfactory. 
In fact, it is grave. As against 21. 7 
million unemployed registered, with the 
employment exchanges in November 
1983, a year hter, i. c. in November 
1984 for which the latest figures are 
availab~e, the figure had gone up to 
23.65 miJlion. This w0rks out to an 
increase of 9%. In fact, in one finan-
cial year namely 1983- 84, there 
was an increase of nearly 12~1o 

in the number of unemployed. 

The cha.(t is ever increasing. We 
cannot provide j)bs, blt the numb~r of 
persons wh'J are registered is growing 
up every year; every year number is 
increasing. This is what is taking place 
in the employment exhanges. And 
when yon come to think of the problem 
of educated unemployed, the picture is 
even more alarming for the simple 
reason that they have expectations, their 
parents have exp~ct8tion~, their family 
members have expectations; and when 
they go to the employment exchanges, 
they get no hope from there. I do hope 
today at least the hO:1. Minister will 
come out and tell what plans are there 
to tackle th~s probl';m and h.)w he 
expects the em;;>loym,nt exchanges to 
play a dynamic role b spot ling jobs 
and in placing the vast multitude of the 
unemployed into productive anenues of 
work. This is the. thing which I want 
to highlight and I want the Min:st er 
to give a specific answer. The reply to 
my starred question No. 334 (April 
1985) was a mere recital of official 
figures and the conclusion was dr(twn 
that there is, to quote the reply" of 
necess:ty, a waiting period" before a 
name IS sponsored. What is this waiting 
period? D-Jes it differ ffom S~ate to 
State '1 Is it five years or ten years? 
Which State has the lorgest waiting 
period and which Stat e has shortest 
waiting period? When I asked about 
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about the dcta its from him, I could not 
get the answer: and the hOll. Speaker 
was kind enough to allow Half-an-hour 
Discussion on this. So, I would. hke the 
Minister throw some light on this 
aspect. 

Let us look at the reply given to my 
part (d) question. I was told that, and 
1 qu:)te, "It wiil n::>t be p.)ssible to give 
priority to persons who are expecttd to 
cross any age limit as the exchanges 
have to sponsor the names according to 
their position in th~ live register and the 
requirements of the employer. It 
is true that the roster has to be 
observed, the employers' requirements 
have to be borne in mind, but, then 
with all that kept in view, !s it not 
possible to take a mxe human view of 
these who are soon going to go cut of 
the employment market because their 
age will be agdinst th em '/ Can't we 
take some human view of this probl em 
because every day we see everywhere in 
the country that the waiting time is 
so long that the maj) ri ty of the 
persons registered ar~ over-aged at 
least to Government services '1 Can't 
we find out a way by which they C3n 
get a chance to be sponsored earlier so 
that they do not Cross the age limit 
mentioned in the Government services. 
The employment exchanges have to be 
made more responsive to the needi of 
th e unemployed. Their wooden, 
bureaucratic approach has to give place 
to a more human, sympathetic approach. 

There.. was a Mathew Commission in 
1978. The Janata Party formed it. 
They wect into the national employment 
'service. On page 77 of Export, it reads 
as follows: 

reEmployment Exchange Organi-
sation should do everything possible 
to change its public image as a b'.lreau-
cratic organisation bound by procedu-
raJ red-tape. It should develop the image 
of an agency which studies the require-
ments of its eruployer-clients in the 
form of assistance to recruit employees 
·satisfying certain requirements and 
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try to provide quality service 
efficiently and prom~Lly." 

This is the relevant part which I have 
quoted. They have also s:tid that some-
thing should be done to improve the 
func~ioning of the employment ex· 
changes. Everyb:)dy is aware of the 
position. Today if you want your name 
to be fC·gistered you have to pay some-
thing. Or if you go to the office to 
enquire When your name is going to be 
sponsored, or what is the serial number, 
you have to pay something to that get 
informa tion. To get your name sponsored 
you have to pay something. 

Sir, bureaucracy and th:! official be-
haviour is such that it is difficult for 
any person-a poor person- to go to 
thl! employment exchange. Something 
should be done. It is high time tha t we 
look into this aspect .. _ and I suggest that 
public partie ipation in the employment 
exchanges. is only remedy for this. 
Some way should be fou:1d that public 
'partjcipation is there, that representa· 
tives of the public are associated with 
Working of the employm~nt exchanges. 

, 
I woulcJ like to ask two questions : 

Whether the Government will order an 
in depth inquiry into the working of the 
employment eachanges so that some 
measures may be recommended for en-
suring jobs to the registered candidates 
especially the ones who are on the v~rge 
of crossing the upper age limit, so that 
the backlog of 12.3 million educated 
unemployed can be reduced, and enough 
jobs should also be created by 
the Government and the public 
sector. I want to know whether 
the public sector bas recently been asked 
to recruit fresh graduat es, ard are they 
making it ob,ligatory for tbe public 
limited companies to notify their vacan-
cies and fill them through the employ· 
ment exchaoaes ? 

In the reply earlier the Minister has 
stated that the banks do not obey them, 
that tbe private sector does not obey 



413 HaI/-an-Hour 
Discussion 

VAISAKHA 20, 1907 (SAKA) Ha If-a n-Hour 
Discussion 

414 

tbem and the "other organisations 
do not obey tl~em" and so on. But 
there is an Act, -tbis is an Act of 
1959. Under the Employment Ex-
changes (Conlpulsory Notification of 
Vacancies) Act of 19 S9 it is obligatory 
tha t all estabiishments in the public 
sector and such of those non-agricultural 
establishments under the private sector 
as are employ;ng 25 or more workers 
should notify their vacancies to the 
employment exchanges and supply or 
partake information as prescribed in 
tbe Act and in the rules made there-
under. 

J do not underst"and how the organi-
sations can make their own methods of 
employment when this n{\tification 1S 
there. I think it is not being enforce. 
I would like the Minister to clarify this 
also. 

The next is" whether the rules will 
be suitably amended to allow the candi-
dates about to cross the upper age limit 
to be sponsored before they become age-
barred and whether the hon. Minister 
will issue orders for a thorough overhaul 
of the employment exchanges. 

I -wish he could go and visit one of 
the exchanges so tha t he could see for 
hinself how they are workhtg there, so 
that they could become effective instru-
ments to provide jobs" and all the mal-
practices can be removed in the larger 
public interest. I would like the Minister 
to give a specific answer to the probl em 
and the question I put. 

MR. CHAIRMAN 
for labollr. 

[Translation] 

Hon. Minister 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRl T. 
J\NJIAH) : Sir just now the boa. Member 
has rAised many points, which are not 
new. I am awar.: of them. Therefore, 
, am prepared to listen to whatever you 

say with regard to the working of 
employment exch~nges. Weare prepared 
to accept whatever proposal you would 
like to give with regard to "the efficiency 
and the style of working of the 
bureaucracy and the staff in the employ-
ment exchanges, I had taken two or 
three steps to remove cor;uption from 
the employment exchanges during my 
tenure as Labour Minister in Andhra 
Pradesh. Similar steps are being 
Contemplated at the all India level also. 
Labour Ministers' Conference is Sche-
duled to be held tomorrow. We have 
taken a decision pertaining to the intro-
duction of the computer system and 
another decision relating being to intro-
du ction of the photo system. If some-
body by the name of Ram Prakash is 
registeced in the employment exchange 
in Andhra Pradesh. There are chances 
that' another person of the same name 
may be sponsored for the job. Therefore, 
this type of inconvenience will not be 
there if a photograph of the registered 
candidate is kept with both the candidate 
as well as the Department. We used to 
publish daily by in the newspapers the 
candidate~ registered in a particular year" 
who are being sponsored. We can 
exercise control through this system. If 
you insist, we are even prepared. for the 
inquiry. We cali correct whatever mal-
functioning is there. Whatever proposals 
you will send to improve th·~ perfor-
mance of employment exchanges··· 

(Interruptions) 

SHRI JITENDRA PRASADA 
(Sh:ihj3hanpur) : . You are saying that 
you will be doing all this, but how do 
you propose to do it···/"terruptlons) 

SHRT T. ANJIAH What can I 
do when you are not prepared to listen 
to me ? We involve M. Ps., M. L. As. 
and the representatives of the trade 
unions at the district level. This system 
was working in Andhra Pradesh. If you 
want, I am prep:ued to introdue that 
system. I am also prepared to Constitute. 
Advisory Borads at the district and tbe 
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State level. In this way, we used to 
constitute Committees of which the 
Coll(ctor used to be the Chairman at 

... the district level, the Labour Minister at 
the State level ard the Union Labour 
Minister at the Central level. You have 
asked whether the m"nagements notify 
the vacanCies. I would say that the private 
and public sector people regular:y notify 
the vacancies. But it is nowhere oblig-
atory on th em to recriut the personnel 
compulsorily from the employment 
exchange Administrative instructions have 
been i~sued. I do not want to conceal any-
thing. I want that recruitment in the 
banks, the Railways and the Postal 
Department".. etc. shauld be done 
compulsorily through the employ~ent 

Ex{:hange. But.an exemption has been 
granted for quite a long period. This 
has to be deleted. For this, an amendi~~ 
Bill is required to be brought f(,fward 
in which things like Advisory Board etc. 
are involved. So far as Andhra Pradesh 
is concerned, I made it compulsory 
during my tenure as Labour Minhter. 
There was no R>lilway or Postal 
Department there. We used to tell the 
private sector p..!ople there that since 
we were giving them land, electricity and 

. water they ShOUld recruit staff through 
the employment exchange compulsorily. 
We used to pressurise them for this 
indirectly. When we come to the 
national level all bulk recruitment in the 
Ministry of Railways, Ministry of coal 
and in the Banks'" (Interruptions) 

SHRI ZULFIQUAR ALI KHAN 
(Rampur) There is mishandling at 
the Centre ... (Interruptions) 

SHRI T. ANJlAH: What can I do.-
You try to underst~.1nd. The name 
'P.mployment Exchange' was given during 
the British time. I also become a 
worker in 1 942 throll gh the employ-
ment exchange .. : (Interruptions) 

SHRI JlTENDRA PRASADA; The 
"Jtcbanges came into boing in 1945 

(Interruptions) 

SHRI T. ANJIAH E'X.chan&cs 
existed even in British time. Perhaps, you 
do not know . . . (Interruptiolls) 

Employment exchanges were set up 
during war time when a need for them 
was felt for recruritment. At that time 
some training Centres and some employ-

. ment exch'3nges were opened in the 
country. 

So, I wanted to ask you how yoU 
want the corruption and other' malpra-
ctices to be checked, you want. That 
there should be no writing list, but it is 
written ~n our rules that 20 persons 
ShOUld he called as against one vacancy. 
I myself feel that calling 20 persons for 
a vacancy is not justified. This system is 
wrong, because if 20 persons come for 
one post, thev will incur some expendi-
ture on, transport on bus fare and if 
they come by bicycle, they will have to 
pay cycle stand charges and only one out 
of those 20 is going to be sel ected, the 
rest will have to go empty handed there-
fore, I am also of the view that very 
few persons should be called against one 
vacancy. But" here, we have a system 
of calling 20 persons against a vacancy. 
Besides, the employment exchange does 
not spon~or per~ons for vacancies at 
all places, they sponsor persons for 
only those industries which come under 
their jurisdiction. Therefore, with a 
view to removing all these short comings. 
We are considerng the question of being 
forward a new Bill we shall have to hold 
discussion with all the Ministries to 
decide what improvements can be 
effected through it and we shall have to 
make an in-depth - study of all these 
things. So far as the question of 
increasing employment avenuces is 
concened, you better talk to the Planning 
Minister in this regard so that he could 
formulate the future plans in such a 
way that more and more people may 
get employment. So far as the question 
of effecting improvement in the funct-
ioning of employment exchanges and 
increasin, their powers js con~er~ed, 
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you can discuss this matter with me and 
we are .always prepared for it •. 

[English) 
.\ 

SHRI ZULFIQUAR ALI KHAN::1 
suggest that you should form a Comm-
ittee under the Chairmanship of Shri 
Jitendra Prasada. 

[Translation] 

SHRI T. ANJIAH: We can put you 
on the Advisory Board ~f you so desire .• 

(Interruptions) 

There is no quesion of Constittuing a 
separate Committee ... This is going to 
be constituted at the national level, you 
may join that. . . (Interruptions) 

Even if you do not want to be repre-
sented on that, I am certainly going to 
name you on that Committee because we 
do not want to hide anything .•.. 

(Interruptions) 

[Ellglish] 

SHRI ZULFIQUAR ALI KHAN: He 
apologises to you, Sir .. 

[Trans lation] 

SHRI T. ANJIAH I am empo-
wered \0 deal with employment ex-
changes only. As regards the question 
of setting up industries and ra18mg 
employment avenues it is not inmy ha nds. 
For that you talk to the Finance Minister 
and the Industry Minister. If they 
have the funds ... (Interruptlon&) 

SHRI MOOL CHAND DAGA (PaJi) : 
Mr. Chairman, Sir, today you have 745 
employment excbanges in the country 
and 62.19 lakh candidates were sponsored 
for employment during 1 984 alone, where 
aa only 4.7 lakh candidates actiuaUy lot 
emplo,ment. Therefore, so far aa 

placement in your employment exchanges 
is concerned, I think, this in not the 
reasor. 

[English] 

The percentage of placement was 
2.59 in 1980 which was itself fast 
declining compared to 1979 and has 
since been coming down steadily to 
2.8 in 1981, 2.4 in 1982 and 2.2 in 
1983. 

[TraflatiOlI] 

The percentage of the number of candi-
date approaching employment exchanges 
for seeking employment is declining 
steadily. Now, when I want to ask you 
some questions, you are being briefed by 
the han. Finance Minister from one 
side and the hon. Home Minister from 
the other, you are sendwiched between 
the two and are in great trouble, 
meaning thereby that you are flanked by 
the senior Ministers from both the sides. 

(Interruptionsj 

[english) 

MR. CHAIRMAN You may ask 
the ques tion, he will reply. 

[Translation] 

SHRI MOOL CHAND DAGA: Sir, 
you listen to me first because it is lhe 
question of ulemployment which is a curse 
for th: entire country and you are not 
taking it seriously. This is not a simple 
question, this is a question-of removing 
unemployment from the country. In this 
connecti~n. I want to ask some questions 
from you. I want to give an example 
of how one gets employment through 
your employment exchange~. When a· 
Collector or some other big otDicer wants 
to employ a boy at his bouese, be does 
so directly and there after he tells the 
emp~oYment officer to sponsor his name' 
so as to regu\arise him. I want to kllow 
what your power are. Are there only 
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to satisfy the requirements of big 
ofticeIti '1 

Anybody may inquire into the fact 
that 40 per cent of jobs are given to 
the relatives of those who af e al-
ready Government servants. They get 
their names registered with the employ .. 
ment exchange and you cannot enforce 
any of your Jaws on them. You have a 
law in this re{!ard that any departmen t, 
whether it be the Railways, the munici-
pz.l office or the office of the collector, 
will be violating the law if it employs 
some one who has not been sponsored 
by the employment exchange. Wi I you 
enforce this clause of the law and take 
action against those officers who 
have employed the people who have 
not been sponsor ed by the employment 
exchange card, will you send them to 
jail? This is iny first question. 

Mr. Chairman, Sir, my second ques-
tion is this may I know the member of 
departments which have employed per-
sonnel without making reference to the 
employment exchange and the number 
of persons thus employed since 1981 ? 
Please let me know the year-wise 
figures in this regard. 

The third question which I want to 
ask from the hon. Minister through 
you, Sir, is that Government have 
identified the beneficiari es under the 
D.I. Cs., who are poor and are Hving 
below the poverty line. It has been 
decided that they will be given Joan 
only on the recommendation of the 
Employment Officer. In this connection, 
I want to know from you, the number 
of Employment officers who have reco-
mmended the names of the persons 
living below the poverty line during 
1981, 1982, 1983 and 1984 and 
the number of persons thus recom-
mend ed as also the number of persons 
who were actually given loan on such 
recom'mendation? These employment 
exchanges are under your charge .and if 
YOll cannot enforce any rule and law 
on tl,lem, better close them down. At 
,ea,t, tbe heavy expenditure bein8 iQ" 

, curred on them win be s-erved and at 
the same time the people will be saved 
from the inconvenience, being faced by 
them in making rounds of the exchaftAti 
... (Bell) .•. please do not ring the bell. 
No relevant answer is forthooming to' 
any question and you are ringing the 
bell. Time and aga in, I am askina 
whether one gets employme!lt on tbe 
basis of the percentage which you have 
given. Besides, you also reply to my 
other questions." You go ahead with 
making amendment in the law if nece-
ssary and let us know the time by 
which the amendment will be made 
so as to give justice to the people. 

[English] 

SHRI SOBHANADRBESW ARA RAO 
(Vljaywada): Mr. Chairman, Sir, it 
is most unfortunate that the Minister 
for labour has express~d helplessness 
in dealing with the grave situation. It 
is a common practice that in the private 
industries and establishments the mana-
gement and the people who are at 
the helm of affairs, take people of their 
choice, their kins and the persons in 
whom they are interested leaving the 
persons who are waiting in the employ-
ment exchanges for ten years or even 
more. Most iJf the persons who are 
registered with' the employment ex-
changes do not get even a Call Letter, 
what to talk of a job, to go to an 
interview. It is a general phenomena. 
What steps the Government is going to 
take specificalJy against the non-com-
pliance, of the present rules in force and 
what action the Government is going to 
take in regard to those unfortunate 
educated ul1employed peopl e '1 The 
Minister himself, told that there are 
12.3 million unemployed people, and 
it is not their fault. They have spent 
so much of their valuable time in learn-
ing and their services could not 'be 
utilised. Not only it is a great loss ,t., 
themselves-most of them are common 
people from middle class families-but 
it is also a loss to the. nation. So, 'I 
would like to know whether the GOVCTO-
Illent is 180iI:l$ to 'make tbe. :neeeaattf 
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amendments in the Act so that this age 
restriction is relaxed in regard to the 
people who have already registered 
their names in the Employment Exchanges 
lon~ back. Also I would like to know 
from the hon. Minister what steps the 
Government is taking on the recommen-
dations of the Expert Committee on 
Employment which had submitted its 
Report and made recommendations, 
and recommended for setting up of 
National Commitlee on Employment 
and Manpower Planning to give necessary 
suggestions and periodical review of the 
situation pertaining to manpower, em-
ployment and ul1employment, and also 
protections of labour force in different 
categories of manpower with the availa-
ble data and to advise several Minis-
tries and make suggestions regarding 
the policy matters. I would like to 
know from the hon. Minister, through 
you, Sir, what th~ Government is 
going to do in regard to those recom-
mendations. . 

[Translation] 

'SHRI HARISH RAW AT (Almora): 
Mr. Speaker, Sir, I agree with my 
collegues who have levelled charges of 
corruption and inefficiency agaiQst the 
Employment Exchanges. Besides, I also 
understand the hone Minister's inability 
to do much in this regard but he can 
at least make arrangements so that the 
people are not required togo very far 
to regist er their names. For this, if 
the Employment Exchanges are set up 
in schools, universities and each Block, 
it would at least enable the candidates 
to register their names conveniently, 
irrespective of the fact whether they 
get jobs or Dot. Will the hone Minister 
consider it '1 

SHRI T. ANJIAH: It can be done. 
The nam es can be registered at the 
Samiti level or Block level and there is 
no difficulty in that. The State Govern-
ments will have to co-operate in this 
regard. 

. Shri Dap has demanded chanles in 
tho Employment Exchanges Act. He 

has also demanded that it sbould be 
made compulsory tha t in regard to the 
examinations held by the Public Service 
Commission, and for recruitment to the 
Railways, the Postal Services and the 
private sector, only those candidates 
should be taken who are registered 
with employment eXChanges, which may 
help in improving the position. We are 
prepared to do whatever you have 
suggested with regard to corruption. 
We are ready to make the amendmeJlts 
in the Act as desired by you. We havo 
6(){) MPs and a similar number of 
employment exohanges and if you wish 
we can attach one MP to each employ· 
ment exchange. The' e'Dployment ex-
changes of each State will be informed 
about their MPs and a meeting can 
be held every month to devise the mode 
of functioning. We do not wish to 
hide anything. If you wish you can 
give us the name of the employ'ment 
exchange where you wish to be atta-
ch ed and we shall issue an order to 
that effect. Thereafter you tell the 
Member of Parliament how the employ-
ment exchanges are fUllctioning. We 
do not want to keep any secrets in this 
matt er if there is corruptIon we do not 
want to cover it. We propose to brilll 
about amendments in tht> Act by invo]v-
ing the public representatives~ When 
the Amending Bill is introduced, you 
support us at that time. There are 
many loop-hoI es in the Act. Within 
the framework of the present employment 
exchanges nothing much can be done. 
But this has been there for a very 108g 
time now. The employment exchanges 
did not come into existence during my 
tenure. They were very much there 
during the Janata Party rule and ear-
lier also, They did not come into 
exi stence during my tenure or the 
new Prime Minister rule. 

[English] 

SHRI JITENDRA PRASADA I 
think the Minister is confused. The 
people sitting on this side here are 
also Member. of the Congress Part,. 



lIal/-an-lIour 
Discussion 

[Trans lation] 

SHR IT. ANJIAH: We shall try to 
implement the suggestions made by 
you and Shri Daga, who has m~de 
some valuable suggestions, about the 
employment exchanges. 

Now we can ask the ~anks to recruit 
through Employment Exchanges. This 
we can do by forming some sort 
of a society. To set up factories is not 
my bus:ness. 1 am not the licensing 
authority. Whatever is in my mind I 
can convey to the Planning and Finance 
departments. 

[English] 

SHRI JITENDRA PRASADA: Why 
don't you ask the hone Finance 
Minister '1 

[Translation] 

SHRI T. ANJIAH : You should do 
that. Why are you asking me '1 You 
ask me about the performance of the 
employment exchanges ar.d I am ready 
to tell you about that. It is not my 
responsibility to provide employment 
to everyone. You are asking about it 
unn"ecessarily. The sick industries and 
the closed down factories are already a 
headache to me. 

SHRI MOOL CHAND DAGA: The 
figures I was quoting were about your 
performance. 

SHRI T. ANJIAH: I ;have before 
me wbat~er you have said. 

So far a s constituting the Advisory 
Boards is concerned, we shall constitute 
them at the national level, State level 
and the district level. We may include 
Members of Parliament "and MLAs as 
members of tbe Board. 

So far as the question of age relaxa-
tion is concerned. I can relax it but 
it wo~ld no t be of much use because 
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canaidates with a seniority of 20 years 
or 10 years will not be covered by it. 
I may say that the age may be relaxed 
up to 3S Years, but if the demand from 
a factory comes for people in the age 
group of 20 to 2S years or 18 to 25 
years what can we do? Even if we 
relax the age of what use would it 
be? It can be given up to 7 years in 
the case of Harijans and something 
could be done for the physically 'handi-
capped. But this question of age rela-
xation is dependent the ~ttitude of the 
factories. 

Ther~ are ether ways to solve the 
unemployment prl.blem. We shell 
have to tap local resources .•. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO: Because of the age-limits pres-
cribed for them they are becoming age" 
barred. 

SHRI T. ANJIAH: We cannot fix 
the age limit. It is according to the 
management's choice. They want candi-
dates between 18 and 25 years. 
They will send their requirement like 
this. 

[Tran.slution] 

In this way we sponsor candidates 
as per their requirement. The unem-
ployment problem can be solved if we 
tap other sources also. 

IS.S0 hrs. 

MESSAGE FROM RAJY A SABHA 

[ English] 

SECRETARY· GENERAL : Sir, I 
have to report tbe following message 
received from tbe Secretary-General or 
Rajya:Sabha :. 
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"In accordanee with the provi. 
sions of rule 111 of the Rules 
of Procedure and Condu~t of 
Business in the Rajya Sabha, I 
am directed to enclose a copy of 
the Payment of Bonus (Amend· 
ment) Bill, 1985, which has 
been passed by the Rajya Sabha 
at its sitting held on the 9th 
May, 1985." 

PAYMENT OF BONUS (AMEND. 
MENT) BILL 

As passed by Rajya Sabha. 

[English] 

SECRETARY··GENERAL : Sir, I 
lay on the Tabl e of th e House the Pay-
ment oLBonus (Amendment) Bill" 1985, 
as passed by Rajya Sabha. 

18.52 hrs. 

FINANCE BILL, 1985-COlltd. 

[EngUsh] 

MR. CHAIRMAN: Now, we take 
up further clause-by-clause consideration 
of tne Finance Bill. 

MR. CHAIRMAN: Clause 19, Prof. 
M.R. Halder-not present. 

(Interruptions) 

CLAUSES 19 to 21 

MR. CH AIRMAN: The Bill bas to 
be passed today. There is an amend-
ment to Clause 19 by Mr. M.R. Halder. 
He is not present. I put Clauses 19 to 
27 to the vote of the House. 

The Question is : 

"That Clauses 19 tC' 27 st~nd part 
of the Bill." 

1985-Contd. 

The motion was adopted. 

Clauses 19 to 27 were added to the 
Bill. 

CLAUSE 28-(Amendment of 
Sectioll 136) 

SHRI 
SINGH: 

VISHWANATH 
I beg to move : 

PR A TAP 

"Page 11, line 22, for c'and Chap. 
ter XXVI". substitute, "but not 
for the purposes of Chapter 
XXVI."( I 6) 

MR. CHAIRMAN: The question is : 

Page 11, line 22, 

stitute 
for "and Chapter XXVI", sub-

"but not for the purposes of 
Chapter XXVI."( 16) 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

"That Clause 28, a s amended, 
stand part of the Bill." 

The motion was adopted. 

Clauses 28, 4S amended, was added to 
the Bill. 

CLAUSE 29-(Amendment of 
Section 139) 

SHRI 
SINGH: 

VISHWANATH 
I beg to move : 

PRATAP 

"Page 11, line 3!, for "the audi· 
tor~s report aJ;ld", substitule-
"auditor's report and," (17) 

MR. CHAIRMAN: The question is : 
Page 11, lines 3 1 , 
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for "the auditor's report and," 
5ubstitute -

"auditor's report and,"( 17) 

The'! motion wa:. adopted. 

MR. CHAIRMAN : Tl;le question is : 

"That Clause 29, as amended, 
stand part of the Bill." 

The motion was adopted. 

CIlWse 29, as amended, was added to 
the Bill. 

CLAUSES 30 to 35 

MR. CHAIRMAN: There are no 
amendments to Clau~es 30 to 35. 

The question is : 

"That ClaUSf;S 30 to 35 stand 
part of the Bill." 

The motion wa~ adopted. 

Cla:Jses 30 to 35 were added to the 
Bill. 

CLAUSE 36-(Consequelltial 
amendments) 

'SHRI VISHWANATH PRATAP 
SINGH: I beg to move: 

"Page 12, line SO, for "'shall be 
omittedU

, substitute shall be 
omitted and for the words" 
figur es and letters 

"section SO} and Section 80JJ," 
tbe words, figures and letter 

"and section SOJ" shall be sub-
stituted."( 18) 

MR. CHAIRMAN ~ The q~estion is : 

Page 12, line SO, 

lor "'shall be omittej" J substitute-

·"shall be omitted and for lhe 
words, figures alld lett ers "sec-
tion 80J and section 80JJ" the 
words, figures and letter "and 
s(ction 80 J" shall be substitu-
ted."( 18) 

The motion was adopted. 

MR. CHAIRMAN·: The question is : 

"'That Clause 36, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 36, as amellded, was added to 
the Bill. 

CLAUSE 37-{Amendment of Section 5) 

MR. CHAIRMAN : There is an 
amendment to Clause 37. 

SHRI VISHWANATH PRATAP 
SINGH: I beg to move: 

"Page 13, for line 22, substitute-
aCCClunt are maintained or a 
business carried on by an institu-
tion, fund of trust referred to 
in clause (22) or clause (21.A) 
or clause (23B) or clause (23C) 
of section 10 of that Act".( 19) 

MR. CHAIRMAN: The question is : 
Page 13, for line 22, substitute -

"account are maintained or a 
busilless carried on by an institu-
tion, fund or trust referred to 
in clause (22) or clause (22A) or 
clause (23B) or,cJause (23C) of 
section 10 of that Act".( 1 9) 

The motion was adopted. 

MR. CHAIRMAN: The question is: 

C'That Clause 37 J as amended, 
stand part of the Bill." 
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The motion was adopte,d. 

CLAUSE 37, af amended, was added 
to the Dill. 

Clause 3-S to SO " 

MR. CHAIRMAN: There are no 
amendments to~lause 38 to 50. 

The question is : 

"That clauses 38 to SO stand part 
of the Bill." 

The motion wa ~ adopt ed. 

Clause 38 t9 50 w:?re added to the Bill. 
The First Schedule 

Amendment made-

Page 20, Hne 16, for "30 per cenC' 
substitute-"25 per cent."(20) 

Page 20, line 11 omit "and cross-
ward puzzles"(21) 

Page 20, line 19, after "horse races", 

Insert-'·and crossword puzzles.H (22) 

(SHRI VISHWANATH .PRATAP 
SINGH) 

,MR. CHAIRMAN: The question is : 

"That, the First Schedule, as amended, 
stand part of Bill." 

The motion was adopted. 

The First Schedule, as amended, W4S 

added to the Bill. 

The Second, Third, Pt>llrth and Pifth" 
Sechedules were added III the Bill 
.Clause or I the E1IIlcting Formula and the 
Tille were I4dtkd to the Bill. 

SHRI VISHWANATH 'PRATAP 
:SINGH: Sir" I beg to move: "That the 
Mill, 8S MReoded, be passed." 

MR. CHAIRMAN : Motion moved: 
''That the Bin, as amended, be passed." 
Mr. Ayyapu Reddy. 

SHRI E. A YYAPU REDDY : Sir, it 
will be in human on my part to inflict a 
speech on the Members of the House at 
this time. So" I will be very brief and 
maRe only a few p:.>ints. 

My first suggestion is that the finan-
cial year must begin from 1st January. 
There was already been a Committee 
which has made a recommendation in 
tbis behalf. 1st April- 31st March is 
unrealistic and May is absolutelY unsuit-
able for discussing Budgets. The Uni on 
Government's Budget must come first. 
Then alone the States can formulate 
their budgets properly. As it is 
the States formulate their budget 
proposals first and then the Union 
Budget comes where you find, for 
instance, increase in the prices of steel, 
c ment, etc. Then the Budget proposals 
of the States become unreal istic. There-
fore, it is necessary to cbange the finan-
cial year and we must observe it as a 
tradition that the Union Budget precedes 
the States Budgets. 

My next point is abou t our percep-
tions, what exactly are ou r perceptions, 
whether it is soei" list or e api talis t or 
mixed economy. There should not be 
any confusion. Our goals are clear and 
they are set out in the Directive Princi-
ples· of State Policy enshrined in our 
Constitution. I would only ·request 
those who are preparing our Budget pro-
posals to read the Directive Principles 
and see whether they are giving pt ori-
ties to the Dir ~ctive Principles aet out 
in our Constitution. At the time when 
tbe Constitution was drafted, our found-
ina fathers did not include the term 
'Socialistic State'. They were content 
with laying down the basic principles of 
a Welfare State in. the Directive Princi-
ples. We haye yet to give effect to 
those Directive Principles. (Int~rruplions) 
The phr ase 'Socialist ic Rqpuhlic' was 
brought in only by the Fort)'-8ccoQd 
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Amendment. It is not necessary for 
you to become very sensitive when we 
say that you are not socialistic in your 
outlook and that the Budget has given 
priorities to the affluent sections. I t is 

. no doubt true that the income-tax asses-
sees in India have been given some 
reHef, and this has been welcomed in 
some quarters Everybody knows that 
Mr. N. Palkiwala, the great jurist and 
one of the top lawyers in India, has 
given full praise for the Budget propo-
sals. I have got great admiration for Mr. 
Palkivala. It is no doubt true that he is 
not a champion of socialism, he is un-
doubtedly a champion of free enterprise. 
That is wby some people have thought 
or some people really feel that we have 
diverted from the path of socialism and 
have taken the road to capitalism. Let 
us not worry ourselves about these 
'isms'. For forms of Government let us 
not contest. Let us see whether the 
destination which we are reaching is the 
right destination, whether the objectives 
as laid down in the Constitution are 
going to be achieved ..• 

SHRI UTT AM RA THOD (Hingoli): 
On a point of order under rule 94 of the 
Rules of Procedure. We want to know 
whether be is rejecting of accepting the 
Bill. He should not go farther than 
that. He is going further than that. He 
should eitb er support or reject the 
Bill. 

19 hrs. 

MR. CHAIRMAN : His speech is in 
order. 

SURI E AYYAPU REDDY: In 
achieving this object if-it is necessary 
to go to the right, let them go to the 
riPt .and let them do it freely. Let 
them not be hypersensitive to these 
isms. After all the purpose is tbe wel-
fare of the peopte- and the welfare of 
the nation as a whole. Let us not be 
wbat is called Casablanca's boy on the 
burniog deck refusing to mov~ away 
from tke burning. deck. Let us fol!ow 
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the spirit of the Constitution and let us 
not be bothered about the isms. 

The same Jurist has quoted the main 
problem. The main problem in India 
today is unemployment. The agitation 
in Gujarat essentially springs from this 
basic factor of unemployment. Just 
now half an hour earlier we have dis-
cussed about this problem of unemploy-
ment. I only quote Palkhiwala from 
this very same brochure where he hr.s 
praised the Union budget. This is what 
be has stat ed : 

"The number of jobless to-day is 
4S millioo, the homeless 29 mil-
lion. It is morally repugnant, 
economically wasteful and soci-
ally dangerous ... tt 

Socially dangerous-it is proved in 
Gujarat which is showing t hat it is 
socially dangerous. Now we know fully 
well that Gandhiji's philosophy was that 
he first laid emphasis on human beings 
and how best to employ them. Your 
planning .must be on the human resour-
ces of India. We do not want luxuries. 

MR. CHAIRMAN: Under Rule 94 
you cannot make a general speech. 

SHRI E. AYyApU REDDY: I am 
trying to make points. The financial 
perceptions must be the problems of the 
country and unemployment is the major 
problem of the country. It is leading 
to agitations here and there. Reser-
vation, agitation and corruption, every-
thing. For all that unemployment is the 
root cause. Therefore, that must get 
the top priority-tackling unemploy-
ment. 

My third submission is that' our invest-
ments are Dot paying back. We have 
beer. making huge investments on our 
river projects, on our irrigation projects 
on our power projec ts and 
OD our industrial projects. 
Of course, the public sector is there. On 
Qur investmeQt we are not .ble to set 
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back even the interest, the simple inter-
est. For instance, I may quote a pro· 
ject of my own State the Nagarjunasa-
gai project. The State has borrowed 
huSe amounts • . • 

MR. CHAIRMAN: You cannot go 
into all this at tbis stage. You may 
oppose the Bill. 

SHRI B. AYYAPU REDDY: There-
fore, in trying to get over this difficulty 
of making investment., which do not pay 
we have, to rememher the fact 
that it is on account of long gestations, 
bureaucratic delays and half-hearted 
approach to the implementation of these 
important projects. We are forgetting 
tbe principle and all th~ States are for-
getting the principle ... 

THE MINISTER OF PARLIA-
MENTARY AFFARIS (SHRI H. K. L. 
BHAGAT): Under Rule 94 the hon 
Member cannot go into all those details 
at this stage. 

MR. CHAIRMAN: Rule 94 is very 
narrow. There is no general discussion 
of the budget now. You may either 
support or oppose the Bill. 

S~I B AYYAPU REDDY: I am 
only saying this that the investments 
made by us should be made to yield the 
returns. That can be done by taking 
on~ project after the other. One thing 
at a time, that done wel1, you take up 
the other. That principle has to be 
strictly enforced by the Union Govern-
ment as well as by the State Govenments 
Instead of spending all the moniea on all 
the projects, let them concentrate on a 
few projects and Jet them achieve 
results. 

My last submission is tbis. Wi th 
relard to the amounts which we are 
scanting and wbich we are spendinl, 
Audit is always raising' objt<ctions point-
it.. out the 100seS, misappropriations and 
all those things. There is a huge Audit 
Department. EVelY Stato has got the Audit 
Departments and wo have .lot also the 
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Central Audit. Now, tbese audit objections 
are practically not receiving any atten-
tion. Therefore, my submission is this. 

SHRI EDUARDO FALEIRO 
(Mormugao) : Then you become Chair-
man of the Public Accounts Committee. 

SHRI E. AYYAPU REDDY: I am 
not interested. I am merely saying 
this. There should be a method of 
closing the lacuna. You should curb 
misappropriations and losses. Admini-
strative reforms are necessary. Without 
all these things, all our servives, all our 
efforts and perspectives will not pay. 
With these words I conclude. 

[ Translation} 

SHRI MOOL CHAND DAGA 
(Pali) : Mr. Chairman, Sir, I supp .. u t 
this Bill and hope that Government 
would eradicate black money and remove 
the increasing economic disparity in the 
country. On the one hand p'eople are 
wallowing in wealth which 011 the other 
hand there is object poverty. Efforts 
should be made to remove this disparity 
and to tone up tbe sluggish and 
inefficient administration so that tbe 
poor may get relief. It should not be so 
that our resources ar"e not utilised for 
the country itself. Our young Prime 
Minister had said in his maiden speech 
tbat each and every penny spent in the 
country would be accounted for, but 
even today SOper cent of the 
funds allocated by the Centre for develop· 
mental works are being packted by a 
few. We demand that the funds should 
be properly utilised. We have three 
demands; forty to eradi,cate black 
money; secondly, to remove economic 
disparity and thirdlY, to have a clean 
and efficient administration. You must 
reconsider your dicision to grant two 
days off in a week lest the Government 
m~chinery sh3u1d come to Jrinding halt. 

In 'the end, I thank you for havin, 
put in so much of hard work in briDging 
foqvafd this Bill. but the progra.auDO$ 
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are not yet being implemented in the 
ript spirit. The writing on the wall 
is clear that no one can escape the 
scrutiny of the future generation. lhe 
relDlt will reveal the progress made by 
the country and what has been done 
for the poor an d to eradicate black 
money. 

[EngUsh] 

SHRI VISHWANATH PRATAP 
SINOH : Sir" I do not want-to tax the 
Membe'r~ very much. I have already 
tevied tax. There is just one point. 
The Report regarding the Financial Year 
is under consideration. And about the 
general principles of perspectives and 
thrust of the budget etc., I have alr~ady 

replied, About sensitivity, it is not our 
sensitivity, but it is the insensitivity on 
the oflter side, because, what we have 
done, they are unable to see. About 
the "burning deck, it is not a burning 
deck. Ours is a sailing deck and we are 
loiol to sail and We are not on burning 
aeck. About unemployment, we have 
tile schemes of anti-poverty programmes ; 
we are committed to them. Of course, 
by stimulating the industrial sector and 
seneral Welfare meanres We wou:d be 
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able to tackle or reduce tbe problem 
of unemployment •. llegar4ing the point-
about concentrating' 00 a few projects 
and completing them, it is weU takeD. 
The resource constraint is tfrere. We 
are trying to' improve the efficiency. 
But the public sector should Dot be 
judged by only the financial results. 
It has t~ be seen in the economy a~ a 
Whole. '~bout debt etc.. I need not 
make any come1"ts. On any misappro-
priation we do take action. About 
black money and disparity etc. and 
tighntening the administration, these are 
all good sUggestiolls, of course, and 
we are taking action. About Saturday 
and Su:-:day, I think, I should take a 
holiday from speech now. Thank you. 

MR. CHAIRMAN: The question is: 

That the Bill, as amended, be 
passed" . 

The motion was adopted. 

19.10 brs. 

The £Ok Sabha then adjourned till 
Eleven of the Clock on Monday, May 13, 
1985IVaisakha 23, 1907 (Saka). 

The ~t~l 'Slate Mli Co. ('Press l)eptt".) 160, A;jr.oeri Gate Delhi.G. 




